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LOKSABHADEBATES 

LOKSABHA 

Tuesday, May 111993/Vaisakha21, 1915 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

White TIgers 

[Translation] 

*941.SHRIRATILALVARMA: Willthe 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the number of lions, tigers, rhinos 1eop-
ards, elephants and other rnajorspecieS of wild-
life as perthelatestcensus in each of the National 
Parks; 

(b) the number of white tigers and the 
regions where they are found; 

(c) whetherthe numberofwhitetigersinthe 
country is decreasing and likely to become an 
endangered species; and 

(d) if so, the details of the steps-taken by the 
Govemmentto save them from extinction? 

{English] 

THE MINISTER OF STATE OFTHE MIN-

ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMALNATH) : (a) Stastewisefiguresof 
the population of only lions, tigers, rhinos, Ieop-
ardsand elephants are monitored by the Central 
Govt. The population figures with respect to 
these species are given in a Statementwhich is 
laid on the T abIEl, of the House. 

Different species are predominant in differ-
ent protectedareasandcentralizedCOfTllilation 
ofthepopulationfiguresofaRthemajorspecies 
protected areawise will be extremely volumi-
nous, time consuming and costly exercise. 

(b) White Tiger is not a cifferent species of 
tigerbuta colour mutant of the normal one. At 
present there is no report of occurrence of white 
tiger in any forest in India These are breeding 
only in zoos and their total number in various 
zoosof India as per 1990is39ascomparedto 
19in 1981 and 26 in 1985. 

(c) The number of white tigers is not de-
creasing in the countfy. 

(d) Does not arise. 

STATEMENT 

. ThepoplJlation figures of animals referred 
to in part (a) of the answer are set out in the 
appendices as noted below: , 
Statement -I 

:. . Statement-II 

Statement -III 
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[ Trans/atlon] 

SHRI RATILAL VERMA: Mr. Speaker, 
Sir. the hon. Minister has stated that white tiger 
IS not a different species oftiger. But it is nottrue. 
Through you, I would like to submit that it was 
repolted in. newspapers also that a consent was 
gIven to sell three white tigers on Nandan Kanan 
Orissa lor Rs. 3lakheach. There are 26 white 
tigers In this park. As per hiS statement white 
tigens a colour mutant 01 normal tiger. I would 
like to say that it was agreed upon to hand over 
white tigers to the National Zoological Park. 
Delhi. Jawaharala Nehru Park. Bokaro andT ala 
Steel Company ZooIDglCallnstitutlon. Tigers do 
not get proper atmosphere in Parks as result of 
which their number declines. The Govemment 
IS Slating that there IS no report of oa::urrence of 
white tiger. Thehon. Mrnlsterhasrepliedthat 
In order to protect whIte tIgers National Parks 
provide white hgers to different InstItutIons for 
their sale. Is the hon. Mlntster ready to check 
thiS practIce? 

SHPI KAMAL NATH Mr. Speaker, Srr,l 
have said that there IS no report of occurrence 
of white Ilgers In any forest They are breadIng 
only In zoo. I have not said that whrte llgers are 
not there. Fortlle sake of our knowledge rt would 
be better If the hon. Member supplies more 
infcrrnahon In thIS regard. It will be beneficl8l to 
us. As per the defmrtlon of whrte trger, It IS 
breeding only 10 zoo. Thehon. MemberhasS8ld 
thatwhrtetigersoa::urhereandtllere. Twowhite 
tigers are there IS Assam State Zoological Park. 
The Chanrajendra Zoological park, Mysore has 
one and two white tigers are there In Deihl Zoo. 
The hon. Member has referred to Nandan 
Kanan. tIlere are23 tigers are there. There IS one 
In Hyderabad and there are two each In Nehru 
Zoological Park, Vanvthar Bhopal and Ahpur 
CalcuttaZooiogICal Garden. There are three in 
Patna there IS one In. M.C. Zoological Park, 
Punlab and there are two In ZoologICal Garden, 
JaJpUr So far as hunting and seiling 01 white tiger 
15 concerned, It IS Illegal as per thepohcy of the 
GrJV(_-'fI'II'TlefII. 

SHRI SRIKANTAJENA: How rrtany white 
elephants are there. (Interruptions) 

SHRI RATILAL VERMA: Mr. Speaker, 
Sir, the hon. MinIster has said that there is a ban 
on hunting of white tigers. I think his statement 
IS correct. Butthe populalton of white tigelS has 
been decreaSing day by day. The pramod 
Committee constrtuted by the Central Govem-
ment and the State Government found that the 
number of tigers was decreaSing and the Gov-
emment has failed to apprehend the guilty per-
sons and prove them guilty SpecIal directives 
of the Supreme Court 01 IndIa are not being 
followed. The majority of Members of these 
CommIttee deSire that a CBllnqurry should be 
ordered to go mto the InCIdents 01 pnckmg of 
tIgers In Ranathambhore. In some cases of 
senous nature crtmlnals are released after 
Imposing penalty and In cases of petty crrmes 
the cnmrnals are chalianed and let off 

MR SPEAKER Don" ask questIons In 
thiS manner Ask precisely Don" make It 
lengthy 

SHRI RA TILAL VERMA I am not malung 
It lengthy Does the Government propose to take 
stern achon against those offICials whochallan 
the culpnts and Ie' them go scot free and do not 
ask them to appear before the court? My second 
questlOfllS regardIng the sale of bones and htde 
of Itgers gOIng on In Deihl Is the hon. MInister 
aware of It? W,ll he take any achon against 
buyers? Has he taken any actIon In thIS regard 
so far? 

SHRI KAMAL NATH I also share the 
concern of the hon. Members. So far as the 
Incident of poachIng In Ranathambhore IS con-
cerned, an InqUIry CommIttee was set up, The 
State Government had also set up a parallel 
COI11I1lIIIee. Several a1legaltonshave been made 
andcomplamts have been lodged. I admit that 
efforts are been rrtaOO to suppress thIS Il'lCldenl. 

SHRI NITISH KUMAR. Gellhe draWing 
rooms of big people searched 
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SHRIKAMALNATH: lithe hon. Member 
may mention their names, I will get them 
searched. Ifthehon. Members wIshes to have 
a C. S. I. inquiry, then I will have no objection and 
the Government will welcome It. 

[English] 

MR. SPEAKER ThIS is an assurance. 

i Translation] 

SHRI NITISH KUMAR. The C.S.I IS an 
agency of the Government of India. The hon 
Minister may get thiS matter inqUired and ap-
pnseusoftheflndmgs. 

SHRIKAMALNATH I amwelcomlngyour 
demand. (Interruptions) 

[EnglISh] 

MR. SPEAKER. ThiS IS not allowed 

\ InterruptIOns) 

DR KARTIKESWAR PATRA Mr 
Speaker. SII. the han MIOIster has categon· 
cally stated that there IS no decrease In the 
populatIon of IIger and rhinOS and other WIld 
specl€S but day by day they are unprotec1e1. The 
Government should be aware of the fact that 
some tnbal people are kIlling the WIld specIes 
andtheyareselhngtheskmofthespeoes But 
day by day, It IS being unprotected. In the 
Slmhpal Abahranya Jungles. you can find tnbal 
people kIlling the arumals and their skinS are 
bemg sold In the open market In Bhubneswar 
Cutlack and other places. What steps arebetng 
taken bv the Govemmentto avoid. protect orto 
t<lke acllon against these persons. tribal per· 
sons who are killing the wilde specIes and 
seiling the skms 10 open market? 

SHRI KAMAL NA T'1 . There has been 
some Incidence of Increased poaching. One of 
the reasons of thIS has been that thiS trade IS 
becomIng moro lucrallve because of the de· 

mandfortigerbones In some products which are 
made In some of the South East AsIan countnes. 
ThIS has been taken up with these countries for 
some kind of a prohibition. There has been some 
spurt undoubtedly. 

With regard to harmonIsIng of the people 
living around the villages of our parks and 
sanctunes, eco-development schemes have 
been made. By the process of these eco-
development schemes- eco-development 
stands both for ecologIcal development and 
economIC development - It IS Intended to bnng 
the people around the national parks and 
sanctunes more into harmony WIth the conser-
valion effort and also to make them more ahve 
and aware of the need for it, 

People of India Project 

'943 SHRI SYED SHAHABUDDIN WIll 
the MinIster of HUMAN RESOURCE DEVEL· 
OPMENT be pleased to state 

I a) whether the anthropological Survey of 
IndIa \ ASl) has completed the people of India 
PrOject: 

(b Ilf so. whether the prOject reports are 
ready for publICation and the progress made In 
thIS regard: 

IC) the major conclUSions of the project 
IIlCludtng the number of communities or SOCIally 
Identifiable groups identIfied In the country as 
whole and StatewlS€. 

(dl whether the identIfICatIOn was made Of1 

the basiS of a random selectIOn of VIllages or by 
studyIng SOCIal compos:!lon 01 every vlllage.n 
the country: 

(e) If made on a random survey. the metho::! 
01 selection of the Villages and the number of 
vIII<\9€s actually surveyed 

(1\ the percent.lge 01 tht' survey('{] vlilages 
from out oflhe total IlUn1b(>r of vlilagt's :Ifld the 
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percentage of their population vis-a- vis the total 
population of the country? 

THE DEP'l.JTY MINISTER IS THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA) : (a) and (b) . No, Sir. Forty-three 
volumes have been handed over to the publish-
ers. However. the analysis ofthe Quantitative 
date generated at the National and State level by 
the project has not been completed. Two vol-
urJIes. one People of India: An Introduction 
(1992) and the other volume of Lakshedweep 
(1993) have been published. 

(c) A statement is laid on the table of the 
House. 

(d) No. Sir. 

(e) Doe5 notarise. 

(f) As the focus was on the ethnographic 
study of the communities and not on the survey 
of communities in all villages of Indaa. the popu-
lation of such surveyed Villages were not noted 
nor was the percentage of such villages to total 
number of villages In the country considered. 

STATEMENT 

The main occlusions are as follows:-

India IS the homeland of a very large num-
ber of communities who are noted in the re-
source endowments of various eco-systems, 

and been interacting with one another in devel-
opment and management of resources. 

Secondly, there is an enormous range of 
diversities of all type, biological.li~uistic and 
cultural: Most of the communities and"generic" 
categories are interogenous in their formations. 
In terms of morphological and genertical traits 
there is more of diversity within a community 
than between communities. The project has for 
the first time identified 325 language / dialects 
and 25 scripts in use for intergroup and intra-
group communication. Information has been 
generated about 776 traits. mostly cultural. 

Thirdly, there are strong regional identities, 
Communities within a region sharp a large 
number of traits. 

Fourthly. there IS an extra-ordinary range a 
interaction among the people oflndia. There is 
an interpenetration of traits across regions and 
communities. There IS sharing of space, traits 
and ethos which explain the composite culture 
of our people. who live and struggle together. 

Fifthly, People's perceptions continually 
change .. There IS a great deal of flUidity and 
dynamISm on the ground. 

Lastly, there IS an almost all pervasive 
Impact of social change, market, technologv 
and the development process. 

The total major of communities Identified 
by the project are 4635. The stateWise distribu-
tion IS enclosed. ( Statement- I) 

STATEMENT-I 

STATE WISE NUMBER OF COMMUNITIES 

----- ._-----_--_, .. - _._,--------
SLNO STATEIUT ALL 

-------------... - .. --.----......... _ .. _------. __ . 
Andhra Pradesh 

2. Assam 115 
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SL. NO. STATEIUT ALL 

3. Bihar 261 

4. Gujarat 289 

5. Haryana 82 

6. Himachal Pradesh 116 

7. JammtJ & Kashmir 111 

8. kamataka :IX) 

9. Kerala 225 

10. Madhya Pradesh 342 

11. Maharashtra 3)5 

12 Manipur <:9 

13. Meghalya 27 

14. Nagaland 25 

15. Onssa 279 

16. Punjab g; 

17. Rajasthan 228 

18. Sikkim 25 

19. Tamil Nadu ~ 

20. Tripura 78 

21. Uttar Pradesh 'JJ7 

22 West Bengal 203 

23. Andaman & Nicobar Islands 20 

24. Arunachal Pradesh ffi 

25. Chandigaph 42 
" "-------_._---_._ .-,-..•.. _.-- ,-_, 
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SL. NO.  STATE/UT ALL

26. Dadra & NsgarWaveli 14

27. Delhi 147

28. Goe 36

29 Lakshadv/eep 7

30. Mizoram 17

31 Pondicherry 67

32. Daman £Diu 28

Total 4635

SHRI S/ED SHAHABUDDIN  Mr 

Speaker. Sir, the people of India Project under­

taken by the Anthropological Survey of India it, 

indeed a monumental study and I would like to 

compliment the Survey for undertaking this 

great task However, I would like to know f'om 

the hon. Minister about the overlap among the 

number of communities in dtfferent States. You 

will notice. Mr Speaker, in ̂art (c) of my ques­

tion, I had deliberately asked about the number 

of communities or socially identifiable groups 

identified in the country as a whole and state- 

wise The reason was the presumption that a 

number of communities might extend beyot id 

the frontiers of the border of a single state and 

may cover mere than one State. However, the 

statement made by t ho hon. M imstor tia,t ns tliat 

the total number of communities identified by the 

protect mthe country is 4635 The hon. Minister 

has also given the state-wire break-up. ifeeltfiat 

itls rather unscientific to tot up the number o1 
communities identified in each State and then to 

present the total as the total number of commu­

nities in India Therefore,: would like to know 

from the hon Minister of actual number of 

distinct communities as defined by the Survey 

in the country as a whole eliminating those 

communities which are found in more than one 

State

KUMAHISFLJA Theseare actual num­

ber yf comrnui iities There is no overlapping as 

such I hese are the actual nur nber of commu­

nities found in t*e States

SHRI SYED SHAHABUDDIN : How is it 

possible? The presumption is that each com­

munity is to be four id only in one particular State 

and nowhere else in the country which goes 

against yourown statement, in the details given 

here. She has herself said here that “There is 

an extra-ordinary range of interaction among the 

people of India. -Tlere is an interpenetration o> 
traits across regions and communities There 

is sharing of space, .etc  That is to say, the 

scientific conclusion is that many of these com­

munities. operate in orinhabitances spread 

over more than one State oi more than one 

distnctmayoe. Therefore, I feel that it is unsci 

e. itif ic to add up the total of each State and to 

come up with a national total. The national total 

definitely must be less than the total of the 

States

KUMARISELJA Sir. in fact the that we 

had collected about the different communities 

all over the country was much larger and it is only 

atterthc survey that we have come down to this 

number of4635.
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SHRI SYED SHAHABUDDIN : Mr. 
Speaker, Sir that unfortunately confuses the 
issue further, because in that case, what is the 
reason for associating a particular community 
with a particular State? 

MR. SPEAKER: Let us understand it first. 
Let us not confuse the issue. Supposing there 
is one State and if in that State a particular 
community is in a majority and in a small 
number it is in the other State , they would say that 
it IS in that State. 

6HRI SYED SHAHABUDDIN : Is it the 
basis for the clarification? 

MR. SPEAKER Thatis for the Survey of 
India to say. 

SHRI SYEDSHAHABUDDIN But. that of 
course. IS nolthe full answer. 

My second question IS this. In what has 
been stated here. of course. Ihe word 'commu-
OIly' has nol been defined I presume That the 
scientific deftnrtion orthe anthropologICal deti-
OIlton of a community IS not the same. as the 
politicians normally use. II has been defined in 
relation to a number of Vanan! It says here. in 
thiS report. thai they have taken 776 traits. 
Information has been generated about n6traits. 
mostly cuhura!. Apart from the usual param-
eters like genetIC traits. thiS IS ethntc.linguistic 
and cultural. which I presume Includes rehgion 
and soon. Therefore. there lSa very wide vanety 
and it cannot be said that the term ·community· 
has been delnedonlylll relahon toacastegrol4l. 
ThiS is very clear. But. at the same lime. this 
prolect is said to represent or make a survey 
of the entire peopleoflndla. Mr. Speaker. the 
reply here says that they have not obViously 
taken Into consideration the whole horizon. his 
not universal survey. h IS not a survey of aU the 
villages of India. All nght. you have selected 
certain number of villages; those villages had a 
given population. So. In order to have some 
SCientific baSIS. In ortier to understand the sci-
entific basis and examine the scientific &ccu-

racy of the study, one must know , whati5tthearea 
surveyed, what is the horizon surveyed? And, 
therefore, I wanted to know. what is the propor-
tion of villages surveyed in relation to the total 
villages of India and the population surveyed in 
relation to the total population of India. 

I am sorry to say herethat/the hon. Minister 
has given a negative reply or does not wise to 
the correct information, -I would like to know 
whether the information is available and I am 
sure that it must be available- she can perhaps 
supply it later. 

KUMARI SELJA: We are very clear on 
that. In fact. the survey was done all over India 
There is no doubt about that. In fact. in some 
States where such a survey ha~ never been 
done earher. States like Ranlasthan and 
Arunachal Pradesh. it was done there forthefirst 
time and thiS was spread over very evenly all 
over the country. But. this was not done on the 
bastS of proporttorl of population or area. These 
villages were taken up ... 

SHRI SYED SHAHABUDDIN: I am sorry. 
My question was not understood. I was not 
asktng why it was done. I am saying whatever 
you did. tell us the total number of villages. 

MR. SPEAKER: Let complete please. 

KUMRI SEUA: Sir, there are about six 
lakhs villages but the intention was not to cover 
all the villages. 

MR. SPEAKER: Is it possible for you to 
give the Information of the area which is sur-
veyed and the villages which are surveyed? 

KUMARI SEUA:Yes. Sir. certainly I can 
givethatlnformation. We~rveyed ...... . 

MR SPEAKER: " you do not have that 
Information. you can send it to him later. 

KUMAR I SEUA' The number of VlUages 
surveyed was 3581 and the towns and citieS 
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surveyed was 1011. These are taken on the 
basis of community distribution, concentration, 
accessibility and information supplied by the 
local authorities and people. This is not done on 
any other basis of population or area. As far as 
the area is concerned, the whole country is 
covered. 

MR. SPEAKER:'She has given the num-
ber of villages surveyed and was now what is the 
number of total villages in the country. 

SHRISYEDSHAHABUDDIN:Whatisthe 
population of these because of that must be 
representative survey. 

KUMAR I SELJA: About 25000 people 
were surveyed in these villages. 

SHRI SYED SHAHABUDDIN : That is 
precisely my point. How can then a survey 
based on a thousand v~lages out of more than SIX 
lakh villages and a population of 25000 out of a 
hundred million be considered to be represen-
tative and sCientific? 

KUMARISELJA: Thlsisnot a survey like 
census. We are collecting information a bout the 
ethnographic composition of thecountry and we 
surveyed about 25000 informants who would tell 
us about the communities of that villages. In 
each village we have a certain number of infor-
mants and they will tell us about the different 
communities in that village. The intention is not 
to survey each and every person living in that 
village. This is not a census. 

MR. SPEAKER: She is doing very well. 
Do not help her this way. 

KUMAR I SELJA: May I point out that there 
is a difference between this survey and the 
census? I may also that this is the largest 
survey of its kind in the world. 

[ Translation] 

SHRI VIRENDRA SINGH: Mr. Speaker, 

Sir, whenthecultureand languages of a country 
Vanish, the existence olthat particular country 
comes to an end. 

MR.SPEAKER: It seems to be an unusual 
question. First you should be clear in your 
concept then ask the question. 

SHRI VIRENDRA SINGH: This has been 
the expectation of the House that a wrestler 
would always ask question s relating to sports 
and wrestling. (Interruptions) 

MR. SPEAKER: Yourintellectualpoweris 
also very good. Butthls IS an unusual question. 

SHRI VIRENDRASINGH: I would like to 
make a humble submission that a sound mind 
IS always there In a sound body. 

MR. SPEAKER; Thl~ has been proved In 
your case. I am not referring to you. But I am 
saying so as It IS an unusual question. 

SHRI VIRENDRA SINGH; My question 
basically relates to villages. There should not 
be any apprehensIOn about II. The people of India 
Project IS being Implemented in villages. There 
are some communities In Villages whose tradi-
tional culture and language both are Vanishing. 
Have any effort been made to protect and pre-
servethatcultureandlanguageof~lIagesthrough 

this proJect-' 

MR. SPEAKER; This does notanse out of 
the mam question. 

SHRIMATI MALINI BHA IT ACHARYA ; 
The People of India is Indeed a monumental 
project whICh has been taken up by the Govem-
men!. I would like to know from the Minister 
about the method of survey that is used. The 
accredited method of survey that is used by 
anthropologists IS that there is a group of reo 
searches or surveyors who go to the village and 
who stay there among the communities may be 
for three orfour months or more than that and 
there they pick up all the details, all the date 
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available about these people. I would like to ductivity levels of foodgrains crops in low pro-
know whether this accredited method of survey ductivity areas and in potential areas and. (iii) 
has beenfollowed by the People of India Project. timely and adequate Sllpplyof inputstofarmers. 
In how rpany villages out of those mentioned by Special crop-oriented programmes such as 
the Ministerthis particular method of survey has Special Foodgrains Production Programme for 
been conducted and whether the MiFlister is Wheat and Maize and Minets. Integrated 
aware that there is an opinion among some Programme for Rice Development. National 
anthropologists that this method has not been Pulses Development Project. etc. would be 
carried out by the People of India Project and continued to supplement the efforts of the State 
therefore it is a faulty project? I would like to Government in popularising cuttivation of high 
know whether the Minister is aware of this. yielding varieties and propagating the adoption 

KUMARI SELJA: Sir. a group of five 
scholars went into each of the villages. This 
method IS time tested method. followed by our 
anthropologists also. which is followed all over 
the World. So. this IS strictly followed. 

Foodgrain Production 

'944. SHRI NAWAL KISHORE RAI: 
DR CHINT A MOHAN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the target lixedlorthe loodgraln produc-
lion during 1993-94: and 

(b) the steps proposed to be taken by the 
Government to achieve the target keeping 10 

view the reasons forthe short fall in production 
dunng 1992-93? 

THE MINISTER OF AGRICULTURE (DR. 
BALRAM JAKHAR): (a) and (b) . A Statement 
is laid on the Table of the Sabha. 

STATEMENT 

The Planning Commission has proposed 
the target of foodgrain production during 1993-94 
at 188 million tonnes. 

Steps proposedto betaken to achieve the 
production targets for foodgrains include (i) 
Expansion of area under location specific high 
yielding varieties. (ii) thrust for increasing pro-

of improved Production technology. A National 
Watershed Development Programmehasbeen 
taken up for development of rainted areas. 

[T rans/ation) 

SHRINAWALKISHORERAI:Mr.Speaker. 
Sir. through you 1 wanttoSlbnitthatthe~ 
ment had made allocation for development of 
agnculture last year for the benefit of small 
farmers and marginallarmers and infrastruc-
turetorthesam6 was developed and the work 
was also in progress. But this facility has been 
withdrawn in the Budget of the current year and 
no allocation has been maae. It IS likely to affect 
cultivation adversely as result of which there 
may be shortfall In Production whereas the 
target of the produ<;flon of foodgrains was fixed 
at 188 metric ton. Through you I would like to 
know from the Hon. MinISter whether the Gov-
ernment propose to make alternative arrange-
ment or to take other measures to develop 
infrastructure forsrnall and marginal farmers as 
the allocation for the same has been wittldrawn 
in the Budget of the current year? 

SHRI ARVIND NET AM: Mr. Speaker. Sir. 
it is right that the funds allocated for developing 
infrastructure last year has not been allocated 
this year. But efforts are been made for the 
expansion of several programmes of the Gov-
ernment of India. particularly the Watershed 
DeveIopmentanddevelopmentof qualityseeds. 
so that sma" and marginal farmers maybeneflt 
from it. The scheme the hon. Member has 
referred to is not proposed forthis year. 
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.9/~!IlAWA2 X)SHDRE RAJ. Mr. Speaker. 

Sir, the han. Minister has not gIVen categoncal 
reply to my Question. I would like to know from 
theho~. Minister ast<'> how much aliocation was 
made last yearfor infrastructure development 
for small and marginal farmers and what is the 
justification of withdrawing the same this year. 
My second supplementary question is that it has 
been stated in the statement that emphasis is 
being laid on achieving production In some 
areas but nothing has been said clearly regard-
Ing North-Eastern States, especially Bihar, 
Assam, West Bengal: Orissa, Sikkim and 
Meghalaya whereas these States give out suf-
ficient production. But in the absence of Infra-
structure for irrigation, the production IS low 
there. "this facility is provided. the production 
can become two-fold. ( Interruptions) 

MR. SPEAKER: Your questton is becom-
Ing too lengthy. 

SHRI NAWAL KISHORE RAI : Has the 
Government made or contemplates to make 
any special arrangement for infrastructure de-
velopment In North-Eastern States? 

SHRI ARVIND NET AM: Mr. Speaker, Sir, 
almost all of the programmes of the Government 
011 ndla are meantfor all the States. This IS true 
that there are special programmes for North-
Eastern States, especially for Kharif, Rabi and 
paddy crops. 'Be it the Government of Bihar of 
Orissa, all these Governments should derive 
benefits as much as possible from these 
schemes. 

[English] 

SHRI SOBHA~ADREESWARA RAO 
VADDE: Mr. Speaker, Sir, through you,l would 
like to know from the hon. MInister, is it not a fact 
that In spite of our claim of self-sufficiency, the 
mimmum nutritional requirement is 181 kg. per 
person per year. But the actual availability at 
present IS 176 kg. In view of that, the dire 
necessity IS to increase the productivity, as you 
have said. So, I would like to know from the hon. 

Mlnlstor as to what concrete measures they are 

takmg at the moment to Increase the productlV-
,ty, for the enhancement of funds for proViding 
irrrgational facilities. 

MR. SPEAKER: You have asked a very 
good question. leave itthere; and you will get a 
good reply. Please sit down. Mr. Minister, what 
are you going to do to increase the productivity 
and not production. 

Now do not confuse It. It is a question of 
productivity. 

( Interruptions) 

[Translalton] 

MR. SPEAKER: Whatlhe Government is 
dOIng to achieve more production In one acre of 
land? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): 

[ Translation] 

Mr. Speaker, Sir, forthat there are many 
programmes of Govemment of India such as. 

[English] 

ExpanSion of area under location specific 
high-yielding varitles. Increase through quality 
seeds, Increase through fertilizers. then through 
effictent Irngallon, maximum expan_sion of area 
underimgallon, and adoption of Integrated man-
agement approach. These are the schemes. 

SHRI K.P. REDDAIAH YADAV: Sir, I want 
a categorical answerfrom the han. MinISter. The 
anllcipated production dunng 1993-94 is 188 MT 
whereas last year, it was 173MT. Thoughthere 
IS a supporting price, the Government has failed 
to make the agencIeS to purchase atthe support-
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109 pnce Therefore, the farmer IS not havlOg 
money. 

The other thing IS that allocation for the 
NABAR 0, etc., for giving loans to the coopera-
tive societies has been reduced. 

How are you implementing these thing to 
achlell& the production of 188 MT? The farmer 
is in a very bad shape because his produce is 
not being purchased. 

MR. SPEAKER: The question is not rel-
evant. I will disallow it. 

SHRI K.P. REDDAIAH YADAV' It is 
relevant, Sir. To achieve the production of 188 
MT In the coming year, how are you making the 
farmer better than In the last year? 

MR. SPEAKER. Disallowed. 

I TranslatIOn] 

SHRI RAJENDRA KUMAR SHARMA: 
Mr. Speaker, Sir, through you I would like to 
submit to the hon. Mlnlsterthatthe procurement 
pnces has been fixed up to June thiS year by 
Govemment. (InterruptIOns) 

MR. SPEAKER: ThiS IS meantforproduc-
tlvlty and production and not tor price. 

( Intemiptions) 

MR. SPEAKER: Please go through the 
qlJestion first. 

DR. LAXMINARAYAN PANDEYA: Mr. 
Speaker, Sir the hon Minister has stated In his 
statement that inputs will be made available to 
farmers at appropriate time. But neither the 
benefit of quality seeds northat of the technology 
reaches In time-would he like to ensure that the 
farmers get full benefits 10 time. Does the 
Government have any such agency to monitor 
it. 

{Eng/Ish] 

MR. SPEAKER: ThIS IS forrhe State Gov-
ernmentS to decide. 

[ Translation] 

SHRISATYADEOSINGH Mr. Speaker. 
Sir, the hon. Minister has mentioned two orthree 
things In his rerly Th rough you I wantto submit 
10 the hon. rvl,nlsterthat the prices of fertilizers 
have been raised all of a sudden which has 
adversely affected the input which was claimed 
to be made available to farmers freely. I, 
therefore, want to know from the hon. Minister 
whether the Government will bnng down the 
prices of fertilizers to some extent and grant 
subSidy on fertilizers or does the Government 
contemplate to raise the procurement prices In 
proportion to the Increase In fertilizer prices? 

SHRI ARVIND NET AM: Mr. Speaker. Sir, 
so far as fertilizers are concerned, It has been 
said here yesterday thatthe facilities or conces-
sions provided to farmers. particularly to small 
and marginal farmers last year would continue 
thiS year also. (Interruptions) 

SHRISATYADEOSINGH:Mr.Speaker. 
Sir. the support price. the remunerative pnce 
and the minimum wage price have been fixed by 
agnculture Pnce CommissIOn and the pnce the 
farmers are getting at Government purchase 
centres IS htgherthan the pnce they get in market 
today. Thissrtuatlonhasansenforthefirsttlme. 
It means thattheprocluctJon has Increased. May 
I know whether Governments will Increase the 
support price and ensure that purchase centres 
procure farmer's produce? (InterruptIOns) 

SHRI ARVIND NET AM: Mr. Speaker. Sir. 
you will find that the support pnce raised dunng 
last season is much higher than the support 
pnce obtaining In provlous years. The farmers 
of the country have benefited from It. 
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[English] 

SHRI JAGMITSINGH BRAR: The States 
of Punjab and Haryana are contributing a lotto 
increase the production offoodgrains. In this 
connection, I would like to know from the hon. 
Ministerwhetherthere IS any proposal sent by 
the State Government to give royalty on wheat. 
so that they can cope up the losses that they are 
incurrlngtogivesubsidiesonpowertariffstothe 
agriculturalsec1or. 

SHRI ARVIND NET AM: We t-.ave not 
received any such proposal. 

SHRI RAMESH CHENNITHALA : The 
minister has mentioned in his answer that a 
National Watershed Development Programme 
has been taken l4Jforthe development of rainfed 
areas. This programmecould not becarriedout 
properly because of shortage of funds. I would 
like to know from the hon. Minister whether 
enough funds would be earmarked for effective 
functioning of the programme. 

SHRI ARVINO NEI AM: In the Seventh 
Plan, itwasRs. SOcrore. But in the Eighth Plan. 
It is increased to Rs. 1100 crore. I think it will 
~. 

SHRI NIRMAL KANTI CHATTERJEE: 
Let me clarify one thing first. Self-sufficiency in 
terms offoodgrains is really related to the pov-
erty ofthe people. They cannot but, and there-
fore, we are self-sufficient and we don't have to 
import. Now, my question relates tothis aspect. 
Is it true that productivity in the ownership 
holdings of smaller size, both of land and men, 
is more than the bigger ones? Secondly, is it 
also true that productivity is towerjrl the Eastem 
Zone of the country, comparedtothe Westem 
Zone? If so, the scope of increasing production 
and productivity is more in the Eastem Zone 
than in the Westem Zone. What special mea-
suresare been adopted in the EastemZoneto 
improve production? Thirdly, fertilizer is an 
important input for raiSing productivity. So, 

would you consider enhancing subsidy offertit-
izers? 

SHRIARVINDNETAM: It is true that the 
marginal and small farmers are more in number 
than the biggerfarmers ... ( Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: I 
am referring to productivity in smaller holdings 
of West Beng&I. .. 

MR. SPEAKER: You have put a very good 
question. Please let him answer. 

SHRI NIRMAL KANTI CHARRERJEE : 
But he has to understand my question I 

MA. SPEAKER: Please don't disturb him. 
Let him answer first. 

SHRI ARVIND NET AM : It IS true that 
productivity In smaller holdings IS less But 
Govemment is giVing incentives to sma" farm-
ers by way of!ertiltzers, etc. Itls Rs.10,OOOper 
tonne. This will help small and marginal farm-
ers. High yielding sees are also distributed 
among smalllarmers in these areas and par-
ticu�ar�y in the Easter Zone. Transport subsidy 
IS also given to the North Eastern States to 
Increase their productivity. 

SHRI NIRMAL KANTI CHATTERJEE: 
My question is lost I 

[T rans/ation] 

SHRI BHERU LAL MEENA: Mr. Speaker, 
Sir, South-Western and South-Eastern 
Rajasthan is hilly desert. Thepeopleof Rajasthan 
have to meet the 90 perce 1t of their requirement 
of foodgrains from outside and the ten percent 
of there requirement.., 

MR. SPEAKER: The question is about the 
entire country. 

SHRI BHERU LAL MEENA: I am talking 
aboutproduction. Since there is no production, 



',J1 Ora/Answers VAISAKHA21 , 1915 (SAKA) Ora/Answers:J3 

irrigation facilities should be provided so that ence Centres are lying pending with the Centre 
production may go up. I want to ask the hon. for clearance. I wantto know by when these 
Minister whether the irrigation facilities will be proposals will be cleared. 
provid~ and production increased? 

[Eng/ishj 

MR. SPEAKER: The question is disal-
lowed. Mr. Jena Please. 

SHRI SRIKANT AJENA: Fortheenhance-
ment of production and productivity. there is an 
international campaign forthe use of organic 
fertilizers. In the entire world, now the emphasis 
IS on the use of organic fertilizers instead of 
chemical fertilizers. In view of this, Is the 
Government of India proposing to encourage the 
use of organic fertilizers to increase productiv-
ity? Apart from that, there is another .. 

MR SPEAKER: You have put a good 
question. if you go on adding, the good question 
gets confused. leave it at that. 

SHRISRIKANTAJENA: I would like to add 
a small part which is very important. In China ... 

MR. SPEAKER: No, it is not necessary. 
Yes, Mr. Minister. The question is, "Are you 
going to use organic fertilizers?" 

SHRI ARVIND NET AM: It is the policy of 
the Government to encourage farmers to us 
organic fertilizers. 

MR. SPEAKER: Are concrete steps being 
taken? 

SHRI ARVIND NET AM: It is the policy of 
the Government. 

[ Translation] 

PROF. PREM DHUMAL :Mr. Speaker, 
Sir, farmers get technology from Agricultural 
science Centres for increasing production. A 
number of proposals complete in all respects 
pertaining to setting up of the Agricultural Sci-

MR. SPEAKER: This IS a question of 
productivity, hence it is disallowed. 

( Intenuptions) 

SHRI RAM PUJANPATEL:Wateristhe 
most important ingredient in increasing the pro-
duction oftoodgrains. Fertilizers, insecticides 
and seeds of good quality cannot boostproduc-
lion without water. The farmers buy tubewells 
through Government agencies and pay As. 2to 
3 thousand as commission to them. Will the 
Government make arrangements to provide 
cash to farmers so as to check corruption, 

SHRI VIRENDRA SINGH': This is also 
disallowed. ? 

MR SPEAKER: I am allowing it as it is not 
in the fitness of things to disallow such matters. 

( Intenuptions) 

SHRI ARVIND NET AM: Mr. Speaker, Sir, 
it comes under the jurisdiction of the State 
Govemmern, hence, the State Govemmentcan 
deal with this subject. 

PROF. RASA SINGH RAWAT: Mr. 
Speaker, Sir, I wantto know the amount sanc-
tioned to achieve the targets of increased agri-
cultural production under Rashtriya Pan Ohara 
ViKas 'programme' ,andwhetheranyschemes 
will be undertaken in States to increase the ... 
production. Whatis the criterion, under which 
schemes are prepared under National Water-
shed Development Programmes? 

. MR. SPEAKER: Ithasbeenansweredjust 
two minutes before. 

( Interruptions) 

SHRI SANDI PAN BHAGWANTHORAT: 



~ Ora/Answers MAYH,l993 Ora/Answers 4:l 
Mr. Speaker. Sir, irrigation facilities playa vital (e) if not, the steps taken by the Govem· 
role in increasing the agricultural production. mantto rehabilitate them properly? 
The farmers belonging to SC and ST rarely 
come in the benefited Zone of big darns as after 
acquiring their landsthey areaUotted lands out 
of the benefited zones. L..ikewisefewfannersget 
benefit from I.R.D.P. programme. Will the 
Government consider to provide 100 percent 
stbsidyforpumpsandbore-wellstothefarmers 
beIongingto SC & ST. 

SHRIARVIND NET AM: Mr. Speaker, Sir, 
we provide 50 percent subsidy at present. 

SHRITARA SINGH: Mr. Speaker, Sir, as 
ithasbeenstatedthatwalermanagementhasan 
important place in increasing the agricultural 
production. The areas where deeptubewefls, 
are being used to carry water to other areas 
whetherit isgoodforthoseareasornotfromthe 
point of view of increasing the production? If 
such points are brought to the notice of the 
Government, will the Govemment take action in 
this regard? 

MR. SPEAKER: Disallowed. 

Van GLijjara 

"945 MAJ. GEN. (RETD.) BHUWAN 
CHANDRAKHANDURI ~ 

Wil the Ministerof ENVIRONMENT AND 
FORESTS bepleasedtostate: 

(a) whether the Govemment propose to 
evacuate Van Gujarslivingforgeneralioninthe 
'forestcoverof Rajaji National Park, Oehradun; 

(b) ifso. thedetail8lhereofandthereasons 
1heretor, 

(c) whether these Van Gujjars have ra-
questedtheGovemmenttohanck7.lertheman-
agementof Rajaji Parkinsteadofshiftingthem; 

(d) if so, the extent to which Goverriment 
hasconceded1heirdemand; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS (SHRI KAMAL NATH) : (a) to (e) . A 
statement is laid on the Table of the House. 

STATEMENT 

The Gujjars are nOt permanent settlers of 
Rajaji National Park. They are nomadic people 
who have been seasonally migrating between 
high altitudes of Himalayan pastures an the 
foothiH forests annually for generations. 

The degradation ofthe ecosystem due to 
excessive lopping of trees for Gujjars' cattle 
trampling of grass and other rare andthreatened 
plants by the cattle . and similar other impacts 
of increased human and cattle production in 
Rajaji National Park. has adversely affected the 
areasaround gujjars camps and has resulted in 
problems like heavy soil erosion, silting up of 
water channels resulting inflash floods in rainy 
season and acute water scarcity in other sea-
sons,loss of natural fodder for animals leading 
to crop raiding by elephants, and increased 
conflict between wildlife and human-being thus 
affecting other communities living around. The 
bio-diversity of there has been seriously af-
fected. 

In orderto protect the forests and wildlife in 
the Rajaji National Park and atthesametimeto 
improvethequality of life of Gujjars and to bring 
them in the main stream of social life. and 
prevent their exploitation by milk vendors in 
urban areas, a scheme of rehabilitation of the 
Gujjars was formulated by U.P. Govemment 
with the approval of the Gujjars. There have 
been reports in the Press about some people 
inciting the Gujjars not to movefrornthe Park. 
However. the Government of India have not 
received any request from the Gujjars tohanc:J.. 
over to them the management of the Rajaji 
National Park. 
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ItmaybementionedlhattheRioDeJanerio right to graze can exist in a Wild Life Sanctuary 

Conference has recognised the factlhat loss of while no such right can be allowed to exist in a 
bio-diversity has continued to occur from hat»- National Park. 
tatdestruction,over-harvestingandintroduction 
of cattle in the habitat and that urgent and deci-
sive action is needed to conserve and maintain 
gene pool, species and ecosystem. In orderto 
rehabilitate the Gujjai's properly, an areas of 80 
ha. of Pathari forest has been earmarked for 
rehbilitatingthe Gujjars populations form Rajaji 
National Park. 512 houses with catIIe and fodder 
sheds have been built where they will be pro-
vided with amenities like water and electricity, 
land for growing fodder, school facilities c0m-

munity hall etc. The Gullars are being per-
suaded to move to the Pathari Colony. 

[ Translation) 

MAJOR GEN. (RETD) BHUWAN 
CHANDRA KHANDURI: Mr. Speaker, Sir, the 
problem of Gullars in Rajaji National Park is 
aggravating and it has taken a serioustum. The 
reply given by the hon. Minister shows thatthis 
problem is not being tackled in serious manner. 
Otten reports appear in newspapers in this 
regard. He has stated in his reply that an effort 
IS being madeto remove them formthere. Under 
the policy of Government. the people, who are 
dis~ced are not consulted. Today buildings 
worth Rs. 3crore havebeen built in Patharialong 
but Gujjarsare not ready to shift there. Iwantto 
know whether the Govemment is frarrnng any 
policy in this regard. Whenever the government 
wants to shift people from the forests, it must 
consultthemsoastoavoidanyagitationandthe 
Govemment do not suffer any loss on this 
accounts as I have told you that there is a loss 
of Rs. 3 crore. Secondly, have the Gujjars told 
the hon. Minister that they would like to remain 
in hilly areas instead of Pathari Colony in 
DehraciJ"I? 

[English} 

SHRI KAMAlNA TH: Sir, National Park is 
anareaof~statusofprolec:tionthatcan be 
providedunder1heWIldLileProtectionAct. The 

(TransIaIionJ 

Hon. Merrberhasaskedaquestionwhelher 
any discussion is held prior to setting up of a 
National Park. Previously when such Sanctu-
aries and National Parks wereset up situation 
wasquitedifferentbut nowdueto the population 
as well as the development pressure whenever 
there is a proposal of setting up of a National 
Park or a Sanctuary the concemed State Gov-
emmentandlhelocalpeoplearealsoconsulted. 
This is tru&thatwhen a sanctuary isdedarecl as 
a National Park, it may create some difficulties 
to the local peop~. So far as the question of 
Rajaji Parkisconcemed, theU.P. Government 
had prepared a scheme in consultation with the 
Gujjars living there and for making altemative 
arrangemenIsforthelocal residents. an amount 
of Rs. 3 crore was spent for their rehablitation. 
SomepeopleENenobjectedtoil Nowa dialogue 
is going on with them so that they may accept 
the previous agreement and shift to the houses 
constructed for them andtheircattle. 

MAJ. GEN (RETD) 8HUWANCHANDRA 
KHANDURI : Mr. Speaker . Sir, thehon. Minister 
in reply to my question has stated that he has not 
received any proposaJ ofoommunrty manage-
mentoffofestfromtheGujjars.lwanttosubmit 
that during the EarthSummit in Rio deJanerio 
in which the hon. Ministier had played a good 
role, a discussion on community managetrient 
forest washeldandaccepled. As youknowlhat 
like this area, there is a problem of fuel. fodder 
andgrazingin hilly areas also. Ifgoodconcepls 
like this emerge it will tacilitatethe peopIethere. 
What ishappeningtoday. llegaideforestation 
creates probIemsforthepeopie. I wantto know 
whether you have discussed the concept of 
COf1'VI'U'IiI:ymanagementofbestatthenational 
level. Are you going to adopt such pokey at 
national level, ifso, !jYethedetailsin this regard. 

SHRI KAMAL NATH: Mr. Speaker, Sir, 
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Community Management of Forest and Com-
munity Management of National Parks are two 
different things. The hon. Member has rightly 
said that during the AiodeJaneriosummit it was 
mentioned that involvement and participabonof 
community is mustfor ourforesls. Merely rules 
or officers or lawforthat matter are inadequate 
to protect the forests. The subject of the 
management of National Park is technical and 
the main issue in this regard is concerning 
Rajaji National Park. There is a problem of 
overgrazing. which poses a problem for the 
Gujjars living there and production of bio-mass 
goesdown. ApoIicyofcommunityparticipation 
has been prepared and a circular in this regard 
has been sentto all State Governments. There 
IS no scheme regarding Joint Management of 
National Parks. 

SHAI ANADI CHAAAI'ij DAS: I have seen 
that along with Gujjars, tribals are also IivlOg in 
the National Park. Every Indian has a funda-

. mental rightto live, ~ when you displace them 
from the park why do you rehabilitate them 
compulsory and provide employment to 
them .. (Interruptions) 

MA SPEAKER: Mr. Das, this question 
only relates to Aajaji Park. 

SHAI ANADI CHAAAN DAS: I am also 
refering to the same. Why do not you provide 
employment opportunities to the people living 
there, so that they may lead their life in a better 
way. These people, whether they are in a park 
orrehabilitated bytheforest administration, are 
thrown to such a place where life becomes 
difficult for them. Now what does the Govern-
ment intend to do for them? The Government 
says that it intends to rehabilitate them, would 
you give details in this regard? 

SHRI KAMAl... NATH: There is a difference 
between a sanctuary and a National Park. So 
far as the question of sanctuary is concemed, 
there is no restriction on the people living there 
or on the outskirts of it until there is a settlement 

in this regard. there is no restriction on their 
existing rights. So far as question of National 
Park is concerned, it is not like as the se are 
protected areas. I have said in the 
beginning ... (Interruptions) we have received 
some complaints regarding some sanctuaries 
declared as National Parks but it will be our 
efforts in the future that only after consulting the 
affected parties we will make declarations. 

DR. G.L. KANAUJIA : Mr. Speaker, Sir. 
than you for providing me an opprotunity for the 
iirsttime. The Dudhwa National Park falls in an 
Assembly segment of the Parliamentary Con-
stituency ... 

MR. SPEAKER: This question IS about 
RJaJI Park. You may read it. 

DR.G.L. KANAUJIA: Sir. thehon. Mimster 
has said about the problems of GuJjars. Dharus 
and elephants and I also would like to ask 
question relating to it. Thehcm. Mimsterhassaid 
that Gujjars is mIgrating community. it IS true 
butthe¥havebeenlivingthereforcenturiesand 
now they are being evacuated form there, so I 
would like to know about the scheme of the 
Govemmenttohabilitatethem. Secondly. the 
hon. Ministers has mentIOned In his reply about 
the problems of elephants so In thiS regard I 
would like to say that last year about 100-150 
elephants came to Dudhwa NatIOnal Park and 
distroyed theentlrecrops, so I would like to know 
the steps being taken byt!1e Govemment in this 
regard? It is an adjoining area to Nepal. 

SHRI KAMAL NATH : I will tell the hon. 
Member about the Dudhwa National Park also 
but first of alii would like to say about Aajaji Park 
that as per the record. there were 512 GUJJars 
families in that area. They do not have their 
permanent houses and they migrate from one 
place to another along with their cattle. A site 
was selected and houses with a cost of As. three 
crore were constructed there with their consent 
to that they may live there permanently. Be-
sides, some nearby areawerealso identified lor 
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graszingtheircattlesbutduetoonereasonorthe section and speed. Forsectionscarryingtraffic 
other, they have rejected the scheme. The of 10 GMT per annum and more, Prestressed 
Supreme Court has stated in its judgement that concrete sleepers are normally used whereas 
Gujjars have to accept this agreement. Efforts in sections having lower traffic density, Steel! 
are being made to habilitate them with their Cast Iron sleepers are preferred because of 
consent. So far as the question of Dudhwa is problems of machine maintenance. 
concerned, we have received so may com-
plaints about the crops being raided by el-
ephants. Such complaints have also been 
received from Assam. If the hon. Member has 
any more information about it, he may tell us. 

Railway Sleepers 

946 SHRI RAM PRASAD SINGH: Will the 
Minister of RAILWA YS be pleased to state: 

(a) the prionty proposed to be given for the 
selcl1oJ1 of different types of sleepers for railway 
tracks; 

(b I the norms followed In the purchase of 
railway sleepers: 

(c) the value of the railway sleepers pu r-
chased during each of the last there years: 

(d) whether wooden sleepers of supenor 
quality were purchased from the nelghbonng 
countries In the past; and 

(e) the steps taken to ensure that track 
renewal work undertaken on planned basis IS as 
per norms laid down? 

[English) 

THE MINISTER OF STATE IS THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a)lo(e). A statement is laid on the Table of the 
Sabha. 

STATEMENT 

(a) Railways select the sleepers on the 
basis of traffic density canied by the partICular 

In all other cases of lighter traffic density 
and slower speeds. Cast Iron sleepers are being 
used. Use of new wooden sleepers has com-
pletely been stopped. 

(b) Based on the detailed planning. the 
annual requirement of different types of sleep-
ers IS assessed. Procurement norms are as 
follows: 

i) Steel Trough Sleepers are purchased 
from Durgapur Steel Plant. a Govt. of India 
Undertaking at mutually agreed rates. 

iiI Cast Iron sleepers are procured from 
established manufacturers, more than 70 in 
number at present. by tender system. 

iii) Prestressed coocrete sleepers are pur-
chased from Plants already estabhshed. For 
requirement In areas where established plants 
are not available. new plants are established in 
private sector generally through open tenders 
and somellmes through limited tenders as per 
the establIShed procedure. 

IV) Wooden Specials are being procured 
only from the Govt. Corporahons AgenCies at 
the rates fixed by the Ministry of Environment 
& Forest. Allotment to vanes agencies corpo-
rations IS also made by the Ministry of R&F. 

Fresh Intake of wooden track sleepers has 
alreadybeenstoppedw.e.f. 1.11.91 and Intake 
of wooden specials for turnouts and bridge IS 
also being reduced progressively. 

(c) Approximate value of purchase fordif-
ferent types is as follows:-
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(Rs. incrores) 

90-91 91-92 92-93 

Cast Iron 

Steel 

Prestressed concrete 

Wooden 

(d) Indian Railways are not importing any 
wooden sleepers! specials at present. In the 
past, a small quantity of wooden specials was 
imported from Malaysia to cope up with the 
shortage. The specie imported was 'Balau' 
which is notconsideredsuperiorto Indan 'SAl'. 
Indian 'SAL species which has been in use on 
Indian Railways over several decades, has 
been found excellent. 

(e) The detailed Estimatesoftheworks are 
sanctioned as per norms laid down to ensure 
execution accordingly. 

[ Translation] 

SHRI RAM PRASAD SINGH : Mr. Speaker 
, Sir, the hon. Minister has not given clear reply 
which was sought by me in the question. Sir 
through you, I would like to know from the 
Railway Ministerthe names of companies from 
whomthetendersforthesupplyofironsleepers 
were invited in areas where well-established 
plants are not available and due for how many 
crores of rupees quotations were given by them 
(bing 1990-91, 1991-92and 1992-931 

[English] 

SHRI K.C. LENKA : Sir, I have already 
expIainedinthestatementthatsofar as the steel 
sleepers are concerned, we are purchasing 
them form Durgapur Steel Plant, which is a 
Government of India Undertaking, at mightily 
agreed rates. 

So far as the cast iron sleepers are con-
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cerned, there are about 70 manufacturers in the 
country and we purchase from them on tender 
basis. 

So far as concrete sleepers are con-
cerned, there are private manufacturers in the 
country and we invite them generally through 
open tenders. through that we decide and pur-
chase from them. 

So far as the arnount is concerned. In 1991-
92 the cost was Rs. 38crorees; in 1992-93itwas 
Rs. 85crores, for cast Iron. Steel sleepers- in 
1991-92thecostwasl Rs. 25crores; in 1992-93 
the cost was Rs. 32crores. Concretesleepers 
-in 1991-92thecostwas Rs. 275crores; in 1992-
93 the cost was As. 390crores. Wooden sleep-
ers - in 1991-92 the cost was Rs.55 crores; in 
1992-93 the cost was Rs. 50 crores. 

( T ranslaJionj 

SHRI RAM PRASAD SINGH : I wouldJike 
to know about the private companies. I have 
asked the names of compames from whom 
tenders were envited and for how many crores 
of rupees quotations were given by them. I would 
like to knowthe names of those companies from 
whomtenders were invited for supply of sleep-
ers. 

(English) 

SHRI K.C. LENKA: Sir, atthemoment, I 
have no information about the companies from 
whom we purchases. I will supply the informa· 
tiontolhehon. Memberassoon as itis available. 
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SHRI DWARAKA NATH DAS I: It is seen (b)whelhertheprogrammesonthesechan-
from the statement of the hon. Railway Minister nels can be seen only through dish atenna; and 
that the use of wooden sleepers has completely 
been stopped. But in Assam, particularly in 
Branch line wooden sleepers are still used in 
spite of thefact that wooden sleepers do not last 
long because of rain and sun and it also causes 
deforestation. 

My question to the hon. Minister is what 
steps have been taken by the Railway authori-
tiestoreplacethewoodensleepersbycastiron 
or concrete sleepers, particularly in Assam 
Branch line as well as in other States. 

SHRI K.C. LENKA: We had, in principle, 
decided not to use the wooden sleepers any 
more. The phasing out of the wooden sleepers 
had started from 1-11-1991 and the intake of 
wooden sleepers for tum -outs and bridges is 
aIsobeingreducedprogressively. We am using 
some wooden sleepers in the tum-outs and 
bridges. 

So far as the renewal of tracks is con-
cerned. we have decided in principle that we 
would not use wooden sleepers in order to help 
the conservation of forests. AU the track renew-
als are being done by replacement of wooden 
sleepers by the concrete sleepers. Ifnecessary 
we are also replacing them by cast iron sleep-
ers. (Interruptions) 

MR SPEAKER: Question Hour is over. 
But there is a Short Notice Question. 

Dr. Lal Bahadur Rawal. 

NewChannelsofDoordarshan 

SN.Q 1. DR. LALBAHADURAAWAl:WII 
the Ministorof INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) wheChertheGovemmenthavedecided 
to start three more channels of Doordarshanto 
checkthe'Culturalinvasion'byseveraitoreign 
satellite TV channels; 

(c) if so, the reasons therefor particularly in 
view of the fact that the programmes proposed 
to be telecast on these channels are already 
being telecast on cable TV? 

THE MINISTER OF STATE OFTHE MIN: 
ISTRYOF INFORMATION AN BROADCAST-
ING(SHRIK.P. SINGH DEO):(a)and(b). Yes, 
Sir, including the metro channel. 

(c) Resources are not availab1e to enable 
the terrestrial transmission of these channels all 
over the country. 

[T ransIaIion] 

DR. LAL BAHADUR RAWAL : Mr. 
Speaker,Sir, itisarnatterofgreat concemthat 
the cable TV. is invading Indian family, social 
andculturallifethrou!tl itWestemprogrammes. 
The programmes which are being telecast or 
will be telecast on thenewchantlels by G0vern-
ment, have already been shown th!_OU9hcable 
T.v. Therefore,lwoUdliketoknowfromthehon. 
Minister as to what efforts are being made to 
show fresh programemson these channels so 
that thegrowingcrazeof Indian PublicforWesl-
em programmes could be checked. 

I would like to know from the han. Minister 
whether some yardAcks are beingfixedtorthe 
programmes so that the viewers could be at-
tractedtowards.ndan programmes. Thesec-
ondpart of my question is whether it is a fact that 
due to the programmes shown on cable T. V. for 
a longer time, the crime rate has increased in 
thecountry. I aIsowoUdliketoknowwt1etherthe 
hon. Minister is aware of the fact that through 
cable T. V .• Pakistan is easily showing its 
programmes in India, including in propaganda 
and presenting a wrong picture about India be-
tore the Indian viewers? 
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[English) 

SHRI K.P. SINGH OED: Thesechannels 
will come into effect from the 15th of August. The 
channels have not yet come into being. When 
the Indian satellite gets into the goo-stationary 
orbit. therefore only these channels will come in 
one transponder and it maybe collected through 
one dish. 

Asfarasthelndianwayoflifeisconcemed, 
it is being depicted in the normal channel, the 
terrestrial channel. which its existing one. 

As far as I the other four channels are 
concerned, time solts will be sold to various 
parties and there will be all thefivechanneis. But 
It IS the viewership and sponsors which will 
dlcate what type prOgrammes will be there. 

Thirdly, about the crime rate, we have no 
information. WewiliconsulttheotherMinistries 
and try to find ootthe information. 

[ Translation] 

DR. LAL BAHADUR RAWAL : Mr. 
Speaker. Sir, my questton was about the 
programmes which are being shown orporpose 
lobe shown on newchannels. have already been 
shown on cable T. V. and what appears to me 
from the reply is thai resources are not available 
for the local transmission these channels all 
over the country but it is not the reply to my 
question. If that is the reply I would like to know 
as to when resources Will be made available for 
coal transmission onthesechannels throughout 
the country so that the people may benefit from 
useful programmes. I also would like to know 
the expenditure incurred so far by Govemment 
on introdUCing these new channels and the 
estimated expenditure fortOO year 1993-94? 

[English] . 

SHRIK.P.SINGHDEO: Theworidover, 
satellite channels are being used and we are 

"Not recorded. 

also trying to do exactly the same. A terrestrial 
channel will cost anything more than Rs. 2500 
crore. The Planning Commission, when the 

• subjectwasbeingdiscussed,saidthatwewould 
have to find the money butthe budgetary support 
has now come down from 80 per cent to 20 per 
cent. Therefore, all these five channels will be 
through satellite and this is what IS happening all 
over the world. Anyone With a dish, if he has 
proper type of dish and it is aimed that particular 
satellite, can receive all these programmes 
anywhare in India. 

[ Translation) 

SHRI HARI KISHORE SINGH : Mr. 
Speaker. Sir. the Government has failed in 
combating the attack being made daily by for-
eign television on our culture. Our Government 
has failed in combating attack on our culture by 
foreign T. V., particularly by Hong Kong, which 
has invaded our sky. I am happy that the hon. 
Minister, whom I hold in high esteem. and who 
has keen Interest in sported and who has evinced 
the same mterest in the field of sports should 
also evince such interest In this depa rtmen!. I 
am talking especially of Doordarshan. How 
facts are being distorted by Doordarshan. When 
I was listening Parliament News of Televl-
slon ...... • 

[English] 

MR. SPEAKER: This IS not allowed. ThiS 
IS not forming part of the record. 

( Interruptions) 

[ Translation] 

MR.SPEAKER:Whatareyousaying Han 
Kishore Singh Ji ..... . 

SHAI HARI KISHOAE SINGH: So tong as 
the Ooordarshan continues to adopt such atti-
tude, the Govemmentwill not be able to control 
it. 
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[English] 

MR. SPEAKER: If you wish, you can reply. 
Otherwise, you need not. 

SHRI KP. SINGH DEO :What is this ques-
tion, Sir? 

SHRI RAM KAPSE: Mr. Speaker, Sir, the 
Ministerwhile replying to a query has said that 
the Planning Commission has cut down the 
expenditure oj Doordarshan from 80 per cent to 
20 peKen!. I would like to know from the hon. 
Minister, In the given circumstances and In the 
Interest of Indian culture, how the MinIStry would 
deCide about spending enough money at all the 
channels. Ultimately In the interest of Indian 
culture. we will have to do something. So, I want 
to know how the Ministry IS prepanng Itself In that 
direction. 

SHRI K.P. SINGH DEO : Sir, In the suo 
motu statement. which I had made In March, It 
IS mentioned that out of the five channels there 
Will be one for enrrchment, which will have 
culture, human resource development. women's 
development. children' s development. youth 
and sports. And these channels Will be seiling 
out limes. And the times Will be taken by varioLls 
producers. who Will get sponsors. The viewers 
will be the acid test about the success, thequalrty 
and the content 01 the programme. So, it is 
actually going to be quality programmes, whICh 
Will be sponsored by vanous advertisers. And, 
therefore, it is the v!ewerwho will dictate and the 
channels will also be on Indian culture. Also 
there IS gOing to be a bUSiness news. There is 
also going to be current affairs on various sub-
Jects.: which I had said In March. 

SHRI PRITHVIRAJ D. CHAVAN: Sir. to 
view of the fact that most of the / new channels 
are going to be sateUitebased and the cost of the 
hardware is still beyond the reach of many 
Indians, I wantto know whether the Rt,Dwingof 
Doordarshan either by themselves or in coItabo-

ration with Satellite Application Centre of ISRO 
would carry out R&D work to reduce the cost of 
the revceivers and to reduce the size of the 
antenna so that it becomes low-cost and afford-
able by the poor. 

SHRI KP. SINGH DEO: Sir, it is a very 
useful suggestion by the hon. Member. We are 

. already in touch with the Department of Space. 

SHRt P .S. CHET AN CHAUHAN : Just now 
the Minister has repliedthat five channels Will be 
started from 15th of August. I want to know 
whethertherewill be one channel exclusively lor 
sports out 01 these live channels. 

SHRI K.P. SINGH DEO: Yes. Sir. 

[ Translation] 

SHRI MOHAN SINGH (Deana): Mr . 
Speaker, Sir, advertisements are the major 
source of raising revenue Doordarshan. But 
even since the foregln T. Vs have started beam-
Ing programmes In the country , the Indian com-
panies are diverttog their advertisements to 
them as a result 01 which the Doordarshan IS 
likely to suffer heavy loss and ItS source 01 
revenue IS likely to come to an end Is 
Doordarshan and its departmentlaklng any step 
to ensure that the Indian companies give their 
advertISements to Doordarshan only? 

[EnglISh} 

SHRI K. P. SINGH DEO : Sir, I would hke 
to state that the prophets of doom have not 
succeeded so far. Doordarshan. to spite of 
foreign TV, has been increasing Its revenue 
from advertisements. There are no rules as 
such because the Reserve Bank of India had 
given pennrssion to foreign exporters In the 
interest of exporting to the foreigl TVs. Now. the 
Finance Mintstry has already written to the 
Reserve Bank that only genuine exporters Will 
be aHowed and rest oflhem will not be allowed. 
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WRITIEN ANSWERS TO QUESTIONS (d) if so, the steps taken no recover the 

Kanha National Park 

942. KUMARIPUSHPADEVISINGHWiII 
the MINISTER OF ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whethertheGovemrnenthave received 
any report about degradation of environment in 
the Kanha National Pari< in Madhya Pradesh; 

(b) it so, the steeps taken to preserve the 
ecosystem of that national pari<; and 

(c) the amount sanctioned forthe develop-
ment of the Kanha national pari< in the Eighth 
Plan? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) No, Sir. 

(b) Does not arise. 
(c) Thecentral assistance for development 

of Kanha national Pari< is released annually on 
the basis of the proposals received from the 
State Government. 

Fake Universities 

947. SHR'I ~AM N.lMK: 
SHRI N. DENNIES: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to the reply given 
to Unstarred Question No.1144 on March 2, 
1993andstate: 

(a) the details of machinery available with 
the Govemmentto detect fake univetSities; 

(b) the action taken against the promoters 
office bearers of the 27 Such self-styled univer-
sities; 

(c) whether some of these universities had 
been granted financial assistance before detect-
'ng them as take; and 

grants so sanctioned? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI AAJUN SINGH) (a) to 
(d): A Statement is laid on the T able of the Sabha. 

(a) and (b): The University Grants Commission, 
the Association of Indian Universities and the 
MRTP keep a watch on the existence of fake 
universities functioning in violation of the UGC 
Act, 1956. As soon as information about exist-
ence of fake university is furished by members 
of public, students ortheirparents or any other 
agency, the relevant provISions of UGC Act are 
brought to the notice of the Promoters/office-
nurtures of such self styled/fake universities. 
They are advised to dis-associate the use of 
expression ·University" and also stop award-
ing degrees/diplomas. The concerned State 
Governments are also requested to conduct 
inquiries regarding the functioning of such fake 
universities. If any case of bogus institution 
issuing fake degrees to students is brought to the 
attention ofMRTP Commission, either so moto 
or through anysorne. the Commission initiates 
necessary action underthe MRTP Act, 1969. In 
addition the UGC gives wide publICity to the list 

, of fake universities every year took caution the 
students and parents about such Institutions. 

(c): According to the information fumished 
by the University Grants Commission, the Com-
mission has not granted financial assistance to 
any such fake university. 

(d): Does not arise. 

[ Translation] 

Forest Policy 

948. DR. RAMESH CHAND TOMAR: 
SHRI DEVI BUX SINGH: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 
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(a) whether the Government propose to 

formulate a new Forest Policy to change people's 
attityde andapproachtowardsforestsfrom mere 
exploitation to conservation and sustainable , 
utilisation 

(b) if so, the details thereof; 

(c) whether the Government have sought 
suggestions of the State Governments and en-
vironmentalists regarding this policy; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) The current national 
Forest policy, 1988 itseH envisages that a mas-
sive people's movement would be created for 
achieving the objectives of maintaining envi-
ronmental stability, restoration of encological 
balance, preservation of national forests and 
increasing productivity of forests to meet essen-
tial national needs. No revision of the Policy is, 
therefore, called forthe promote conservation 
and sustainable utilisation. 

(b) to (d) Do not anse. 

[English) 

Pollution in Cities 

949. DR. VASANTPAWAR: 
SHRI RAM LAKHAN SINGH 
YADAV: 

Categof}' Suspended Sulphur 
~rticuJate dioxide 

Industrial &Xl 120 
& Mixed use 

Resodential 200 80 
& Rural use 

Sensitive use 100 30 

Will the Minister of environment and for-
estsbe pleased t&state: 

(a) the names of the first ten most polluted 
cities in the country; 

(b) the permissible level and the actual 
level of pollution in those cities; and 

(c) the steps being takel1 by the Govern-
ment to check the pollution in those cities? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMALNATH): (a) Vehicular and indus-
trial emissions are the main causes of pollution 
in cities. National Environmental Engineering 
Research Institute (NELRI), Nagpurhascarried 
out anbient air quality monitoring in ten major 
cities of India viz. Ahmedabad, Bombay, 
Calcutta, Delhi, Hyderabad, Jaipur, Kanpur, 
Cochin, Madras & Nagor in collaboration with 
Central Pollution Control Board. According to 
the air quality survey the levels sulphur dioxide 
& Nitrogen oxides in these major cities are well 
within the prescribed limits, while the levels of 
suspended particulate matter in these cities are 
on the highar side, which is due to the natural 
dusty conditions and increasing density of ve-
hiculartrafic. 

(b) The standards for ambient air quality 
are as follows: 

(Concentration of micro-gramme per-cu-
bicmetre) 

Carbon Dxidesof 
monoxide nitrogen 

5(0) 120 

80 

1(0) 30 
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Out of these ten cities the level of sulfur 
dioxide has either decreased or remained un-
changed in nine cities at the selected locations. 
These cities are Bombay, Calcutta, Madras, 
KanpIx,Ahmedabad, Hyderabad,~r, Nag:>ur 
and Cochin. The level of Nitrogen dioxide has 
decreased in the city of Ahmedabad and re-
mained unchanged in Calcutta, Madras, Co-
chin, Kanpur, Nagpur, Hyderabad andJaipur 
and the level of suspended particulate mattrer 
hasd remained unchanged at most of the 
locatians in all the ten cities, However, Ni tragen 
dioxide concentration hasshown an increasing 
trend in both Delhi and Bombay. 

(c) The steps taken to check the pollution 
in these cities include the following: 

(i) Effluent and emission standards have 
been prescribed under the Environment (Pro-
tection) Act, 1986. 

(ii) Environmental guidelines have been 
evolved for siting and operation of Industries. 

(iii) Industries have been asked to comply 
with consent requirements of the State Pollution 
Control Boards. 

(iv) Industries have been directed to Install 
necessary pollution control eqwpment on a time 
bound basis andlegalac1ionis\aken againstthe 
defaulting units. 

(v) 17 categories of heavily polluting 
IflOUStries have been identifiedand these indus-
tries have been asked by the state Govemment 
tocomplywiththeetfluentslemissionstandards 
on a time-bound basis. 

(vi) Financial incentives are provided for 
installation of pollution connote equipment and 
shifting of polluting industries from congested 
areas as also for utilisation of solid waste such 
as fly ash and phospho-gypsum. 

(viii) Gross and mass emission standards 
for all typeS of vehicles have been ilOtified under 

the Motor Vehicles Rules, 1989. 

(viii) A draft notification notifying the mass 
emission standards for 1995 and indicative 
standards for 2000 for all vehicles has been 
issued under the Central Motor Vehicles Rules, 
1989. 

(ix) Steps have been initiated to introduce 
compressed natural gas (CNG) as an alterna-
tive fuel in Delhi and Bombay; this will arest the 
increasing trend of nitrogen diOXide in these 
cities. 

Import of Cows and Bulls 

950. SHRI N. K. BAllY AN: Will the Minis-
terof AGRICULTURE be pleased to state: 

(a) whether the Government impQrt cows 
and bulls for augmenting better breed 10 the 
livestock development programme: 

(b) if so. the details thereof: 

(c) the number of such animals Imported 
during the last three years; and 

(d) the procedure adopted by the Govern-
ment for the supply of Imported cows and bulls 
10 States? 

THE MINISTER' OF AGRICULTURE 
(SHRI BALRAM JAKHAR) (a): Central Gov-
ernment do not import cows and bulls. 

(b): Does notarise. 

(c): No cow or bull wj3S Imported by Central 
GovlilTlment. 

(d): Does not arise. 

• Afforestation' 

951. SHRIMATI SHAVNA CHIKHALlA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 
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(a) whether the targets fixed for affectation 
programs during 1992-93havebeenachieved; 

(b) if so, the details thereof, State-wise: 

(.c) if n~t , the reasons therefor; 

(d) whether the grants released to states 
have been fully utilised: 

(e) If so, the details thereof; 

(f) if not, the reasons therefor; and 

(g) the target fixed for aforestation and 
amount allocated for 1993-94, State-wise? 

MINISTER OF STATE OF THE MINIS-
TRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) to (c) Afforestation 
trede planting are continUIng activities under-
taken in the States on an annual basIS, keeping 
In view the availability if funds under the vanous 
Central and State plans. The state-wise details 
of targets and achtevements of the afforestation! 

tree planting activities, under the 20 Point 
programmefortheyearl992-93,aregiveninthe 
statement attached. Annexure-I. This shows 
that whereas 10 States and 5 Union Territories 
havenltreportedtheachievementsuptotheend 
of march, 1993, the overall progress under the 
20 Point Programme Indicates that the country-
wide targets would be realISed. 

(d) to (f) The State-wise allocation offunds 
for afforestatlonltreeplaning acttvities underthe 
20 pOint Programme for the year 1992-93 is 
given In Statement-II. Keeping in view the 
progress made In achieving the targets and 
though the reconcihation of accounts is yet to be. 
completed, itisexpectedthattheaUocationswill 
fully utilized. 

(g) The State-wise targets proposed fOr 
afforestatioMree plantingactivilies and the State-
wise allocation of funds for'theforestry sectorfor 
the year 1993-94 are given in statement-III. 
Underthe Central pain, the outlays for affores-
tallonttree planting activities for the year 1993-
94 are as given below: 

(Rs. In lakhs) 

1. National Afforestation and Eco-Development 
Board. Ministry of EnVIronment and Forests 

2. 

3. 

4. 

National Westelands Development Board. 
Department of Westelands Development. 
Ministry of Rural Development 

Ministry of Rural Development (under 
Jawahar Rojgar Y DIana, Drought prone 
Areas Programme. Desert Development 
Programme, etc.) 

Ministry of Agnculalyue (under Soil 
Conservation in the Catchments of 
River valley projects Integrated watershed 
Management in the Catchments of Flood 
Prone Rivers, etc.) 

10050 

3500 
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.. DeveiopmentofWeU8nd" 

952. DR. KRUPASINDHU BHOI: Will the 
Min~terof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whetherthe Govememnt have received 
reports in regard to the large scale destruction 
and deterioration of wetland environment in the 
country; 

(b) if so, the details thereof and the reasons 
for such destruction; and 

(c) the steps taken to develop the wetland 
and save it from deterioration? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIROOMENT AND FORESTS 
(SHRI KAMAL NATH) (a) and (b) Over the 
years. there has been deterioration In the status 
of wetlands in the country. The major reasons 
are salutation, entrophication, weed infestation, 
run off from agncultural fields, encroachments, 
urban expansion, etc. 

(cla statement is attached. 

The main steps taken for conserving and 
Improving the status of wetlands Include the 
follOWing: 

(I) A network of protected areas. consisting 
of nallonal Parks. Sanctuaries and Biosphere 
Reserves and including wetlands within thelf 
boundanes. has been set up. 

(ii) Under the Convention on Welans of 
Intemallonallmportanceespecially as Water-
fowl Habitats (Ramsar Convention) of which 
India IS a signatory, 6 wetlands have been 
declared as Ramsarsites. These are: Chilka 
lake (Onssa), Keoladeo Ghana National Pari< 
(Raj8S1han), Wularlake(Kashmir),HankeLake 
(PunJab), Loktak Lake (Manipur and Sambhar 
lake (Rajasthan). 

(ill) A National Committee on Wetlands, 

Maangrovcesand Coral Reefs has been consti-
tutedto advise the Govemment on policy guide-
lines, identification of wetlands for intensive 
conservation, monitoring, preparation of Man-
agement Action Plans and for research activi-
ties. 

(iv) A Plan scheme for the conservabon of 
wetlands has been launchedtoprovidecatalytic 
support to the State Governments forconserva-
tion and improvement of selected wetlands. So 
far, 16 wetlands have been included in the 
nabonalprograrnmee and an amount of Rs. 4.7 
crores has been sanctJoned to the State Govem-
ments for supplementing the activities relating 
to survey and mappmg, afforestation in the 
catchment areas, siialatlOl1 control, weed con-
lrol and creation of environmental awareness. 

(v) Research studieS have been commIS-
Sioned though the university system and re-
search institutions forconductingscientific stud-
ies and investigations on vanous aspects of 
wetlands. ecosystems. 

(viI The Botanical Survey of Indl8, ZoologI-
cal Survey of India. Wildlife Institute of India and 
the SalKTl Ali Centre for Ornithology and Natural 
History have undertaken surveys and SCIentific 
studies on wetlands In different parts of the 
country. 

(vii) A National Like Conservation plan has 
been formulated to gtve particular attention to the 
urban water bodies whICh are threatened by 
pollution and such other human activities. The 
State Governments have been requested to 
suggest the leas that could be Included in the 
Plan. 

(Viii) Throughout the State statutes and 
Central laws, such as Wildlife (Protection) Act. 
Forest (Conservation) Act. Water (Prevention 
and Control of Pollution) Act etc., legal mea-
sures have been taken to regulateactlViltes that 
have a bearing on the wetlands ecosystems 

(ix) Criteria for selection of wetlands 01 
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nationalimportanceandguidelinesforprepara- (a) the details of the revised Incentive 
tion ofmanagementactionplanforconservation Scheme formulated for new sugar factories and 
of wetlands have been issued to the State Gov- expansion projects; 
emments. 

(x) Undertheprogrammesonenvironmen-
tal education andaware~, conservation of 
biological divcr,,:h,in wetlands has been given 
priority; and 

(xi) The Non-, GovernmentOrganisastions 
such as the WortdWIde Fund for Nature (WWF) 
- India and Bombay natural History Society 
(BNHS) have also taken upprogrammesforthe 
conservation ofwetlands. 

Financial Liabilities of Railways 

953. SHRI GURDAS KAMAT: 
SHRISANATKUMARMANDAL: 

Will the Ministerof RAILWAYS be pleased 
to state: 

(a) whether the Railways have failed to 
discharge financial liabilities worth Rs. 1,000 
croresin 1992-93; 

(b) if so, the reasons therefor; and 

(c)thestepsproposedtobetakentocotrte-
nance the situation and ensure that the Rail-
ways' developmental programmes do not get a 
set-back as a resun of their poor financial per-
formance 

THE MINISTER OF RAILWAYS (SHRI 
e.K. JAFFER SHARIEF) (a) No, sir. 

(b) and (C) Do not arise. 

IncentiveSchemeforSugarFactories 

954. SHRIBOlLABUUI RAMAlAH: 
DR. D. VENKATESWAAARAO; 

WiD t_he Minister of FOOD be pleased to 
state: 

(b) whether the Government have 
retionalised the period of the earlier incentive 
schemes; and 

(c) the other steps taken to promote the 
growth of the sugar industry? 

THE MINISTER OF STATE OS THE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): 
(a):- The new Incentive Scheme, issued on 
1 0.3.93,is applicable to projects licensed to be 
licensed during the period 7 .9.90to 31.3.1994. 
Underthis Scheme, new sugar factories would 
be entitled to 100% free sale quota for 8 years in 
"High Recovery Area" andto 100"10 for9 years 
and 66% for the 10th year in "Other Recovery 
Area". As regards expansion projects, they 
would be entitled to 100"/0 free sale quotas for 5 
yeats in "High Recovery Area" and to 1 00"/0 for 
6 yeats in "Other Recovery Area" on the excess 
production during the season overthe average 
production of the previous three seasons. 

It has also been provide that projects which 
have been licensed during the period 1.10.85to 
6.9.90, but which go into production on or after 
7.9.91 and fulfill the conditions of this new 
Scheme, have the option to avail of the Incen-
tives under this scheme orthe earlier 7th loan 
Incentive Scheme. 

(b):- Yes. Sir. 

(c):- Apart from the formulation of the new 
Incenlive Scheme mentioned at(a) above, some 
of the other$teps taken to prornote the growth of 
the sugar industry are as follows:-

(i) The Statutory Minimum Price (SMP) of 
sugarcaneforthecunent 1992-93sugarseason 
hasbeenincreasedto As. 31 perquintal,linked 
to a basic recovery of 8.5% as aganst As.26per 
quintal prevailing during the last sugar 
season. 
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(ii) advance announcement of Statutory 
Minimum Price of sugarcane at Rs.32.50 per 
quinta',,'inked to a basic recovery of 8.5%, for 
the next 1993-94sugarseason. 

(iii) revision of the ex-factory price and 
retail issue price of levy sugar to take into 
accountthe increase in SMP, conversion cost, 
distribution cost, etc. 

(iv) the ratio of levy-free sale sugar has 
been revised to 4O:60forthe current season as 
against 45:55 prevailing earlier. 

(v) the additional: production of sugarfac-
tOriesduringtheperiod 1.1.93to30.4.93overthe 
production during the corresponding period last 
season, would be entitled to 80% free sale quota. 
as against the normal 60%. 

(vi) the production of sugar fact ones which 
undertake cursing dunng the late penod i.e. 
1.5.93t031.7.93. would be entitled to 72%Iree 
sale sale quota. as against the normal 60%. 

. (vii) Creattonof bufferstockol51akh tonnes 
of sugarwitheffectfrom 14.93forwhlChsugar 
factones will be reimbursed storage. mterest 

and insurance charges from the sugar Develop-
mentFund. 

(viii) loans at a concessi6nal rate of interest 
are being provided to sugar undertakings from 
the Sugar Development Fund for modemisationI 
rehabilitation of their plant and machinery and 
also for cane development schemes. 

Soil Conservation 

955. PROF. PREM DHUMAL: Will the 
Minister of Agricuhure be pleased to state: 

(a) the allocation made in the Eighth Five 
Year Plan for vanous programmes of soil con-
servation: 

(b) the achievements made under those 
programmes during the last one year: 

(c) whether the Government propose to 
introduce some new schemes fortheconserva-
tion of SOIl dunng 1993-94: and 

(d) if so. the details thereof? 

THE MINISTER OF AGRICULTURE 
(SHRI BAlRAMJAKHAR) (a) to (d) A State-
mentis laid on the Table olthe Sabha. 
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Study' Centres of IGNOU 

956 SMT. KRISHNENDRA KAUR 
(DEEPA): Will the Minister of HUMAN RE-
SOURCEDEVELOPMENTbepieasedtostate: 

. (a) the amount offinancial assistance pro-
vided by the Govemmentto each of the Study 
Centres of Indira Gandhi national Open Univer-
sityduiing 1990-91 and 1991-92; 

(b) whetherthe Govememnt have taken a 
final decision to establish new Study Centres of 
Indira Gandhi National open University; 

(c) if so, the details thereof; and 

(d) the time by which these study centres 
are likely to be established? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI AAJUN SINGH): (a) 

. The Govemment does not provide financial 
assistance directly to any duly Center of Indira 
Gandhi National Open University (IGNOU). The 
Govemment, however, provides, financial as-
sistance to the University who in tum provides 
assistance to its study Centers which are pres-
ently 220 in number. According to the informa-
tion fumished by IGNOU, the University spent 
As. 1,42,96,0001-011 170StudyCentersduling 
1990-91 and RS.1,87,09,OOO/-on201 Study 
Centres during 1991-92. 

(b) to (d): the Eighth plan proposals of 
IGHOU envisage the establishment of about 
125-150 new Study Centers in different parts of 
the country. 

Duling the year 1992-93, the IGNOU had 
seta targetof 20 new Study Centres. Of these 19 
study Centres have been set up. 

The University has set a target of 25 more 
study Centres during 1993-94. 

[T ICIflSIationl 

Financial Crisis in fITs 

957. SHRI VILAS MUTTEMWAR: 
SHRIRAMCHANDRA 

VEERAPPA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whetrerthe IITs have been facing seri-
ous economic crisis; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) whether the govemment have received 
requests to increase the amount of grants to 
overcome the financial Crisis; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment 
thereon? 

MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) 
and (b): The budget proposals of the Indian 
Institutes of Technology are scrutinized by their 
respective Finance Committees in the first in-
stance. The Non-Plan allocations are based on 
the recommendations of the Finance Commit-
tees and the plan allocations depend upon the 
annual plan outlay approved by the Planning 
Commission.ltisnotcorrecttosaythatthellTs 
have been facing selious economic crisis. 

(c) to (e): The IITs, like many other Institu-
tions of higher leaming, have been making 
requests al various stages of formulation of 
Budget Estimates and Revised Estimates for 
additional funds, which are accommodaledby 
the Government sublect to availability ot 
funds. 
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[English] 

958. 

.. Vehicular Pollution" 

SHRI V. SOBHANADREES-
WARARAOVADDE: 
SHRI G. DEVARA YA NAIK: 

Will the Minister of ENVIRONMENT AND 
FORSTS be pleased to state: 

(a) the methods and technology being 
adopted to prevent Somme emiSSion from ve-
hiculartraffic; 

(b) whether environmental depression is 
caused with the increasing emission of smoke 
from public vehicles on roads; 

(c) if so. the details thereof; and 

(d) the steps taken proposed to be taken in 
thIS regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) Gross emission 
standards for all types of on-the - road vehicle 
have been noticed under the Motor Vehicles 
Rules '89 and these have come into force from 
March 1. 1990. The Ministry of Surface Trans-
port have advised the vanous state transport 
Directorates to enforce the grosserrnssion stan-
dards. Every manufacturer of motor vehicles is 
required to submit the prototype of the vehicles 
manufacturedfortest by an agency specified by 
the government and give a conformilyofproduc-
tion certificate on the compliance of the provi-
sions of the rules including emission standards. 
ThIS provision has come into effectfrom April 
1.1991. 

The mass emission standardsforvehicles 
have been notified under the Motor Vehicles 
Rules 1989. The standards tor petrol driven 
vehicleshavecomeintotorcefromAprill.1991 
and the standards tor diesel driven vehicles 
have come into torce frorn April 1. 1992. A draft 

notification notifying the emission standards for 
the year 1995 has bOOn issued undertheCentral 
motor 'Vehicles Rules 1989 . 

Steps have been initiated to introOOce Com-
pres!' ed Natural Gas (CNG) as an alternative 
fuel in Delhi and Bombay. The other methods of 
checking vehicular polution include dec0nges-
tion of traffic, provision of pollution checking 
facilities, ;Iegal actton for not meting the stan-
dards and public awareness campaigns. 

The steps taken at the manufacturing stage 
10 Increase combustion efficiency and prevent 
generation of emissions includes adoption of 
lechnologiestoreducecrankcase,exhaustand 
evaporative emIssions from vehicles. 

(b) to (d) Yes. Sir. The pollutants from 
vehicular exhaust have adverse effects on the 
health of human beings and animals. They also 
cause damage to vegetation materials and build-
Ings studies on effects of Environmental Pollut-
ants on health In Identified critically polluted 
areas have been Intuited. 

Yoga Education 

959. SHRI CHANDRESH PATEL: WiUthe 
Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a)whetherthere IS a great demand in re-
gard to establishment of a Yoga university and 
inclusion of Yoga as a subject al schooVcofIege 
level; 

(b) if 50, the details thereof; 

(c) whether the Government propose to 
introduce Y ogaedJcationatschooi andcollege 
levels; 

(d) whether the Government also propose 
to establish a separate University tor Y 098: 

(e) if 50. the details thereof': 
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(f)the time by which the Yoga University is made during each 01 the last three years under 
likely to be established; and this Scheme? 

(9) if not, the reasons therefor? 

THEMINISTEROFHUMANAESOUACE 
)EVELOPMENT (SHAt AAJUN SINGH): (a) 
;0 (c); The UGC has not received any proposal 
for establishment of a yoga University. Educa-
tionally, knowledge and practice of Yoga is 
beneficial at all levels of education. Therefore 
the Govemment and the UGCtlave been en-
deavoring to promote Yoga in educational instI-
tutions. 

(d) No Sir. 

(e) & (f). Do not arise. 

(g) Keeping in viewftle national Policy on 
Education and constraint on resoun:es the Gov-
emment does not favor setting up of a separate 
Yoga University. 

ScienceEducation 

000 SHAI SHIVAAJ SINGH 
CHAUHAN: 

SHAI N.J.AATHVA: 

Will the Minister of HUMAN AESOUACE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have intro-
duced/proposed to introduce any special 
programmeunderlhescheme Improvement of 
ScIence Education ildifferent States and Union 
Temtories: 

(b) if so, the details thereof; and 

(c) the target fixed and the achievements 

THE MINISTEROFHUMAN RESOURCE 
DEVELOPMENT (SHAI ARJUN SINGH) (a)to 
(c) : A statement is attached. 

The Centrally-Sponsored Scheme, 'Im-
provement of Science Education in Schools'. 
does not envIsage introduction of special 
programmes In States/Union !Territories. Un-
derthe Scheme, States/Union Territories are 
provided financial assistance for the following 
approved purposes as and when suitable pro-
posaIsformulated in accordance withthe norms 
of the scheme are received from them: 

Provision 01 science lits to upper pri-
mary schools; 

t.pgradabon and strengthening of sci-
ence laboratories in secondary 
IsenlOrsecondaryschools; 

Supply of books on science related 
subjects for upgradation 01 libraries 
in secondary/senior secondary 
schools: 

setting up 01 DistrictlAesource Centrs 
of Science Education: and 

traimng of science and mathematics 
teachers. 

As such, no Statewise targets are fixed. 
However, all StateslUnion Territories have 
availed of assistance under the scheme. 

During the last three years, the States! 
Union T emtones were provided assistance for 
creation of the following physical facilities:-
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Technical Education Absorption of Catering Staff 

8136. SHRI KODIKKUNNILSURESH:Wili 
the Minister of RAI L WA YS be pleased to state: 

(a) whetherthe Union Government have 
received any representation demurring 1992-93 
from the Railway Catering staff regarding ab-
sorption of regulate catering employees. 

(b) if so, the details thereof and the action 
proposed to be taken thereon; and 

(c) the policy and criteria adopted in this 
regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C.LENKA): (a) 
to (c) While there are no issues relating to 
absorption of regular employees of the depart-
mental catering units on the Indian Railways. 
however. some representations have been re-
ceived regarding absorption of commission 
bearers/vendors in such units. A view has since 
been taken to absorb thel1l as regular employ-
ees as and when vacancies occur In future. 

Social Auditing of Railways 

8137. SHRI MOHAN RAWALE: Will the 
Minister of RAILWA YS be pleased to state: 

(a) whether there is any proposal to have 
social auditing of the Railways; 

(b) ifso, the details In this regard; and 

(C) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF RAILWAYS (SHRI KC.LANKA): (a) 
to (C): Since Railways take Into account various 
socioeconomic factors In planning transport 
strate.gy, there is no proposal at present to have 
system of separate SOCial audlttng. 

8138. SHRI SANAT KUMAR MANDAL: 
Will the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether according to some education 
experts. technical education in the country has 
remained stagnant and totally outmoded; 

(b) if so. the details thereof; 

(c) the number of polytechniCS which are 
extremely illequipped. poorly staffed and run In 
makeshift sheds: and 

(d) the action the Government propose to 
take in this regard to set mattrs right? 

THE DEPUTY MINISTER FOR EDUCA-
TION AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE-
PARTMENT OF EDUCATION AND DEPART-
MENT OF CULTURE) (KUMARI SELJA) (a)to 
( d) Technical Education System in the country 
has made significant contribu!lons In terms of 
overall quality Improvement and standards. the 
national policy on Education, 1986 lays ad-
equate emphaSIS on the Development of T ech-
nical Educalton in the country by way of Imple-
menting Industry Institute Interaclton. Continu-
ing EducatIOn, Quality Improvement 
Programmes and Research and Development 
Schemes. The Government have baunbched a 
project with the assistance 01 World Bank 
amounting to approximately US $ 517 million to 
modernise and upgrade over 500 polytechnics 
In 16 Slales and 2 Union T erntories In terms 01 
Capacity expansion and Improvement of quality 
and efficiency of the system. 

Seminar on .. Affordable Housing planning 
and prospective" 

8139.SHRI RAM KAPSE Will the Mlnls-
terofHUMAN RESOURCE DEVELOPMENT 
be pleased to state: 
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(a) whether a Seminar on " Affordable 
Housing-Planning and perspectives" has been 
organised in collaboration with the T ata Institute 
of Social Sciences and Swedish Institute 
Stockholm: 

(b) If so, the details of recommendations 
made or decisions arrived at in the seminar, and 

(c) The steps taken/proposed to be taken to 
Implement the decisions taken therein? 

THE DEPUTY MINISTER FOR EDUCA-
TION AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE-
PARTMENT OF EDUCATION AND DEPART-
MENT OF CULTURE) (KUMARI SELJA): (a) 
Yes. Sir. This Seminar was organised by the 
Tata Institute on 2-5 February 1993 for the' 
Government of India as one of the events of the 
Manifestation of Sweden mlndia. 

(b) The recommendations of the seminar 
were as follows:-

1) reconceptualisation of the term 
'affordanillty from a wider 
porspectove: 

2. developmentandmanagementofland 
keeping In view local needs and con-
dilions: 

3. taxation of vacant land and making 
land available at cheappncestorhouse 
building forweakers sections: 

4. use of local matenals which are 
unvlronmentally at economically VI-

able. 

S) deentrahsed plannll1g With proper 
deevolutlOO of authonty. equlybetween 
partlClpallng actors, betwen commu-
nilles and regions: 

6) grater role of NGOs, coorperallve 
socletlcs. dealing With the vested 

interestds consclentisation of 
governemntal agencies and institu-
tions; 

7) identification of specifrc needs of 
women and formulation of housing 
policy in response to these needs; 

8) recognisation of specific environmen-
tal conditions and perceptions of local 
people in development plans related 
to house: 

9) management and control of comrnon 
proporty resources by publiC agen-
cies;and 

10) specific research studies on locally 
available matenals and needs of po-
tential benefiCiaries. 

(c) No deCISion has been taken by the 
Government 0') the above metloned recom-
mendations. 

Display of ingredients of Products 

8140.SHRIMAHENDRAKUMARSINGH 
THAKUR: Will the MlnJsterofCIVILSUPPLIES .. 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state' 

(a) whether the Government propose to 
make It mandatory for manufactures to specify 
the details of the Ingredients of products In the 
interest of consumers: 

(b) if so. the details thereof. and 

(c) the steps being complanted to enforce 
quality control In thiS regard? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER 
AFFAIRS & PUBLIC DISTRIBUTION AND 
MINISTEROFSTATEINTHEMINISTRYOF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
(a) and (b):- No, SIr. However. ulldervarrous 
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quality offood products and medicines, marking 
oflngrentsonthepackageismandatOly,e.g.,the 
prevention of Food Adulteration Act, 1954 for 
food items and the Drugs & Cosmetics Act, 1940 
tor pharmaceuticals. 

(c) The Food and Health Authorities in the 
StatesiUTs are working to ensure strict compli-
ance to the provisions of these Acts and Rules 
made thereunder. Besides. there are other 
Schemes for quality Control which arevoluntary 
In nature. such as, product Certification Scheme 
ofthe Bureau of Indian Standards and Agemark 
scheme of the Directorate of marketing and 
I nspectlon. Ministry of Rural Development. The 
Govemment. on Groundsof Health, safety and 
consumer protection, has made the Standards 
mark of BIS compulsory for some items under 
various Acts/Quality Contra\: orders/Notifica-
tions. 

[ T rans/ation] 

U.P. Board Examinations 

8141 DR. RAMESHCHANDTOMAR 
SHRIMA TI BHA VNA CHIKHALIA 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether gropes of culprits have become 
acetic In Uttar Pradesh In copying business on 
contract basis in the U. P. Board examinations; 

(b) ifso. the details thereof; and 

(C) the steps taken by the Government to 
check mass copying in U.P.Board examina-
tions and action taken to arrest the culprits? 

THE DEPUTY MINISTER FOR EDUCA-
TION AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE-
PARTMENT OF EDUCATION AND DEPART-
MENT OF CULTURE) (KUMARI SEWA): (a)to 
(c): School Education is primarily the concem 
of the respective State Governments/Union 

Tettitory Administntions. The matter of con-
ducting school examinations lies within the 
purview of the respective State Boards of Ex-
aminations. Every Board conducting examina-
tions, including the Uttar Predate Board of 
Examinations. does take all possible measres 
to prevent mass copying and use of unfair 
means in the examinations. 

[Eng/ish] 

Commercialisation of Fishing Projects 

8142. SHRI ANAND RATNA MAURYA: 
Will the Ministerof AGRICUL TUREbepleased 
to state: 

(a) the details of the fishing projects se-
lected for commercial purposes: 

(b) the steps taken by the Government to 
boost the commercialisation of fishing projects 
during the last three )lears: and 

(c) the achievements made In this regard 
during the above penod? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE THE MINISTER 
OF STATE IS THE MINiSTRY OF NON-CON-
VENTIONAL EVERY SOURCES (SHRI S. 
KRISHNA KUMAR) (a) A World Bank aided 
PrOject namely 'S:-Jnmp and Fish Culture PrOject' 
has been launched in May 1992 at an estimated 
cost of Rs. 283.63croresequivalenttoUS Dollar 
95 Militon. The project envisages to develop 
water area of 3810 Ha. for shrimp culture In 

Andhara Pradesh, Orissa and West Bengal, 
5380 Ha. of water area of Ox-bow lakes In Bihar. 
Uttar Pradesh and West Bengal and 45830 Ha. 
Water area of reservOIrs In Andhara Pradesh, 
orissa and Uttar Pradesh for fish culture. 

After development of the water area It Will 
be given on long term lease by the State 
Government to selected beneficiaries. The 
project will benefit about 14.200 house-holds. 



109 Written Answers VAISAKHA21 , 1915 (SAKA) Written Answers 110 

(b) & (c): The Government have no 
proposal at present to commercialise any of its 
fisheryprpjecls. however, Govement have been 
encouraginy seeling up of 100% Export Ori-
ented Unit, joint venture etc. in aquacuture and 
other anse of fisheries All such proposals ex-
cept for a few which have been fund technically 
unsound have been recommended by the De-
partment of Agnculture and Corporation from 
techntcal angle for approval to the Department 
of Industnal Development. 

Sale of old Stock of Rice at Super Bazar 
Etc. 

8143. SHRI RAM KAPSE Witlthe Minis-
terof CIVIL SUPPLIES. CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION be pleased to 
state' 

(a) whetherthe Government have Issued 
Instructions to the Super Bazars and Kendnya 
Bhandars regatrdmg the sale of old stock of 
Sugar and Basmali rice at old rate.; 

(b\ Ifso. the details thereof: and 

(c) If not. the reasons therefore? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE THE MINISTRY OF 
COMMERCE (SHRI KAMAL UDDIN AHMED): 
(a) No. SIr. 

(b) & (c): Do not anse. 

Remunerative Price to Farmers 
in Orissa 

8144. SHRI RABI RAY: Will the Minister of 
FOOD be pleased to state: 

(a) whether attention of the Government 
has been drawn to a report in Oruya Daily 
"Samar . dated April 16. 1993 alleging that the 
F C.1. Untt of Bhawantpatra in Orissa has re-

fused to accept rice from the mills; 

(b) if so, the;details thereof; and 

(c) the steps taken by the government to 
'guarantee' remunerative pricetothesmall and 
marginal farmers of the area? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI) (a) 
to (c): Information IS being coliected and Will be 
laid on the Table of the House. 

[ Trans/ation] 

Railway Workshops in Rajasthan 

8145. PROF RASA SINGH RAWAT: Will 
the Minister of RAILWA YS be pleased to state: 

(a)whetherthe Government had conducted 
any survey to set up railway workshops forthe 
broadgauge hnes In Rajasthan: 

(b) if so. the outcomethereofandthe names 
of the places approved for thIS purpose: 

(c \ the names of places ''Vhere the railway 
workshops forthe metreguage hnes are srtuated 
In RaJasthsan at present along With capacity 
thereof and the details of work being carned out 
there: and 

(d) the details of the plan regarding the 
future of these mortgage workshops and the 
employees working there keeping In view the 
large scale gauge-conversion of matre-gauge 
hnes? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRYOF RAILWAYS\SHRIK C.LENKA) (a' 
No.S" 

(b) Does not anse. 

Ie) Such workshops are located InJodh-
pur, Bikanerand Ajmer. Monthly outluym olthe 
major activities In these workshops IS as under:-
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JODHPUR 

MGCoachPOH 70FWUs 

MGWagonPOH 172FEWs 

MG Steam loco IOH 2 

MG Steam loco POH 

MG Diesel Loco POH 

POH: Penodical Overhaul.lOH: Interm(' 
diate Overhaul. FWUs: Four Wheeler units 

(d) Johpur workshop IS proposed to be 
concerted tOI undertake POH of BG coaching 
stock. AJmer workshop is proposed to be con-
verted to cater to POH of B.G rolling stock as 
well. Bikanerworkshopwill, however, contigu-
ous to cater to M.G. rolling stock for the M.G 
sections olthe contiguous regions. The existing 
employees will be utilised to be maximum 
possibieextent in the same workshops to tackle 
the changing workload. 

[Engflshj 

Population of Dolphins 

8146. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to state 

(a) whether any study has been conducted 
by the Government regarding dwlndlng popula-
bons of dolphinS in west coast of India; 

(b) if so. theourcomethereof: 

(C) the reasons therefor; and 

(d) the steps taken/proposed lobetasken to 
preserve and protect this species? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 

B/KANER AJMER 

50FWUs 230FWUs 

50FWUs 300FWUs 

2 6 

2 5.5 

5 

:,HRI KAMAL NATH): (a) No reports IndlCaling 
. 'jechne of dolphins in Westem Coast of India has 

been reportred by the Chief Wildlife Wardens 
the concemed States. 

(b) to (d): donot anse. 

[ Translation] 

Imparting of Education By lectures 

8147 SHRI SANTOSH KUMAR 
GANGWAA: Willthe Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to state: 

(a) the presctibedbythe U.G.C. for taking 
classes by the LectureslReadserslProlessors 
of ICentral: Universities: 

(b) whetehrthe lectures fReadersIProfes-
sors of all the Central Unlversltes including 
babaras Hindu University and Altgarh Mushm 
University arte Imparting education according 
to Ihe Prescribed norms; 

(C) if not, the reasons therefor; 

(d) whether any review has been made In 

this regard; and 

(e) If so, the outcome thereof? 

THE DEPUTY MINISTER FOR EDUCA-
TION AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE-
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PARTMENTOFEDUCATIONANDDEPART-
MENTOF CULTURE) (KUMARI SELJA): (a)to 
(e) Thejnformation being collected and will be 
laid on the Table of the Sabha. 

Forced reco very of money from 
labourers at Mazaftarpur. 

. 8148 SHRI BHOGENDRAJHA: Will the 
Ministerof RAILWAYS be pleased to state: 

(a) the number of cases of forced recovery 
of money from laborers going to Punjab detected 
at Muzaffarpur Railway Station on January 15, 
1993: 

(b) whether culprits have been Identified by 
North Eastern Railway Authorities: 

(c) II so, the details thereof; and 

(d) the action taken against the erring offi· 
clals and the steps taken to check this practice? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF RAILWAYS(SHRI K C.LENKA): (a) 
No such complaint has been received from 
laborers going to punjab. however, one com-
plaint has been received from a passenger 
coming a mazaffarpurfrom Hapur 

(b) One Ticket Collector of Mazaffarpur 
has been Identified. 

(c) a written complaint from Shn Ram 
Chandra Panjiar District madhubanl, Bihar was 
recelvced In January 1993 alleging extortion of 
Rs 1501- by the railway staff at mazaffarpur on 
15. 1 1993 on account of an un-booked seWIng 
machine. 

(d) DAR acbon has been initiate against the 
Identihed staff. To prevent such cases, checks 
by the local supervisors and Commercial and 
Vigilance Departments have been intensified. 

[English] 

Return Journey Tickets 

8149. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether return Journey tickets are is-
sued only to the extent olthe quotes earmarked 
at the railway station: 

(b) if so, the reasons therefor: 

(c) the steps taken to book return journey 
IIckets beyond the quotes earmarked for a rail-
ways station forthe convenience of passengers 
in view of the computer booking facility: 

(d) whether return Journey tickets are not 
booked lrom the same counter lrom which on-
ward horny ticket is booked thereby causing 
hardship and iconvenience took the pubhc: 

(e) if so the reasstgns thereof and the steps 
taken took book return JOuirny tickers from the 
same counter: 

(I) whethennordlnate time IS being taken In 

ISSUing 01 telegrams lor the return Journey res-
ervation; and 

(g) II so. the steps taken took check such 
delays"? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI KC LENKA) 
(a) No. Sir 

(b) Does not anse 

(c)to(e): There IS no restnction on Issue 
of return Journey tickets for unreserved jour-
neys. Computensed resevation system al-
ready offers the facility of reservallon lor such 
Journeys to the extent of availability 01 accom-
modation and keeping distance restrictlon. etc. 
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in view. Fortrainsbasedonlhesamecomputer 
system and for stations foe which massage can 
be sent through the computer system, retum 
journey reservation requests are desalt with at 
the same sounder. Other requests have to be 
dealt with at nominated counters either having 
computer link with other computer systems or 
dealing with resevsation massages to other 
stations. 

(f): NO,sir. 

'(g): Does notarise. 

"Women Role in Environment 
Protection" 

8150. SHRIJAGATVIRSINGH DRONA: 

Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the women have a significant 
role In environmental protection: 

(b) if so, the details of the specificpoltcies! 
schemes drawn up In this regard; and 

(c) the outcome thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) to (c) Yes, SIr. the 
nationaiforest policy, 1988, envisages involve-
ment of women In achieving Its various objec-
tives. In response to the guidelines issue by the 
GoverrymentofindiainJune, 1990,onpeople's 
involvement In lhedevelopment and protection 
of forests, several State Governments have 
issued resolutions enlisting among otherthings, 
active partiticipation of women on planning de-
CISion making and implementation of the above 
programmes. The national Conservation Strat-
egy and Policy Statement on Environment and 
: j, • clOpment of my MiOlStly envisages active 
fl1volvement ofwomen at the grass root level in 
OUf conservabon programmers. 

Financial assistance have been provided 
to several women organisations in the national 
Environmental Awareness Campaign con-
dueted by this Ministry every year. A tribal 
Research Center has been provided financial 
assistance by the National Afforestation and 
Eco-development Board of the Ministryforcon-
dueting workshops in the north-eastern areas 
focusing among other things, on training of 
women. Financial assistance has been pro-
vided to a number of organisations which are 
women oriented for afforestation scheme. 

National Nutrition Policy 

8151 SHRIGOPINATHGAJAPATHI:Will 
the Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: . 

(a) whetherthe Govemment have approved 
the national Nutrition Policy; 

(b) if so. thesahentfeatures thereof; and 

(c) the time by which it is likely to be, 
implemented? 

THE MtNISTR OF STATE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE-
pARTMENT OF WOMEN AND CHILD DE-
VELOPMENT) (SHRIMATI BASAVA 
RAJESWARI): (a): Yes, Sir. 

(b) and (c) The National Nutrition Policy 
envisages a set of direct nutrillon Intervectlons 
such as fortification of essential foods 
popularisatIOn of low corset nutrillous tood and 
control of mlCro-nutnent deficienCies and indi-
rectpolice instrumenrts including food secunty, 
Public distribution system, I and retonns. health 
and basic nutrillon knowledge, nutritional sur-
veillance, prevention of food adulteration and 
community participatIOn .. 

The national Nutntionpolicy Will be placed 
In the parliament dUring its Monsoon 
Session. 
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Supply of Wagons to Alleppy Station 

'. 8152.SHRITHAYILJOHNANJALOSE: 
Will the Minister of RAILWA YS be pleased to 
state: 

(a) the details of requirement of wagons for 
transportation of goods at Alleppy Railway Sta-
tion (Kerala) during 1992-93 along with the 
month wise supply of wagons till March, 1993; 

(b) the reasons for short suppty of wagons; 
em 

(c) the steps proposed to be taken to in-
crease the supply of wagons to those station? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFRAILWAYS(SHRI K.C.LENKA): (a) 
Monthwise number of wagons indented and 
supplied at Alleppey Railway Station during 
1992-93 are as under:-

Month No. of Wagons indented No. of wagons 
during the month supplied 

April, 92 00 

May. 92 3:l 

June.92 20 

July. 92 20 

August. 92 :D 

September. 92 48 

October. 92 40 

November. 92 32 

December, 92 40 

January, 93 24 

February, 93 :l5 

marct>.93 100 

Total 534 

(b) During May to July, 92 the marginal 
short supply ot wagons was due to restrictions 
Imposed on ptecemeal loading, Thedemands 
were cleared in the following months. 

(c) Doesnolarise, 

00 

31 

Z1 

13 

58 

48 

40 

~ 

«> 

24 

:l5 

100 

534 

\ T ranslalion\ 
Forest ResearchandTraining Centre 

8153. SHRI GOVINDA CHANDRA 
MUNOA: 

SHRIN.J.RATHVA 
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Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the details and the objectives of the 
Forest Research andT raining Centers function-
Ing in the Country. State-wise; 

(b) the amount spent of the setting up of 
these centers in each State and the assistance 
provided by the Government dunng the last two 
years to each center: and 

(c) the various functions performed by 
each center during the above period? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMALNATH): (a) Govemmentof India 
In the Ministry of Environment and Forests have 
qUite a few research and training Centers In 
different States of the country. such Centres 
underthe admlOistrative control of this Ministry 
are as follows:-

FORESTRY RESEARCH 

Forestry Research IS being overseen by 
Indian Council of Forestry Research and Educa-
tion. an autonomous umbrella organisation for 
Forestry Research and Education In the coun-
try. under this MiOistry. The council has SIX 
Instrtutes and three advance research centers 
under 11. The names of the Inslltutes statewlse 
and obJectives are given below 

1 ObfectlvesoftheCouncllwrthHeadquar-
lersarDehradun. UP -

(a) to undertake. atd promoter and coordl-
nate forestry research. forestry education and 
forestry extenSIon programmes In the country 

(b) to act as a cleanng house forloreslry 
research activitIeS and generallnlormallon per-
!Inent to forestry and alloyed dISCIplines 

1(;: 10 develop and maintain a national 

Information Center for forestry and allied sci-
ences. 

(d) to develop forestry extension 
programmes and propagate the same through 
mass media. 

(e) to proVide constancy services In the 
field offorestryeducallon. research. and ailed 
sciences. 

2. The six institutes and three advanced 
centers of the Council along With their obJectives 
are given below:-

Dun. 

Uttar Pradesh 

I) 

II) 

Forest Research Institute. Dehra 

to addlhon to catering to the re-
search needs ot the Indo Gangetrc 
Plalnsot Uttat Pradesh. Punjab and 
haryana. FRIIS finding solutions to 
forestry problems of thiS ecologl-
cally fragile region 

Its mandate Includes research In 
ecology. regeneratron. tending and 
management of forest. utllisatron of 
forest products Including MEP and 
at the national level research on 
forest Inventory. forestry 
operahons.development of forestry 
tools. torest mycology and pathol· 
ogy. entomology. forest sOlle~ncl 
application of blo- technology In for· 
eslry 

Center for Ecology and EnViron· 
ment. Allahabad 

Crcateddunng 1992-93.thcCentre 
conducts research on ccooplolCal 
If!hablirtahon of the Indo·Gangehc 
plains of Uttar Pradesh. Bihar and 
the dry Vlndhya . latC<lU 
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iii) Tropical Forestry Research Insti-
tute. Jabalpur. 

in addition to catering to needs of 
states of Maharashtra, Madhya 
Pradesh, Onsa and Goa, the Insti-
tute conducts research on MFPs, 
silviculture ands management of 
Teak, Sal, Bamboos and other im-
portant species of tropical decidu-
ous forests. forest fires, grazing, 
fores conservation and tribal devel-
opment 

IV) And Forestry Research Institute. 
Jodhpur. 

In addition to the general forestry 
research requirements 01 Slates of 
Rajasthan. Gugarat and parts of 
Hryana and Punjab, the Institute 
condUists research sat national 
level on greening the arid and semI-
and areas 01 the country and within 
the region on eco-restoration of the 
Arrival Hills. development of agri-
sllvl-pastoral packges for the arid 
tracks and reseratch on natural re-
generation In the high forests. 

Tamil Nadu 

IV) Instrtuteof ForestGenetJCSandT rae 
Bredlng. COimbatore. 

In addltKln to calerol~ 10 the general 
forostryresearch needs of the states 
of T ami! Nadu, Kearala, Andhra 
Pradesh and Kamataka, the Insti-
tute conducts research In eco-res-
tor at Ion of Western Ghats:Man-
grove Forests of the West and the 
East coasts, blo-dlverslty of troPI-

cal ever-green forests of Western 
Ghats and genetic improvement of 
forest tree species. 

Assam 

vi) 

Bihar 

Institute of Rain and Moist Decidu-
ous Forests. Jorhat. 

to carry research on ecology, re-
generation, tending and manage-
ment of forest in the north-eastem 
states, west Bengal, Sikkim and 
Andaman and Nicobar Islans, 
consevation methods to preserv 
the unrque heritage offloralfanuna 
found in the region, containment of 
shifting cultlvatiion and multi-fac-
eted use of mangroves In hannony 
with their ecological characyter, 
resesarch In raJl1 and f110ISt decidu-
ous and mangrovess forest eco-
systems at national level and re-
search on forest hydrology and 
shifting culilvabon. 

vii) Advanced Centre for Forest Pro-
ductiVity Ranchi: 

to carry out research on all aspects 
offorestry In the states of Bihar and 
West Bengal. 

Himachal Pradesh 

viii) Conifers Research Centre. ShIfTlla: 

research In forestry related prob-
lems of the cold desets and conser-
vatKlO of natural torest cover rn the 
Hlmalyas. 

Kamataka 

Ixl Institute of WOOd SC1ence and Tech-
noIogy, BangaIore 
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Foresters and 

3. 

(a) 

(b) 

to conduct research at nationbal 
level in wood science and technoJ-
ogysubstitutes forwoodenhancing 
dubility of lesser know timbers, 
imoprove and develop new tech-
noIogiesforwoodbaseclindustries. 

Indian Plyweood Industries Re-
search andT raining Institute. Ban-
galore. 

Inian Ploywood Industries Re-
search and Training Institute, Ban-
galore is an autonomous 
organisation under the Ministry of 
Environment and Forests. The ob-
jectives of the institute are given 
below: 

Objectives: 

research to enlarge service life?' 
wood and products, economisre 
wood volume in end and reduce 
wastage in conservation as well as 
application; the focus of research 
efforts being reduction of pressure 
on natural forests. 

training to improve skills, upgrade 
product quality and optimize pro-
duction cost. 

(c) advice on standardization of prod-
ucts and policy issues relating to 
mechanical wood industries devel-
opment 

Forestry Training 

Forestry training is impated at 5 
levels of officers viz. Offocers of 

Indian Forest Service. 

State Forest Service, 

Forest Rangers. 

Forest Guards. 

The initial in-service training of IFS 
Officers and SFS Officers is being 
looked after by the Central Govem-
ment 

The rules and the syllabi for the 
training of Forest Rangers are 
framed by the Central Govt. but the 
training colleges( except Eastern 
Forest Rangers College, Kureong 
which IS presently underthe admin-
istrative control of Governemnt of 
India) are administered by the re-
spective state Govts. 

The training forthe other field staff 
is the responility of the State Gov-
ernments. The names of training 
instituteds under Government of 
India, statewise, are given below: 

UTI AR PRADESH 

(i) IndiraGandiNashonalForestAcad-

(ii) 

emy. Dehradun. 

Initial in-servICe training of Indian 
Forest Service Officers. 

State Forest Service College, 
DehradJn. 

Initial in-service training ofg State 
Forest Service Officers 

TAMILNADU 

(iii) State Forest Service College, 
Coimbatore 

Initial in-service training of State 
Forfest Service Officers. 
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Select and prepare talented per-
sons for leading to management 
responsibility in forestry and the 
forest related system. 

(iv)lState Forest ServiceCollege, Bumihat. 

Initial in-service training of State 
Forest Service Officers. 

WEST BENGAL 

(v) Eastern Forest Rangers 'College, 
Kurseong. 

training of Range Officers. 

MADHYA PRADESH 

(VI) INDIAN INSTITUTE OF FOREST 
MANAGEMENT. BHOPAL 

(a) 

(b) 

Indian Institute of Forest Manage-
ment, Bhopal; is an autonomous 
organisation under this Ministry 
established during 1981 . The 0b-
jectives of the institute are given 
below: 

Objectives 

Provide training in management 
and related subjeCts for personnel 
from the Indian Forest Service, 
Forest Departments, torest Devel-
opment Corporations and Forest 
based Industnes with a view to 
equipping them to practice the art 
and profeSSion of management of 
forestry development. 

To inculcate an appreciation that 
conservation IS of overriding im-
portance in the management of 
natural resources and the primary 
role of forests is the vital ecological 
and environmental purpose they 
serve. 

(d) 

(e) 

To provide up-date information on 
forestry management through re-
search, consulting and publi-
cation. 

To assist, institute and carry out 
research in matters concem in the 
use of management and aJliedtech-
niques and methods conducive to 
the development otforestry in the 
country. 

(b) Forest Research Institutewases-
tablishedin 1906andsincethenit 
has been expanded from time to 
time. The forestry Research, Edu-
cation and Traintnginthecoumry 
was reorganised in December, 
1986, de linking forestry training 
from the forestry research andedu-
cation. The Forestry Research and 
Educabon was reorganised under 
the Indian Council of Forestry Re-
search aooEducation, thelJl'lUells 
organisation for forestry research 
and Education. the umbrellas 
organisation fortorestry research 
inthecountry. SincetheseresearctV 
training centers have either been 
established long ago or came into 
existence after conversion of old 
es1abishmet lis. andsincelherehas 
been exppansion from time to time 
, it will not be possible to five the 
amount spent on setting l,.:>ofthese 
centres. However, theexpendilure 
incurred on running the institutes! 
centers forthe last two years is as 
under:-



127 WrittenAnswelS MAY11,1993 WrittenAnswelS 128 

CENTRE EXPENDITURE UNDER PLAN AND NON-PLAN 
(IN LAKH RS.) 

(i) Indian Council of Forestry' 
Research and Education. 

(ii) Indian Plywood Industries 
Research and Training Institute. 

(iii) Indian Institute of Forest 
Management. Bhopal. 

(iv) Indiara Gandhi national Forest 
Academy, Detvadun. 

(v) Directorate of Forest 
Education." 

, The expenditure given above includes 
total expenditure forforestry resean:h institutes 
andcenters. 

"Includesexpenditureforforestlytraining 
colleges (under the administrative control of 
Govemmentof India) and Directorate of Forest 
EcU:ation. 

(c) During the last two yealS, the ICFRE 
Institutes and centers carried oL!1 research in 
various forestry disciplines and trained profes-
sionals in vasrious foresry research disciplines. 
Annual Report of the Council for 1991-92 has 
beenptacedonthe T abledLokSabhaandRa;ya 
Sabhaon30.3.1993and31.3.1993~. 

During the last two years Indian Plyood 
Industries and Research Institute, Bangalore 
carried out research on various aspects of PIy-
woodresearchanddeveiopmertandCOllC:U:ted 
certificatediplomscourse inMechanicalWood 
T ectIiloIogy and e9llahort duration courses in 
Critical Areas of Saw doctoring, Sawmilling. 
Ptywoodmanufacture.resinmanufactureand 
testing. etc. Annual Report of the Institute tor 
1991-92hasbeenplacedon the T abies of Lok 
Sabha and Rajya Sabha on 23.3.1993 and 
242.1993 naapectiveIy. 

2544.00 2792.00 

86.57 86.57 

160.00 225.00 

215.50 254.00 

103.22 103.00 

Under Forestry Training. the training insti-
tutes under Govemment of India continued im-
parting in-service training to officers of Indian 
Forest Service. State Forest Service and to 
Forest Range Officers (at Eastem Forest Rang-
ersCoiIege. Kurseong). 

During Ihe last two years. followingbatched 
ofSFS officers were idergoingtwo yearcip!oma 
course in SFS Colleges: 

BATCH No. OF TRAINEES 

1!B}.92 

1991-00 13 

In IGNFA. Dehra Dun. the following 
batcvhes of IFS Officers were underfoing in-
service training:-

BATCH NO. OF TRAINEES 

1989-91 

1990-92 

1991-00 
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During the last two years the Forest.Acad- keeping a watch on the functioning of the Public 
emy hel~4 in-servicelrefreshercourses for IFS Distribution System. It has also been suggested 
Offrcersandothers. that such Committees should consist of 

During this period, Indian Institute of Forest 
management, BhopaJConducted post-graduate 
diploma in forest Management, preparing can-
didates for holding management posts in vari-
ous forest based industries. the IIFM, Bhopal 
also conducted mangement development 
programmes for officers oflndian Forest Ser-
vice, Forest Development Corporations and 
officers of variOus State Govemments. 

Monitoring Committees on Working 
ofFPS 

8154. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA GAUT AM: 

Will the Mintster of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) whether the Union Govemment pro-
pose to formulate monitoring committees com-
pressing ot ration card holders, consumer 
organisations and women organisations under 
the new food preservation policy for keeping a 
wrath on the requirements of the consumers and 
foe reviewing the working of the fair price shops; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS & PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDINAHMED) 
(a) to (c): The operational responsibnility for 
implementing the Public Distribution system 
(PDS) rests with the State GovemmentslUT 
Administrations. Central Government have 
advis·ed the state Governments to constitute 
Vigilance/Advisory Committees at the State, 
District, Block, VillageJlairprice shop levels for 

representsatives of ration card holders, con-
sumers, women, prominent citizens, social 
workers and consumer organisations. Under 
the scheme for revamping the Public Distribu-
tion system, special emphasis was laid on 
constituting such Vigilance Committees at the 
Village/fair price shop shop levels in the areas 
covered under the Revamped PDS. As per 
reports received from the State Govemments 
such Committees have been constituted in most 
of the case or are in the process of being 
constituted. 

[English] 

Fair Price Shops 

8155. SHRI C.P.MUDALAGIRIYAPPA: 
Will the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state: 

(a) whether at present it takes about a 
month and some times even more for a card 
holder (Rallon Card) to change from one fair 
price shop to ~ other: 

(b) if so. the reasons therefor: 

(c) whelhertheGoverrment have any plan 
to simplify the presentcumbersome procedure 
to enable the cardholders to chage to fairprice 
shop{s shops easily; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER 
AFFAIRS& PUBLIC DISTRIBUTION AND MIN-
ISTER OF STATE IS THE MINISTRY OF 
COMMERCE (SHRI KAMALUDOIN AHAMED) 
(a) to (d): The operational responSibility for 
implementing the public Distribution systems 
(PDS), includngthe procedure for changing Ihe 
fairprice shop of a ration card holder. reastswilh 
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the State GovemmentlUT Administration. The 
time taken foreffectingchage offairprice shops 
may vary from state to Statre. Details in this 
regard are not maintained by the Central Gov-
ernment. 

Indian Council of Child Welfare: 

8156. SHRI MANJAY LAL: Will the Min-
ister of HUMANRFESOURSE DEVELOP-
MENT be pleased to state: 

(a) the details ofthe grants given to Indian 
Council of Child Welfare each of the last th ree 
years: 

(b) the number of projects undertaken by 
the organisation during the above period: 

(C) whether any complaint has been re-

ceived regarding misutilisation of funds by the 
organisation; and 

(d) if so, the details thereof and action taken 
in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF WOMEN AND 
CHILD DEVELOPMENT(SHRIMATI BASAVA 
RAJESWARI) (a) and (b): Details of grants 
given for the different projects/schemes being 
implemented through the Indian Council for 
Child Welfare , New Deihl forthe lastthreeyears 
are given In the statement attached. 

(C):NO.SIL 

(d): Does not arise. 
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Transportation of Foodgrains to New Win the Minister of CIVIL SUPPLIES, CON-
Coochbehar SUMER AFFAIRS AND PUBLIC DISTRIBU-

TION be pleased to state: 
8157. SHRI AMAR ROYPRADHAN Will 

the Ministerof RAILWAYS be pleased to state: 

(a) whether the Railways had been trans-
porting foodgrains of Food Corporation of India 
to New Coochbehar Railway Station; . 

(b) if so, whether the practice has since 
been discontinued; 

(c) if so, since when and the reasons there-
for; 

(d) the estimated lose of revenue suffered 
by the Railways as a result thereof; 

(e) whether the Railways propose to re-
sumetransportationoffoodgrainstothisstation; 
em 

(f) if so, the details there and if not, the 
reasonstherefore? 

THEMINISTEROFSTATEINTHEMIN-
ISTRYOF RAILWAYS (SHRI K.C.LENKA) (a) 
to(c) Railways supply wagons for movement of 
foodgrains to as perdernandby Food C0rpora-
tion of India. Food Corporation of India. Food 
Corporation of India hasstopped movement by 
rail to New Coochbeharstation since 1988. 

(d) This has not resulted in any loose of 
revenue as the wagons and locomotives are 
utilised for other movement. 

(e) WagonswiJI be supplied by the railways 
lorand 

(I) Movement to New Coochbeharas and 
when indents are placed by Food Corporation of 
India. 

Foodgrafns InJ & K 

8158.DR.LAXMINARAYANPANDEYA: 

(a) whetherthere has been a short faR in the 
availability offoodgrains in Jammu and Kash-
mir particularly in the Jammu region; and 

(b) if so, the steps taken tostregthen the 
Public Distribution System in the State? 

THEMINISTEROFSTATEINTHEMINISTRY 
OF CIVIL SUPPLIES, CONSUMER AFFAIRS 
& PUBLIC DISTRIBUTION AND MINISTER 
OF STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AHAMED) (a) 
and (b): DuringJanuarytoMardl, 1993Jammu 
& kashmirwasaJlotted 60,000 tonnes of whet 
and 1,08,540tonnesof rice. AgainstthisaJloca-
lion, the State lifted 22,1 OOtonnes ofwheat and 
35900tonnes of rice respectively. There has 
been no specific report of shortfall on the avail-
ability of foodgrainsin the Jammu region during 
this period. A total number of 34 blocks in the 
state of Jammu& Kashmir have been identified 
forifll:llementati of the Revamped PDS. Rice 
andwheatmeantforcistrbJtioninthe revamped 
PDS blocks are issued at specially subsidised 
Central Issue Prices which are lower than the 
Central Issue Prices for normal PDS blocks by 
Rs. 50 per quintal. 

( TtanSIaIionl 

Allocation of Kerosene Deportiand 
F.P.S. in Madhya Pradesh 

8159. SHRI MAHENDRA K".JMARSINGH 
THAKUR: WI the Minister of CIVIL SUPPLIES. 
CONSUMERAFFAIRSANDPUBLICDISTRI-
BUTION be pleased to state: 

(a) whetherseveraJ cases relating to allo-
cationofKero6eneDeportsandFairpriceShops 
are pending with Government of Madhya 
Pradash; 

(b) if so, the number of such cases at 
present; and 
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(c) the time by which these cases are likely AFFAIRS & PUBLIC DISTRIBUTION AND 
tobedisposedof? MINISTER OF STATE UNION THE MINIS-

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAI RS & PUBLIC DISTRIBUTION MINIS-
TEFi OF STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALU[)DIN AHMED) (a) to 
(c): The informantion is being obtained from the 
Govemment of Madhya Pradesh and will be laid 
on the Table ofthe House. 

[English] 

Import of Edible Oil 

P- '30. SHRI PARAS RAM BHARDWAJ: 
I': Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state: 

(a) the total quantity of edible oil imported 
duringthelastthreeyearsandexpectedtopbe 
imported during the current years; 

(b) the details of the contracts covering the 
above imports: 

(c) the namesofthe parties thorough whom 
and the countries from where these imports 
were or are being made; 

(d) the price difference between thelanded 
cost incurredandthe sellingpricecharged from 
the purchasers; and 

(e) the quantity of such oil which was sold 
through the public Distribution System and the 
marginofprofitorloosetherein? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 

Fmancial Year 

1990-91 

1991-92 

Total PMT Cost 

As. 14,528.05 

As.2B,537.B1 

TRY IF COMMERCE (SHRI KAMALUODIN 
AHMED): (a) The quantity of edible oils im-
ported during the last 3 years is as under:-

Financial Year Quantity(Lakh MTS) 

1990-91 5.38 

1991-92 1.62 

1992-93 o.~ 

A quantity of about 47,000 MTs of Crude 
Soybean Oil was also received as gift from 
USAID under Title III - PI 480 Programme in 
1992-93. 

The Government at present has not pro-
posal to import any quantity of edible oils during 
the current year. 

(b) and (c): The details of the contracts for 
the import of edible oils made by STC during the 
lastthree years are given in the annexed state-
ment. 

(d) and (e): The quantity of edible oil im-
ported on Government account by STC was 
allocated to States for PDS and NDDB for 
Market Intervention Operations in edible oils 
and not and notalocatedto anyotherpurchasers 
for any other use. The edible oil importeddirectly 
by the States dunng 1991-92 was exclusively 
meant for PDS requirement of the respective 
States. 

The average unit (perM.T.)cost and sales 
realisations," respect of the edible oils imported 
bySTC has been as under:-

PMT sale realisation 

As. 14,101.73 

As. 19,199.B4 

1992-93 Accounts still to befinalised. 
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Import of Soya bean and Groundnut oil 

8161 SHRI KHELAN RAMJANGDE: 
SHRI KASHIRAM RANA: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBL_lC DISTRI-
BUTION be pleased to state: 

(a) the quantity of soybean and groundnut 
oil imported during each of the last two years and 
the value thereof; 

(b) the quantity proposed to be imported 
during the current year; 

(c) whether the Govemment had d!Jlytakeh 
Into account the production of soybean In the 
country; and 

(d) if so, the reasons for resorting to import 
of soyabean oil? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDIN AHMED) 
(a) Neither Soyabean oil nor Groundnut oil was 
Imported In the last two years. However. a 
quantityofabout47.000MTsofofCrudesoyaben 
oil was received as grant assistance under Title 
III PL 480 programme during financial year 
1992-93. 

(b) There IS no proposal to Import any 
edible oil, forthe present. 

(c) Yes, Sir. 

(d) Does not anse. 

National Grid on Fruits and Vegetables 

8162. SHRI NITISH KUMAR: 
SHRI NAWALKISHORE RAI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the National Dairy Develop-
ment Board propose to launch National Grid on 
fruits and vegetables on the opattern of national 
Milk Grid;. 

(b) ifso. the details thereof; and 

(c) the benefits likely to be accrued to fruits 
and vegetables growers from the said Grid? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM) (a): No, Sir. 

(b) and (c): Question does not arise. 

Sacred Brick 

8163. SHRIMRUTYUNJAYANAYAK: 
SARI MOHAN SINGH 

(FEROZEPUR); 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government are contem-
plating to display the 2300 Years old sacred 
brick presented by the Srilankan President dur-
ing the SAARC Summit held in Dhaka in April. 
1993 in zany if the national Museums of the 
Country; and 

(b) if so. the details thereof and if not. the 
reasons therefor? 

THE DEPUTY MINISTER FOR EDUCA-
TION AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE-
PARTMENT OF EDUCATION AND DEPART-
MENT CULTURE) (KUMARI SELJA) (a) and 
(b) Yes. Sir. The Natlonaf'Museum, New Delhi 
IS making arrangements for the proper display 
of the sacred brick in thiS Buddhist Gallery. It will 
be Property documented and SCientifically 
analysed before its display. 
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[English] 

Non-supplyof Ration 

8164. DR. P.R.GANGWAR: Will the Min-
ister of CIVIL SUPPLIES, CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) the number of complaints about non-
distribution of ration from Fair Price Shops 
received in Delhi during 1992; 

(b) the action taken on those Complaints; 

(c) the steps proposed for supply of ration 
regulartywithout any shortage? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS & PUBLIC DISTRIBUTION AND 
MINISTEROFSTATEINTHEMINISTRYOF 
COMMERCE (SHRI KAMALUDDINAHMED): 
(a) and (b): Delhi Administration has reported 
that 748 complaints on non-distribution of ra-
tioned articles by the Fair price Shops (FPS) 
where received during the year 1992. After 
checking, FIRs were lodged in 4 cases and 12 
FPSs were suspended. Departmental proceed-
ings were initiated against 214 fair price shop 
holders. 

(c): Monitoring of supply and distribution of 
essential commodities is regularty done by the 
Delhi Administration through regular inspec-
tions etc. Action is Initiated againstthosefound 
quietly 0\ malpractice's. 

FCIGodowns 

8165. SHRIJEEWANSHARMA:WiH 
the Minister of FOOD be pleased to state: 

(a) whetheraudits are carriedout regularly 
inthegodownsofthe Food Corporation of India; 

(b) if so, the number of time these were 

carried out during the last three years, godown-
wise; 

(c) the drawbacks pointed out on the audi .t 
reports and the remedial action taken thereon; 

(d) the extent of loss suffered by the Food 
Corporation of India during during each of the last 
three years; and 

(e) the reasons therefor and the steps taken 
to minimise the loss? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI) (a) 
Food Corporation of India have reported that the 
audits of deports are. by and large, carried out 
by Internal Auit Division of the Corporation as 
per the cycle prescribed by the I ntemal Audit 
manual. 

(b): A statement containing the numenbr of 
times the deports were t'udited during the years 
1991,1992 and 1993, is at attacbed as 

(c) The drawbacks pointed out in the re-
ports generally fall under the categories indi-
cated in annexure-II 

The audit reports ar~ sent to the District 
magnifiersect. fortaking remediaVcorrective 
action. The remedial action that are generally 
taken are olthe following nature:-

(i) In case of wrong payment/excess pay-
ments, recoveries are effected by the unit office 
concerned; 

ii) serious observations are followed up by 
the vigilance Division to fix up the responsibili-
ties on the delinquent officialS/officers and dis-
ciplinary action taken wherever necesSary; 

iii) steps are taken suitable remedial mea-
sures in case of procedural lapses. 

(d) The extent of storage losses sulfered by 
the Food Corporation of India during the last 
three years are as under:-
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S.No. Year 

\1. 1988-89 

2. 1989-90 

3. 1990-91 

(e) The storage losses occurmainlydue to 
the following reasons:-

i) I ossin moisture during storage; 

i i) rodents and bridsa trouble in storage; 

iii) high metabolic rateduringstorge; 

iv) long period of storage; 

v) use of iron hooks by handling lubours 
resulting in difficulty for 
retrieving spillage's; 

vi) multiple handling of bage; 

vii) CAP storage under adverse climatic 
conditions. 

A number of steps are being taken to 

AmountofLoss 

34. 15crores. 

20.28crores. 

45.71 crores. 

mirtimisethe .Iosses, the eminent being:-
i) installation of weighbridges in godowns; 

ii) reducing CAP storage: 

ii i) regular physical verification of stocks; 

iv) ensuring up-to-date maintence of depot 
records; 

v) vigorous ::;quad checkings of foodgrains 
at depots; 

vi) immediate follow up action on squad 
reports; 

vii) imposition of penalties on the erring staff; 
ard 

viii) development of CISF in vulnerable 
depots. 
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b) Non-execution of FCI policy 
Renewal. 

BROAD CATEGORIES OF I.A. 
OBSERVATIONS PERTAINING TO 

GODOWNS. 

2. 

Suspected misappropria 
tionofcash. 

Suspected misappropriation of 
foodgrainslfertilisers/sugar and 
other stores. 

3. TheftsipiHerages of stores. 

4. 

5. 

Excess payments to: 

a) Contractors/private parties 

b) Railways (on account of freight, 
etc.) 

c) Govt. departmenVagencies. 

d) Corporationernployees. 

Recoveries due from defaulting 
contractors on account of: 

a) Work executed at their risk and 
cost 

b) For other reasonsldefaults. 

6. Abnormallossesin: 

7. 

8. 

a) Storage. 

b) Transit. 

Irregularities in awarding con 
tracts. 

a) Handling and Transport con-
tracts. 

Irregularities in Ibtaininga and pro 
cessing securities e.g.: 
a) Securities not obtained or de 
dueled from payments. 

9. 

10. 

11. 

. 12. 

13. 

14. 

15. 

Irregular, unauthorised and avoid 
able expenditure. 

Infracxtouous expenditure on ac-
countof: 

a) Non-utilisation of goofownsl 
weigh-bridges. 

Avoidabie payments, demurrage! 
whargage chagres to railways. 

Grains deamaged due to careless 
handing and storage. 

Delay in raising bills. 

late deposit of cjheques/DDsl 
Deposit at Call 
Receiipts in banks and their I;ate 
creaditbythebanksdtotheCorpo-
ration. 

Surplus gunnies not receivced 
back in time from State Agenciesl 
storing AgentslCorporation em 
pIoyees. 

16. Excessive inventory. 

17. 

18. 

19. 

Obsolete surplus and uin 
serfvicvesanle sdtocks aw2aiting 
disposal. 

Non-utilisation under-utilsation of 
storage capacity. 

Procedural irregularities not in 
volving any recovery. 

20. Delay in recovery of FCl's due 
from Railways. 

21. Delay in recovery of FCl's due from 
GovtJPrivate parties. 
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F.ir Price Shops in U.P. 

8166. SIIRI ANAND RATNA MAURYA: 
Will the Ministt( of CIVIL SUPPLIES, CON-
SUMER AFFAIIIS AND PUBLIC DISTRIBU-
TION be please tt state: 

(a) the numbe of new Fair Price Shops 
opened in each distrct of Uttar Pradesh under 
the Revamped PubliC)istribution System; 

(b) whetherthe GoVtmmenthave achieved 
the targets fixed therefor (lJring 1992-93; 

(c) if not. the reasons ttP,refore; and 

(d) the steps being takeroythe Govern-
ment to provide the facility of Putfic Distribution 
System to the maximum people4iving in rural 
areas in Uttar Pradesh? 

THE MINISTER OF STATE IWHE MIN-
ISTRY OF CIVIL SUPPLIES, CON;UMER 
AFFAIRS AND PUBLIC DISTRIBUTICN AND 
MINISTER OF STATE IN THE MINISTI'Y OF 
COMMERCE (SHRI KAMALUDDIN AHEIo4D): 
(a) to (d). The Government of Uttar Pradesh.as 
reported that all the fair price shops against tae 
proposedtarget 1 , 141 have been opened in the 
Revamped PDS areas of the State upto 
31 .3.1993. District-wise number of fair proof 
shope opened in any State are nctmaintainedby 
the Central Government. The Central Govern-
ment is providing additional aUocation o! 7,830 
MTs each of rice and wheat per month to Uttar 
Pradesh, of augmenting supplies to the Re-
vamped PDS areas in the State. Food grains 
meant for distribution in the Revamped PDS 
areas are issued at a specialySi Ibsidisedprices 
which are lower by Rs. 501- per quintal than the 
Central Issue Prices for normal PDS. Uttar 
Pradesh Government have also reported that 
about 80,000 families in the Revamped PDS 
areas who were not issued ration cards earlier 
have nowflSSUed,beenralioncards. Theyhave 
also repor1edthat48goc1won haw been hired in 

the Revamped PDS areas for improving the 
distribution of PDS commodities. It has also 
been reported that FPS level Vigilance Commit-
teehavebeenconstitutedintheAevanl>edPDS 
areas~ 

[English) 

Adult Education Center 

8167. SHRIMATI MAHENDRA KUMARI: 
Will the Minister of HUMAN RESOURCE DE-
VELOPMENT be please to state: 

(a) the number of Adult Education Center 
functioning at present in Rajasthan to eradicate 
literacy; 

(b) the extent of Dental assistance being 
providing to these Adult Educalion Centres; and 

(c) the amount of assistance provided to 
these Centres during 1991-92 and 1992-93? 

THE MINISTER FOR EDUCATION & 
CULTURE IN THE MINISTRY OF HUMAN 
RE;SOURCE DEVELOPMENT (DEPART-
MENT OF EDUCATION OF DEPARTMENT 
OFCUL TURE): (a) The center-based approach 
foraclultliteracy has given way to Total Literacy 
Campaigns in the country . 900 Adult Education 
Centres are functioning however. under the 
Border Area Development Programme. Til date 
fourDistrictsofOurngapur, Bharatpur, Sikar 
and Pail have taken up total Literacy Cam-
iJ8i!Jls. 

(b) The Border Area Development 
Propmme is fully funded by Central Govern-
mere.whiIe T otaJL.iteracy~areftmed 
by Ce.tral Government. while Total Literacy 
Campagns are funded by Central and State 
GovernnIents in the ration of 2: 1. 

(c) Urder Border Area' Development 
Programme 'he State Government received 
Rs. 79. 16Jakmduring 1991-92andAs. 76.49 
lakhs during 1992-93 for Adult Education 
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Programme. UnderTotaI UteracyCampaigns 
As. 2.89Crores and RS:2.00 Crores were ra-
leasecJ.during 1991-92 and 1992-93 respec-
tively. 

Track Maqt1ines 

8168. SHRI RAM KAPSE: Will the Minis-
terof RAILWAYS be please to state: 

(a) average annual expenditure incurred 
on proeurement of track machines; 

(b) the total number of heavy and small 
track machines procured during the last three 
years and the proposals to procure such ma-
chines during the current year. 

(c) IhenamescAlndianCOf11)8lliessupply-
ilgthesemachines; 

(d) whether any such machines have also 
been imported , if so the details thereof; 

. (e) whether preference is given to Indian 
fi~~such~~w~cA~~~ 
opmentaIordersorotherwise; and 

(f) whether the Government propose to 
introduceautomalicsemi-automatictrcklaying 
machines ~ new lines CON.tructions and in 
eonversion cA metre gauge railway line into 
bfoajgauge? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a) Rupee seventyfourcrores including T 8)(8$ 

andOlEs. 

(b)82heaYy andsmaltrackmachies II8Y8 
beenproc:uredcUingthelastthleeyears<'ld 15 
are pfanned to be procured in theCUlT8lft year. 

(c) The folowing Indian Companies are 
supplyinglhesemachies: 

(i) Mia, Pleasure (It\dia) P.Ltd., 
Faridabad. 

(ii) MIs. BEML. Bangalore. 

(iii) Mis. Simplex, Bhillai. 

(iv)Mls. Speed Crft, Patna. 

(v) Mis. Equipment India Fericlabad. 

(vi) Mis. eTR Industrie>, Pune. 

(d) Details are given ~Iow: 

(i) 2 Track Relayi'lgTrain. 

(ii) 7. Ba"astR.gulators. 

(iii)3 Ballast Cllaning machine 

(iv) 2. BaI~Cleanerfortumouts 

(v) 4. Pclnts & Crossing changing ma-
cline. 

(e) ~t of these machines are being pro-
cured uncerWorid Bank loan~foIkJwilgWorid 
Bank gutteIines under which 15%pricepreler-
ence if available to indigenous offers. Small 
machh8Sareproc:uredthfotqllocal adYeftised 
tendtfSand orders are finalised based on best 
tecMical and commercial cAters. 

(f) The available Automatic! semi auto-
matic Track Laying machines are already being 
~forwelineconstructionsandgaugecon­

version wens. 

[ T,anslafiool 

'Techolical AdNoryCeliforPollullon 
ConIroi • 

8169. SHRI PRABHU DAYAL 
KATHERIA: Will the Minister cA ENVIRON-
MENT AND FORESTS be please to state: 

(a)whelherGovemmentcAUttarPradesh 
haveconstituted a Technical Advisory Cell for 
proydngpollutioncontrolconsulations to the 
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enterpresenueoftheState in regardtovarious 
industries; 

(b) iI so, the details thef'8of; 

(c) whether some mont schemes have 
aIsobeenformulal.edtoconlrolpolulioncreated 
by various industries in the State; and 

., 

(d) iI.so, the details thereof? 

THE MINtSTER OF STATE INTHEMIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRt KAMALNATH): (a) to (d). TheGovem- . 
ment of Uttar Pradesh have constituted a tech-
nical Advisory Cell for providing consultancy on 
pollution control to entrepreneur. So far C0n-
stancy has been provided to distiller, sugar, 
pulp, paper. tannery. fertilizer. cement and ther-
mal power plants. There is a scheme tQcontroI 
pollution from cluster of small scale industries 
through setting up of Common Effluent T reat-
ment Plants (CETPs.) Assistance is provided 

~the Central Go\<emmentatthe rate 0125% or 
As. SOIakhs which ever less on the capital costs 
fortheccnstrudionofCETPsprcMdedtheStaa 
GoIIemmentccrdrilulesa~share. The 
balance of 50% is to met out of promoters own 
fundlMG'orloans. 

(EngfiItIJ 

AeprIIIIIlllllol .. fromMllmbenl 
01 P8ItIIImenI 

8170. SHRllAL BABU RAt: Wtllthe Min-
iaterof FOOD bepieasetosta1e: 

(a) the number of IettefslrepresenationsI 
tnemOI.IdaAlC8iwldbyhiaMinistrycbing1he 
last six months from the Members of P8I1ia-
man; 

(b) the runber of cases in which 8 final 
reply tIM notbeenMnt eo tar; 

(c) the I'MIOfIa for not aending any ac-

l<nowIecVnentorfinal rapIywtilthree months; 
In:I 

. (d). the steps taken in this regard? 

THE MINISTER OF STATE INTHE MIN-_ 
ISTRY OF FOOO(SHRI KALP NATH RAt): Car> 
and(b). Ouringthe past six months (Nov. 1992 
to April, 93) 251 letters from the Members of 
Parliament were received by this Ministry, out 
ofwhich 114relerencearependingforfinal reply 
as on 30.4.93. 

(c) References received from the Mem-
bersof Parliament are generaIy acknowledged 
on receipt and efforts are made to dispose of 
them ~ the stipulated tin1e-frame: Pen--
dencyinthedisposalofrefetetlCereceivedfrom 
heMembefsd Parliament is utothefactthat 
in a rnaiOritYof cases the intormationaskedfor 
relates topersonal andoperatioll8l maUers of 
the public Sector Undertakings under the ad-
mi IisblitiveCanroioftheMinistry andintonna-
tion in respect of~ ma1ters has to be col-
IectedfrorrfthelieldfonnatiollS of these under-
tamga. 

(d) OispoaaIofpenclnglaferellCefrom1he 
Membersof Partiamefllis~liIoMd~ 
through monIhIy reviews. A Special drive has 
aJso been taunCh8d rac:enIfy to reduce the 
pende!1Cy. In order to etIectiveIy moniIor the 
cIspo&aIof refer8IIlCeSrac:eMldfromMembers 
of PartiamenI, thedala relating to refef'8l1CeS 
from Members of PaI1iament has aJso been 
~ 

DliJIIlaPft*llol ...... IIIiIdFltltieriee 
PtC1llcl8 

8171. PROF. KV. THOMAS: WIItheMin-
islerofAGRlCUl TUREbepleaaato ..... : 

(a)lhestaps ..... Wprooeedtobetalc8nkJr 
he».; elcpmellloflr*YiillladFilhelieePlOjed 
(IFP) in Coc:hin; . 
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project during each of the lastthreeyears; and (iii)Renovationoficeofplantandcanningpiant 
atCochin. 

(c) the details of the works undertakes 
under the project during the above period? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY 
SOURCE AND MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a) Following steps have 
been taken for the development of Integrated 
Fisheries Product (IFP) , Cochin: 
( i) Construction of2 stern trawlers indigenously 

and acquisition of 2 combination trawlers 
under Japanese Grant-in-aid Prog:amme. 

(ii)Decommissingof3yearsoidfishingvessels 
and aHowing repairs of 2 vessels. 

Experimental Fishing 

Quantity offish landed fusing 
experimental fishing (tons) 

(ii) ProcessingandTestMarketing 
of Fish Products 
Quanity offish processed (tons) 
-quantity offISh 
marketed (tons) 

(iii) SlipwayUtilisation . 

No, of fishing vessels slipped 

NaIionIII Centre for Children'. Uterature 

8172. SHRISATYADEOSINGH: 
SHRIBAlARAJPASSI: 

W. the Ministerd HUMAN RESOURCE 
DEVElOPMENT be please to state: 

(a) whether the National Centre for 
Children's literaIurehassincebeenset up; and 

(b) if so, the details thereof aJongwith the 

(iv) Purchase of raw material (fish) from open 
market to augment supply of fish to pro-
cessing plant end sale of ice to public. 

(v) Construction of office-cum-processingplant 
building at Visakhapatnam unit. 

(b) Financial assistance (Plan and Non-
Plan) provided during 1990-91. 1991-92 and 
1992-93wasRs.198.10Iakhs,Rs.432.451akhs 
and Rs. 300. 4Blakhs resectively. 

(c) Detaisofwork l.I1dertaken by the ProejcI 
durjng the last three years are: 

1990-91 1900-92 1992-=93 

64.9 ZlB 46 .. 1 

224 100 235 

- 81 

18 8 17 

status and mobilisation of finance for the Cen-
tre? 

THE DEPUTY MINISTER FOR EDUCA-
TION & CUL TUE IN THE MINISTRY OF HU-
MAN RESPOURCE DEVELOPMENT (DE-
PARTMENTOF EDUCATION AND DEPART-
MENTOFCULTURE)(SHRlMATlSEWA):(a) 
and (b). ForoonsolidalingandfurtherstJength-
eningtheon-goingactivitiesofthe National book 
Trust in the area of promotion of Children's 
Literature, a Centreforchildlens'l.itef'aIureis 
being set up within the Trust. Theexpenditure 
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will be met out of he annual grantli to NST (a) the details of extemally aided forestry 
allocated by Government. The Trust has inti- projects being launched in Orissa at present; 
mated that in the c.urrentyear Rs. 15lakhs has 
been ermaredforthe purpose. (b) the amount of aid and assistne made -

Per Capita Public Distribution System 

8173. SHRI RABI RAY: Win the Minister of 
CIVIL SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be please to state: 

(a) whether there has been a co-reaction 
between the per capita income and per capita 
'Publicdistributionsystemsuppliesinthecpun-
try: 

(b) if so, the details thereof; 

(c) whether the richer States have ac-
counted for larger share in Public Distribution 
System;and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDINAHMED): 
(a) to (d). Levy sugar is allocated general on the 
basis of a norm of 425 gm per capita per n IOOth 
forthe projected population of the StateIUT as on 
1. 10. 1086. Kerosene is allocated on a historical 
basis. Foodgrains are allocated on a month to 
month basis depending upon the avadability of 
stocks in the Central Pool. intere-se require-
ments of different State/UTs, open market 
avaialability, seasonalfactolSetc .. PDScom-
modities are, thus not allotted to StateslUT son 
the basis of their per capita income as such. 

Externaly Aided Forestry Project In 
Orissa 

8174. SHRIK. PRADHANI:WiUtheMinis-
ler of ENVIRONMENT AND FORESTS be 
please to state: 

available in each case; and 

(c) the outcome of the evaluation made it 
any, on the implementation oftheseprojectsl 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) and (b). Social For-
estry project hAS been in operation in Orissa 
since 1988-89 with the assistne of Swedish 
International Development Authority (SIDA). 
The total cost of the project as per Approved 
project Document is Rs. 78.35 crores ove~ a 
period of 5 yealS andcoveringalthe districts of 
Orissa. The SIDAaid component is 263 MiHion 
SEK(Swedsh Kroners). The project has been 
extendeduptoMarch 1994. 

The main objectives of the project are 
plantation of village woodlots on govt. waste-
lands. community lands, degradeG'barren hils, 
strip lands, reforestation, rehabltation on de-
pletedldegradedforesl department land and in-
stitutionaI plantations and d raising plantation of 
farm forestry on private or institutional land. 
forestfarmingforruralprwilhspecial9fT1lha-
sis on tribal intensive areas. The project is also 
aimed to help the poor in marketing of forestry 
goods and formation of marketing cooperatiIIes. 

Under with project. and area of 1 .26 lac 
hectares has been conferred with an expendi-
tureof As. 74.86crores uptoDecember 1992. of 
whichSIDAasprovided700f0by way or grant 
assistance. 

(c) Theevaluaon of the project made by the 
SIDA has focused on issued like relevance of 
the project. fuiltfitment of the project objectives. 
costettecti.-eness, ~ .. repIicabiIity. 
etc. The avaliation report has recommended 
construed SIDA support to Orissa for a new 
project. whidI iscurrentfy underpreparation. 
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[ TtanSIation] 

Cultural Training 

Further. the Departmentof Culture isif11lle-
mentinQ.he Scheme for the Award of Scholar-
ships to Young Workers in Different Cult~ 
Fields. Its objective is to give financial assis-

8175.SHRIBALRAJPASSI:WlltheMin- 1ancetoyooog artists of outstanding promise for 
isterofHUMAN RESOURCE DEVELOPMENT advancedtraining in the fields of music, dance, 
be please to state: 

(a) whether any scheme has been formu-
lated by the Department of Culture to impart 
training to the parsonsof~talent in 
cultural felled; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTEr.. FOR EDUCA-
TION AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE· 
PARTMENTOF EDUCATION AND DEPART· 
MENT OF CULTURE): (a) Yes, Sir. 

(b) A statement is endosed. 

STATEMENT 

The Centre for Culture Resource & Train-
ing. New Deh, an autonomousbodyfulfunded 
by the Government of India, is operating the 
Cultural Taint Search ScholarshIp Scheme. 
Under this Scheme, ~ children in the age 
group of '10-14 years are selected for awad of 
scholarships every year for specIiased training 
in the fields of music,. dance. drama. panting. 
craft, etc. Scho&a~onceawardedis renew-
able from year to year basis till the compIetlOl'l 
of first university degree stage of education or ... 
the~of20years, whichever is earlier, 
subject to the ward mair>t..amtl"l satisfactory 
progress. The value of tho $Ch( larship is Rs. 
1200'· peryearfor1he~~ ingtrainingat 
the-place where he is PtJm!;; his academIC 
stucJes, and Rs.24001- where the child requires 

t06hiftto a new station for specialised traIning. 
In addition. thetutllion fee being paid. tobe paid 
to the Guru is also reimbursed subject to the 
student's parental income. Applications are.in-
vited every year. 

drama. painting sculpture, illustration designs 
WOO<bafts. etc. The duration of the scholarship 
is two years and the value of each scholarship 
is Rs-. 10001- per month. The number of scOOl-
~is200peryear. 

New Railway Unes in Assam 

8176. SHAI PAOBIN DEKA: Will the Min· 
isterof RAILWAYS be please to state: 

(a) whether the Government propose to 
conduct surveys for new railway lines from 
Rangiy a to Mangaldoi Via Kamalpur. Charilai 
and Chyipajhar and from Aangiya to Nortt. 
GuwahatIVia haya and Sual Kuchl In Assam 
during1heeighth Five Year Plan; 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
(a)No,Sir. 

(b) Does not arise. 

(c) Constraint resources. 

AssistaIlCetO Fishert'neN'scooperative 
SocIeties 

8177. SHAI SUDHIR SAWANT Willthe 
Minister of AGRICUL TUREbe please to state: 

(a) the scheme launch9d by the Govern-
ment to help Fishermen's Cooperative Soctet-
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ies, partiCuIar1y in Maharashtra during the last as fishing boats, nets and engines 
threeyears; 

(b) the type fA ass' star IC8prcMdedtotlose 
societies and the procedure for obtaining the 
same;and 

(c) the details fA assi&tanceproYidedby1he 
GoYerrmentformechanisalionas wei as con-
struction fA boats in the last three years, Stale-
WIse? 

THE MINISTER OF STATE IN THE MtN-
ISTRYOF NON-CONVENTIONAl ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL TURE (SHRI S. 
KRISHNA KUMAR): (a) and (b). The National 
CooperativeDeooeJoPrnenCorporalion (NCDC) 
is implementing schemes to help FIShermen's 
Cooperative Societies in Maharashtraby pr0-
viding financial assistance for the following 
purpoees:-. 

(i) Purchase fA operational inputs such 

&liE 1990-91 

GujaraI 152.76 

Maharast'n 278.26 

K8raIa '286.76 

TamilNactI 4.0:> 

AnchaPradesh 2.040 

Orissa &SO 

W_BengaI 132.01 

UT of daman & Diu 2.S9 

(ii) Creation fA infrastructural facilities for 
martaing. 

(iii) Establishment of processing units 
including ice plants, cold storage. etc. 
rd 

(iv) DeYeIopment fA inlandfisheries, seed 
forms, hatcheries, etc. . 

NCDCprovides financial assistance in the 
form of loan. subsidy and share capital at vary-
ing levels to these fisheries cooperatives for 
undertakingdeYelopmental programmes. 

Basedontechno-economic feasOIitystud-
l8Sonthe proposal. NCDC provides assistance 
to the beneficiaJy fisheries cooperatives throug1 
the State Governments. 

(c) NCDC had provided the following assis-
tancefor machination and constriction of boats 
during the last 3 years: 

(Rs. inlakhs) 

1991-92 1992-93 

39.37 120.06 

158.65 161.03 

217.42 2.20 

16.43 NIl 

137.96 148.78 

25.12 9.33 

241.42 266.65 

7.76 NIl 
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[T rans/ation] 

Crop Insurance for Horticultual Products 

8178. DR. RAMAKRISHAN 
KUSMARIA: 

SHRI RAJENDRAAGNIHOTRI: 

Will the Minister of AGRICULTURE be 
please to state: 

(a) whether insurance of horticultural procl-
ucts has also been included in the Comprehen-
sive Crop Insurance Scheme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF AGRICUL TUR6 (SHRI ARVIND 
NET AM): (a) No. Sir. 

(b) Does not arise. 

[English] 

River Pollution 

8179. SHRI MAHESH KANODIA: Will the 
Minister of ENVIRONMENT AND FORESTS 
be please to state: 

(a) whether pollution of river caused by 
pesticides and other such hazardous chemicals 
released from the factories and farms is being 
constantly monitored under the national Water 
Quality Monitoring Network; 

(b) if so, the outcome thereof; and 

(c) the action taken by the Government to· 
check such pollution? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) and (b). Underthe 
Ganga Action Plan. river water has been moni-
tored to determine the pesticide levels at 2'1 
locations in rive Ganga and its tributaries cUing 
1986 to 1992. The annual range of pesticides 
residues at various locations in the States of 
Uttar Pradesh. Bihar and West Bengal is given 
in the statement enclosed. 

(c) The Govemmenthasundertakenthe 
following action to check prollution due to pes-
ticides: 

(i) Effluent standards have been prescribed 
for pesticide manufacturing andfOll'TUalion uniIs 
under the Environment (Protection ) Ad, 1986. 

(ii) An expert committee reviewed a totaJ of 
20 pesticides commonly used in the country. 
Out of thiS, eleven peStICideS have been eitehr 
banned or restarted. 

(iii) The production of DDT and BHe has 
also been curtailed. The use of DDT has been 
totally banned in agnculture. 

(iv) The Registration Committeeconsti-
tuted underthe InsectICides Act, 1968 regularly 
evaluates enVIronmental risks of pesticides 
before recommending them for ~ration for 
manufacture and use. 
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Railway Unefrom Sajanwa to Balrampur Historical Moments 

8180. SHRI RAMPAL SINGH: Will the 
Minister of RAILWAYS be please to state: 

(a) whether a survey was conducted in 
1989tolayanew railwaylinebetween~ 
and Balrampur via Bansi Dumarya in Uttar 
Pradesh; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
construct this railways line expeditiously after 
making survey afresh; and 

(d) if SO, thedetailsthereof' 

THE MINISTER OF STATE IN THE MiN-
ISTRY OF RAILWA YS (SHRI K.C.LENAK)(a) 
and (b). A survey was conducted in 1979fora 
new B. G. line to link Khalilabad an d BaIrar'Il>ur 
VIa Menhdawal and Bansi. The details were as 
under 

14523KMs 

Cost Rs. 16.17 crores 

Rate of return 4.05% 

Due to constraint of resources and 
unremunerative nature of the pro,ect, the pnr 
posed line could not betaken up torc:onstnx:Sion 

(C) No. Sir. 

(d) Does not anse. 

8181. SHRI VILASRAO NAGNATRAO 
GUNDEWAR: WiH the MinISter of human Re-
source development be please to state: 

(a) the funds allocated for maintenance 
conservation and preservation of historical 
monumenIsandtefl'llles<i..ning the current year 
in each state; and 

(b) the steps being taken toproVlCle various 
facilttes at these places to develop them as 
attractive loonst centres? 

THE DEPUTY MINISTER FOR EDUCA-
TION AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DE-
PARTMENTOFEDUCATIONANDDEPART-
MENT OF CULTURE (KUMARI SEWA): (a) 
The tentalJve allocation of funds forthe mainte-
nance, conservation and preservallon of the 
centrally proceed monuments, StatelUnion 
Territory wise for the year 1993-94 is as per 
Statement" A' 

(b) The requisite Infrastructure, like ap-
proach roads. public transit. camping facilities, 
electric, water supply etc. near the monuments 
to develop the places as trusts centres are 
normally provided by the State Government! 
DepartmentofT ourism. However at some of the 
important centraBy protected monuments. the 
ArchaeologIcal Survey of India has provision of 
public conveniences Including dnnkmg water 
facility. 
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8182 SHRI UDHAB BARAMAN:" 
SH~I MULLAPALL Y 

RAMCHANDRAN: 

WiltheMinisterof ENVIRONMENT AND 
FORESTS be please to state: 

(a) whether any study/census has been 
made on the elephant population in various 
Stale: 

(b) if so, the details and t he outcome 
thereof, SIaIe-wise; 

Rsgion 

1. SouIh8m Incia 

(a) NorthKMara 

(b) Cresaineol Kamataka 
WaslemGhat 

(c) MaInad Plateau-Bhadra 

(d) ~Wynad 

(e) BinIJ:u~ 
Wynad -North-East Ni9ri 

(f) Eastern Ghat (souIh) inducing 
Chittoorcistrict. Ardlra Pradesh 

(g) NiIanOJr-West. & South 
Nukkgri-Attapadi hils 

(h) Neliampalhis AmamaIai 
PaJanihils 

(i) Periyar-ElamaIai-VarushanadHills 

(j) AgasChyamalai-Ashambu Hills 

(e) the nunberofelephants living indiffer-
ertSlatesatpreeert..:lrunberot~as 
perthe previous census study. State-wise; and 

(d) the action being taken to protect and 
praservetheelephanls? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NA TH): (a) to (e). While there 
haw been nosystemaliccensusotelephants in 
allheStates~now, astudyin 1985a1tei iilABd 
broadrange-wigeestim ales otelephartpopul&-
tion. TheastimatesasreYealedbytheSludy are 
set put beIow:-

PopciBJion 

Man Max. 

.() .() 

W W 

100 150 

1CO) 1!D> 

18X) 2500 

18X) 

1CO) 



366 WrittenAnsweIS VAISAKHA21.1915 (SAKA) WrittenAnswelS 366 

Region 

2. Central Inda 

(a) Orissa 

(b) Bihar 

3. NoIth Eastern Incja 

(a) West8engal 

(b) Assam and NagaIand 

(c) Arunachal Pradesh 

(d) MeglaIaya 

(e) ~ 

4. North West India 

Firm figures of elephant population can be 
expected only in the course of the implementa-
tion of Project Elephant in which Census is an 
approved activity. 

(d) Theelept1anthas~placedinSched­
uIe I clthe Wild ute (Proa:tion) Act. 1972l.W1der 
which it has been provided with the maxIIT'Ium 
possi:)Ieprotectionbylaw. Thetradein ivory has 
been totally banned to discourage poaching of 
the elephantstorlhistusks. GoYemmentof Incia 
has launched Project Elephant in 1991 to pro-
vide impetus to the conservation of wild el-
ephants in Incia Assistance is also being given 
to the St~ !Ostrengthen their protection and 
communication infrastructure. 

Assistance for Construction of Godowna 

8183. SHRI SURAJABHANU SOLANKI: 
Will the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TIONbepieasetostate: 

Population 

1nl 2CXX) 

335 335 

155 155 

3500 3500 

2CXX) .QXl 

'Zl&) 3825 

120 150 

725 975 

(a) whetherthe Union Gcr.Ietnrner4provde 
financial assistance to States Civil Supplies 
Corporations for the construction of Godowns; 

(b) If so, the amount offinanc:ial assistance 
gIVen to each State during the last three years. 
year-wise; and 

(c) thelunds aIIocaIadllelebdmg 1992-
OO? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS&PUBlICDlSTRIBUTIONMINI5-
TEROFSTATEINTHEMINISTAYOFCOM-
MERCE (SHRI KAMAlUOOIN AHMED): (a) 
Yes, Sir. 

(b) and (c). Details of financial assistance 
gtvetoeachStatelrom 1989-90110 1992-93year 
wise is given In the Statement 



Written Answers MAY11,1993 Written Answers 368 

~ 0 0 0 8 ~ 0 '<t 0 U') 10 0 
C! 0 0 U') 0 IJ! ~ '<t 0 

~ ,.... «i c) a:i N ,...: a:i "- ,.... ,...: a:i 
'<t N '<t M Ol "'" 10 N 0 

C'J 

Ui' 
II) ~ ~ ~ <ll 0 0 0 0 0 ~ 0 U') 0 0 

-.J ~ C! 0 2 0 C! C! U') C':! C! 0 .g ·s 0 0 a:i N 0 co ,...: III co 
0 0) .f '<t M Ol "'" 10 N 0 
01 

~ - N ..... 
0 
c: 
0 

0::: 
to) 

~ s 0 2 2 2 ·2 0 2 2 2 2 2 - C! IJ! II) 0) c: ,.... "'" 0 0) M 
-.' to) -
~ .... 
z .E 
w 

~ ::IE w ! I- 0 C[ - Z 2 2 2 Z Z 2 2 2 Z t; E 0) C! 
6 0 

fJ) 01 N 

E 0) -Q) . 
to) c: 
!!! 
.!!! 
II) 
II) 
"( 

0 
~ 0) z Z 2 2 2 2 2 2 Z 10 Z to) ch "": c: co N <ll 0) 

~ -
I-

Cti .c 
-8 '" .c ;;> Q) 
(.) "0 '" ~ z ~ a. Q) 

"0 !!! "" a. Q) 
~ ~ Q) fJ) c:: <ii «I ~ a. E "0 ..... <ll .c .><: "0 '" E c 0 «I co ~ E (.) E (ij co >- ~ co co Q) co .c .c co <ii E co c co m E '" 0 '" "0 '" .><: "0 .c N Ol en 

~ c 2 en .c co co «I co 
~ 

co .;:: 
~ ~ ~ iIi :lC _J :E :E z 0 

ci <: N C'"i ..,: ..n c.ci t· cO Ol c) 
(;j 



369 Written Answers VAISAKHA 21, 1915 (SAKA) Written Answers 370 

~ 0 0 to 
C! C! «t" 

12 to 0 <0 
C') m 

(» to OJ 0 0 «t" 

~ C! 0 <0 to 0 m OJ C") 

~ z z 
~ z -

~ z z z ch 
U) ~ -.c: 
-I< 
C1l 

._J 

.S 

~ I-
~ 
~ Iii 
~ 01 
(/) c: .... CIl 
0 

~ 
CD 

<b E iii E :.;;: ::J CIl C. 
~ 

~ ·c ~ en I-

0 
~ N M «t" 

U5 



371 WrittenAnswets MAY 11, 1993 WrittenAnswets '312 

( Translation) 

RepresentationstromM.Ps 

Lottery System for ~taIon In Schools ' 

8185. SHRIMATIGIRIJADEVI: Willttle 
Minister of HUMAN RESOURCE DEVELOP-

8184. SHRICHHEDIPASWAN: MENTbe please to state: 
SHRIKHELANRAMHANGDE: 

Will the Minister of CIVIL SUPPLIES, 
CONUMER AFFAIRS AND PUBLIC DISTRI-
BUTIONbepieasetostate: 

(a) the-number of letterslrepresetationsl 
Memoranda from the Members of Partiament 
received by his Ministry during the last 6 
months; 

(b) the number of cases in which 
acknowIdgementorfinai reply has noIbeen sent 
so far: 

(c) the reasons of cases in which 
acknowledgement of final reply has not been 
sent so far; 

(d) the steps taken in this regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINITRY OF 
COMMERCE (SHRIKAMALUODINAHEMO): 
(a) A total numbe rof 122 refetb ICeS have been 
received from Members of Parliament in hte 
Ministry during the last t months, 

(b) and (c). Ad<nowtedgameIlISaresentin 
almost all cases immediatety. Out of .122 
refeemces received, 1 01 have already been r&-

plied to. The reply in the remainingcasescould 
not be sent due tohOnreceitd infotamtionfrom 
~Min's' ~~~~ .. ao~~ 
GcMsIU.Ts. 

(d) The references received from Mem-
bersd Partiament are maltoledona month to 
monIhbasisa'ldapproprateactionsarelakento 
dispo&eof such refelerlCeSexpecItiot.Isty. 

(a) the number of schools in Delhi where 
Iotterysystemforadmission has been adopted; 

(b) whether meritorious students are being 
dervived as a resuHthereof; 

(c) whether the Govemment propose to 
adopt test system for admission in schools in 
Delhi from the next academic seSsion; . 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER FOR EDUCA-
TION & CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(KUMARISEL..JA): (a) and (b). Delhi Adminis-
tration has informed that in 250 Govemment 
Composrte Schools, lottery system for admis-
sion to Kindergarten and Class I has been 
adopted. Formal admission tests{II'lterviews of 
the children at the firs entry level are discour-
agedandassu:h theques1ion of ass e S s· IQtheir 
merit at the stage does not arise. 

(c) No, Sir. 

(d) Does not arise 

(e) Discouraging entranoe tests for adm0-
nition to pre-primary schools and classes is 
envisaged in the programme of Action (POA' 
1992 on the National Policy on Educalion. 

8186. SHRI RAM NIHOR RAI: Will the 
Minister of HUMAN RESOURCE DEVELOP-
MENT be please to stale: 
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(a) the names of Forts in Uttar Pradesh ANODEPARTMENTOFCUL TURE)(KUMARI 
under archeological Survey of India; SEWA): (a) A list giving names offorts in Uttar 

(b) whether the Government of Uttar 
PradeshhasSOU!jltpemlission to providevari-
ous facilities at the forts and other Monuments 
and temples to promoIetourism; and 

(c) if, so, the details thereof and the deci-
sion taken thereon? -

THE DEPUTY MINISTER IN THE MIN-
ISTRYOF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION 

Pradesh under the Archaeological Survey of 
Indaasattached statement 

(b) Yes, Sir. 

(c) the facilities include construction of 
path ways approach road, fIoodigIb '9, T 0tftIt 
Bungalow*-Neces&arypermissionha$be 
granted so far as construction of Trust Bu1gIon 
at VaiingirFort andftood liglIingof mounmenIs 
at Fatehpur Sikri are concerned. The other 
proposals are under process. 
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Snake Parte In Kenlia 

8187SHRIMATISUSEELAGOPALAN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be please to state: 

(a) whetherthe Regional Deputy Director, 
Wild Ufe Preservation, Sotherm Region, Ma-
dras has submitted a reporttothe Government 
about the illegal procurement 01 wild animals by 
Snaka Park, rashinbadYeinKeralaandexlrac-
lion of venum from snakes and its CIandestime 
sea it foreigners; 

(b) if so, the details of the laport and the 
recommendationslsuggestio made therein; 
em 

(c) the steps taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMALNATH): (a) and (b). Acommu-
nications has been teCeivedfrom DepUy Direc-
tor, Wildlife Preservation, Southem Region, 
which details the information gathered by the 
Wildlife I nspector thorough a visit to the Snshe 
paJ1(at Pappi! tileSSSeri, Kamaur Distt, KeraIa. 
The communications, inter also, indicates that 
the wildlife Inspector did not get anyclearindi-
cations regartlngthe source of procurement 01 
various specimens by the Snake ParK. How-
ever. thepcocurement 01 animals by the snake 
parK Authorities appears to have been in order 
as the ChiefWiIdgie Widen, KeraIa, who is the 
principal enforcing authority irI state tn:Jerthe 
Wild Life (Protection) Act 1972. 'las issued 8 

certificate of ownership totle PM 0022. 9300 
the basis of a report from !)F e..lichefy. The 
Deputy Director, Wiklife Preservation. has in 
ooncIusion,. recommeIldedhatthe ParK is a Zoo 
ad it e recognised by the CentralZoo AuIhorily. 

(c) although the Zoo has submitted an 
informal requestfor recognition by the Central 
Zoo Authority, noapplicaliol, ootheprescri)ed 
form nor the pleecri)edfeehasbeenldlmiled 

by the organisation for recognition of the Zoo. 
The Central Zoo authoritycan take cognizance 
01 request for recognition of a Zoo a only when 
the request is made in accordance with the 
prescribed norms and rules made under the 
WildUfe(Proection)Act, 1972. The Snake Park 
authorities have been advised accordingly. 

Minum Levels of Leeming 

8188. DR. K. V.R. CHQWDHARY: Wtllthe 
Ministerof HUMAN RESOURCE DEVELOP-
MENTbe please to state: 

(a) the steps taken by the Govemmentto 
ensure the achievement otMinimum Levets of 
leaming irI schools; 

(b) the number of projects sanctioned for 
~ ltation'ofMLLprogrammeState-wise; 

(c) the number of schools covered so far, 
S1ale wise; 

(d) the strength of students and teachers in 
theseschools; and 

(e) the amount of financial assistancesanc-
IionedIreIeasedduring 1991-92and 1992-93for 
the impIementationofMLLprogramme? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAL 
DEPARTMENT OF CULTURE (KUMARI 
SEUA): (8) The Govemmentset upa Commit-
tee in 1990 under the Chairmanship of Proof, 
R.H, Dave, FormaHy Director UNESCO Insti-
ueofEducation, Hamburg, Gennanytostudy 
afresh learning outcome defined in the exiting 
CmMic:Uum and to lay down MinimLm leIIetsof 
learning that all achiedren , who pass the pri-
mary stage education, must achieve . The 
Report of the Committee became available in 
February, 1991 anditwasprriedandcirculalad 
by National Council of Educational Resean:h& 
Training (NCERn to all State Government. 
SCERTs, District Institutes of Education & 
Training, University Departments of Ecb:ation 
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tionete. TheReportputsemphasisonre<U:tion relate the provisions of inputs and 
of curriculum and its relevance, Functionality facilities to differentiate levels of 
and achievablily terms of leaming outcomes achievements obtained are lower, 

I excepted of a primary school child. "covers thesecurriculum reforms can spear-
threemajorcurricularareas;namelyL.anguage, head a targerprogramme forreduc-
Mathematics and Enyironmental Studies. The tion of disparities. 
Report makes following recommendations.tor 
achievement of Minimum Levels of Learning: 

. sel Minimum Levels of Learning as 
performance goals fortheformaland 
non-formal systems; 

introduce continuous and compre-
hensiveevaluation in theclassrooms 
in ordertogve teachesa ~to I'I'Ie&-

suresstudents' achie¥ lmeI'1ts; 
provide systematic teachers training 
and eaming evaluation techniques; 
and 

In the year 1991-~2, 18 agencies were 
encouraged to take up implementation of Ihe 
report alfield level and financial assistance was 
provide to these projeds. These projects have 
continueddJring 1992-93 also. The progress of 
fleseprocuresisbeingnlOllil_oredreguiarly and 
iindicalesl'latleamingachie~ lis of project 
schools have gone up. Encouraged by this 
response, 45 Disbic:t Institutes of Education & 
Training have been identified to lake up this 
pr!9M'InledJring 1993-94. 

(b)to(e).Detailsare~inAnnex 
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Complaint Against PrIncipal at G.B.5.S. 
School •• Zaffarabad 

8189. SHRI S.L. SHARMA PREM: WiD the 
Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a)whethercornplaints have been received 
by the GovemmentlDirectorol Education, Delhi 
Administration a9,8inStthe principal of Govern-
ment Bolys Senior Secondary Schools, 
Zaffarabad, Zone-7, East Delhi regarding non-
teaching of Hindi & Sanskrit languages and 
enchanting compulsory Islamic Prayers; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
thereon for protecting the secular ideas in the 
schoo6s? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCA noN AND 
DEPARTMENT OF CULTURE) (SHRIMATI 
SEWA): (a)to(c). Yes, Sir. Accordingtoinfor-
mation furnished by Delhi Administration, the 
complaints against· the principal are mainly 
III:lc:d his alegedpartisanbehavior and he has 
beensuitablyinstrudadinllis regard. However. 
Delhi Adman. has also .6 iiated1hal he a1lega-
tion 01 oompuIsorychanting Of Islamic prayers 
andnon-teachingafHindlSanskrit is not factu-
alycorrect. 

NIIIIonIII Palicyon Culture 

8190. SHRI BlRSINGHMAHATO: 
SHRICHITTA BASU: 

Wil the Minister af HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have since 
drawn by the National Policy on Culture; 

(c) if so, the details thereof; 

(c) if not, three reasons therefor; and 

(d) the specific stepstakentoexpeditiously 
finalise the policy? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPAATMENTOF EOUCATlONAND 
DEPARTMENJ' OF CULTURE) (SHRIMA TI 
SEWA): (a) No, Sir. 

( c) and (d). The Approach Paper on the 
National Policy on Cufture has beencirculaled 
to all the membersafboth Housesaf Pariamert. 
Copies were also laid on the Table of both the 
House. The PresdngOIfa!rsdboththeHouses 
have also been requested to allot a date for 
. SCUSSIOi'I toenabtethe 0epartrnenI to ascertain 
theviewsoftheHon.Members. 

Sugar Milia with newTectri1Ok)gy in 
U.P. 

8191. SHRI ABHAYPRATAP: WiltheMin-
ister 01 FOOD be pleased to stale: 

(a)theruTtlefdsugar",.whichhlwebeen 
provided with lasaasttech IOIogy; 

(b) whetherthe lasts tectwlOlogyis also made 
available to smaI scale sugar units in 

Uttar Pradesh; and 

(c) if so, the detaits thereof and if not, the 
reasons therefor? 

THE MINISTEROFSTATE OF THE MINIS-
TRY OF FOOD (SHRI KAlP NATH RAJ): (a) 
Government of India had formulated and an-
nounced in 1987. standardspeciticatioos for a 
plant of 2500 TCD incorporating latest techno-
logical development in the sugar industry. All 
the new sugar mils licensed and instal\e<i with 
an initial capacity 012500 TeD have been pro-
vided with latest technology as per these stan-
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dardspecifications. aHthesugarfactioushaving 
capacity below 2500 TCS and undergoing ex-
pansion/modemisation to 2500 TCDS would 
also be incorrpationg the latest technology in 
accordance with the aforesaid specifications. 

(b) and (c). The small-sized sugar mills in 
Uttar Pradesh which have already expanded to 
2500 TCD after 1987 or are in the process of 
expansion would also incorporates the latest 
technology as per the standard specifications 
mentioned above 

Famine Candling in Jummu & Kashmir 

8192. SHRIRAMVILASPASWAN: 
SHRI CHANDRAJEET YADAV: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have received 
• a1ty report In regard to the famine conditions 
prevailing at present in some districts of Jammu 
& Kashmir, particularly in Jammu; 

(b) if so, the details thereof; 

(c) the financial astatine and the quanity of 
foodgrains provided to the State to meet the 
condition; and 

(d) the other steps taken by the Govemment 
to provided relief to the affected people? 

THE MINISTER OF STATE OFTHE MINIS-
TRY OF AGRICULTURE (SHRI ARVIND 
NETAM): (a) to (d). Information is being col-
lected and will be laid on the T able of the Sabha. 

Lucknow College of Arts and Crafts 

8193. SHRI SRIKANTAJENA: 
SHRI MOHAN SINGH 

(DEORIA): 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether complaints have been received 
against the deplorable condition of the Lucknow 
College of Arts and Crafts; 

(b) whether the Government have made any 
inquiry into the conditions prevailing in the 
Lucknow College of Arts and Crafts and the 
causes forthe crustacean olthe students; 

(c) if so, the details thereof; and 

(d) the remedial steps taken by the Govern-
ment in this regard? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (SHRIMATI 
SELJA): (a) to (d). No, Sir. However, a news-
item captioned 'Luckless Arts College Museum 
lies in ruins' appearing in the 'Pioneer' dated the 
6th April, 1993 mentions about alleged defi-
ciency by in the upkeep of the artifacts and 
insmuseIogIcaItechniques, need for urgent res-
toration work, allegation about surreptitious re-
moval of objects and non-payment of grants for 
the upkeep of Museum. 

The management of UniverSities and col-
leges is a decentrahsed arrangement in which 
the State Governments, Universities and the 
Colleges concerned are fesponsible for the 
management of the College. The Central Gov-
ernment or the UGC has no role to play in such 
management matters. Further, the College is 
not recognised for Central assistance underthe 
UGC Act and, therefore, does not receive any 
assistance for development from the UGC. 

MR. University Rohtak 

8194. SHRI DEVIBUXSINGH:WilltheMin-
isterof HUMAN RESOURCE DEVELOP.MENT 
be pleased to state' 

(a) whether the Government are prOViding 
financial assistance to M.D. University. Rohlak; 
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(b) if so, the amount of assistance provided 

the last three years; 

(c) whether the University has not declared 
the result of supplementary examinations for 
B. Ed. Correspondence Course forthe year 199(). 
91 held in October; 1992; 

(d) if so, the reasons therefor; and 

(g) the time by which result is likely to be 
declared? 

THE DEPUTY MINISTER iN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (SHRIMATI 
SELJA): (a)and(b). According to the inlorma-
tion furnished by UGC. the Commission pro-
vides finanCial assistance to all the eligible 
universities, In accordance wilh Ihe prescribed 
norms. nolan year 10 year baSIS but for a 5 year 
Plan penod. M.D University. Rohtak. has been 
allocated an amount of Rs. 143.00 Lakhs In the 
8th Five Year Plan penod. Out of this, an amount 
of Rs .. 24. 00 Lakhs has since been released to 
the university for vanous development pur-
poses. The release of grants depends on sub-
mission of certain prescnbed documents by the 
concerned university as well as on completion 
of crealions procedural formablies. 

(c) to (e). According to the information fur-
nlshedby M.D. University, Rohtak, to the UGC. 
the result of B. Ed. Correspondence supptemen-
taryexamlnationheldlnOctober. 1992. has not 
been declared mainly due to non-colllJletion of 
practical examinations on time. 

Acquistion of Land for Konkan Railway 

8195. SRI MOHAN RAWALE: Will the 
Minister of RAILWAYS be pleased to state: 

(a )whether there IS any proposals to give 
alternate plots land and employment In Rail-
ways to the person whose land has been ac-
quired for the construction 01 Konkan Railway; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA): 
(a) and (b). As per extant policy, no alternative 
plot of land is given to those whose land has been 
acquired for the purpose of construction of 
Konkan Railway. Only payment of compensa-
tion as decided by It'.e State Government under 
Land Acquisition Act IS arranged by Konkan 
Railway Corporatton. As regards employment, 
those who lost their sole means of livelihood on 
account of acquisition of their land may be 
offered appointment to one of their eligible wards. 

(c) Doesnotanse. 

[ Translation] 

Committee to Look Into Grievances of SCI 
STTeachers 

8196. SHRI N.J. RATHER: Will the MlnlS-
terof HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether any Committee has been con-
stituted 10 i0oi< Into Ihe gnevancesof Scheduled 
Castesand Scheduled T ribes teachers engaged 
in the University of Deihl: 

(b) if so. the terms and conditions of the 
Committee; and 

(c) the time by which the report of Ihe 
Committee IS likely to be submitted? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (KUMARI 
SELJA): (a) No, Sir. However a Committee 
consisting of Chairman. UGC. Secretary. Min-
istry of Welfare and Vice-Chancellor. Univer-
sity of Delhi as been constituted 10 formulate 

. action plan and suggest a tllne-Iarme to achieve 
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requists representation of SClST candidates in (a)whetherGc:MlmmenthaYeaproposailo 
the recruitmentanda<tnissionsof Delhi UniIIer· expand farm Forestry in a big way; and 
sity. ThisCornmi6eewouidaisosuggestmec:ha-
nismtoensure implementation of the reserva· 
tion policy in other Central; Univers~s. This 
Committee is yet to submit its recommenda· 
tionstotheGovemment 

(b) and (c). 00 notarise. 

Exclusion 0101 • mali 6'om EuentiIII 
CcnImOdliesAc:t 

8197. SHRI RAM PRASAD SINGH: Will 
the Minister of CIVIL SUPPLIES, CONSUM-
ERSAFFAIRSANO PUBLlCOISTRIBlJTI9N 
be pleasedto state: 

(a)whetherreplesel IIaIioIlShave been re-
ceived to exclude Basmatic rice from the 
pt.viewofthe Esse! IIiaI CommocItiesAd in the 
inlerestoreamingmorefore9lexcharage; and 

(b)iso, theSlepstahenby1heGollemment 
inlhis regard? 

THEt.lNlSTEROFST ATE OF THE MlN-
ISTRY Of CIVIL SUPPLIES, CONSUMER 
AFFAiRSANO PUBUCOISTRIBUT1ONANO 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE(SHRlKAMAlUOOlN~): 

(a) Yes, Sir. 

(b) State Govemmerthawtbeenadvised 
to exemrx Basmati rice meanlforexpor1S from 
stock limit restrictions. It is neilherfeasible nor 
necessary to exclude Basmati rice from the list 
of 8S$8fltiaI commodities, as such. 

[E1J9lsIiI 

Farm Forestry 

8198. KUMAR I PUSHPA DEVI SINGH: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(b) if so, the schemes drawn up and the 
amount earmarkedthere for during the Eighth 
Plan; State-wise? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND 
FORESTS(SHRI KAMAL NA TH): (a) and (b). 
The information is being collected and will be 
laid on the Table of the House. 

8199. MAJ. GEN. (RETD.)BHUWAN 
CHANDRA KANDURI: WII the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pIeasedtostMe: 

(b) the number of primary andsecondaty 
navyuyschools fundiallingin Delhi.1ocaIiOI1S-
wise; 

(c)tlestlenglhofSUianlsamSl8ltin1ho5e 
schools. caIegory-wise; 

(d) thecriteriafixedtor adI.issiOI. in these 
schools: 

(e) the details of educational and sports 
facifities being provided to students in these 
schooIspar1icUaftyinNavyug9Chools, Peshwa 
Road, NewDeh; 

(t) whether games and educational stan-
dards or primary classes in these schools have 
deteriorated; 

(9) if so, the reasons therefor: and 

(h) the steps taken by the concemed au-
thority 10 tmprove the games and educational; 
standards of primary cfasses in these schools? 
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.. THE DEPUTY MINISTER IN THE MINIS-

TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE) (SHRIMATI 
SEWA):(a)NOMehasintimatedthattheexist· 
ing 5 Navy Schools were opened in NOMe area 

51. LocaJion level 
No. 

1. Sarojini Nagar Sr. Sec. 

2. PeshawarRoad Sr.Sec. 

3. MatiBag-. Middle 

4. LO<hRoad 

5. Laxmibai Nagar 

only, with theobjectieof imparting quaJityedu-
cation prim;lriIy to children of parents belonging 
to Iowerincomegroups. NOMe has no proposal 
to open any new Navy School this year. 

(b) & (e). The information is as beIow:-

No. of No. of 

studenIs sta!f 

840 40 

1em ~ 

675 Zl 

670 Zl 

670 '29 

(d) aCe). The information is being collected (b) and (e). The details of the prnposaIsare 
and will be laid on the Table of the Sabha. as under: 

(f, No, Sir. Construction of Road overbtidge in ra-

(g)and(h). Do notarise. 

Overbids on ShorMurandTehelllpadi 
Section 

8200. SHRI MULLAPPALL Y 
RAMACHANDRAN: W .. theMinisterofRAlL· 
WAYS be pleased to state: 

(a)the runberandnames of manned and 
unmanned railway gates between Shoreanur 
andTahaIapadi~)inKera&a; 

(b) whether any representation has been 
received from the Government of Kerala to 
constrittoverblidgasalqofthoeeplaces; IMld 

(c) if SO, thedaCails thereof end the action 
ploposedtobetakenthelaon? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF RAILWAYS (SHRI K.C.LENKA): 
(a) A statement iaaltllChed 

plac:ementof 

(i)LeveiCrossingNo. 1 n at Km. 66014-5 
between Feroke and Kalayi Stations. 

(ii)LeveiCrossingNo. 168atKm. 6OBI7-8 
between Pallipuram and KutI1Uam. 

(iii) Level Crossing No. 229alKm. ~ 
10 near Telichorry. 

(iv) Level Crossing No, 21581 Km. 713110-
11 at Cherode nearBadagarastation 

• WorIcs at items (i), (iii) are at various 
stages of progress. 

WOIf(atilem (iv) wasinc:kJdedin Railway's 
WorbPrograrmw 1990-91. Thes..&Gowem-
ment has neither approved the GenenaI Ar· 
rangement Plan sent to them in 1990 nor re-
sponded. TheWOfkwasdrqJpedin 19912-93a1ar 
waiting tortwo yNIS. 
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Travel of f8ciIItiea forCommulenIll 
Railway Stationa in DeIN 

... 8201.SHRIRAJNATHSONKARSHSTRI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether attention of the Government 
has been drawn to the news item captioned 
"where touts fleecepoorpassengers~ appear-
ing in he 'HincUitM Tmes' daledApril23. 1993; 

(b) if so, the whether his Minislrypropose 
to improve thechaoticconc:liliollSprevaiingno 
the railway stations in Delhi particularty btack 
marketing of tickets; 

(c) whether telephone facility for getting 
information about tranSit is notsatistac.1oly; 

(d) if so, the steps proposed to be taken in 
this regard; 

(e) whetherCOf11)Ulefsinstaledfor reser-
vation of tickets do not accept the age below six 
years consqthtowhich raillicf(ets.., respectof 
children below six years are not issuedbUhIse 
chiktenaretreatedastdstlasswhendtedred; 
ani 

(I) if so, the action proposedtobetaken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF RAILWAYS (SHRI K.C.LENKA): 
(a) Yes, Sir. 

(b) Though there are complaint of safe of 
tickets on premium by touts in f~ names in 
Delhi area, condition6arenotchactic. Presert-
ably over SO, 000 reserved passengers are 
being booked daily in Delhi 8188 from over200 
Computer Terminals where access is free to 

everyf*Senger. To prevent the activities of 
lotH, &urpnsechecks are being conductEidby 
Cc:Irnm4NciaI andvigilance Departments in as-
sociation with Police at Reservation Centres 
and Transfer tickets are being checked in trains 
to discourage their purchase. Publicity is also 
being given to the passengers for not buying 
such tickets from touts. 

(c) Adequate telephone facility is avail-
stile. 

(d) Does not arise 

(e) and (f). 

This problem has been resolved wilt! suit-
able changes incorporated in the system w.e.f. 
3OIhApril,1993. 

8203. DR. VASANTMIWARUTHPAWAR 
W.theMinisterof HUMAN RESORCED EN-
VELOPMENT be pleased to state: 

(a) whether the GoverMlel1t propose to 
introduce nutrition programme by supplying 
ruriIiousloodto aI schooIcbiIdren~certain 
age; and 

(b) ifso,theflMldsalocaledtherefor. Stale-
wise? 

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENTOFEDUCATIONAND 
DEPARTMENT OF CULTURE) (SHRIMATI 
SEWA): (a) No, Sir. 

(b) Certain State Govemmentsare imple-
menting a Mid-day Meal Programme from out 
of their won resoures. A statement showing 
ouUayforMicktay Meal Programme for the year 
1 g!:I1.·92. is enclosed. 



VAiSAKHA21. 1915 (SAKAl" 

, 
f -at 8 8 8 8 8 8 a 8 8 8 8 a -

~ .so g g- i sri ~ cD G sri c.; ! 0 0 

t '" - - '" ... ... 
! ... ... ." - ... ... ~ II) ... 

I 

~. I J I j I 
~ N c.; ~ sri cD ~ cD ~ 0 ... N ......... 



4Zl WrittenAnsw~rs MAY11.1993 Written Answers ~ 

~ (i) ..... 
0) .I:: 
01 "'" ~ 0 0 0 

0 0 0 .... S a:i -.i ci .2 
&! C') L{) "<t ::... to "- "<t 

~ "-- N 
::J 
0 

~ 
.!!! 

.s:: 
Iii CIl '" £ Q) ell "0 C .... !::s Q) c 

CIl l!? a.. c:o 
E ::l .... iii 0. co Q) 

~ ·c ::: 
I- ::J 3: 



429 WrittenAnsweIS VAISAKHA21 , 1915 (SAKA) WrittenAnswelS 0) 

WlderShecl ......... nt Projects lSTRYOF NON--COIENTIONAL ENERGY 

8204. DR. KRUPASINDHUBHOI:W.the 
Ministerof AGRICULTURE bepleasedtostate 

(a) whether some model watershed man-
agement Rrojects have been implemented in 
some States; 

(b) if,so,the~ilsttJereof,State-wise 
ancIlocation-wise; and 

(c) the steps proposed to be taken by the 
Government to implement such watershed 
management projects in otherstatesespecially 
in Orissa? 

THE MINISTER OF STATE IN THE MIN-

SOURCES AND THE MINISTER OF STATE 
INTHEMINISTRYOF AGRICULTURE (SHRI 
S. KRISHNA KUMAR): (a) and (b) Yes, Sir. In 
each of 2525 Community Development Blocks 
with less than 30"10 of their cuHivated area 
served with assured ~ans of irrigation, one 
watershed has been taken up for dewIoping as 
models under National Watershed Develop-
ment Projectfor RainfedAreas the (EWDPRA) 
Stale \'Jiserurtlerofwatel5heclareatAmexure 
give statement all ached. 

(c): The Govemment has already taken up 
the implementation of this Scheme which is in 
progress in all the Sta~ and two Union T erri-
tories In the State of Orissa, the Project is being 
i~edin 13districtscovering258water-
sheds. 
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Express Train Between Bangalore 
andMadurai 

8205. SHRI C. P. MUDALAGIRIYAPPA: 
Will the Minister of RAIL WA YS be pleased to 
state: 

(a) whether a new express Irain between 
Bangalore and Madurai has been introduced 
recently; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C: LENKA): 
(a): Yes. Sir. 

(b) : New "nk express train viz. 6531A 
6532A has been introcU:edbetween BangaIore 
and Madurai w.e.f. 14.4.93. 

[T ranslatiorrJ 

8206. SHRI RATILAL. KALIDAS 
VARMA: 

SHRI SATYADEOSINGH: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether a new variety of Soyabean has 
been developed recently by agricIAIfal scien-
tists; 

(b) if so, the detaits thereof; 

(e) whether GoverM1ent propose to en-
courage farmers to grow this variety; and 

(d)d $0, \he doe\ails \hefeot ~\he 
namesolStalBswherethis variety of soyabean 
is IikeIt to be cultivated on large scale? 

THE MINISTER Of STATE IN THE MIN-
ISTAY OF NON CQNVENTIONAlENERGY 
SQURCESANO THEMINtSTEROfSTATE 

INTHEMINISTRY OF AGRICULTURE (SHRI 
S. KRISHNA KUMAR): (a) Yes. Sir. 

(b) Recently a new Soyabean variety, JS 
335 has been c.teveloped.ltis resistant to nunt>er 
of diseases and tolerant to the pest. 'steamily'. 
It has about 18% oil and 36% protein with yield 
potential of 25 to 35 quintals per hectare. 

(c) This can be done only after its releases 
and notification by the Central Variety Release 
Committee. 

(d) The variety is suitable for cultivation In 

the Madhya Pradesh. Ralastha. Bundelkhand 
region of Uttar Pradesh. Northern and Western 
Maharshtra and Northern and Western Orissa. 

[English] 

Surplus Railway Land 

8207. DR P K. GANGWAR : Will the 
Minister of RAILWA YS be pleased to state: 

(a) the incomeeamedbyWestem Railway 
from the iicense fee char~ on the railway land 
IeasedtUlng 1992-93: and 

(b) the steps the Government propose to 
take to increase its income by leasIng the re-
maining unused surplus railway land ., 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C tENKA): 
(a)AboutRs.2.32crores. 

(b) Railways 00 not have surplus land. The 
IandlyingunusedwilberequwedtorRaitway's 
tuwre~\taI~. More<Nef,asper 
ell1al1tpolicy, leasing orlicen&ingof raMayland 
forpulp088&oIherthanCOlnl8CledWllh Railway 
wonung is not being done and only licences 
granted ptior to 1984 are being renewed from 
time to time til the landis required tor Railway's 
own developmental work. In view of this, eM 
question of increasing income by leasing of 
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surplus railway landaus not arise. 

[Translation] 

Encouragement to Sports 

8208. SHRIMATI BHAVNA CHIKHALlA: 
Will the Minister of HUMAN RESOURCE DE-
VELOPMENTbepleasedtostate: 

(a) whether the Federation of Indian Indus-
tnes has formulated any scheme to find out 
resources which may encourage and rmprove 
the standard of sports In the country; and 

(b) If so. the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
SPORTSi AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKUL WASNIK) 

(a)& (b): No. Sir However,ameebnghas 
been held wrth Confederallon of Indian Industry 
so as to enhst support of Industry in the promo-
lion of sports. 

{English} 

Primary Education 

8209. SHRI BOllA BULlI RAMAIAH: 
DR. D. VENKATESWARARAO: 

Will the Mlfllster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whetner UNISEX hasmadeanysug-
geStlOflS stresSI09 the need ot pnmary educa-
tion toeveryehdd: 

(b) If so, the details thereof; and 

(e) the reaction of the GoIIemmentIhemto? 

THE DEPUTY MINISTER1N THE MINIS-

TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENTOFEDUCATIONAND 
DEPT OF CAL TURE (KUMARI SElJA) : (a) 
and (b): Particularly after the World Conference 
on Education for All held in Jomtien in March, 
1990, the UNICEF has been playing an active 
advocacy role In regard to Unlversaha-stallon 
Elementary Education (UEE). 

(c): Right from independence. India has 
been striving to achieve UEE. ProvlSlon olfree 
and compulsory education to all children upto 
the age of 14 years is a directive pnnclple of the 
Indian Constltu1lon. The National Policy on 
Education, 1986 (NPEI gives the highest prior-
ity to UEE and adult literacy. The NPE. as 
reVISed In 1992. resolves that free and compul-
sory education salisfactory quality IS to be pro-
vided to all children upto 14 years of age before 
we enter the 21 stCentury. ThiS Policy perspec-
tive IS reflected In Eighth Plan allocation and the 
1993-94 budgetary allocatIOn foreducatlOO. 

Indian Veterinary research Institute 

8210. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the number of cases of aJleged thefts of 
vanous items If) the Indian Vetennary Research 
Institute (IVAI ), Izzatnagar. Bareilty. reported 
during the last two years; 

(B) the details of the Items wlVotvedtheretn: 
em 

(e) the action taken so far against the 
persons found respor1SIbIe therefor? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NOM CONFESSIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA MUMAR) \a \ Sir. tnirty two cases 
have been reported. 

(b) MachInery sterrlS of Ford tractor, DIesel. 
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Cycles. Fire Extinguishers. Aluminum Fram-
ers. Iron AnrJes. CentrifugalT ype Pumping Set, 
Compressor, Stablizer. Generator. Room 
Heater. Padlock. Patela of Harrow. Iron Rods. 
Radiator. Jack Wrench. Pattia. etc. 

(c) F.1. Rs have been lodged with the local 
police and in some cases. departmental action 
is In progress. 

Modernisation of Sugar Factories 

8211. SHRI RAM KAPSE: Will the Mlnts-
ter of FOOD be pleased to state' 

(a) whethertheGovemment arecoosl<ief-
ing modemisation and rehabihtatton of those 
sugar factories which are not economIcally 
viabledunng l~;and 

(b) if so. the details thereof. StatEr-Wise 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI !<AlP NATH RAI) \a) 
and (b) : ModernISation! rehabilitation schemes 
have to be prepared by the sugar factones 
themselves. However, the Central Government 
IS prOVl<ing loans from the Sugar Development 
Fund on sott terrrrs to Sugar UndertakIngs tor 
modemlS8tion1 rehabilitation of their plant and 
machinery. Any Sugar Undertaking which is 
approved by a financial nstitution for assastance 
under Its relevant scheme for modemlSation 

CcrsIner 15B1-{l; 

and rehabilitation is eligible fulfilling the other 
conditions laid down. 

No State-wise targets are fixed for dis-
bursement of loans from the Sugar Develop-
ment Fund and It depends on the applications 
received from the sugar factories. 

Subsidy on Wheat and Rice 

8212. SHRIV.SOBHANADREESWARA 
RAOVADDE' 

SHRI PRAKASH V PATIL' 

WIll the MInIster of FOOD be pleased to 
state 

(a) whetherthe Government had been pro-
vidmg subsidy on wheat and nee on Increased 
rates upto December. 1992: 

(b) if so. the details In thIS regard: and 

(c) the reasons therefor? 

THE MINISTEROF STATE OF THE MIN-
ISTRY OF FOOD (SHRI !<ALP NATH RAI)' 

(a) and (b): TheCOOSlll'ler subsidyandthe 
carrymg cost of buffer stocks was paid to Food 
CoIporaDor loflndtactmg 1991--Q2and 1992-
93(~DeceI r!bet, 1992)atthetofowl'lgr.Es-

SWsKJy (RsIOti ) 
tg;p_.m 
fRs.lOt1.) 
(~Dec.92) 

'Mleef 1~.'1 156.68 

Rice 131.46 78.95 

Canyrtg n.f:IJ 87.SO 
Costo/. 
Buffer Stock 

-------------_ .. _- - .-.-.-.~ .--.. -----. 
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The rates for 1992-93 are provisional and 
the final rates will be known only after accounts 
of the Corporation are finalized and audrted. 

(c) : The rates of subsidy payable to the 
Food Corporation of India vary pnmarlly on 
account of revision In the Minimum Support 
Prices and the Central Issue Prices. 

Central Fisheries University 

8213. PROF. K. V. THOMAS: Will the 
Mlnisterof AGRICUL TURE be pleased to state: 

(a) whether there is any proposal to start a 
Central Fisheries University: 

(b) if so, the details and the location thereof, 
en:! 

(c) thetJme by whICh rt IS likely tobe started 
? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF NON CONVENTIONAL ENERG Y 
SOURCE AND MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TUAE (SHRI S. 

. KRISHNA KUMAR) (a)to(c):Slr,Therelsno 
proposal to start a Central Fishe-nes UnIver-
sity. A deemed university VIZ; Centrallnstrtute 
of Fishers Education IS already functlOnmg In 

Bombay. 

8214.SHRICHANDRESHPATEl Will 
the MlllII5terofAAllWAYSbe pleasedfostale 

(a)whelherthe Govemmenthavedeaded 
tooonstruct Bhavagar-T arapur RaIlway line on 
Western Raitway, 

(b)ifso, the details thereof. 

(c) wheChefsurveys have been conducted 
In the past to study the leastbibty of thIS protect. 

(d) it so. the details of the flndmgs of the 
survey repoc1S; 

(e 1 the reaction of the Govemmentthereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
(a) No. SIr. 

(b) Does not anse. 

(c) Yes. Sir. In 1976-77. 

(d) and (e) Results of the survey were as 
under: 

149.82km·s 

Cost of Construction RS.33.65crores 

Rate of retum 

The hne could not be taken upforconstruc-
tlOO due to unremuneratrve nature of the pro;ect 
and constraint 01 resources. 

Railway Projects in Assam 

8215. SHRI PROBIN DEKA : Will the 
Minister 01 RAILWAYS be pleased to state: 

(a) whethersorne railway prOfOClS In N0rth-
east Frontier Railway in Assam are yet to be 
completed; 

(b)lf so. the details thereof; 

(e) the steps being taken by the Govern-
ment to complete the profOCtS as per SheduIe: 
en:! 

(d) the new protects proposed to be taken 
up ckmng the Eighth Five Year Plan In the state 
alongwlth the estimated cost of constructIOn. 
~? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRYQF RAILWAYS(SHRIK. C LENKA)la) 
Yes. SIr. 

(b)to(d) A statement lS attached 
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Committees on Fisheries 

6216.SHRISUDHIRSAWANT:WiUthe 
Ministerof AGRICULTURE be pleasedtostate: 

(a) the Committees functioning for devel-
opment of fishe~s; 

'b) the objectives and the terms and refer-
ences thereof; 

(c)whethermembersfromhshermencom-
mumty also represent these committees; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor ? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF NON CONVENTIONAL ENEP'lGY 
SOURES AND THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR) : 

(a) : The Government of India had consti-
tuted 2 Boards to oversee the development of 
fisheries in the country. viz., the Central Board 
of Fisheries and the National Fisheries Advi-
soryBoard. 

(b) : The functions 01 the Central ~rd 01 
Fisheries are to deliberate on national level 
problems on fisheries developmental recom-
mend measures for effective coordinatIOn of 
fishery activities between the Center and the 
States and suggest ways & means for imple-
mentation 01 fishery development programmes 
haveing overall effect on other programmes 01 
development or policy . The National FISheries 
Advisory Board was set up in 1989 after trans-
femng the work relaling to fishing & fisheries 
beyond the territorial waters to the newlycrealed 
Ministry 01 Food Processing Industries in order 
10 ensure integrated and coordinated develop-
mentoffisheriesandorderlydeveiopmentthe 
fishing industry. 

(c) to (e) : The Central Board of Fisheries 

and the National Fisheries Advisory Board have 
2 members each representing fishermen. The 
noo-<>fficial members of the Board including 
fishermen members are nominated by the Ag-
riculture Minislergeneralyon the basis 01 nomi-
nations received from the State I Union Territo-
ries. 

[Translation] 

Irregularities at wheat Procurement 
Centres 

6217. SHRI MAHESH KANOOIA: Willthe 
Minister of FOOD be pleased to state: 

(a) whetherthe Government have receIVed 
several complaints about cheating the farmers 
at various wheat procurement centres: 

(b) II so, the action taken thereon by the 
Government; and 

(c) the actIOn taken by the Government 
against the persons responsibIeforthe same? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF FOOD (SHRI KALP NA TH RAI) : (a) 
to (c) : Control Rooms have been set up In the 
Ministry 01 Food. Krishi Bhavan, New DelhI and 
in FCI Head Quarters, New Delhi, to motor 
if11:>Iementation 01 the price support scheme tor 
Rabbi loodgrains, under which Food Corpora-
tion oflndia and the associated State procunng 
agencies are meant to procure foodgrains c0n-
forming to Fair Average Quality (FAQ) at the 
stipulated support price I procurment price as 
the case may '?e. 1 tx corfllIaintsoi alleged sale 
01 rabi loodgrains below the minimum support 
price (MSP) are received in this Control Room 
and the concerned State Government I procur-
ing ageflCles are advised to take Immediate 
rernedi81 action. 

Most of the complaints received in the 
Control Room sofar relate to the alleged sale 01 
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foodgrains below the minimum support price. In 
one case only, a press report dated 13.4.93 
appeared in Navbhart Times reported cheating 
of farmers at procurement centres of wheat in 
U. P. The matter was taken up with the Govern-
ment of Uttar Pradesh who have intimated that 
the allegation has been found to be baseless. 

[English] 

Food Economy Measures 

8218. SHRI KHELAN RAMJANGDE: Will 
the Minister of FOOD be pleased to state: 

(a) whetherthe Government have adopted 
any measures for the proper management of 
food economy with a view to matntain adequate 
buffer stock of foodgrains and to check the 
unprecedented rise in the prices thereof; 

(b) if so. the details in this regard: and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE OFTHEMIN-
ISTRY OF FOOD (SHRI KALP NATH RAI): (a) 
and (b): Yes, Sir. 

To maintain adequate buffer stock of 
foodgralns and to contain the price rises, the 
Govemment undertakes procurement opera-
tions through the Food Corporation of India and 
State GoverrmenIsandtheiragencieson behalf 
of Food Corporation of India. A network with 
nearly 10,000 Purchases Centres is set up 
throughoutthecountryandisexpandedasre-
quired from time to time The procurement 
arrangements are made in advance of the com-
mencement of each MarkelingSeason. Wheat 
is procured by the Government under price 
support operations. There is no levy on wheat 
anywhere in the country at present. Paddy is 
purchased by the F .1. C. and other public agen-
cies in the market at support prices. Rice i~ 
however, collected byway of statutory levy on 

r;ice miUers. FortheCentrai Pool, as on 4-5-93, 
rice to the extent of 109.11 lakh tonnes was 
procured as agamst 86.08lakh tonnes procured 
on the same day last year and 57.22lakh tonnes 
of wheat was procured on the same day as 
against 35.36 lakh tonnes last year. Higher 
procurement of both rice and wheat during this 
year will substantially replenish and augment 
the Central stocks and enable the qovemment 
to maintain supplies to StateslU. Ts forPDC etc. 
at the desired levels. 

(c) : Does not arise. 

(Translation] 

Expansion of Sugar Mills in Maharashtra 

8219. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR : Will the Minister of FOOD be 
pleased to state: 

(a) the number of sugar mills in Maharastra. 
district-Wise in respect of which permission 
has been granted to increase their capacity 
dJring 1992-93: 

(b) the number 01 mills OlJt 01 them which 
has increased there capacity: and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF FOOD (SHRI KALP NATH RAI) : 

(a) No Letter of Intent has been granted to 
any sugar mill in the State of Maharashtra 10 
increase their capacity during 1992-93sugar 
season (Oct. -8ept.) 

(b)and(c). Donolanse. 

Industrial Status to Poultry Farming 

8220. SHRIMATI GIRJA DEVI : Will thE 
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Minister.of AGRICULTURE be pleased to state: 

(a) whether the Government propose to 
give the status of industry to the poultry farming 

(b) if so. the details thereof; and 

(c) the steps proposed to be taken by the 
Govemment far the development of Poultry in 
Bihar? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM): (a): No, Sir. 

(b): Does not anse. 

(C) . It IS proposed to set up a Nattonal 
Poultry Development Boa rd which would assist 
In overall planing and development of poultry 
sector In the country Including the State of Bihar. 
Some of the malor lunctton of thiS Board Will be 
to create the reqUired Infrastructure, asslstthe 
farmers In getttng good quality breeding stock 
and feed. processing. storage and marketing of 
Poultry Products. training and education of farm-
ers. 

(English] 

Mass Transit System 

8221. SHRI G. DEVERA YA NAIK : 
SHRI V. SREENIVASA 

PRASAD: 

Will the Minister of RAIL WAYS be pleased 
to state. 

(a) the no-going Rail Mass Transit Sys-
tem taken up by his Ministry in different cities 
of the country; 

(b) the funds aIIocateddunng 1992-93and 
1993-94 for each such project. expenditure 
Incurred thereon and the progress made so far. 
prOjeCt-wtse: and 

(c) the steps being taken lor completion of 
these projects as per schedule? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAY (SRHI K. C. LENKA): (a) 
to (C) A Statement IS attached. 
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. Indian Forest Sector Review 

8222. DR. K. V. R. CHOWDARY: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whether World Bank have prepared a 
paper titled Indian forest Sector Review; 

(b) if so. the details olthe issues contained 
in the paper : 

(c) the recommendations to tackle those 
issues make therein: and 

(d) the follow up action taken by the govern-
ment in this regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) Yes, Sir. 

(b) & (c) The World Bank Forest Sector 
Review IS intended to analyse the efforts made 
in the past, includIng through projects assisted 
by the world Bank. to develop the forest re-
sources in India and to analyse the factors tat can 
contri>utetobetter management of the country's 
forest resources in the future. The ReVIew 
bongs out that for the better management of the 
forests of the country, the main Issues that 
require to be addressed include: (1 ) improVing 
incentives for local particlpallon and pnvate 
efforts; (il) imprOVIng the technological means 
to enhance productivity: (iiI) Increasing the ef-
fectiveness of the Forest Departments In the 
States: (IV) pnor!trsing the areas that need to be 
protected and developed: and (v) ldentlfylngthe 
issues requlfing turther analysis and resolullon. 

(d) The ReVIew IS intended to provide an 
overvIew of the key ISSUes In forest manage-
ment In India and also assISt the Worfd Bank In 
COI1SIdenng new forestry prOjects for prOVl&lOn 
of financial assIstance The Government 
organised two consultatIons In Bangalore and 
DeIhl In the last week of Apn11993, for dlSCUSS-

ing the Review with the forest officials, non-
official experts, voluntary agencies, etc. 

Incentive to Sugar Factories 

8223. SHRI RAM NIHORE RAI : Will the 
Minister of FOOD be pleased to state: 

(a) whether during January to April, 1993, 
production cost of sugar remains less due to 
higher recovery dunng the peak season of sugar 
canecrushing: 

(b) whether incentives forfreesale sugar is 
allowed in the early and late crushing season to 
cover the loss in cost of production ; 

(c) if so, the reasons for granting mid term 
crushing mcentive to the factoriesctumg 1992-
93; 

(d) the benefits that will be accruing to 
farmers out of thiS Incentive scheme; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF FOOD (SHRI KALP NA TH RAI) : (a) 
. Yes, Sir. 

(b) . Yes, Sir. 

(c) to (e) : The sugar production during the 
current season has been showing declining 
trend. The productton duringthec:::unectsesSlOfl 
~031.12.92was28.25Iakhtomes,asagainst 

32.62 lakh tonnes on the corresponding date 
dunng the lasl season, thus showtng a decline 
of 4.37 lakh tonnes. In order to Improve the 
productIon level dunng the nonnal CrushIng 
penod,lt was decided to grant tneenbYes for the 
exceSs productlOfl to be achIeveddumg 1.1.93 
to 30 .4. 93 over the producllon during lhecone-
spondIng penod last season. Thiswasi1lended 
to encourage the sugar factones to crush larger 
quantll1e5 of cane thereby tnCreastng the quan-
tum of cane prICe payment to the farmers. 
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Bungling In the Question Paper of Delhi 
University 

8224. SHRI RAM VILAS PASWAN: 
SHRICHANDRAJEETYADAV: 

Will the MinisterOf HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether attention of the Governrnent 
has been drawn to the news rep~regarding 
bungling in the question papers of Delhi Univer-
sity Annualexarninations B. Com. (Hons.) 1st 
year appearing in the 'Indian Express' dated 
April 29. 1993; 

(b I If 56. the facts thereof: and 

(c) the action being taken by the Govern-
ment In thiS regard? 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT EDUCATION OF 
DEPTT OF CULTURE (KUMARI SELJA): (a) 
Yes..SIf 

(b) and (C) I nformallon IS being collected 
and will be laid on the Table of the Sabha. 

Local Trains in Bombay 

8225 SHRI MOHAN RAW ALE' Will the 
Mmister of Railways be pleased to state' 

(a) whether a number of local trams In 
Bornbay are slopped for cleanng maillrains to 
pass thereby causing Inconventence to local 
passengers , 

(b)tiso,thedelailsthereof: and 

(c) the remedial measures taken In thiS 
regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFRAllWAYS (SHRIK. C. LENKAl. 
(a) No. SIr: except dunngacadents or ather un-
usual Incidents 

(b) and (c) Do not arise. 

Environment Tax 

8225. SHRI SANAT KUMAR MANDAL. 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government contemplate to 
Introduce an environment tax as part of its 
overall environmental policy towards the Indus-
try 

(b) if so. whether the modalities of thiS 
'Green' tax have been worked out: 

(c) if so the broad features thereof and 

(d) if not. the stage at which the matter 
stands at present ') 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRIKAMALNATHllaINo.Slr 

(b) to(d) Does not anse 

Over bridge at Chorode in Kerala 

8227. SHRI MULLAPPALL Y 
RAMACHANDRAN' Will the Minister of RAIL-
WAYS be pleased to state 

ia) whether there IS any proposal to con-
struct an ov"er bndge at Chorade. between 
Badagara and Mahe in Kerala: 

(b) II so. the details thereof. 

, (c) whether the Government of Kerala has 
made any representahons In thiS ~onnechon 
and If so, whether any pnooty has been grven b~ 
the Govemment of Kerala for the constructlon 
of thiS bndge . and 

(d) II so. the details thereof and reaction of 
the Government thereto? 
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THEMINISTEROFSTATE IN THE MIN- -acknowledgingthecullu'aldimensions 
ISTRY OF RAILWAYS (SHRI K. C. LENKA): ofdevelopment; 

(a) to (d) Construction of roadovetbcidge 
in lieu of level crossing No. 215 at Km. 713/ 
7--8alCherodewasilcldedi"lRaiwa(sWorics 
Prograrrvnei"ll990--91. 

Since the State government neither ap-
proved the GeneraJ Arrangement Plan sent to 
them i"IJuIy, 1990norresponded, the work was 
droppedi"ll992-93~fortwoyears. 

Seminar on 'DevekIpriteMofCulture 

8228. SHRI JAGATVIR SlNGHDRONA: 
Will the Minister 01 HUMAN RESOURCE DE-
VELOPMENTbepieasedtostate: 

(a) whelherUNESCOhasetrfJh a s's e dthe 
ntJedoi agtealerrole oIcullu'alcfe-.eIopmentin 
a nabon'sprogress; 

(b) if no, the detais thereof; 

(c) whether a seminar on intefface and 
deYeIopment of cuJture has beenOfganisedby 
Indira Gardti National Centre Arts recenIty; 

-affirming and enrichingculturalldenti-
ties; 

. -4lroadeningparticipationi"lculture; and 

~itemaIionaIet*Jralooopera­

lion. 

The R£.ution also invited aD States. in-
ter--goverrwnentaJandintemalionalnon-gov-
emmental organisations and interested indi-
viduals to take an active part in thefulfilmer]t of 
the objectives of the Decade. . 

(e) A seminar of Interfacgend Develop- . 
mentCuitutewasheidrecentlylrom 191hto23rcl 
ApriI,1993. 

(d) Statement is endo&ed. 

1e) Go\.ternrnfnhaYetakanon 18CXlfd1hese 
rec:ommeIldatioIlS. 

STATEMENT 

(d) the main recommendations made --
1herei"I; and 

(e) the reaction of the GoYemmentIlel'1*> 
? 

THE DEPUTY MINISTRY IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVElop· 
MENT (OEPARTMENTOFEOUCATJONAND 
DEPARTMENT CAL TURE (KUMARI SEUA) 
• (a) Yes, Sir. 

(b) The Ger-IetIl Assembly of the Unhd 
Nation adof'Ied. at its41 at SectiorHn 1086. the 
Relocation that prodaims the period 1988-
1997 the wot1d Decade for Culture Deve1op-
ment. The Decade which is being observed 
Ulder alSpicesollheUrWedNalicnlsndlJnlco 
has the toIIow1ng main objectives : 

1. That development entails transtorma· 
lionolthematenalba&e • oQaIsIIuc:ture. 
value systems and symbolic A!Ipf8I8flIa-
lion of any or society which can and does 
bring outthecreatiYe potenIi8I altha toO-
ety at an indMduaf orcollec:tiYe level ; 

2. That as such. it amounts 10 the re-
creation of &OCtety!hat both draws on tra-
dition and re-<>rdets it even .. itcreat .. 
whIIe~andadlptingettynew 

technology on it own terms: 

3. That 8.ooery.aIive andYbanl oNy if 
it has the capacity to be rooted in it 
own metix and yet responawe 10 other 
cultures; 
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4. That development, therefore, in thefull- rehabilitation wol1<isbeingdonebyNon-Gov-
estsenseisthedevelopmentoftheht.man emmentalagencies; 
potential in multiple cituations and ~ 
socio--«onomic andsocio---rultural mi- (d) whether any Central team has visited 
lieus and levels. Uttarkashi recently to study the rehabilitation 

work; and 
5. Called upon all Research Institutions to 
initiate and further develop multi-
despciplinary studies of the objectives, 
practices, and strategies of development 
programmes, specially incononlation with 
the representatives of the concemedcom-
modifies. These studies should underPin 
the significance of outline asncecessary 
aspect of development straggles, espe-
ciaRywhen there isanextemal intervention 
offinanceortechnology. 

6. Ca8edl4)Ol1the nationaIGovemmentslO 
takecongnizance of the culture dimension 
ofdevelo9ment in their pe~e?la{\­
ning at national, regional and village level. 

7. Called upon the deveIopmenI agencies 
of the U. N. to take the mitiatJve in incorpo-
rating cultural parameters in development 
strategies and to insist on invotYement and 
partq:>ation of targat9fOl'l andCOO'llTUli-
hes In the Ifl1)Iementatio of deveklpment 
programme. 

Rehabflltetion Wen In Earthqu8Ice 
Hit Region ofllttllrblhi 

8229. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI . Will the Minister of 
AGRICULTURE be pleased to state • 

(a) whether Govemment are aware of 
concept 01 adopted VIllages In earthquake htt 
fcgtOO of Uttarakashi ; 

(b) 'f so, the name of Central as well as 
pnvate IfldudIngV'Olt.nary agar oesengagedl'l 
rehabtlltatlon work at vtIIage level ; 

(c) the sort of 8SSIStance Central Govern· 
ment have provided to these VIllages where 

(e) ~ so, the outcome thereof? 

:rHE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NETAM): 

(a) to (e) : The inf9rmation is being col-
lected andwiU be laid on the T able of the Sabha 

ConstructIon of Stadium at Bhopal 

8230. KUMAR I PUSHPA OEVI SINGH: 
Will the Minister of HUMAN RESOURCE DE-
"E.LO~ME.moo~\~Wle·. 

(a) whether fhe construction work of sta-
diun at Bhopal WIth Central assisaaIcehasnow 
been stqJped; 

(b) if so. the reasons therefor: 

(c) whether the Government propose to 
extendgrarw of ~ofthalstadlum; and 

(d) of so, the detaits thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELop· 
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKUl WASNIK): 

<a) and (b) • CentralGoIIemmenI hassanc-
honed an as5IStance of Rs. 200 lakhs tor c0n-
structIOn of a Stale Level Sports Complex at 
Bhopal. The prof8ctncludesoonstrucbon of an 
Outdoor Stadium also. F IfSllnstaliment of As. 
100 lakhs has been reaIeased to the State 
Govemment tn FebnJaty, 1991 
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Central Government has not issued any _ 
direction for stoppage of work on this Sports 
Complex. 

(c) and (d) : Central Government has 
already sanctioned maximum admissible as-
sistance in respect of the above project. There 
is no proposal to extend any additional grantfor 
completion of the aforesaid project. However, 
the second installment of Rs. 100 lakhs IS to be 
claimed by the State Govemment after incurring 
expenditure upto 50% of the project cost. 

Sambalpur Division 

8231. DR. KRUPASINDHU BHOI: Will the 
Minister of RAILWA YS pleased to state: 

(a) the amount sanctioned during 1992-93 
and 1993-94 for the S~mbalpur DiviSion in 
Orissa: 

(b) whether the third phase of Sambalpur 
Division from Titalagrah to Rayagada is likely to 
be completed with this amount of allocation: and 

(c) if not. the steps taken to provide addi-
tional allocation for Sambalpur Division_?; 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA): 
(a) to )( c) : The Information is being collected and 
will be laid on the table of the Sabha. 

Oil from Orange Peel 

8233. SHRI RAM KAPSE: Will the 
Minister of AG RICUl TU RE be pleased to state 

(a) whethertheattenllOn of the Govemment 
has been drawn to the news Item captioned 'The 
Fetching exterior' appearing In the 'Indian Ex-
press' dated Apn11, 1993; 

(b) if so, whether a new technique has been 
developed to extract larger quantity of oil from 
orange peel for use in cosmetICs and tea indus-
try; 

(c) if so, the details thereof; and 

(d) the steps proposed to be taken by the 
Government to apply the said technology in the 
production of orange peel oil indigenously to 
save the foreign exchange? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL EMERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): (a) Yes, SIr. 

(b) & (c) Yes, Sir, Central Food Techno-
logical Research Institute, Mysore has exper-
tise to offer technology for cold pressed orange 
peel 011 

(d) Maharashtra Agro Industries Corpora-
tion, Nagpur (NOGA FACTORY) IS commer-
cially prodUCing cold pressed orange peel oil. 

"Effect of Efflument of Oil Wells" 

8234. SHRI PROBIN DEKA Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state. 

(a) whether the Central Pollution Control 
Board has made any study regarding the effect 
of effluent of oil wells on human body and 
agricultural fields in Assam. 

(b) if so. the outcome thereof ; and 

(c) the corrective steps taken / proposed to 
be taken by the Government In thiS regard? 

THE MINISTER OF ST ATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) No. S" 

(b) & (c) Do not arise. 

Construction of Boats 

8235. SHRI SUDHIR SAWANT: Will the 
minister agriculture be pleased to state' 
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(a) whether problem being faced by fisher-

men in construction of boats due to lack of wood; 

(b) if so, the altemative steps taken by the 
Government to meet this problem; and 

(c) the financial assistance if any, provided 
by the Government there for? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF NON-GONFESSIONAL ENERGY 
SOURCES AND THE MINISTER OF STATE 
IN THE MINISTRY OF AGRICULTURE (SHRI 
S. KRISHNA KUMAR) : (a) : Yes, Sir. There 
appears to be some scarcity for specified quality 
of timberforfishing boat building. The price of 
wood also is high. . 

(b) : Government are encouraging use of 
steel for large fishing vessels, Fiberglass Re-
Inforced PlastiC (REP) and Ferro-cementfor 
mechanised boats, and marine plywood and 
FRP for small fishing boat construction. 

(c) . The finanCial assistance provided by 
the Govemment therefor include : 

I) A subSidy at 33% ot the cost of construc-
tion tor steel fishing vessels of above 20 
metre size ; 

ii) A subSidy of 50% of the cost subject to 
a maximum of Rs. 75,000/- percrattfor 
construction of FRP Beach landing Craft 
(during the 7th plan period) : 

iii) A maximum subsidy of Rs. 30,000/-
. per craft for introduction of plywood crafton 
a pilot scale; and 

iv) A maximum subsidy of Rs. 1. 61akhs for 
inlroductionof interrnedate, non-trawttype 
off-shore pelagic craft made of alternate 
material for wood such as FRPI Ferro-
cement 

Mysore-BangaloreRailway Une 

8236. SHRI C. P. MUDALAGIRIYAPPA: Will 
the Ministerof Railways be pleased to state 

a) whether railway line between Mysore 
and Banglore has been completed very 
recently. 

(b) if so, the details thereof: and 

(c) the details regarding introduction of 
train services on this railway route? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SH~I K. C. 
LENKA) . (a) Yes. Sir. 

(b) The broad gauge line was opened to 
traffic on 16.4.93. The work has completed 
at an estimated cost of Rs. 121.73 crores. 

(c) Board gauge train services have al-
ready started and at present 16 trains (Iflduding 
express trains) are running on the converted 
Mysore-Bangaloresection. 

[T ransJatlOflj 

Allotment of Ration Depots to SCsI 
STs. 

8237. SHRI KHELAN RAM 
JANGDE. 

SHRI MAHESH KANODIA: 

Will the Minister of CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) the criteria being adopted for allotment 
of fair price shops to the applicants; 

(b) whether the applicants belonging to 
Scheduled Castes! Scheduled Tribes are given 
any special consideration In thIS matter; and 
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(c) if so, the number of fair price shop 
hoIdersbeiongingtoSCs/STs.State-wise? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF CIVil SUPPLIES, CONSUMER 
AFFAIRS & PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDINAHMED) 
: (a) to (c) : Decisions regarding allotmentoffair 
price shops including the criteria for selecting 
applicants are taken by the State Govemments 
I UT Administration. The Central Government 
has requested State Govemments UT Admin-
istrations to reserve! allot on priority a percent-
age of the fairpric;e shops to women and persons 
belonging to Scheduled Castes and Scheduled 
T rt>esinclu<ingcooperalivesandorganisations 
of women and SCsI STs. Details regarding the 
State-numberoftairpriceshop hollers belong-
ing to SCsi STs are not maintained by the 
CentraJGovemment. 

Pollution Threat Due to Dumping of 
Nuclear Waste In Tibet 

8238. SHRIMA TI GIRIJA DEVI : Will the 
Ministerot ENVIRONMENT & FORESTS be 
pieasedtostate: 

(a) Whethertheattention of the Gov-
ernment has been drawn to the newsitemcap-
tioned "lhasa Ke AasPas Uranium Ka Sabse 
BaraJakhira" appearing in the 'Jansstta' dated 
April 20, 1993.; 

(b) whether the Govemment are a'wareof 
the dumping of hazardous nuclear waste by 
China in Tbet; 

(c)whetherthe Brahmptra and other rivers 
of the country originating in Ti>et are likely to be 
poRuted and the population of the country are 
hkely to be affected by radioactivity·; 

(d) if so, the details thereof; 

(e) the details of the study conducted I 
proposedlobecondl.dedbylheCic:Mm'mentin 

this regard; and 

(f) the measures taken I proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH) (a) Yes, Sir. 

(b) Govemmenthavetaken noteot asemt-
officiaJ Chinese newspaper report in 1992, which 
claims that Chinese officials have denied that 
there is any nuclear waste buried in T ebet. 

(c) Government is not aware of any studies 
that might have been undertaken regarding ad-
verse effects due to radioactivity levels in the 
rivers originating in Tibet. 

(d) Does not arise. 

(e) and (f) No such study is proposed at 
present. 

(English] 

Dtversion of Mustard Oil to Vanaspatl 
Market 

8'?39. SHRI SANAT KUMAR MANDAL : 
Will the Minister of CIVIL SUPPLIES, CON· 
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION be pleased to state: 

(a) whether attention of the Government 
has been drawn to the newsitem captioned 
"Mustard Oil diverted to vanaspati market" 
appearing in the 'FlOClnciaJ Express' New Delhi 
dated April 15, t 993 ; 

(b).ifso, thefactsthereof; and 

(c) the steps being taken to fix the percent-
age of mustard oil for use in the manufacture of 
vanaspaliandtostop<tversionof oiItovanaspab 
market to ensure adequate supply of this oil in 
deficient States like West Bengal ? 
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THE MINISTER OF STATE INTHEMIN- 'Agenda 21 ofEerchSwnmit 
, ISTAY OF CIVIL SUPPLIES, CONSUMER 
AFFAlASANDPUBLlCDISTRIBl1TIONAND 
MINISTER OF STATE INTHEMINISTRYOF 
COMMERCE (SHRI KAMALUDDINAHMED) 
: (a) : Yes, Sir. 

(b) and (c) : In order to arrest the prices of 
mustard oil, which is a traditional oil of large 
segmentsof~inNorth, East and North-
Eastlnciaandtoenueadequateavailabityin 
the States particularty West Bengal, Govern-
ment did not allow vanaspati industry to use 
expelled mustard oil in the manufacture of 
vanaspati. However, GoIIermlentisrnonit~ 
the pricesofedbleois inctudingexpelled mus-
tardconstanlty. 

8240. SHRI MULLAPPAlL Y 
RAMACHAM>RAN: WIIthe Ministerof RAll-
WA YS be pleasedto state : 

(a) whelherthent is any proposal to c0n-
struct evefbride and second platform at 
T eIIicheny Railway Station in KeraIa; 

(b) if so,the details thereof; 

(c) whelherthe Govemment propose to 
remodel I renovate the T eIIicheny Station; and 

(d) if so, the details thereof? 

THEMlNfSTEROFSTATEINTHEMIN-
ISTRYOFRAILWAYS(SHRIK. C, LENKA): 
(a) TwoplaltomlSh8vealnNldybeenprovided 
at TellichenyStation. There is no proposal to 
construct a toot over-bridge and additional 
pIaIIorm. 

(b) Does not arise. 

(c) No,Sir. 

(d)Doeanot .... 

8241. SHRI JAGAT VIR SINGH DRONA: 
Will the Minister of ENVIRONMENT AND 
FORESTS bepleasedtostate: 

(a) the salient featureS of the Agenda 21 
declaration which have been adopted in the 
Earth Summit at Rio ; 

(b) the steps taker) by the Government to 
implement it ; and 

(c) thePfO!1'lSS made so far in this regard? 

THE MINISTER OF STATE OF MINIS-
TRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMALNATH): (a) Agenda 21 adopted 
4'Ythe UniIed Nations Conference on environ-
mentandDewelopl.I8rIt(popularlyknownas the 
Earth Summit), h81din RiodeJaneiro~~ 
June 1992, reftects a global consensus and 
political commitment at the highest level on 
inlemationaI cooperation in regard to envir0n-
ment and development related issues, The 
progr8nw'neare8Sof Agenda 21 relatetothe 
sociaIand8COi IOmic cimellSionsofsustainalJle 
del; sllPl'. il,oonseM1IionMdrnall8Q8ll'l8l1lcj 
~"lgIIatil!J'l8ro1eofmaior~ 
the means of inlplemel itatiot I, etc. 

Copjesoflle 'Agenda 21 , doct.ment have 
been placed in the Lbrary of Parliament. 

(b) & (c)Agenda21 hasbeencilculatedto 
theconcemed Ministries and Departments at 
Ihecenn,lhestalegoyemmenlSandAdrrns-
traIionofUniontenitoriestornecessary action, 
The trust is on reviewing the on-going 
progI8I' mesandthe preparation ofprc:lpOS8ls 
which could be COV8i'8d under the financial 
mechanisms in the light of the recommenda-
tionsof Agenda 21 and the Earth Summit 

Attheinlernatioll8llewll. a Con mission on 
Be atailatlleOe\; a lop1I81'ithasbeenestablished ....... 
under the aegis of the United Nations General 
~ \0 manl\o( \he ~\a\ioo 0\ 
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Hike In Sugar Price Agenda21.lndiahasbeenelectedasa member 
of the Commission on Sustainable Develop-
menUorapeOOdofone year. Thefirstsubstan-
tive session of the Commission on sustainable 
Development will be held in June 1993 in New 
York. India, with the help of like minded coun-
tries, is taking action to see that necessary 
financial and other meals are provided by the 
intemationalcommunityforthe implementation 
ofAgenda21. 

. Effect of Aquaculture 

8242. DR. KRUPASINDHUBHOI :W~lthe 
Minister of AGRICULTURE be pleased to state 

(a) whether Govemmenthave assessed 
the ifll:ladoftheexpansionofprawn and aquac-
ulture on people living in coastal areas ; 

(b) if so, the details thereof; and 

(c) the steps Iakeotosafeguartlthe ilterest 
of the people tikely to be affected by increasing 
prawn and aquaculture ? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF NON-CONVENTIONAL ENERGY 
SOURCES AND MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. 
KRISHNA KUMAR): 

(a) to (c) : No assessment / study has yet 
beenconclusively made by any organisation on 
1heirr1>ad of growth ofaquaculluresectoron1he 
people including fish farmers living in the area. 
Generally in View of the preponderance ofexten-
siveandserni--tntensivetechnologyforaquac-
ulture including prawn culture being followed in 
India. no I'I'IClJOf adverse ifl1:>aCts have uet been 
conclusively felt. 

As per report available with the Gov~n­
menl, thefe is a welcome impact of the growth 
in aquaculture sector in the form of additional 
prawn I fish production. 

8243. DRD. VENKATESWARARAO: 
SHRI BOLLA BULLI RAMESH: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Food and Agriculture 
Organisation has indicated in its reportthatthere 
maybe asteep hike in the prices of sugar in the 
country during the current year; , 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken by the 
Govemment to control and stabilise the price of 
sugar? 

THE MINISTEROF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM): (a) to (c): The information ill being 
collected and will be laid on the Table of the 
Sabha 

catering ServIces 

6244. SHRI SANAT KUMAR MANDAL : 
Will the Minister of RAILWA YS be pleased to 
state: 

(a) whether attention of the Government 
has been drawn to the newsitem captioned 
"Railways may tie with Nirulas" appearing in 
; The Economic Times', dated April21 , 1993; 

(b) if so, the facts and details thereof ; and 

(c)thetemlSandCOf'l(jtjonstori'ldl.dionof 
privatecalerefSand1he expected rise in 1hetariff 
for various items to be catered to the traveling 
pWIic and1he improvemenI in the quality of food 
under the new set up ? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA) : 
(a) Yes, Sir. 
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(b)&(c) with a view to improve the catering 
services, as a pilot project, feasibility of supply 
of cooked food from known and professional 
caterers viz. Mis Nirula Corner House, Ltd., 
New Delhi on Adjust Kranti Express ex Hazrat 
Nizamuddin is under examination. 

Performance of different Railway Zones 

8245. DR. DRUPASINDHU BHOI :W~lthe 
Minister of RAILWA YS be pleased to state: 

(a) whetherthe performance of South East-
ern Railway in handling goods traffic and thereby 
generating revenue has improved considerably 
as compared to other zones: 

(b) if so. the reasons forno! performing well 
in handling goods, traffiC by other zones; 

(c} whether the Union Government pro-
pose to develop rail network and other facilities 
in South E astern Railway In VIeW of its economic 
periormance:and 

(d) If so. the steps taken In that regard? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA) : 
(a) Yes. Sir 

(b) All the Railways have lifted goods traffic 
as per offer from different sectors of economy. 
Goods loading on South Eastern Railway has 
been maxlmumdueto heavy demand from the 
core sectors concentrated on this Railway. 

(c) & (d) A number of transport capacity 
augmentallon and development prOJeClS Involv-
Ing an Investment of more than Rs. 1600 crores 
are In progress on South Eastern Railway. 

Totall"eracy campaign 

8246 SHRI BOLLA BULlI RAMAIAH: 
DR. D. VENKATESHARARAO 

WI" the MInister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether the Government propose to 
reorient the Total Literacy Campaign in the 
country in proportion to the number of children 
attending literacy centres ; 

(b) if so the board features thereof; and 

(c) the time by which reoriented Total Lit-
eracy Campaign is likely to be implemented? 

THE DEPUTY MINISTER THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPTT. OF EDUCATION AND DEPTH 
CULTURE) (KUMARI SELJA) (a) to (clThe 
given objective olthe (NLM) National Literacy 
Mission IS to ensure literacy for 15-35 age-
group which IS considered crUCial for the 
country's development. However. the majority 
olthe (TLC) Total Literacy Campaign projects 
approved so far have had to include also the 
children If) the9-14 age---g'"Ol4)which had been 
identified for the NFE (Non-Formal Education) 
Programme 

TheNFEage-grouphasnecessarilytobe 
taken care of undertheTLC since the NFE is 
not operational in all the districts and. where 
operallonal. has only a limited coverage as 
contrasted with the TLC coverage. 

The 'orientatlon' of the TLC Stili remains 
to ImpartfuncllOnalliteracy to the persons in the 
identified age-group.lflatrne-bounci manner. 
through the campaign mode. based on 
voluntarism. generally with the distrIct as the 
pnmary unit of coverage. 

The TLC strategy. however. provides for 
adequate extent otftexibtlrty as may be called tor 
by the given circumstances In a d,tstnct Ac-
COI'dIngIy, someotlheSlb-strateg.es Of proce-
duresotTLCmaybEHnnovatedupon.butthere 
IS no proposal to re-onent the TLC strategy as 
such. 
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Prime Minister' .slttoDroughtaffected THE MINISTER OF STATE INTHEMIN· 
d'ltric:ts ISTRY OF AGRICULTURE (SHRI ARVIND 

NETAM) 
8247. SHRI RABI RAY: 

KUMARI PUSHPA DEVI SINGH: 
SHRI GEORGE FERNANDES: 
SHRI VIJAY KUMAR YADAV: 
SHRI LOKANATH CHOUDHUTY: 
SHRI K. PRADHANI 
SHRI SHRA VAN KUMAR PATEL:" 
SHR~SRIBALLAV PANIGRAHI: 
SHRI RAMASHRA Y PRASAD 

SINGH: 

Will the Minister of AGRICIJL TURE be 
pleased to state: 

(a) whether the Pnme Mimster vISited the 
drought aHected districts of Madhya Pradesh, 
Bihar and Onssa '" April; 

(b) If so. the details thereof; and 

(c) the concrete steps taken by the G0vern-
ment to mrtlgate the suffenngs of the people in 
these State? 

State 

(a) and (b) Prime Minster visited the 
drought affected districts of Madhya Pradesh 
Orissa and Biharon 17th 22nd and 24th Apnl, 
1993, respectively to review the n<>--9olng 
drought relief operatIOns. 

(c) Underthe existing scheme forfinanclng 
relief expenditure. the execution of relief opera-
tions in the wake of natural calamities is prima-
rilythe responsibility of the State Govemment 
concemed. For thiS purpose, a Calamity Rehef 
Food (CRF) has been constitutedfor each Stated 
with an alk:x:ated amount - 75% of has been IS 

contributed by the Central Government and 
remaining 25% by the State Government con-
cerned. A State Level Comrnrttee headed by the 
Chief Secretary IS fully empowered to Initiated 
relief operatIOns In the wake of natural calami-
ties and also to decide on the hors of assistance 
Dunng the years 1992-93and 1993--94. the 
folowlng amounts of Central share of CRF have 
been released to the States 01 Mad1ya Pradesh. 
Onssa and Bihar .-

19:1J--91 
(Rs mCrore) 

----------------_. __ .- ._-_ .... _ ... __ ._ .. __ .. __ ... ,,-
Madhya Pradesh 27.75 20.85 

Onssa 29.78 14.89 

Bihar 39.375 '13125 

'RepresentJngtheCentralSh: reofthefirst 
and second quarterly Installment, for the year 
1993-94 reieasedl'ladvarceo:.ng 1992-93 

The Pnme MInister dunng his visit to drought 
affected dlstncts of the States of Madhya 
Pradesh, Orisa and Bihar amouncedadditional 
assastanceof As. l00crores, As. 8Ocroresand 
Rs. 180 crores respectively for stepptng up of 
~progamme,dnnkngwater~ 

and rUritJonprogramme In the ctrouglt affected 
areas. 

While Paper on Drought in Oriua 

8248. SHRI SARAT CHANDRA 
• PATIANAYAK' 
SHRI VIJA Y KUMAR YADAV 
SHRI LOKANATH 

CHOUDHOURY' 
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Will the Minister Of AGRICULTURE be of Calamity Relief Fund (CRF) c1.rring 1992-93. 
pleased to stale: An amoootof As. 14. 89crores as Central share 

(a) whaher1heStateGovenmentofOrissa 
has submitted a white Paper on drought c0ndi-
tion in Orissa to Union Government; 

(b) if so, the details thereof ; 

(c) whetherfinanc:ial assistance has been 
sought to evotve long term measures to fight 
drought in the Orissa; 

(d) if so, the details thereof; and 

(e) the reaction of the Government 
thereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF AGRICUL nlRE (SHRI ARVlND 
NET AM )(a) and (b) : The While Papa prepaIed 
by the State Government Orissa on drought 
situation in the State, 1992-93 refers to the 
series of natural calamities experienced by the 
State c1Jmg 1992-92, details of damage , reief 
measures undertaken by the state, amounts 
allocated to cjflerent Districts tor undertaking 
reliefworttsincluding~gerI8Iation, 

repairs of road, Government has earrT\8I1{ed a 
corpus of As. 7Ocroresout of the state's nonnaI 
plMprogamneforexecutionol~miliga­
lion works in the affected districts. 

(c) and (d) The Government of Orissa in 
DecerTtleI, 199219q1113 Sis dfleCentraiGowm-
ment for assistance of As. 85 crores to lMldef-
take labour intensive wortcs, programme for 
Irrigation and improvement of drinking water 
suppfy in the drouf1lt affected areas. SlbIe-
quenCty, the Govemment 01 Orissa, in March, 
1993111q1 !III dtor . '.10801 As. 270 cron!IS 
to undertake employment generation 
programmes and As. 10 crores for feeding 
programmes toroid, infirm and disadvantage 
pen!IOnS. 

(.,,....CentnII~ .... reIeesed 
an wnountol Ra. 29. 78croreaaa Cen1nII etwe 

oftwoquartel1y installments for the year 1993-
94 has also been released to the Government 01 
Orissa on 1st April, 1993. The Prime Minister 
visited the drought affected areas of the State in 
April, 1993 and announced an additional assis- . 
tance of Rs. 80 cores )Rs. 75 crores under 
Jawahar Rojgar Yojana and As. 5 crores for 
Waste Land Development Programmes) to 
meet the cfrougrt situation. 

STATEMENT CORRECTING REPLUY 
TO UNST ARRED QUESTION NO. 5088 
DATED 6TH APRIL, 1993 RE APPOINT-

MENTOFURDUTEACHERS 

THE DEPUTY MINISTER IS THE MINIS-
TRY OF HUMAN RESOURCE DEVE~OP­
MENT(DEPAATMENTOF EDUCAnONAND 
DEPARTMENT OF CULTURE ( KUMAR I 
SELAJA): 

I invite attention to the English and Hmdi 
YefSionsof to reply, given to Unstirred Ouesbon 
No. 5088 regarding appointment of Urdu teach-
ers which was as fellows: 

(a) The Government proposes to IIltroc1Jce 
a Contrary Sponsored Schemes for Appomt-
ment of Urdu Teachers from 1993-94 for the 
remaining part of the 8th Five Year Plan. 

(b) Noflmswere aIIocaledforthis Scheme 
cUing 1991-92and 1992-93. However, a SUTI 

ofAs.80,OOlakhshasbeenpcoposedfortheSth 
FIVe Year Plan. 

(c) and (d) Information is being collected 
and wiI be laid on the T abfe on the House. 

The revised answer to part (b) of the 
Question may kindfy be read as fellows : 

"No foods were allocated for this scheme 
c1mg'991~1Wld1~.Howewr,a 

tun of As. 8OOO1akhs has been pcoposed 
0I .. 8Cheme for the year 1993-94· 



479 Statement correcting reply to MAY11.1993 .USQNo.5088dated6.4.93 48) 

The error in the reply was noticed only later 
on. As such the correcting statement could !"lot 
be table eariier. 

Inconvenience caused to regretted. 

12.00hrs. 

SPECIAL MENTIONS 

[T rans/ation] 

SHRI VIRENDRAN SINGH (Mirzapur): 
Mr. Speaker. Sir. wheneverthere is a discsssion 
on sports in the House. all the Members express 
theirconcem as aJsothe Nation. All thetradtional 
games of the country have been recoganised in 
the Olympics. India tradiational games were 
given recognition at Seoul Olympics. I am not 
aware asto how the organisers are preparing for 
that next Olympics. I had once expressed my 
concem about the fact that only such persons are 
associated with sports organisations who are 
not directly related to games. It is unfortunate. 

A Wrestling champianshlp was recently 
organised in Mangoha. The wrestling team of 
India was scheduled to participate in the 
championship at MangollCl. The team. however. 
could not reach Mangolia and It returned from 
Hong Kong. The Question is not whether our 
team could participate in the wortdchafTl>ionship 
or not but the main question is to what extent the 
organisers of the games are nationalist. This is 
not only the question of participating in the 
games. When a particular sportsman wins a 
match for his country. it clearly reflects asto how 
much nationalistic are the people of the country. 

Once I had said that the sportsman with 
rural background must be characterful. stout . 
and resolute so they could prove more 
successful. But I am worry to say that nobody in 
the country has ever thought of on these lines. 
These sportsmen do not get adequate reward for 
devoting their valuable time of prime youth and 
for putting hard labour in sports activities which 
actually become the part of their daily routine. 
Even thefactorywOl'kers. on theother hand. who 
contribute to the development of nation get 

remuneration fortheirwork and even forfuture 
they are confidentthattheywouldget Protident 
funds and pension afterretirment. But when the 
persons associated with games retire from 
active life they find themselves in a very 
miserable condition. 0 It is unfortunate. 

Subsequently. when young sportsmen 
paticularly with rural background do not take 
interstinsports. there is a concemin the country 
over the falling standard of sports. It is also a 
nationaItask.ltisunfortunatethattheGoYemment 
or the perosn in charge of sports organisations 
never think about the matters related to sports 
and games. When the question of games come 
before them. make remarks about sportsmen 
and say that a particular sportsmen is awrestler. 
he possesses a dull mind and therefore he wiH 
raise insignificant questions. I would, therefore, 
humbly like to submit that there must be a 
concern in the country for games and sports. 
This is a question of nationalism and not merely 
of games. Through you. I would ~ke to submit to 
the Government that some thought should be 
given to improve the standard of living of 
sportsmen Thehon. MlnisterinchargeofSP.Ol1S 
is present in the House at the moment. Games 
and sports are being neglected. NoIhingis being 
thought to improve the standard of sportsmen. 
There should be somemotivation to encourage 
games and sports and efforts should be made to 
create Interest in sports. The traditional games 
chiefly played In villages by particular 
communities should~ promoted. Community 
of fishermen may be trained in swimming. 
(Interruption5) Similarly. training of archery may 
be given to the youngmen of that cornmooity of 
which it isa partoftradition. You should impress 
~theGovemmenttomakesomeamllgement 

in this regard .. (Interruptions) 

MR. SPEAKER: You had your chance to 
express your views. Now you should finish your 
speech and try to listen others. 

SHRI VIRENDRASINGH: 1'heGowJmmerC 
should pay full attention in this regard. With 
these words I conclude. 
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12.16hrs. been stopped and they are not paying the interim 

RE: INTERIM RELIEFTO VICTIMS OF 
BHOPAL GAS TRAGEDY 

[Eng/ish} 

SHRI HANNAN MOLLAH (lJluberia): Sir. 
I would like to draw the attention of the Finance 
Minister, through you he is present here about 
the need for immediate interim relief to Bhopal 
gas victims. As you know, Sir, the tragedy of 
Bhopal gas victims has been raised in the House 
time and again and as you also know, five lakh 
people of thirty-six Wards of Bhopal were the 
direct victims of tHe gas leak. You also know. 
Sir, that there are arrangement..<;for paymentoof 
interim relief of Rs.200 per head per month for 
three years and the condition is that before the 
interim relief is over, the finalisation of the 
compensation cases will be settled. But out of 
six lakh cases five lakhs and one la kh add 
edlaterononly 18000r 1900caseshavebeen 
settled. You will be sul1Jnsed to know that from 
31 st March, 1993, that Intenm relief has been 
stopped. During the debate on Mdhya Pradesh 
Budget, we had raised it here 10 the House and 
the Minister present here repeatedly said that 
therelSabudgetaryprovislOnforcontmuances 
of that relief ot thsoe five lakh people. 

12.17hrs. 

[SHRI SHARAD DIGHE In the Challj 

Weobjecledbecausewehadalreadyraised 
the matter. The Bhopal Gas Peerit Sangarsh 
Samiti and other orgaOistaions also raised it 
again and again. We met Mr. F aleno and Mr. 
Arjun SirV1 and repeatedlydiscssed the matter. 
We knew thai there was no budgetar/ProvlSlon 
butlhe MinIster insisted that there was budgetary 
provision. When I raised It again and again. the 
Speaker was kind enough to say that since the 
Minister was saYIng that the money was Ihere in 
the budget. therefore. I should srt down. So. I was 
forced to sit down. But, SIr, you WIll be surprised 
toknowlhatfromlhe31stMarch, that money has 

rehef. So, on that issue, the Minister .has 
deliberately misled the House. That also I raised. 
I gave a privilege motion against the Ministerfor 
misleading the House and the whole country, 
because it generated hopes among the five lakh 
victims that they were going to contineu to get the 
benefit. Butfromthe last 31 stMarch, they are not 
getting a single pie. Many people will die because 
they were living on that paltry sum which has 
been stopped. Now lheirtreatment will stop. ThIS 
is a very inhuman, a very wrong decision on the 
part of the govemment. They have told that they 
will go to the Supreme Court to utilise the money 
we had got from the Union Carbide. But the 
Supreme Court has rejected that plea by sa)'lng 
that that money will be utilised only for the final 
relief. not for the Intenm rehef. The Govemment 
has not kept the money :n the budget. This is the 
situation. So, Sir. either you should accept the 
privilege mOlion or the Minister. who IS present 
here, must explain why he deliberately misled 
the House. 

We repeatedly raised thIS matter In the 
House. The hon. MinIster is n:,sleading the 
House. There IS no money In the Budget. But In 
spite of that the MInister IS misleading the 
House. FIve lakh peqple are runntng from pIllar 
to post. They are not getting money. They will die 
out of staryatlon This IS a senous matter. We 
want the hon Mlntster to respond to it 
(Interruptions) 

SHRI BASUDEB ACHARIA (Bankura) 
Sir. thiS IS a serIOUs matter. people are starvIng. 
Government must respond. (/nterruptIDns) 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum): We want the Mintsterto respond. 
(Interruptions) We want him to be truthful. 

MR. CHAIRMAN: Please resume your 
seat. Shn Rabl Ray may speak. 

[ T rallsiaoonj 

SHRI RABI RAY (Kendrapada): Mr. 
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Chariman, Sir, this is a very important issue. I p8opIe,tshouldrastorelhereliefMdtheremain 
hope that the Member of ruling party will also iglhe36wardsshouldalsobe inckJdedinlhelist 
support it for it is not a matter of party politics. of areas that are tobe provided interim relief. 
You are aware that we have been raising this 
issueconcemingfive lakhsofpeopleforseveral [English) 
years in the House. Now due to Ihe inaction on 
the part of the Government 5 Jakh people are on 
the verage of starvation. This is nothing, but an 
attempt to kill the people in anotherway.1 mean 
to say that five Jakhpeoplewere affecIedbygas 
tragedy in union carbide and a Jarge rn.mberof 
people were wounded and kiled in the tragedy 
bcithey are notgetlinginlerim relief. ShriHanin 
MoIIah has also drawn attention towards it. The 
present session of Parliament will be over on 
14th of this month andafterthatwewil beJeftto 
read in newspapersthatpersonsaredyinglhere. 
The Minister of State intheMinisteryof FIl8nCe 
ShriMutiPispresel1tintha Houseatthern0rner4. 
I would like to Slbmit to him that hesould make 
a statement in this regard on behatf of the 
Govemment. This is because the present 
session wiU come to an end after two days and 
causeofthose~peopIewil berelegaled 
Into background. (Interruptions) 

[English} 

SHRI RUPCHANO PAL (Hooghty): Sir, 
this House cannot be a &dent spectator to Ihis. 
( /ntemJpIions) 

[ T ransIationj 

DR. LAXMINARAYAN PANDEYA 
(Ma~ur): I have aiso to make a submission 
In this regard. The issue of persons alfectedby 
Bhopal Gas Tragedy is of such a naturethatlhe 
tragic situation &til prevails in these areas. The 
presistent demads regarding inclusion of 36 
wards forprovicing relief has not been acceped 
by the Govemment. Moreover, interim relief 
which was hither to being provided is now 
proposedtobe~. Thisislikelytornake 
the situation altha more honilIeandlheaffected 
families are kkelyto face further crisis. I would, 
therefore, like to Slbmir to the Goverrmentthat 
keeping in view the miseries of the affected 

SHRI BASUOEB AeHARIA: Sir, this isa 
very seriouS mailer. We have raisedlhis matter 
on theftoor of the House a number of times, in 
this budget session also. The monetary relief 
which was conIinJing, has been stopped. Now 
IhegaHftectedpeopleof BhopaIaredyingw 
ofslarvalion. Unless immecIaIestepsare1aken 
byIleCenIraGcMlmment1oievNellemoenlary 
relief, which has been stopped, theywil JItOtget 
Ihe money which has been sa.lCtioIledfortheir 
compensation. Unless the relief which was 
continuing is revived and restored again, the 
gas afedec:ipeopleofEllopalwilcleofslarValion. 
Ilehon. MinisaerofSlaEtorReverueishefe. He 
should respond Md he should asst.nlhe Ho 
use because this is not the demand of one 
section of the House but it is the demand of the 
entire section of the House. 

Forthe last more than six yeras,laIchsof 
peopIeofEllopalgastragedyareSlAlring. They 
8I8notgeaingtheir~ Not a single 
paisehasbeenpaidtothemas~. 

Themonelal'yreliefhasaisobeen~This 

is the demand of the entire House that the 
Govenwnent shouIdrespondandthatthereliaf 
which has been stopped, should be restored 
torIMiIh. Thehon. Minisaofs..ishere. You, 
Sir, pieasediracthimlo respondandassurelhe 
House that the raiefwil be restored forthwith. 
(~ 

SHRI NIRMAlKANTICHAITERJEE: Sir, 
1et me add one or two words. (/nIefruptions) 

SHRI BASUOEB ACHARIA: You take a 
tunanitarianview. (Interruptions) 

SHRI ANll BASU (Arambagh): Sir, the 
Minister is here. He should respond. 
(Interruptions) MA. CHAIRMAN: Ninnalji, you 
have aU raised this issue in the House. At the 
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moment he does not want to respond to it. 

( Interruptions) 

SHRI BASUDEB ACHARIA: The 
Government is inhuman. The Government is 
noI responding. TheGovemmentcannotassure 
the House. (Interruptions). The people of Bhopal 
are dying of starvation. Has the Central 
Government no respnsibility? (Interruptions) 
MR. CHAIRMAN: Kindly listen now without 
R1terruption, 

( Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARAMURTHy): lwilcome 
to that point 

Sir. I have noted the concern of the han. 
Members. The appropriate decisionwil belaken 
at the appropriate time. (Interruptions) 

[T ransJabonJ 

DR. LAXMINARAYAN PANDEYA: Sir, 
when the interinm relief, which h8s been 
suspended, will be rt!sumed? If it is not done the 
affected families will die of starvation. 
(Interrupbons) 

(English) 

SHRI BASUDEBACHARIA: Then people 
wiN die. When people die. the Government will 
take appropriate action. (Interruptions) 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: Regarding the aIlegabon by the hon. 
Member, Mr. Hannan Mollah that I have misled 
thIS House whileciscussingttJe Mactlya Pradesh 
State Budget, it IS nottrue. Forthatnobce, I have 
given my reply to the hon. Speaker. SHRI 
BASUDEBACHARIA: ThIS is noIproper. People 

'e dying 01 starvation. 

[T ransIationl 

DR. LAXMINARAYAN PANDEYA: Mr. 
Chariman, Sir, it is an in1>ortant i$Sue. The hon. 
Minister has not given a satisfactory reply. He 
shcxJdslatewhether1heGovemmentwi resu'1'le 
giving the interim relief or not The condition of 
thepwopleis miserable. The gas affected families •. 
are ilcrisis. Perhaps you Iackhlrnaneappro8Ch 
oIhet wise you would havethou!;ttt aboutslal'ting 
it again. (Interruptions) 

[English) 

SHRI BASUDEB ACHARIA: People will 
die of starvation and the Government is not 
finding any solution. What is your appropriate 
time, please tell us. (Interruptions) 

MR. CHAIRMAN: The hon. Minister has to 
speak. Please allow him to speak. 

SHRI SRIKANT AJENA(Cuttack): No, no, 
Sir. The way the Minister is responding, it 
creates unnecessary irritation in the minds of 
the hon. Members. Let him Statecategoricaly 
whal he is proposing to do. (Intel'T\.lPbOOS) MR. 
CHAIRMAN: Unless you allow him to speak. 
how are you going to know what he is going to 
say? Let him react. 

( Intem.pOons) 

SHRI E. AHAMED (Manjeri): What IS the 
appropriate time? (Interruptions) 

MR. CHAIRMAN: Mr. Ahmed, please sit 
down now. 

SHRI MY CHANDRASHEKHARA 
MURTHY: Sir. even the Government IS very 
serious aboutthcsproblem. We have taken noIe 
of this problem and it is before the Government. 
We will corne again before thiS House. Sir. 
SHRI BASUDEB ACHARIA When? 
( IntepuptJons) 
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[T rans/ation] 

DR. LAXMINARA YAN PANDEY A: Sir, the 
interim relief has been suspended. It should be 
resumed and please direct the Government to 
come with a positive reply to it. (Interruptions) 

SHRISAIFUOOINCHOUDHURY (Katwa): 
There has to be a categorical reply, Sir. 

SHRI BASUDEBACHARIA: The response 
is not at aU satisfactory. (Interruptions) MR. 
CHAIRMAN: Kindly sit down. 

SHRI LALK. ADVANI (Gandhi Nagar): Mr. 
Chairman, Sir, this is.not at all a partisan issue. 
As you would notice, every person in fact, if 
some Members on this side have risen, I am 
sure the entire House is concerned about this 
tragedyandtherefore,whatwasexpectedfrom 
the Government is a reply that reassures the 
House. The replytillnowisthat'attheappropriate 
time appropriate action will be taken'. 

Sir. the second answer given is, 'Wewill 
come to you at the appropriate time'. Sir, both 
these answersconveyto us nothing. After all. a 
specific question has been put 'wheIherinterim 
relief that was being given to the victims has 
been stopped and if so, when will it be resumed 
andwhatfurther action do you propose to take?' 
And unless a reassuring answer is forthcoming, 
how can this House be satisfied? 

SHRI M. V. CHANDRASHEKHAAA 
MURTHY: Sir,lwishtoaddtothepointsraised 
by the hon. Leader of the Oppostion that the 
MembersofPartiamentf~MadhyaPradesh 

have met the Prime Minister and submitted a 
memorandum. The Prime Minister is seized of 
the matter and he will take a decision.? 

\ 
SHAI NIRMAL KANTI CHATTERJEE: 

when will he take the decision? 

SHRI M.V. CHANDAASHEKHAAA 

MURTHY: I cannot say that; it is for the Prime 
Minister to take the decision. (Interruptions) 

SHRI LAL K. ADVANI: Sir, I would request 
for an assurance from the Government that 
before this House adjourns on the 14th the 
Government would come fOlWard with a full 
statement on what it proposes to do on this 
matter. (Interruptions) 

[ Translation) 

SHAI CHANDRA SHEKHAR (Bama): Mr. 
Chariman, Sir, it is very sad that the hon. 
Members are asking questions from the hon. 
Minister of State for Rnance. He is not directly 
respell ISiJIe forthe budget of the State nor has he 
any informaton about it. This matter is with the 
hon. PrimeMinisterandhedoesnotutteranything 
on any problem. He will not speak till 14th and 
after that if the people die then all of us will 
expressconcem over the news, which wewould 
come to know through newspapers. 

Mr. Chairman. Sir. only you can do 
something on this issue and whatever the hon. 
Minister of State has said is not going to serve 
any purpose. The hon. Prime Minister like a 
philosopher believes that death is inevitable to 
mortals. He should come here and make a 
statement on the Bhopal gas victims. 
(Interruptions) If som~ peopte die, it makes no 
difference to him. Therefore, please try to bring 
him down to earth. (Interruptions) It seems he 
has direqtly desendedfrom heaven and all th~ 
time he thinks of high idealism and philosophy. 
I am not saying this to make you laugh. The 
Government always maintains silence on the 
issues of death and starvation wherther it is in 
Kalahandi or Bihar. (Interruptions) 

Mr. Chariman, Sir,l shout sometimes, but 
I may tell you thatshouting by these people there 
is not giving to make any difference. 
(Interruptions) The.starvation issue is not at all 
~forthehon. Prime Minister. Therefore, 
the House should compel the hon. Prime 
Mlnistertocomehere ahdmake a statement on 
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this issue. There is no use in arguing with the 
hon. MinisterofState. (Interruptions) 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRSANDSPORTS)ANDMINISTEROF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFARIS (SHRI MUKUL 
WASNIK): Mr. Chariman, Sir, rightly the 
Members are concerned about the situation 
regarding the Bhopal gas victims. But it is totally 
unfair for a senior Member, who is a respected 
Member ofthis House. Shri Chandra Shekhar ji 
to say that dying does not make any difference 
to the Prime Minister. It is very unfair to make 
a statement like this. The Minister of State Shr 
ChandrashekharaMurthyhassaidthat1hePrime 
Minister is seized of the matter and a decision 
will be taken in this regard. As far as Kalahan 
di and the situation in Bihar is concerned. the 
Members are aware that the Prime Minister has 
taken it very seriously; he called the Members 
of the respective States, he held discussions 
there also and measures have been initiated. 
So. to say a thing like this about the Prime 
Minister is absolutely unfair and it is uncalled for 
( Interruptions) 

SHRI BASUDEB ACHARIA: The Prime 
Minister should tell the House before the Lok 
Sabha adjourns as to what he proposes to do on 
this matter. (Interruptions) 

SHRI NIRMALKANTI CHATTERJEE: Sir, 
after discussing the matter with him. a month 
and a half has passed since now. It is not 
yesterday that this has happened. He says he is 
serious about this matter. PleaseteRhimthatso 
muchoftimehaspassedandtherefore,hemust 
come with a response by tomorrow. 
( Interruptions) 

MR. CHAIRMAN: I think, in view of the 
strong sentiments expressed by large sections 
of this House and invemof the importance of the 

subject, I would wish that the Govemmentshould 
make a statement on this before the end of the 
Session. 

SHRI MRUTYUNJAYA NAYAK 
(Phulbani): Sir, the whole world is greatly 
concerned with the ecological balance and 
environment. India is a great patron in this 
direction. But to our surprise and regret, in my 
constituency, Phulbani which is a tribal and hill 
station altogether regular smuggling of forest 
timber is taking place. It is found that very 
recently there has been massive~ cutting and 
tree felling-sal trees and piasal trees which has 
been brought to the notice of the State 
Government. Yet no action has been taken and 
nobody has been apprehendedsofar. The matter 
concerns with the Central Govemmentalsoand 
it comes within the purview of the Central 
Government. 

I strongly appeal to the Govemment to look 
into the matter and take strong action to prevent 
forest timber smuggling in my area of Baligud 
asub-<ivisionofPhuibanidistrict. (Interruptions) 

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): It is a very important issue. 
MR. CHAIRMAN: Shri Ramesh Chennithala. I 
will allow you later. 

SHRI RAMESH CHENNITHALA 
(Kottayam): Sir. the leakage of question papers 
and other s~rious irregularities in the 
examinations conducted by various Boards and 
Universities, particularly by the Delhi lJnivefsity 
have reached scandalous proportions. During 
the month of March this year andthereaftef. the 
newspapers have reported a large number of 
casesof leakage of question papers of various 
examinations. Only the other day. the Controller 
of Examinations of the Deihl University was 
asked to proceed on leave after serious 
irregularities were noticed in the conduct of 
various examinations. 

Last year, there were reports about the 
leakage of question papers of the Civil Sevices 
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(Preliminary) examination of the UPSC at 
Allahabad. The TmesdfrdaofSunday, the 9th 
MaycaniedanewsilemlhattheDelhi~ 

cancelled the B. Com. (Pass) firsl year 
exarrinationfoiowingthepaperleak.lnDelli,the 
[)ireck)roraIeofEckJcalionhasdecidedt>conc1Jct 
theexarrinalionofcJasses VIII, IX AND XJforthe 
Schools in entire Delhi. But much If) the delighl 
of some students and their parents, question 
papersofvariousSlbjedswerefreely avaiable 
in mosl of the shops tot: a price of As.200 per 
question paper In order to meet the problem a 
leakageofquestionpapers. tleCBSEirtroc:U::ed 
therrdiplesetsof~inlheexaninalions. 

But this has created another problem for the 
students. The syllabus is covered 
cispropor1inaIe inthesesels resulting in easy 
questions in some sets and extremely difficult 
questions in some other sets. 

This)'SaranolherCCJl1l)lanheardformlhe 
students and teachers was that the question 
papasofClassesXANO X1IOC1_I8dCJJeStions 
which were out of course, particularfy in 
Mathematics, Political Science ek:. 

Fromal1his, itisdearhllllelaissornethi IQ 
basically wrong with the management of 
examinations in our schools and triversities. H 
questionpapasarafreelyavailatieinthemarket 
48 hoots before the examinations, what is the 
sanctity.of our examinations? If this is aJiowed 
tocontinue, SWdenIs who have the smartness 
andresouroastoconlactller91tpersonsortap 
the right sources wiI score higlest marks. 

I would therefore request the hon. MInister 
for Human Resources to review the entire 
system and try to solve this problem. This has 
created a bad trend in our eduational system. 
Especially in Delli University, the students are 
very much disappointed by the regular leakage 
of question papers. (/nt8fTUPlions) 

[ T ransIabonj 

Mr. Chariman, Sir, thank you forgiving mean 
opportunity to speak. The very existence of 
sugarcane growers of Uttar Pradesh isatstake. 
Shri~ Rai, whobelongst>UttarPradesh 
is present here and he has recently toured the 
State. More than RS.3 billion is outstanding 
against the ~1Is. In my constituency there are 
14 sugar mils out of which 3 mills are underthe 
Central Govemment. These mills have been 
running for seven months now. When we went 
!here, wecamet>knowthatthepaymentisbeing 
made for the sugarcane received upto 12th 
January and the payment of five months is still 
perdng. Thefarmershawpos1por I8dmaniages 
and other important family functions. The 
Mahajans are not ready to pawn the payment 
slips issued by mills even for half rates. The 
people are facing lotoflroUlle. The mill owners 
were paid at the rate of As. 140 per quintaJ for 
sugar and more than As.3bi1ionwaspaidbythe 
State. The subsidy on molasses also runs in 
millions of rupees. I would ike to urge upon the 
Government that the farmers of Uttar Pradesh 
have been ninedasthepayment 01 sugarcane 
is outstanding (Interruptions) I would like to 
knowwhatslepsdoesShriKalpnalh Raipropose 
to take to aIIievale 1heirtUierings. Three sugar 
mils have been dedaredsick. What woukj be 
theirfate in fuIure? (Irrtern¢ons) 

THE MINISTER OF STATE OF THE 
MtNISTRYOFFOOO(SHAIKALPNATHRAI): 
Mr. Chariman, Sir, raganingthequestion raised 
by Shri Ram Nagina Mlshra and our other 
coIIeaQIle5, I wouk11ike to assure you that the 
paymnet will be made by 30th May. 
( InIeIn.fJIions) 

SHRI RAM NAGINAMISHRA: I would like 
to request hon Chandrashekarji to speak a few 
words aboul the sugarcane growers. 
( Interruptions)" 

MR. CHAIRMAN: Don't record anything 
SHRIRAMNAGfNAMlSHRA(PadraLvla). ptease.(/ntem.tptloos)" 

• Not reocred. 
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MR. CHAIRMAN: Nothing is being 
recorded. 

II 

(/ntetruptions) 

MR. CHAIRMAN: You are going too much. 
PLease sit down. . 

( IntemJptions)* 

MR. CHAIRMAN: Don't record anything. 

[ Translation] 

SHRI NAWALKISHORE RAI (Sitamarhi): 
Mr. Chariman. Sir, I come from Sitamarhi in 
Bihar. Sitamarhi, Muzaffarpur, Vaisali Westem 
part of Madhubani and eastem part of Motihari 
area have a population of around one crore. who 
is wagilgagitalionsirOllongfortheclevelopment 
01 BajkalanguagebUnoChingtw;beendone so 
far in this direction. Thehon. Minister of Home 
Affairs is also present here. I would like to submit 
that I had also raised this issue at the time of 
presenting Demand for Grants of Ministry of 
HomeandtheBajika q.aage. which is spoken 
by onecrore people of Biharshould be included 
in the E9lIh SchedlJe of1he Constitution, which 
may pave way for the development of Baliika 
Language. The Mi'1isterof IRemaI Securitytw; 
said in BiharthatMailhiliand 8hoi>uri language 
will be cosidered from the point of view of thier 
inclusion in Eiglth Schedule. we welcome it. I 
requestth8tBajika l..anguagespokenby 1 crore 
peopIeshouidbeindudadilthe EqlIhSche<i.de. 
I had raisedthis issue at the time of presentation 
of demandfor grants but no response was given 
in this regard. The Government should be 
instructed to incIudeBajika Language in Eighth 
Schedule. Like wise I also request the Mlntsty 
of Information and Broadcasting that in Bihar a 
progaramme namedChaupai is brodacast and 
telecast, ilshouidalsobetelecastand broadcast 
10 Baliika language 

SHRI ANAND AHIRWAR (Sagar): Mr. .. ~;' 

Chariman. Sir. recently in my Constitueocy 
Sagar. the result of Central School has been 
declared. Mostofthestudenls have been placed 
under compartment Ninety percent of such 
students belong to sic and srr: Such result is 
due to a malice toward them. They have played 
~thierfuture. The present principal tw;been 
thereforthelast 15years.1 havealreadyapprised 
Minister of his abominable activities but no 
action could be initiated against him. These 
sIl..IcieRsare~tosiionthebackbenctles 

in the class. They are ill-treated on account of 
untouchability and even teachers in Central 
School are gIven such treatment. On many 
occasions. theywere ill-treated and they m8de 
a complaint to me in this regard aIti I sent their 
complaints alongwith my letter the Minister. I 
want to submit that an inquirY should be made 
into it and the Principles should be rerrlOYedand 
with that copies of the supplementary exams 
should be re-evaluated. Ofcourse. there is a 
provision of re-totaUing but it will not solve the 
purpose. Astrict action should be taken agaisnt 
those examiners. The hon. Deputy Minister of 
Education is present in the House, she should 
corne forward with a statement in this regard. 

[Engishi 

MR. CHAIRMAN: Asyoualknaw, we have 
totakeupthe~maaerat1W9ofthe 

Clock exactly. Therefore,I would not aIow now 
anything else. We wit now take up Papers to be 
Laid on the Table. Please excuse me. You can 
raise it tornorrow. 

( Interrupfions) 
[English] 

12.50hrs. 

PAPERS TO BE LAID ON THE TABLE 

Report of the C & AG of India Union 
Goveml1l8f\t No.12 ofI1992 Commercial 

tndlan T~InduatrinUmlted 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF HUMAN RESORUCE development, New DeIhl for the year 1991-
DEVELOPMENT (DEPARTMENT OF 92 etc. 
EDUCATION AND DEPARTMENT OF "THE MINISTER OF STATE IN THE 
CULTURE) (KUMARI SELJA): On bahlafof MINISTRY OF HUMAN RESOURCE 
Shri Sukh Ram. I beg to lay on the table a copy DEVELOPMENT (DEPARTMENT OF YOUTH 
of the Report (Hindi and English versions) of the AFFAIRS AND SPORTS) AND MINISTER OF 
ComptrollerandAuditorGenraloflndia-Union STATE IN THE MINISTRY OF 
Government (No. 12 of 1992)- (Commercial)- PARLIAMENTARV AFFAIRS (SHRI MUKUL 
Indian Telephone Industries Limited, under WASNIK): on behalf of Shrimati Basava 
article 151(1 ) of the Constitution. Rajeshwari: I beg to lay on thetable:-

[Placed the Library See No L T -4035193] 

Annual Report and review on the working 
of Veterinery Council of India, New Delhi 

for the year 1991-92 etc . . . 
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI ARVIND 
NET AM): I beg to lay on the Table: 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Veterinary Council of India, 
New Delhi.lortheyear 1991-92. 
alongwlth Audited Accounts. 
under sub-section (4) of section 
62 of the India VeterinaryCot.n::iI 
Act, 1984. 

(ii) ACClPyofheReview(Hindiand 
English versions) by the 
Government on the wor1<ing of 

. the Veterinary Councilot India. 
New Delhi, forthe year 1991-92. 

(2) Statement (Hind and English 
versions) showing reasons tor 
delay in laying the papers 
mentioned at (1) above. 

[Placed In the Library. See No 
L T -4036193] 

Annual Report and reveiw on the National 
Institute of Public Corporation and Child 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the National Institute of PUblic 
Corporation and Child 
Development, New Delhi. forthe 
year 1991-92. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the wor1<ing of 
the NatiQnallnstitute of Public 
Corporation and Child 
Development. New Delhi, forthe 
year 1991-92. (2) S.tatement 
(Hindi and English versions) 
showing reasons lor delay in 
laying the papers mentioned at 
(l)above. 

[Placed in the Library See No 
L T -4(37193) 

Report of C & AG of India- Union 
Government (No.9 01-1993) lor 
the year ended the 31 sf March. 
1992- Defence Services Air 
Force and Navy) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V 
CHANDRASHEKHARAMURTHY) I beg to lay 
on the table a copy of the Report (Hindi and 
EngiishverslOfls) ofthe ComptrollerandAudrtor 
General of India-Union Government (No.9 of 
1993) for the year ended the 31 stMarch. 1992· 
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Sangathan, New Delhi, for tile 
year1990-91. 

(DefenceServices-AirForceandNavy),under 
article 151 (1 ) of the Constitution. 

[Placed in the Library, See No LT-
4{)38.Ig3] 

Annual report on the working of Raja 
Rammohan Rai Ubraryfoundation, 

calcutta for year 1991-92 and Kendrlya 
Vidalaya Sangathan, New Delhi for 1~ 

91, Bal Bhavan Society India New Delhi for 
1991-92etc. 

THE DEPUTY MINISTER IN THE 
MINISTRRY OF HUMAN RESORUCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): I begtolayon 
the table. 

(1) Ii) A copy of the Annual Report 
(Hindi and English versions) 01 
the Raja Rammohan Roy LbraJy 
Foundation, Calcutta, fortheyear 
1991-92, alongwith Audited 
Accounts. 

(3) 

(II) Acopyofthe Review (Hindi and 
English versIOns) by the 
Government on the working of 
the Raja Rammohan Roy Library 
Foundation. Calcutta. fortheyear 
1991-92.(2) Statement(Hmdt 
and English versIOns) showing 
reasons for delay in laying t.he 
papers mentioned at (1 ) above. 

I Placed in the Library. SeeNo. 
L T -4039193J 
A copy of the Annual Report 
(Hindi and English versions) 01 
the Kendriya Vidyalaya 
Sangalhan, New Delhi. forthe 
year' 990-9' . 

[Placed In the Library, SeeNo. 
L T -4040(93) 

(4) (I) A copy of the Annual Report 
(Hindi and Engksh versions) of 
the Kendriya Vidyalaya 

(ii) A copy of the Review (Hindi and 
English versions) oftha Kendtiya 
Vidyalaya Sangathan, New 
Delhi. for the ye~r 1990-91, 
together with Audit Report 
thereon. (iii) Statement (Hindi 
and English versIOns) regardll19 
Review by the Govemmem on 
the working of the K~ndriya 
Vidyalaya Sangathan. New 
Delhi, fortheYear 1990-91. 

(5) Statement (Hindi and English 
versions) shOWing reasons for 
delay in laying the papers 
mentioned at (4) above 

[Placed in the Library. See No. 
L T -4041 '93j 

(6) (I) A copy of the Annual Report 
(HI ndi and E nghsh versions) of 
the Sal Shavan Society. India, 
New Delhi. forthe year 1991-92 

(il) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Sal Shavan Society. India. 
New Delhi. fortheyear 1991-92. 
together with Audit Report 
thereon. 

(iii) Statement (Hindi and English 
versions) regarding review by 
the Govemment on the working 
oftha Bal Shavan Socrety. India. 
New Delhi,forltleyear 1991-92. 

(7) Statement (Hindi and Enghsh 
versions) shOWing reasons for 
delay In laymg the papers 
mentioned at (6) above 

(Placed in the Library. SeeNo 
l T -4042'93] 
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delay in laying the papers 
mentioned at (1 0) above. 

(8) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of 
Managemert, BangaIore, for1he 
year 1990-91, aIongwiIhAudited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of 
the Indian Institute of 
Mar agement, BangaIore, for1he 
year1990-91. 

(9) Statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioried at (8) above. 

[Placed in the Library, See No 
L T -4043193] 

(0) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Kendriya Hindi Shikshan 
Mandai, (Central Institute of 
Hindi) Agra, for the year 1991-
92. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Kendriya Hindi Shikshah 
Mandai, (Central Institute of 
Hindi) Agra, forthe year 1991-
92, together with Audit Report 

. 1hereon. 

(iii) A copy of the Review (Hinci and English 
versions) by the GoIIerrvnenton 
IhewortcingoftheKenctiya Hinci 
Shikshan MandaI (Central 
Institute of Hindi) Agra, for the 
year 1991-92. 

(11) Statement (Hindi and English 
versions) showing reason for 

[Placed in the Library, SeeNo. 
L T -4044193] 

(12) A copy of the Annual Report 
(Hindi and English versions) of 
the Board of Apprenticeship 
Training (Southern Region) 
Madras, for the year 1991-92, 
aJongwith Audited Accounts. 

(ii) A copy of the Reveiw (Hindi and 
English versions) of the 
Government on the workjng of 
the Board of Apprenticeship 
Training (Southern Region), 
Madras, forthe year 1991-92. 

(13) Statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (12) above. 

[Placed in the Library, See No 
L T -4045193] 

(14) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Board of Apprenteiceship 
Training (Western Region) 
Bombay, for the year 1991-92, 
aIongwiIh Audited Accounts. 

(ii) AcopyoflheReveiw(Hindiand 
English verSions) by the 
Govemment on the working of 
the Board of Apprenticeship 
Training (Western Region) 
Bombay, for the year 1991-92. 
(15) 

Statement (Hindi and English versions) 
showing reasons for delay in 
laying Ihe papers mentioned at. 
(14) above. 
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(16) 

(17) 

12.S2hrs. 

[English) 

[Placed in the Library, S~ No . 
LT404&'93] 

A copy of the Annual Report 
Accounts (Hindi and English 
versions) of the Aligarh Muslim 
Unversity, Aligarh, for the year 
1991-92, together with Audit 
Reportthereon. 

Statement (Hindi and English 
versions) showing reasons for 
delay in the laying the papers 
mentioned at (1S) above. 

[Placed in the Library, SeeNo 
L T -4047..93) 

MESSAGE FROM RAJYA SABHA 

SECRETARY-GENERAL: Sir. I have to 
report the following messages mceivedfrom the 
Secretary-General of Rajya Sabha: 

(1) 

(ii) 

"In accordancwiththeprovisions 
of rule 111 oftherulesofpn)cucue 
and Conduct of Business in the 
Rajya Sabha, I am directed to 
enclose a copy of the 
T ranspIantaIionofHunanOrgans 
SiI, 1993which has been passed 
by the Rajya Sabha at its sitting 
held on the 5th May, 1993." 

"In accordance with the 
provisions of sub-ruIe(S) of rule 
18 of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha. I am directed to return 
herewith the Finance Bill, 1993 
which was passed by the Lok 
Sabhaatilssittingheldonthe 5th 
May, 1993andtransmiltedtothe 
Rajya Sabha for its 

Organs Bill 
Committeeon GovemmentAssurances 

12.52112 hrs. 

[English] 

recommendationsandto Stateth 
at this House has no 
recommendation to make to the 
Lok Sabha in regard to the said 
Bill." 

TRANSPLANTATION OF HUMAN 
ORGANS BILL 

Secretary-General As passed by Rajya . 
Sabha 

Sir. I lay on the Table the Transplantation 
of Human Organis Bill. 1993. as passed by 
Rajya Sabha on the 5th May. 1993. 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

TwelthReport 
12.53hrs. 

[T ranslaOon) 

DR. LAXMI NARAYAN PANDEYA 
(Mandsaur): Sir. I beg to present the tweIItl report 
(Hinidi and English versions) of the Committee 
on Government Assurances. 

[English) 

MR. CHAIRMAN: Now we shaH take up 
item number 10. 

( Interruptions) 

SHRI RAM NAIK (Bombay North): We 
halierjYennoliceforopposing1his.(~ 

SHRI ~ADAN LAL KHURANA (South 
Delhi): We are opposing this. 

MR. CHAIRMAN: Let him put the Motion 
first. Let there be a MotionforwithdrawaJ, then 
you oppose it. 
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I· DELHI MUNICIPAL CORPORATION continuously for a period of t~ years. Last 

(AMENDMENT) BILL electioninDelhiwasheldon~ebruary, 1983 
and now it is May, 1993. A period of ten and year 

12.53112 hrs. half year has since been passed and nobody 

THE' MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Sir, I beg to move for 
leave to withdraw a Bill further to amend the 
Delhi Municipal Corporation Act, 1957. 

[ Translation] 

SHRI MADAN LAL KHURANA: (South 
Delhi): Mr. Chairman, Sir. just now the reasons 
given forthe withdrawal state that when this Bill 
was moved, the Panchayat Raj Bill was passed 
through 73rd and 74th amendments to the 
Constitution, which has increased the scope of 
Municipal Corporation and which requires to 
introduce or new Bill. Mr. Chairman, Sir, 73rd 
and 74th amendment Bills were passed by Lok 
Sabha on 22nd December and by Rajya Sabha 
these were passed on 23rd December. First in 
the Speaker's room andthereafterin this House, 
thiS assurance was given by you that it would be 
brought in the next sessio, i. e. it will be brought 
and passed inthe first week of the budget sessio, 
which is mon, and election willbe held in May, 
1993. 

Mr. Chairman. Sir. I would like to submit 
that this assurance was given after passing the 
Amendment Bill and if they wanted to withdraw 
this Bill they could have done it that very moment 
but did they not know this thing atthattime? I want 
to sub met that Delhi is being deccited as forthe 
last ten and half year, they have not held the 
elections. forthe last five and half years, I have 
been witnessing that committee arebeingformed 
and they introduced it on the last day of the 
session and nowthey are giving falseassurances. 
1 wantto submit that be it 9th Lok Sabha or 1 Oth 
Lok Sabha, they are not. introducing the Bill 
regarding Delhi, intentionelly so that elections 
are not held in Delhi. Dueto not holding elections, 
there is noelectad and responsible administrative 
body in Delhi. There is no past example in the 
history of India of not holding elections 

knows when the same will be held? Therefore, 
I want that at least a new Bill should be presented. 

Mr. Chairman, Sir, what is happening to 
whom should we approach for the redressal of 
our problems regarding water and electricity. 
There is uproar in whole Delhi. I am grateful to 
you for calling a meeting, but I want to tell you a 
startling fact that 30 per cent electricityis being 
pilfered in Delhi and In some areas it IS to the 
extent of 43 percent. These are official data and 
nobody is responsible for it. 

Mr. Chairman, Sir, the basic problem of 
Delhi that it does not have any elected body 
which is causing all sort of mismangement. 
Therefore, through you. I want to request the 
Govemmentto withdraw this Bill, I do not have 
any objection. but before that you should give an 
assurance that a new Bill, which was promised 
in the meeting held at Pnme Ministers residence 
will be presented and when you are going to fulfil 
this assurance? When It willbe prepared and 
presented I need assurance In thiS regard. 

Mr. Chariman. Sir, if you are not holding 
elections in Delhi. An Act has been passed 
delimitation has been done, as per Election 
Commission, electoral rolls are ready and an 
order from Ministry of Home Affairs in this 
regard is awaited. Therefore, ifthere is delay in 
holding corporation election then you should go 
for Assembly polls so that the people of Delhi 
may feel satisfied In repect of their democratic 
rights. With ttAs assurance, if you wanlto withdraw 
the Bill you can but before that I need that 
assurance. (Interruptions) 

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): Mr. Chairman, Sir, there has 
been no elections in Delhi forthe last ten years 
and it was assured that a new Corporation Bill 
would be brought, but the new Bill has not been 
broughtforward. I cannot express in words the 
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prevailing corruption and redtapism in Delhi and 
the problems faced by the Members 01 
Parliamentfrom Delhi in the absence of elected 
local Government. 

Mr. Chairman. Sir it was assured in the 
meeting held with the Prime Ministerthat a new 
Bill would be brought but the same has not been 
brought and the old one is being withdrawn. I 
think now only two days are there in the current 
session of the House and as also pointed out by 
Shn Madan lal khurana. thiS Bill was Introduced 
In the House on the last day of the previous 
session and the same thing IS being repeated to 
day also. There seems to be a conspiracy In it. 
Now the current session IS gOing to end aftertwo 
days and the Bill IS being wit drawn witout bnnging 
a new Bill. so how there can be a diSCUSSion on 
it. It means the matter IS being again deferred for 
another SIX months. Therefore. I would like to 
request that before WithdraWing this Bill. a new 
Bill should be brought. a diSCUSSion should be 
held and then It should be passed and an 
ilssurance should be given by the Government 
lor holding elections In Delhi. 

iEIl911sh} 

SHRI RAM NAIK (Bombay North): Sir. I 
am opposing the Motion basically because the 
statment which has been Clrculatedto us says 
that It IS being clrcultated uder Direction No. 36 
of the Directions of the Speaker. DlrectlOf1 No. 36 
rcads like thiS: 

When a Bill pending In Lok Sabha is sought 
to be Withdrawn by Government. a statment 
containing the reasons for which the Sill is 
bCHlg wltdrawn shall be circulated to 
Members by the Ministry concerned 
suffiCiently In advance of the date on which 
the motion for witdrawal is sought to be 
made." 
Sir. we have received thiS Motion only 

today. In the morning. Nturally. when we received 
It today moring. we did nol gel suffiecentllme and 
wewanttooppose it baSICally underthisDtrectlOfl. 
Si r. why the bill is being Wit drawn has not been 

stated clearly. If the Bill is to be wildrawn and if 
it is to be witdrawn because of the Seventy-Third 
and Seventy-fourth Consitutional Amendment 
Bills which were passed in Decfember. then 
wathtwas the Government doing forthe lastfour 
months? why are they coming so late. why are 
they depriVing Ihe Citizens of Delhi of their right 
to have their own self-government? 

Sir. from that pOint of view. there is not 
specific assurance from the Minsterthat a new 
Bill is coming. 

13.oohrs. 

If the new Bill is not coming. why should we 
allow him to wltdraw the old Bill. particularly 
when there is no suffiecient nohce? so you have 
to decide whetherthere'is sufflCent notice or not. 
l!there IS no suffiecent nobee it cannot be that th 
eJust Informs us today moring and it can be 
treallon a s sufficent notice. On these twotechnical 
p'aints. that SufflCl8nct notice has not been given 
and the statment does not say as to twhen the 
new bill will be brought before the House. I 
oppose It and request the Minster to come twlth 
specific reaons. with a new btll and then seek the 
premiss Ion of the House to Withdraw it. 

SHRI S.B. CHAVAN: It IS a very strange 
phenomenon thatthe han. Members who had 
particlapted In a discussion With me on 1 Dth 
March have raised this Issue. Delhi MPs were 
called specially by me in order to find out their 
reaction because the Government was thinking 
In terms of excluding all the rural areas and 
thereafter for the rest of Delhi we can think of 
having a corporallon. But all the han. Members 
who had assembled there said that theywere 
Interested in retaining rural areas and they would 
not like thiS to be excluded. Thereafterwe were 
thinking whether In the present Bill this can be 
Incorporated. Everybody came to thecOflCluslon 
that It will require drastic changes and unless the 
whole Bill IS redrafted It will not be pOSSible for 
us to do it. Thereafter a meeting was called allhe 
Prime Miniter's level wherein all the han. 
Members also participated. They are aware of 
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ISh. S.B. Chavan) 

the fact that we will have to withdraw this BitI. 

This evening we have the meeting of the 
Cabinet where the decision about the new Bill 
will be taken. Hthehon.speakerweretowaiYe 
certain ruIes,lcanassurethehon. Memberslhat 
either on 13th or on 14th we will be able to 
introduce the Bill. 

. [T ransIationl 

SHRIMADANLALKHUFWjA;PleaseIel 
us when the eleCtions will be held in Delhi. 

SHRI S.B.CHAVAN: It does not reiateto 
elections. 

SHRI MADAN LAL KHURANA: The Bill 
has been passed and the voter's list has been 
prepared. The Chief Election Coovnionerhas 
said that he will hold elections as and when the 
orders are issued by the Home Ministry. You 
should at least hold elections in Delhi. 
( IntemJptions) 

[Eng/ish) 

SHRI RAM NAIK: I have raised a point of 
order Sir. 

MR. CHAIRMAN: You did not say it is a 
point of order. You said that the Minister should 
reply. If it is a point of OIder,l rule it out because 
1hewordsUficierthasnot beendefinedanywhere 
in the said direction. The $tat& nent about 
withdrawal is not such aseoousthil tgthatmore 
than this notice is req:Jired. UOder the 
cira.mstac:nes~notice~;;'l1he1TlOl1'W\g 

is sufficient. Now' put1he motion tothe vote of 
the House. 

The question is: 

"That leave be grantedto withdraw a 
Bill further to amend the Delhi Municipal 

CorporationAct,1957." 

TheMotions wasAdoptsd 

SHRIS.B. CHAVAN: I withdraw the Bill. 
/ 

MR. CHAIRMAN: The House shall now 
take up Matters under Rule3n. Shri Vasant 
Ptlwar. 

13.041n. 

MATTERS UNDER RULE3n 

(i) Ne8d for widening of Bombay 
Nasik Pimpalgad Baswant portion 
of National Highway No.9 

(~ 

DR. VASANTNIWRUTTI PAWAR(Nasik): 
Nasik, a pilgrimage centre of Kumbhmela is 
growing in the field of industry and agriculture. 
The holy place of Shirdi Saibaba is about 90 
Ions. awayfrom here. Hencethereistremelldous 
traffic by road and rail. I request the Central 
Govemmentto undertake widening of National 
Highway No.4, from Bombay-Nasik-
PimpaIgach Baswant. The construction of four 
lane of the National Highway is necessary. The 
GoIIemrnertofMaharashtrahasalsoreqll8Sted 
the Central Government in this regard. 

1,1hr8rfore. request1heCentralGoYemment 
to oodertake the work for widening of Bombay-
Nasik PimpaIgaon Baswant National Highway 
No.4. 

(Ii) 

(T tansIatIDnJ 

Need to sanction more funds 
for early commissioning of 
Thermal Power Plant at 
Suratgarh Tehsll of 
Srl9an9an898r district, 
"j "L 

SHRI MANPHOOL51NGH (Bikanei): Mr. 
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Ch8innan,Sir,athennalpowerpianttabeen reveiw of our policy and strict enforcement of 
sanctioned by the Government of Incia for prohI:Jition in the country. 
Suratgarh tahsil of Sriganganagar district in 
RBIi ..... L Inveiwofthepowershorlageinthal 
region a thermal power plant is being set up 
under the guidance of RSE8 but due tel the 
shortage of foods available with the Stale 

(Iv) Need to provide duM of royatty 
on hydeI power to Himachal 
Pre1Mh 

GoIIemmenI,lheworkisgoingonalaYfir/sIow [T"~ 
pace. With a view to step up the construction -
work of this thermal powerplanl, more foods 
shoUdbeallocldedtotheSlaleGoYemmentof 
Rajasthan. Due to the shrtage of power, this 
areaa is industrially backward and 
~probIemisilCfiB88inglheredlly 

by day. Similartytubewels areSllCC888fulfor 
irrigation purpose in that area but due to the 
powersholtagefannels8l.8lnb1etomalca1.88 
of them. 

Therefore, I would request the Central 
Government to allocate more foods and 
necessary instructionsshouidbepn:Mdedto 
the8IaleGollermlenttoreartyCOllmiaaiolillg 
of thermal powerplantal Soodgarh. 

(II) Neddto ..... pftJNt' r1lnthe 
country 

[~ 

SHRISfWW..1AVPANIGRAHI(OeogaIh): 
Liquorisadlflilaclylhe.-nyofhtmdy. a. 
its c:onsurr.,tion in different sec:tioIlS of the 
popIlIaIion~~isonrapdincl8aae 

• dllybydlly. Appai8lllly,lhiIisaiaor8llpOl'" 
forewrilCl' •• ingairneandconuplion in the 
socieIy,beei1IBbringingNNliontoilseddlcta. 
PecpebalowpcMlty __ havingdrinkinghnbIB 
are the wonst victims. The lalldable purpose 
lnIeIIyinglhe~.variouapoverty 
alleviation progrMWneI IncIudlng JRY is 

, 1on18Whnt~"alizelblepoltionoflle 
eamInOBdthepoortnbounn~ .. WC'fto 
theliquonlendora. 

• What is, thefeIofe urgenIIycaledforis a 

PROF. PREM DHUMAL (Hamirpur): Mr. 
Chairman, Sir, the power is being generated in 
several hyde! power projectp in Himahcal 
Pradeehandthat is being suppliedtodHferent 
p8I1SdtheCiCllfty. Whereaslhe rapltyisbeing 
received by the other states for their natural 
resoruceslikecoal, oil; gas etc. but no royalty 
is being paid to Himachal Pradesh on hydel 
powerandwall8r. ThoughtheGollemment has 
~inwritingforgiving 12 percent royalty 
onhhydalpowerprojedscornmissiolledafter 
SepealIIbeI, 1990butno rapltyisbeingpaid on 
thehydal powerprojects commissioned before 
September, 1990 in spite of the fact that the 
GowImmertandthePlemingCommissiol,haw 
ag-eedtopaytheroyaltyinprinciple. Thous8nds 
of Panchayafs representatives, ex-MLAs and 
MPstromHimachal Pradesh have held a public 
meeting and staged dhamas in Delhi for the 
c:lernMdof royalty. 

ThMbe, IwouIdlketorequeettheCerVal 
GoIIemment1hattheroyaltyonthehydal power 
projac:IscommisbebeSep81Ibec,1990 
should inlmediately be paid to the Himachal 
PnldaehGollerrmertwhicoomesaboltRs.200 
crOI8 peryearsothatthe state could overcome 
its financial crisis. 

(v) Needtogiwprlorltytotheworkof 

[English) 

four "nlng of road between 
VedodIraIn1 ............ BordIr 

SHRIKASHIRAM RANA(Surat): National 
HV-YNo.8 is in extremely higldansAytraftic 
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corriodr carrying traffic of aboul1 0.000 CVD and 
30.000 PUC. As perthe norms prescribed. four 
lanmg is necessary for raods carrying traffic 
more than 15.000 per anit corndor. In the 
approximately 1275 kms. stretch between 
Vadodaraand Iylaharashtra border. work ollour 
laning in various stages is about 100 kms. 
length, while 175 kms will still remain to be four 
laned. At present, approval for about 10 kms. for 
tour lamng is obtained yearly. At this rate, it 
would take an extremely long time to complete 
lour laning in this stretch. Yearly traffic increase 
on this stretch IS about 15percent and therefore, 
if four laning is not completed quickly, the traffic 
is likely 10 come to a stand still. The Government 
of GUlarat. various institutions of GUJarat and 
MPs of Gujarat have also represented thIS case 
to the Union Government to take up this matter 
very seriously and sympathetically because of 
Increasing incidents of fatal accident. But, citing 
the reasons of paucity offunds no substantial 
progress has been achieved. 

In these circumstances. I urge the Central 
Government to give priority to the WOI k of four 
laning between Vadodara and Maharashtra. 

(vi) Need to formulate new Child 
Labour Policy 

[ T rans/atlon] 

SHRI RAM BADAN (Lalganj): Mr. 
Chairman, Sir, the number of Child labourer In 
our country are about five crore and most of them 
belong to Backward Class, harijan and adivasi 
communities. Many schemes have been 
formulated for the welfare of Child labours but 
could not be implemented effectively. The future 
of these Child labours is dark. The child labours 
COnsISt of 23 per cent of the total natIOnal :abour 
power and they are working in orgamsed and 
unorgarlised sectors in rural areas. 

Therefore. I would request the Central 
Government to formulate a new child labour 
policy covering different aspects of their welfare 
like education, liVing conditions employment 

problem, checking of exploitation etc. and that 
policy should be implemented effectively. 

(vii) NeedtoSanctionroadfromNorth 
Guwahati-Kuruooa-Panera to 
Bhairalekundaand providefunds 
for it 

[English] 

SHRI PROBIN DEKA (Mangaldoi): Sir, 
the North-East Council have recommended a 
scheme for the construction of road from North 
Guwahatl-Kruruooa-Pancri to Bharialekuna for 
inclUSion in the Eighth Five Year Plan. The 
Government of Assam also have given top 
priority for inclusion of this scheme In the Eighth 
Pian. 

Therefore. I urge upon the Union 
Government to approve the scheme and provide 
adequate funds forthls purpose. 

(viii) Need to provide financial 
assistance to West Bengal 
Government for renovation of 
Sick Industries in the State 

SHRI SANAT KUMAR MANDAL 
(Joynagar): Sir. Calcutta was once the hub of 
almost all the core industries of the country 
engineering. jute. textiles. coal, steel. tea and 
host of others. There are lay-oils, closures of 
industries and their shifting outside the State of 
West Bengal with the result that it has not only 
resulted in the flight of capital from the State but 
also rendered severallakhs of people some 
very highly skil!ed 10 various trades and 
profeSSions unemployed. No new project has 
been set up in the State in the recent past. The 
State's prestigious projects. like Haldia 
Petrochemicals Complex, Backreswar and 
some othere are also languishing for want of 
Central assistance. 

As things stand at present, not only the city 
of Calcutta but the entire State is in the throes of 
worst financial crisis. It is high time that the 
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Central Government draws up some phased 
plan to revive the dying industries, particularly 
Jute, which is the potential foreign exchange 
earner. The jute mills need modernisation and 
diversification. i would urge the Central 
Government to offerfinancial assistance to the 
entire gamut of sick inustries and thus ensure 
more employment tothe people of West Bengal. 

13.14hrs. 

The Lok Sabha then adjourned for Lunch till 
Fifteen Mmutespast Fourteen of the Clock 

14.18hrs. 

The Lok Sabha re-assembled after Lunch at 
Eight~n Minutes past Fourteen of the Clock. 

[MR. SPEAKER in the Cha/lj 

MOTION FOR PRESENTING AN 
ADDRESS TOTHE PRESIDENT UNDER 

CLAUSE (4)OFARTICLE 1240FTHE 
CONSTITUTION FOR REMOVAL FROM 

OFFICE OF JUSTICE V. RAMASWAMI, OF 
THE SUPREME COURT OF INDIA FOR 

ACTSOF MISBRHAVIOR 
AND 

MOTION FOR CONSIDERTING THE 
REPORT OFTHE INQUIRY COMMITIEE 
CONSTITUTED TO INVESTIGATE INTO 

THE GROUNDSON WHICH REMOVAL OF 
SHRI V.RAMASWAMI. JUDGE. SUPREME 

COURT OF INDIA. WAS PRA YED FOR. 
CONTO 

I Eng/iS/I) 

MR. SPEAKER: How dowegoabouttoday? 
I think one side of the case is put before the 
House. And the other side was also putbelore the 
House. But then. the mover of the Motion should 
rcplyin detail and time should be made available 
to him. We have other Members also who would 
hke to speak. The mover of the Motion can reply 
to the submiSSions tor any number of hours. 

depending on time factor. But then. should we 
have the speeches also from both the sides 
without limit? It is a legal matter. but it is not 
purely, Simply legal. Butlhen. it is better if one 
understands the complications .. 

SHRI MANI SHANKAR AIYAR 
(Mayiladutural): I would like to submit that in 
case there are Members of the House who would 
like to speak. they may be afforded an opportunity 
ofdotngso.l, formypart. wouldgreatfyappreaate 
if the House and in partICular you yourself. Mr. 
Speaker. Sir. were to afford such an opportunity 
to me. Perhaps there would be other Members 
too. But I am willing to submit myself to the will 
of the House in this matter. I th0ugh It should Just 
express my own deSire of being afforded the 
opportunity of being haVing heard. 

[ TranslatIon) 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Speaker. Sir. I have gIVen the 
nottce in writing. 

MR. SPEAKER: That IS why I am asking. 

( InterruptJons) 

SHRI NITISH KUMAR (Bam): Mr. Speaker. 
SIr. after lIStening to him. probably we may also 
be mterested in putting forth our "","w pOlrU&. 
( lnterrupoons) 

MR. SPEAKER: He has very carefully 
stated that 

[English] 

I am subml!1mg to the Will of the House. 

[ T ransiatlOllj 

Shn George Fernandes. would you like to 
speak? 

SHRI GEORGE FERNANDES Yes. Sir. 
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SHRINlERJIT(DajeeIng):AsI8qI 1511 ~ 
already, incase you are allowing Members Ie 
speak. ~woutqel8oliketo have the privilege of 
jonngthediac:llSSion. 

SHRI E. AHMED (MaI;eri): Onty Iho8e 
Memberswtae,..".tavebea.giwenahWd 
begiYentheopporUlilytospeak. 

MR. SPEAKER: Wehalle 545 Members in 
the House. HI tiNe oppoItI.ntyto one Member 
.-.d1henifevery.otherMemberWMIstoapeak 
1henlbecc:lml8vwycllficUl WewcUdaiaolke 
toconcU:le .. n....-.odayilael. Thathasallo 

. tobebome in nn1 The best thing to do in1his 
matter is to Blow the mover of the Motion to 
.apeakandCCMM'althepOOlawhichhave'-"· 
made. But, I am leaving ilto you. 

SHRI E. AHMED: Inthatcaaeclaoliallioll6 
meybeallowed.. 

MR. SPEAKER: From whom the 
c:feIIIcaIioJ.canbe~ 

SHR1 NIRMAI.:!CANTI CHA TIERJEE 
(DumDum): ~of .. wlhdrawourrV1lto .... 
(TiWI • :'10"4 

SHRI NITISH KUMAR: Mr. Speaker, Sir, 
iwouidbebelllr lone"",'" from-=ttparty 
is allowed to speak. 

SHRISOMNATHCHATTERJEE(BoIpI6): 
I need abouttwo and a halhoura. 

MR. SPEAKER: I would like to ask Mr. I 

Fernandes. howroochtimehewiltalce. 

[T,. ',. .~ 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, tt)is aspect was discussed 
yesterday itself. 'would like to submilthat the 
CICItfter~hallemontimpol1ailC8than 

the time faCtor. So I am not referring to time 
consll'ailli. Many facts presented hent, have 
only misled the House. yesterday iIseII when 
the CouncseI for Justice Ramaswarri was 
spaakinghereyoumadeitrap a ala ~'daer, hII 
whalavertheCounaelhas tosayl heisalowad 
to say .-.dtherewon' be any time 001 tStIaint. I 
am not asking for lrimiledtime to speak inlhe 
Houle. Howe ..... whatever is relevant and 

MR. SPEAKER: No-no. It is not like that. 

(~ 

SKllGEORGEfERNAN)ES: ''**ona 
howwilberequRdfor allhia(1nItImJpIions) 

MR. SPEAKER: 0Ihers are aIIIo to be 
aIowed. 

SHR'GEORGE FERNANDES: lwiltryto 
MR. SPEAKER: 'nthatcaeethereare21 - concIudeaseal1yaapoesibie. 

parties 111 the Hcue. 

SHRI LALK. ADVANI (GhancIliNegllr): 
Sir, It we can fix 1hetimeaay4.00or 4.30hrs for 
the reply then you can accommodate as many 
Members as you can prior to that time, 

MR. SPEAKER: Somnathji. how much 
"-nedoyouneed? 

(E'J9iIIII 
'. 

SHRIJASNAHTSINGH(ChIIoIgIth):Sir. 
I hedieally a V8IlYbrief 8IJ:Im illionto make but 
Ilndeftarlislenk'lg toile Ieamed Counsel tor 
JuItice Ramaswami, that it has become 
I"IBC8aarybrneloretueomeof1he P ,. IrtioIl6 
made by him. 
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If they are addressed to by others I shall 
omitthem. But I have re-workedwhatl haveto 
say and I find that I will not be able to do justice 
to what I have to do unless I take a minimum of 
about 40 minutes to 45 minutes. 

SHRI MANI SHANKAR AIYAR 
(Mayiladlturai): I hope I wiU be able to complete 
rrrtsubmission in about 15minulesto20mirUes 
and I will certainly not exceed 25 minutes. 

THE MINISTER OF WATER 
RESOURCES AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRr 
VIDYACHARANSHUKLA):Mr.Speaker.Sir. 
we will give less time to the ~ (I). 

SHRI K.P. UNNIKRISHNM(Badagara): I 
will also like to make a speech. (Interruptions) 

MR. SPEAKER: Mr. Ahamad. Mr. V.S. 
RaoandMr.Reddiah,pleasedependonyour 
colleagues. This is a very complicated matter 
andweknowthatyouwouldbe_toall9ltei, 
us. But. there will not be anythingwhichyouwil 
gain by saying the same things over and over 
again. I will allow Members to speak but not 
allow to cover the same points. Let us be very 
ciearon that point. 

SHRISOMNATHCHA TTERJEE: Except 
me. 

MR. SrEAKER: Because es tar l'!S the 
Mover of the Motion is concerned, he will get 
time. But it is not necessarylhateachandfN8t'{ 
one of us in the House should speak. It is not 
necessarythatlt'''tsamepoinlsshol*lberilade 
by the Members again and again. Now. if there 
is any new pori. mostwelcome, anynewaspec:t. 
mostwelcome. Butthen Iheniesdonotpn:Mde. 
But. theyspecilicalyprohbtrepealingllepoinls 
madebylheMembers. Letilbeunderstoo<.:.ltis 
not necessary that each one of usshol*lspeak. 
,think. letusdBcldettlBtMr. SomnaIhOlaIIaIjee. 
as a Mover, wiN reply to thedebats at 4.30p.m. 
Pleasebearthis in mind $Iso. So, wilhin1hetime 
avialbletous, will do it. 

SHRI JASWANT SINGH: Mr. Speaker, 
Sir,lwillcutshortailthe-preliminaries. But it is 
necessary for me to emphasise the 
momentousness of the occasion and I forone 
am award by Ihe majesty and the import of it. as 
it is the first exercise by uses Legislators. in this 
ourjudicial role. I consider it necessary to point. 
ouIandtounder1inethal. Becasue,lheoccasion 
is path-breaking and precedent-setting. it is 
imbued with deepthistoridly. What we doorfail 
to do today will become archival material to be 
referred to by sucessive and succeeding 
981181'atio1 is of Legislators. It is also necessaety 
fOrme to very briefly re-assertthatthis is not an 
exercise of the judicial role of Parliament, it is 
not a partisan political activity, it is not routline 
law-making and it is not at all the usuaJ 
adnillStralive function aJongparty lines. It is. of 
course, Sir, not a regionaIissu&of South, North. 
East or West. It indeed realy far transcends 
such damaging distructions. It is also not an 
occasiontoimputernolilles. tocastaspersiol is, 

todelligiatelhemoralauhorilyofthissoverei!Jl 
legislatvebody orin fact more importantly Bnf 
of the designa~ instrumenIsofthis body of in 
the constituent of it body. For e~. a 
Committee Which had been formed by this 
Parliament ooderthe orders of the Chair and 
designated with the responsiIiIIy of ass istil '9 
IleP8Iiamenl 

Sir. it is also, of eot.nenot anoocasion for 
\is to engage in a universal commentary or a 
blanket condemnation of the entire judiciaJy. 

I do also find it necessary to very briefly 
assert that the fate of this Motion is directty 
linked with the moral health of the nation. 
Misbehaviour in the executive, indeed even in 
thelegislab Ire, we have knowneartierwe have 
aeaIt with it variousty and I am sadly led to 
belieYethatwewilalso havetocorOluetodeal 
with that kind of rniSbehaW>ur andcorruptton. 
But the manner in which we address oursetves 
to the misbehaViOUr of the judiciary will. to my 
beltef, assISt us in correctmg the wrongs of the 
leglsJ..."tUre and the executive also. 
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I believe this is how I shall endeavour to 
address myself to my responsibility that In this 
firsl ever demand placed upon us asa legislature 
about the misbehaviour of judiciary, we must be 
deeplycooSClOUS 01 the gravity of the enormous 
responsibility that IS being placed upon us. That 
is also why that of course while we cannot 
condone any misbehaviour. we cannot equally 
condemn lightly either. 

The Judgement of the legislature IS not 
arbitrarily arrived at. It is certainly not fltppantly 
discussed and it must not be delivered lightly. 
That is why I come to wj1at I have to submit. I 
constderit my duty to caution aH my colleagues 
thatwe. as legislators, on this occasion. fort~ 
first time. are being tested not in our legislature 
role that in ourjudiciaJ role. Ifwefoundwantmg 
or being any less than IUstly. but unequivocally 
agai1st misbehavIotr,then, we. would, 01 course. 
be inJunng ourselves. but. In the pfoceSS. we 
would certainly be causing grave inJury to Ihe 
nation. 

• The learned counsel for Justice 
Ramaswaml very broadly made observations 
wtlich I WIll verybneflyreferlo. He referred to the 
tnadmIssbility otthe onginaJ Motion because of 
certian IJ9Ures. He also referred to the Speaker 
not haVing engaged In the setting up of the 
Committee proper with properconsultatJon; and 
he suggested that Parfiament is notbculd by the 
Committee report And then he addressed 
hlfnseH 10 the spect11C charges agalnsl justICe 
Ramaswaml verybroady not exhaustlVety HIS 
submission beIn9 that the charges were trrval. 
Ihat evidence was either nol led or thaI the 
eVidence was perverse or It was 
misrepresentative. Hence, It was wrongly 
llIetpI'eted He aMlIIledlhatJusbce Ramaswam 

. chosenottoappearbeforelheCommilteebelng 
~oIpre,udlce Inconsequence, he 
suggesledthe tnqUlry was vibated and charges 
notproven. He IedcertalO IV.W CVIdonce and he 
referred to certalO leua! aspects aboul 
tnvestigat1on. etc. 

I think it is necessary for me to submit to you 
what I think we are seized with I am very simply 
putting it the quesbon: and I put this in theconlext 
of the submission made by the learned counsel 
for Justice Ramaswami. We are seized with the 
question 01 removal from office 01 a Judge 01 the 
Supreme Court: we are seiZed of that question 
on ground. whdlcan only be two: the Constitution 
speaks 01 only two grounds lor removal and they 
are proven misbehaviour or Incapacity. I am nol 
gomgtoreadoutArttCle 124 (4)orArtlCle 124(5) 
because I am sure It has already been done so 
by very eminent colleague. who IS much more 
abletnthlSheidthan I am. Mr. SomnathChanel'}eE! 
will cover thiS much more adequately. 

There are. I submit. only two grounds on 
which .thls legislature. thiS body 10 its JudiCial 
role can apply Itself to the question 01 removal 
and those two grounds are elthenncapaclly or 
mISbehaviour. 

Article 124(4) and 124(5). also the Judges 
Il1QU1ry Act of 1968 and the Judges Inqutry Rules 
011969 are our gUlde-posts In that regard. ThiS 
IS a consequence 01 our adoption of Ihe 
Constrtutlon. We have set upcel1aln procedural 
barners so thaI. as I submrtted. the dehberatlOflS 
01 ihe legislature are notlhppant, are not hghtly 
taken. These barners thai we have adopted lor 
ourselves have been POinted out by my good 
fnend hon Shn Somnath Chatteqee when he 
made hiS hrsl submiSSion. But IllS necessary 
to say that before the adopIJonoltheConsbtubon. 
what eXisted belore It w,* the Government 01 
India Act of 1935 and there IS the ordy one earner 
known case of lhe rernovalot alustlCe and thaI 
too by a Federal Court because lhen whal was 
needed was SIITlpIy Invesbgatlonby the Fedoral 
Coull' 

The Federal Court sWmIIteda report lothe 
Government and In thiS case. Ifl t 949 JustICe 
Sinha was removed illS necessary for us to 
recoiled that the Federal CouI1l1'lQU1fed 10 1949 
IOto 5 charges aga.nsl JustICe SInha and out 01 
these 5 cnarges brought agamst the Judge. a. .. 
was potn,ed out. 4 wore not establIShed. Onlv 
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one charge was established out of 5. An order 
dated 22 April 1949passedbythethenGovemor 
General of India accepting the report of the 
Fecleral Court and removing Justice Shiv Prasad 
Sinha from the office of the Judge 01 the Higt. 
Court of Judicature at Allahabad said: 

"AftergivlngthemostanXlOUSCOIlSIderation 
to the matter, In view of this being the first 
case of its kind In the history of the Indian 
Hough Courts, I, Chakravarty 
Ralagopalachan, Governor General of 
India, accept the above report of the Federal 
Court, etc .... 

fhatwaslntheAprdof 1949.lamstruckby 
the Importance of our deliberations from April 
1949 and now In May 1993 when for the ilrsttlme 
we are haVing to undertake, to descharge that 
lesponsibillty, but alter the adoption of the 
ConStitution and all the various sucesslve 
barners of scrutll1y aJ'ldctlt\,;K!llQ and recheckll19. 
I would not go h ItO all those. I shall also not go II1to 
the obse,vahons made by late IamentedJusbce 
Savyasachl Mukhafjl, which are quoted tn the 
Commlltee's report and whICh were quoted by 
my fnend Shn Somnath ChattefjOO. 

I need only draw your attentIOn to what late 
Justice Savyasachl Mul<hol,1 \)bsel'\f~d. He 
adVised Justice Ramaswaml to deSISt from 
discharging JudiCial funCtions etc. So that 
Investlgalton could be proceeded with and to 
please be on leave. Why dtd he do so? Because 
he felt that the Supreme Court must uphold the 
rule of law. It IS theretore, necessary thalthose 
who uphold the rule 01 law must \tve by '(\w and 
Judges must therefore, be obliged to live 
according to law. The law of procedure and the 
norms applicable In thiS case enloln that the 
expensesfl'lCurredbythecour1slortheJudgeS 
must be according to the rules, norms and 
prcltces and so on. 

He explained why he was persuaded to 
advlse a brother J.Jdge to not appeanng on the 
Benchesolher'totakethea:tlonlhatheSi ggested 
Intake 

I will not go into the aspect of certain very 
prominent junsts of the country and the Press of 
the country being seized of it. the Junsts 
expressing theirvlews. I shall also not go into the 
aspect of a certain number of Members of 
Parliament being seized of the matter, 
addressing a Mollon to the Speaker, the Speaker 
finding the Motion In oroor and an the subsequent 
chain of action that was then set In mohon 
Including the setting UP of the Committee. 

It is, however, necessary to pOint oullhat 
the Committee as was then constituted 
compnsed and J find It necessary to mention it 
of Hon 'bleJusltce P B S3want, a slttrng Judge 
of the Supreme Court of India. It comprtsed 
Hon'bje JustICe PD. DesaI. a chl€t Justice otthe 
High Court Bombay and :t comprised Hon 'ble 
JustlCeO. Chinnappa Reddy, whowasatormer 
Judge of the Supreme Court and was Inciuded 
In the Committee as a re:1OI'. ned JUrist. so that 
other than purely members ot the JudiCiary. a 
lunst also be there. 'hat IS why I have found it 
necessary to read out those names. 

What are we engaged In andwhat are we not 
as a legislature? I submrt. Sir thatlhlS ~ture 
In Its ludlOlal role IS not an appellate body The 
hndings of the Committee should somebody be 
aggrieved WIth the findings of the Committee 
cannot appeaJe to In thiS legislature when thiS 
legislature engage Itself In the JudICial role 

Secondly. of course. thiS legislature when 
It IS engaged In the !udlclal role must examine 
the hndmgs 01 the CommIttee. but It cannot and 
!\mustnotgobehlndthel11dlngsolthe~. 

Of behtndthe records of the Corm'llttee. It cannot 
begin examining. takmg tresh eVidence or II 
cannot beglO to unravel the fNlbre arrangemeot 
01 method:JIogy adopIedbytheCornmnee crtne 
evIdenCe taken by the Committee 

Thirdly. we are In our JudlC!al !, 'l' n'l 

1ud91llQ IflCdJ)aCrty 

Fourthly and thiS IS our t,1SiI. thI" legISlature 
10 lIs luncltOl) and responSlblht\ ,'Ild! 0!e which 
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is judicial, is to look at misbehaviour and 
misbehaviour only. We are to look at 
misbehaviour, we are to look whether that 
misbehaviour is proven and we are to look 
wheIher1tIat •• isbet'IIMourissuch as k>warTBnt 
remcMJI.. Thisis1he .... thatis1he respa IStiiIy 
that is before this legislature. 

I wit, therefore, devote some ime to 
sOOmiIting to you, what I think is misbehaviour 
andthatll1ink1heprinciple~d1hs 

Partiament 0tq1t1o betodaywhen addiessi 19 
iIseIk>exa ••• ig1hequeslionorthe Motion for 
the removal is you I1Ud exanWle, only against 
theitmus papertast d misbehaW:lur. 

I wilnot quoIeAltide 124{4) or Article 124 
(5). I shaI atso not quote the Judges (Inquiry) 
Ad. beca ose1heyhavebeen quoCed. 

I do, however, find it nec:essaI ylopoint 0tA 
hltnlle __ Slblilllsioi.madebvlleleamed 
cnnsettor JusIic:e Ranas ..... notalonepoint 
has he addIessedhimselfk> alieastk>the best 
d my 1"8CXIIec:tion, and I sat here ttvotql most 
d his representation to the ParWment it is 
posstltelhatwhen I wanlotthef'l1i!tllhave said 
so tu k> thebestd my 19CXlIecIot. nowhere n 
his six -hour long sutJmi&8ion did he address 
himseI to rebuting to atlSWering wheIhef the 
conduct d Justice Ramaswami faIs wittwt the 
plniewdrni8behaYiourordoes it not tal within 
thatpuview. 

TheIebe,lloc*edalJustioe Ramaswlwris 
own submission made to you, as a Speaker of 
the Hou&e. And only at two places I could find 
that. It comes somewhere In between tt- ... 
sentences of page 17, Vorume III second 
paragraph. He says. 

·Can ttus ever be rmsbehaVIOUr' as 
contemplated under artICle 124(4) of the 
ConstilIAJon?canasiaing~dthe~ 

~betJl:Alfltk>beremovedongroundsof 

. misbehaviour' on a findngthat I should have, 
as Chief justicepurt:hasedsilYerpiated maces 
insleadof siver maces? And if such a fin<ing is 
recoIded, can it ever be said that the members 
dtheConw. iIIee weredeali1gwlh mefairtyand 
justly." 

Then, he goes on to referto misbehaviour. 
Agan the only othertime that he does refers to 
is on page 21, second paragraph, Here it is 
proved misbehaviour That is the critical 
requirement, Proved misbehaviour is not the 
requirement, for example, in case of a civil 
servant. Here proved misbehaviour is what 
recped, HereJusD::e Rcv1 ta9lwami isallei ''*19 
to answer the first requiremnet and he says. 

"to tramethe defirieecharges, I say so 
because article 124{5)ofthe Constitution uses 
the words . investigation and proof of 
misbehaviour". The ad of 1968, according to 
my belief, provides mettlodoklgy of how 
misbehaviour has to be proved, but dotJs not 
stipulate the procedure for nvestJgation.· 

This was the point made by the Counsel 
MIa, butbriafly, yesterday about proced.Jre for 
in\ e stigaIKIn. 

Sir, I wiI make JUSt one I1lCJf8 reMrellCe to 
Justice Ramaswami's submission, That is on 
pege22, ltisonthek>pdIle8ll!OOl1dpa-aglapt\. 
When he makes the submission, he says. 

"proof reqWed tor these proc:eediI tgs tOf 
his mmovaI isJlfO't"8dbeyol'ld I8IItSOI1IItlIedol.tt.' 

I think, these are ~ aspects to be 
addressed 10 because this is critical; thIS IS 

central 10 our entire concern and indeed our 
responsNiIJes. T'hen!b'e.1 wit dwellille longer 
on this aspect of rrnsbehavtOUr Flrstty. wha11S 
'1T1ISbehavIour'? Thef'efore, we have to be dear 
In ourrTWldabotAtheme.arwlgandlr'lterpfetatJo 
of 'ITIISbehaVlOUr'. I searched aI over and I must 
canddy adITIIt1ttartheCOlII'illleehasaddlassed 
this question very adequa1ety. I quote page 42, 
paragraph 72 



Motion IorPl9S6ntingan VAISAKHA 21, 1915 (SAKA)AmcIe 124 of the Constituti0rf526 
Addt8ss to the President under 

"Theword I'I'irIt:lehrMo isnotdemed 
in the Constitution and rightly so 
because it was obviously thought 
undesirable to confine it to a strait-
jacket formula. It is an expression 
which has to respond to the "felt 
necessities" of the situation." 

Sir, I am covering every aspect of this 
'mISbehaviour'. The second is about the 
definition, what is misbehaviour'. Again I am. 
referring to paragraph 72, wtuch says: 

"Misbehaviour by a Govemment 
setV8I1twOOdcertainly mean a lapse 
by him from the proper standard of 
c:ordJ:tnlheclac:hargeatlsfln::tions 
as a Government servant. .' 

It reflectsagainonltlis very same paragar,O. 
It says: 

"Everydisholl8Stact of a Goverrvnent 
S8fVant mctuding acts by which he 
uses hisposibontor ennchinghmsel 
or others would clearty amount to 
misbehaviour .• 

TlwJn, hnis~ lSbuerhet8tosomeofthe 
points ra&sed8y~ Ramaswaml and hIS 
COl.I'lS8I. 

"'Thealladlonllevalcltydthe Inquns 
Act on the ground that the word 
. misbehaviour' IS vague must 
therefOl8Iai1" . 

'"The word . misbehaVlOUr' when 
emp60yedn mspec10f hoidefs of hIgI 
cAlCeshasa~~weI­

defllled meantng according 10 the 
tradIbon and standards tnaIrltatned by 
the members of a partnliar sefVlCe or 
off1ce: 

Thts IS the meaning. I have covered only 
very briefly the aspect of the meaning and 
Interpretation of what is 'IT'NSbehaVlOUr'. But. It 

hastobepl'Oll9dmsbehaviourbec:usethatisthe 
Constitutional requirement. 

May. I draw your attention to para 76. 
page 44: 

'The~ ipl'Oll9drnisbehaYicu 
n our Constitution has pehaps been borrowed 
from the Australian Cortstitution." 

This the Committee further examines. 
Please see page 45. 

"Misbehaviour is limited in meaning 
In section 72 of the Constitution to 
matters pertaining to-

(1) judicial office, including n0n-

attendance. neg6ect a or refusal 
to perlorm <lJtIes; and 

(2) the commission of an offence 
ag8II'lSt the genemllaw a such a 
Quality as to indicate that the 
incuntlent is Illfitto8XefCise the 
office. 

MisbehavIour IS defined as breach of 
COl dtion to ho6doffice cUing good behIMou" . 
It i$ not limited to conviction in a court of taw .• 

I leave the thought wtth you. The word 
'rrnsbehaVlOUr' was used not to suggest the 
pioot of an offence. Now. 1 corne to para 78: 

-r 0 determill8 wheller or not an act or 
a course of concb:t isSlll'ldent in law 
to support an Wnpeachment. reson 
must be had to the etecnaI pi a !C!ptes 
d ngu. appIiedto~propnety and 
civil morality. The offence must be 
pr~ to the public Interest and it 
must ftow from a wtt#ul IOtent or a 
rockless dtsregard of duty to lustJ1y 
the IOvoc.atlon oC the remedy. It must 
act dlrectty or by reflected Inftuence 
react upon the welfare oC the State. It 
may constitute an International 
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violation of positive law. or it may be 
an official dereliction of commission 
or ommission, a senous breach of 
moral obligation, or other gross 
impropriety of personal conductwt-Cl. 
in its. natural consequences, tends to 
being an office into contempt and 
disrepute. " 

"Furthermore. an act which is hot 
Intrinsically wrong may constiMe an 
Impeachable offence soley because it 
IS committed by a public offICer. The 
official station of the offender may 
also. to some extent. affect the 
Impeachability of hiS offence. For 
example. a Judge must be held to a 
mere stnct acountability lor hiS 
conduct than should be required of a 
marshal of hiS court. and thiS 
discrimination In offICial responsibitity 
permeates through all the gradatlOllS 
01 official rank and authonty .• 

Very bnelly. 'rrusbehaVlOUr' IS the antiIhesrs 
of good behavIOur. Therefore, when the Judge 
exerCIses the power and appropriates the 
'~rneolun'cnt of an office. he has thus vibated. he 
defies the supreme law of the land. 

I will just !3ke a little more time. It is 
necessary for us to he clear that in the motion of 
removal motIOn of Impeachemenl. the motIOn 
Itself IS remedial. But. I: ;s never vindtctlve. It is 
a safeguard of the State. ': :lC salegurardofthe 
State IS Indeed It<; rnnClpie objectIVe. 

It IS disciplinary In ItS intent rather than 
being a penal measure 

The third aspect about proved 
mISbehaviour relates to what standard of proof 
Of degree of proof bought lobe appItedbecause 
the learned counsel for JustICe Ramaswaml 
spent a lot of time yesterday examtrllng only the 
charges. the evidence. etc. and to submllthat 

non of those was proved. What standard of proof 
is, therefore, oughttobeapplied? 

May I take you to page 50. para81?: 

·On the Quesiton of the standard of 
proof. the Commission made some 
Interesting observations: 

The degree of proof required to discipline a 
Judge is analogous to that required in discipfing 
an attorney. This degree of proof must be 'clear 
and convincing' There must be more than a 
'preponderance of the evidence' . but the proof 
need not be beyond and to the exclusion of a 
reasonable doubt'.· 

Let me. because the Committe addressed 
itself to this aspect a great deal. then take you to 
page 59. 

MR. SPEAKER: But there appears to be no 
difference of optnton in what was submitted by 
the lawyer and what was held to be the degree of 
proof reqUired in th,s case by the Committee 
also They are of the same VieW. 

SHRI JASWANT SINGH. I am Submitting 
because the impression that was conveyed by 
the learned counsel for Justice Ramaswaml 
was. (InterruptIons) 

MR. SPEAKER: That is exactly what 
the Commrttee also has held. 

SHRI JASWANT SINGH: He has conveyed 
through the LegISlature. through us yesterday. 
that the evidence tendered 10 the CommrtteelS 
vitiated. etc. and that the eVidence does not 
prove. 

MR. SPEAKER. ThaI tS different But then 
the Committee has come to theCOnclUSIOfl that 
It has to be beyond a shadow of doubt and the 
lawyer also has saId the same thing. The 
yardstick applted bytheCommiltee is Ihe same. 
They have cOIl)e to the sarne conclUSIOn. 
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SHRI JASWANT SINGH: The yardstick 
applied. I submit. is lhesame butlhecondusions 
drawn are different. 

MR. SPEAKER: Yes. that IS different. 

SHRIJASWANTSINGHTheCommittee 
has drawn a certain conclusion but the learned 
counsel in his responsibility. of course and I 
understand has drawn altogether a different 
conclusion. 

MR. SPEAKER Regarding standard 01 

prool required. there IS no difference 01 0p'ntOn. 

SHRIJASWANTSINGHlwllithengoon. 
Sir. because there was a pornt made by the 
counsel which was about misbehaviour and 
monelary recompense It was a submiSSion 
made by Ihe cousel that If moneys had been 
wrongly spent and If he recompensaled the 
moneys subsequently. then It IS not 
misbehaVIOUr. 

May I draw your attention to page 51?: 

"Judge Law Motte s case establishes 
that monetary recompense does not 
necessarily cure' unlawfulhnanclal 
gain and IS not suffICIent to obhterate 
mIsbehaVIOUr!!" 

1 hen I would like to take you 10 page 59 
Here. on page 59. may I draw your attention 
partIcularly to apragraph 96 whICh IS really 
spillIng over Irom page 58? 

One 01 the questions mooted was and thIS 
mdeed the counsel also mooled that 
misbehaviour IS set right by monetary 
recompense. I draw your altenbon to page 59 

"Mere monetary recompense IS not 
enough if the person IntentIOnally 
committed serious and gnevous 
wrongs of a clearly unredeemlng 
nature andoftered recompense only 
when discovered.' 

Second is: 

"The diustralron 10 SectIOn 403. Indian 
Penal Code. makes it clear that 
temporary misappropnation IS also 
crrminal mlsppropnatlon." 

15.00hrs. 

So.lhesuggestlon bylheleamedcouselfor 
Jusltce Ramaswaml that when Justice 
Ramaswaml dISCovered some uncovered bills 
etc. Heimmediatelyrepatd the POint IS not dealt 
there. The monetary recompense by itself is not 
an absolutIOnS of misbehaVIOur. 

I take you and which \ conSider to be an 
tmpot1antpointtothegroundo!non·appearance 
by justICe Aamaswaml or hiS couselbe!orethe 
Committee and I would draw yout attention to 
page 55 and theobservatrons there. Theleamed 
cousellor Justice Ramaswaml spent a lot of 
bmern assertJngwtry heconSlderstheCommrttee 
to be VItiated ab IMIO. he conSiders that the 
Committee would be preJudiced. that the 
COmmittee would not grant him JustICe etc ThIS 
has been examined In other hnes also. But thIS 
partlCualr observation on page 53 because the 
Fifth amendment In the Courts of U.S.A. IS an 
amendment about self -tnc nmmahon whICh IS 
Similar If a somewhat more protectrve deviCe lor 
~lSfIl1J(lftnat. Thedevce~ 

orthe reason Cited by the learned counsellor 
JustIce RamaswarTll tndcedJustlCe RamaswarTll 
himself were lack 01 faith In the capacIty 01 the 
CommIttee to grant him JustICe 

Let me potnt out 

"The spectacle 01 a fUdge Invok.ng the 
Fifth Amendment IS not a pretty one. 
for a Judge owes an obligation to 
cooperate In promollng enforcement 
01 the law. Unwllhngness to fultil that 
duty. as shown by reluctance to atd In 
agrandjuf'y rnvesbgatJon 01 suspected 
cnmlnal activity. may proper1y be 
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~onsidered to be evidence of a 
disregard for this obligation". 

Which obbgation Sir? A Judge's obligation 
toc:ooperate in plomotingthe enforcemeIltofthe 
law. A judge against whom an enquiry is made 
IS under an obligation to cooperate, and not to 
rB:ise pettifogging objections to obstruct the 
EIIlQt.IfY . 

I Slbrnit that despite no mattefwtlat kind of 
apprehensions the counsel for Justice 
Ramaswami or indeed justice Ramaswaml 
hmlselt mqtt have had about appearing befoe 
the Commrtte, an obllgatloo of a Judge IS not 
SImIlar to a commonly charged criminal. An 
obIlQaboo of a Judge IS 11 direct COrT~ 
or In correspondence equally wetght equally 
WIth the high office he holds 

There was a pOint made by the couse! lor 
JustICe RamaswarTll about the &4>reme Court 
and the Hig1 Court and that)UStlce Ramaswam 
IS now," the ~Court and what IS aIeged 
10 have ~actuaIy happened 11 the Hq1 
Court etc Theretore. these do not really apply. 

May I draw you to page 57? The end of the 
hrst paragraph is. 

"T he worn' mcsbehaVlOUf' is not 
limited to mISbehaVIOUr IfI the off1ce 
presentty held but may 11 appropnate 
case exsendtorT1lStletlcMour l1eaBer 
Judicial offICe' 

It IS very categoncaJ. Therelore. the pocnt 
made by the <:ounIW!II !ItxltA the charges re6ated 
to his tuncboo as JustK:e of the Htgtl Court and 
now l1h1scapaatyof Supreme Court Judge do 
not appty etc .. do not hold water. 

I do no! wart to r;pno the c::harge68pOC1ftc. 
ber...ause I am realty COtlSIdeting the totality. 
There were 14 charges. Of the 14, 10 had been 
prCNel"l: twoarepal'1laly prtNen: two not prtNen 

In the case of Justice Sinha as we have seen out 
of five, only one was proven. It is not the number 
of charges that are proven. It is also not the 
quantam of money which is involved, that is of 
critical importnce. It is the misbehaviour 
attendent upon misuse of officethatis~. 

Here I would like with your permission to 
quote just the conclusion of the Committee on 
page 130, para 242. becauselhat reaIy answers 
all the questions. all the observations that had 
been raISed by the counsel about the charges 
~. 

In para 242. page 130, rtwasstated 

"justICe RamaswamJ'sconduct. that 
IS, his several acts of omlSSIOO and 
commISSion. reftected IfI our findings 
onchargesNo.1.2,3,?9, 11, 12and 
14 taken together, and In ourflf'ldlngs 
on charges No. 1,2 and3severaHy, 
dISCloses Wilful and gross misuse of 
oHlce. purposeful and preslstent 
negltgenee In the dascharge of 00bes. 
lI1IentIonaJ and habitual extravagance 
at the cost of the publIC exchequer. 
moral turpctude by USIng publIC funds 
for prrvate purposes In averse ways 
and reckless dtsregard 01 statutory 
rules and bmgs dislepule to the hq1 
rudlClal offICe and dIshonour to the 
InSttutlon c:J fUdaarY and urldermll6S 
the farth and oonfIdence whICh the 
public respoees in the admnstratJon 
of JUStIce. The aasamof aucn a naue 
that hIS cootinuance In office WIll be 
prejudicial to the admirnstrall()(1 of 
JUStrce and to the pltic tntere8t. The 
acts. therefore, constitute 
'mlSbehavM>ur" WIthin the meaning 
of Artde 124{ 4) of the Conritjution of 
Incia. 

SIr, there am,ust Ihr8e IWI1flIe queetJons I 
had addressed to myself. one is, Is this, on the 
fndIngs c:JtheCOi 'I. tilIee, ~0ClflWlC.InQ 
for me to corne to the conctUStOn thaI JustICe 
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Ramaswami is guilty of misbehaviour? My 
answer is. 'yes' he is.' 

Thesecond~1hat I asked myseIIis: 
Is it proved misbehaviour? The answef, SIr, is, 
'Yes' it is proved misbehaviour'. 

And the third question, Sir, that I asked is. 
Is it that the ITlISbetlavKlur 01 suctJ nature has to 
warrant removal" And the ansvverthat I cameto. 
Sir, is: 'Yes, it does warrant his removal.' 

I have very little else to add, and I condude, 
Sir, but before conduding , I will make justooe 
submiSSlOl1 and II wiN not take me more than a 
ml11U!e 

Sir. the first submission that I WISh to make 
IS that the right and respoIlSIb4Iity 01 removal of 
a Judge In thefOOll 01 amo6on 0I~. 
Str, IS In essence a measure of ensunng fUdIclal 
Independence. I submit Sir, that the 
Impeachement prescnbed by our CoftstJtulloo 
wetghs wei the evil lobe redressed and~ 
the ordained rebef 10 the occasion. It IS the 
expression of the sober will rather than lhe 
restive whim 01 the people It restratns Judicial 
tyranny WIthout OV6rN1ng lhe authonty 01 the 
courts. II regulates the conduct of the Judges 
wrthout dIst\.roing the poI98 and balance 01 their 
Judgements. 11 stnkes directly at the JlI(1IQaJ fault 
wrthout destro young the JU(iiaalI'ldependence 
that IS essential to the preservatIOn of our 
constrtutJooal JUIlSPfildence. This great body of 
tundamentallaw must be mamlalned Intact, 11 
absoIbs the changing needs 01 changing times, 
yet does no! change. Upon lithe stabIity and the 
Integnty of our IOStItutIons rest. l.Jpo01t our eMl 
liberties depend. And wittlout It our republIC 
government could noIlong endure 

-: hat IS why, SIf, In conclUSlOflg I hereby 
appeal to the House andto my colleagues In the 
House lhalff you agree WIth me, then It IS your 
bounden rutyto suppOI1 the moIlOn becaJse Its 
re,ecllon would be a derehclton of our 
reSj)OnSblity and our duly towards the fUdlaal 

role of the Legislature. It would amount to 
condoningmisbeha\<lOUrinludic:iary; itwould,l 
submit in all humility, taint and enfeeble the 
nation. 

Sir,l supportltlis Motion. In ~ this 
Motion, I urge all my colleagues to even now 
recognise the gravity of the situation and to 
lX\animousIy and lriecIy ~this Motion wiIh • 
one voice, 

DR. DEBI PRQSAD PAl.. (Culcutta North 
West): Mr, Speaker, s., today, this hon. House 
IS taang a great and morn. IIous trne. The hon. 
Members 0I1t1&S HouseshoUdbear In mind that 
never In the hIStory of thIS Partiament smce our 
Independence a situaboo had arisen where 1tI&S 
hon. House had to constder the cooduct 01 a 
Judge of the highest Judiciary. 

Sir, sitting as a judge In my life. S6fV1ng the 
cause ot justice Ih~ my~e I yteklto none 
In thiS House and outstde In maintaining the 
tntegnty and Independence of the JudICial 
Institution. JudICiary. In our constItutIOnal 
~ IS a very f1'llOI1aIlt satet;pardagEWlSt 
the Inroads which the other different organs 
tXlderthe C«lstJtuOOns mtgI1t make. Ther9tore, 
rt IS for the safegurad of the constrtubonal 
democracy In thiS country that the ludlClary 
shoI..Id be grven the greatest tndepenedence so 
that they can dispense with fustIce without any 
tear or favour, wrtnou1 any iMtiII Of a1tecbon. It IS 

therefore, the tenure of the JUdges. under the 
Indian ConstJtuIIon, has been a fixed and a J'-I(iJe 
cannot be removed ecthef In the Hql Court Of In 

the Sup rem Court unless the procedure as 
provIded for under ArtICle 124(4) of the 
Constituboo ot India IS toIowed ThIs removal 01 
aludge may be~, because there are 
many 0CC8SI0flS when a ludge meght. by tus 
conduct Of by hiS acbon. not be OesefVlll9 the 
position wt1ICh he 0CC\4l'8S. 11 IS because of !his 
reason that our ConstrtutlOfl has pl'OV1ded the 
very mportant saleg.nrds aganst the removal 
01 a ludge. And what IS that safeguarcf? Under 
ArtICle 12401 the ConstltutlOO. the notICe of 
MoOOn wtldlhas lobe move. has lobe ~ 
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by the hon. Speaker after consulting such 
persons as he may desire think to be ht. It is 
therefore necessary that if a Motion IS to be 
admitted. it requires a very serious 
consideration. This Motion was introduced by 
the hone Speaker of the eartier Ninth LokSabha. 
It is common knowledge that atthe fag end of the 
SesstOn this Mobon was admitted. I do not know 
whether the statutory requirements have been 
complied with and the persons who are thought 
to be fit by the hon. Speaker at that time were at 
all consulted. 

Be that as it may. once the Motion has been 
admitted and enquiry committee has been 
consrtuted that enquiry committee undoubtedly 
is a high-powered committee conSltuted of 
eminent judges either srttlng or retired But I do 
not agee with Shn Jaswant Singh that when the 
report of the enquiry committee IS submitted 
before the House. we have got 10 accept It. and 
II IS sacrosanct. ThiS IS not the law Under 
sectIOn 6 oftheJudges EnqUiry act. the report IS 
tocomebe1orethehon. HouseforcOflSlderatlOn 
-Conslderatlon- here has been JudiCially 
Illterpreted as a judicial consK:lerabon. The report 
of the Committee IS nothing but a report the 
committee consisting of a group of persons 
however. h.ghly placed they ma y be III orderto 
Investtgate Inlo Ihe charges. Inveshgae into the 
allegations whICh have been made. The~ 
Court Itself In the case of Saegthl Ramaswamy 
Judgementm 1992.lnMrs. Ramaswamy case 
has made it clear that thIS Commrttee IS only an 
InqUiry committee It IS a statutory committee. 
not a trrbunal or a court whose verdict IS brndlng 
upon everybody. Like a fact finding enquiry tna 
diSCiplinary proceedings, the fact finding 
authonty gives ItS report. The disciplinary 
auIhonty fTlI9ht accept that report orrnqrt modify 
It or may rejOCt it. ThIS Commrtte's report stand& 
on no better position or on a better footing than 
this and IS only a recommendation. 

Therefore. when the Committee has 
submitted the report undoubtedty.1I1S entitled to 

higher respect as it IS consituted of very high 
persons In the judicial office. But this House. as 
the Supreme Court itself has pOtnted out. In 
considering this report IS not exerciSing the 
legislative power. It IS exercising the judicial 
power and the Members of the House each one 
of us have to rememberthat solemn constitutional 
obIigatJonwhd'lhasbeencastupontheMembers 
ofthe House. It is not to Indulge In passions of 
prejudices not to be swayed by external 
consideratIOnS but we have gel to determine the 
question with a JudiCial mind In the exerCise of 
our JudiCial power. we are all ludges In the 
proceedings loday We have got to deCide 
ludlClatly whether the charges of the allegations 
whICh have been made against the hon. Judge 
of the Supreme Court can be said to have been 
estabhshed. The report of the Committee 
undoubtedly Will be entitled to very rngh respect 
but that cannot be sacrosanct. that cannot be 
btndlng. It IS not a court or tnbunal but more fact 
hndmg authOrity 

I may not holding any brief tor Jusllce 
Ramaswaml I am sitting here I am now 
addreSSing the House as one at the Judges of 
this court deciding thiS case and I shall be jailing 
In my constlluhonal obkgahon If I do nol apply my 
JudICial mind to the tacls 01 this particular case 
Therefore. I would beseech the hon Membcn:. 
notlo forgellhe solemn conshtullonal duty and 
obligatIOnS whICh have been cast upon each 0I1f' 

otus 

Now the question arises. why Justice 
RamaswalTlldld not attendlhlS InqUIry Commrttc 
I am only plaCing the facts bel ore thiS hon 
House illS for the Members 01 Ihe H,)use as 
Judges ofthls House 10 take the deCISion. I am 
not holding any bnef for justice Ramaswaml 
But the facts have got to be taken Inlo accounl 

For any InqUiry committee which starts 
invest.gatlon. as the Judges InqUiry Act has 
prOVldedthatthey are lose! upthecommrttee IS 
to lay down theprocedure lor holding the IOQUlry. 
The procedure has lobe evolv(Kl and then only 
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the inquiry may start. I find from the 
representations made by from Justice 
Ramaswami that he wanted the procedure to be 
estblished first by the inquiry Committee so that 
if in latertimes there is any deviation. there IS any 
breach olthat procedure. it may be he may seek 
for redress or Justice. 

I do not whether Ramaswamiji was Infromed 
of any find that there IS no procedure estbllShed 
by the InqUiry Committee. It IS a well-establIShed 
rule 01 law for any fact flndmg authority that 
before any charge or allegation IS made. we have 
got itrst of all to make a preliminary InveshgatlOn. 
Any legal pr actitloner practiSing In any court IS 
aware 01 this elementary propOSition 01 law . If 
somebody makes any allegation that cannot be 
the charge on which a person can be Indicted. 
The fact finding authority must have to make 
some rrehmmary investigation and on this 
prelimmary mvesltgalton. If the fact fmdmg 
authority IS satlsfted. that certam charges do 
stand prime faCie then only the charges can be 
levelled. Now. I do not honow. At least from the 
InqUiry Commltee's report. I do not find them. 

I find from the represenlatlon made by 
Justice Ramaswaml that he wanted certam 
doctJrnents to be placed before him. He wanted 
certain matenal eVidence to be conSidered by 
him. I do not hnd from the InqUiry Report whether 
that was made available to him. 

I am onty placing the facts before the House. 
Shn Somnalh ChatterJee you have nol yel read 
It Dr. Debl Prosad Pal: I have read II. Mr. 
Somnath Chatterjee. more than what you have 
done 

SHRI SOMNATH CHA TIERJEE. Let us 
see. 

DR. DEBI PROSAD PAL What 
concludlson the House Will draw. that Will be 
your solemn obligation I am nol defendmg 
.JustICe Ramaswaml. But these are the lacts 

which you must take into account. You are 
exerctSingthe function of a judge. Can any judge 
indetermlningthequestJonthenghts.ignorethis 
thing? You have got.to conSIder it. I am only 
placing these facts belore this House whICh IS 
now plaYing the role of a judge. 

If thiS IS as and if he has not participated In 
the InqUiry. I do not hold any brielfor him but the 
report of the InqUiry Committee IS subject to 
scrutiny by thiS House. You cannol accept II as 
a biblical truth. You. as a judge, has got to 
consider how far It IS acceptable or not. 

Now the ftrst thlfl9that you have toCOflSlder 
IS, In removing a judge on the ground of proved 
mtSbehaVlouror Incapacity, what are the factors 
you have got to take mto account? The word 
'mlsbehavlour' has not been defined by the 
Constltuhon. Shn Jaswant Singhjl has nghtly 
said that there IS no deflmtlon 01 mISbehaVIOur 
underthe IndianConsbtUllon. The Judges 10000ry 
Act has also not defined what IS n1ISbehavlour. 
If a particular persons IS to be charged With 
misbehaviour. then the queStion does anse. 
what IS the standard of indicting him. 
MISbehaVIOUr has not been defined. It has got to 
be given a meantng. Under the Amencan law. 
there IS the provlSl()(l for IndICting a Judge of the 
Supreme Court. The allegatIOn IS either high 
cnme or misdemeanour. Now II misbehaVIOUr 
means mere InfractIOn of the law. then suppose 
aludge IS dnvtng a carwrth the bcence whICh had 
eXpired. there IS an tnfractlOn of the law. would 
IhISHouseConsiderdtobeagroundforremovlf19 
a Judge? 

AN HON. MEMBER: Why nof? 

DR. DEBI PROSAO PAL When I appeal to 
your sense of Judgement. It somebody says 
'why nof. then certa!OlY,1t Will be your JudICial 
conscwnce; If It IS satJshed. then, certrunty. you 
can. But I appeal to this House whether thIS Win 

mean that thiS IS an !Olraclion of the law. That 
does not mean that there IS a proved 
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misbehaviour fortlle purspose 01 removal 01 a 
Judge from tile high oIfice. We must remember 
that judicial independence also requires that a 
Judge can be removed onty on certain grounds 
111 public interest forthe administration of justice. 
Misbehaviour.asShriJaswantSinghhasrightly 
pointed out. means that there must be some 
unjust enrichment by the Judge by the action or 
conduct. In other words, there may be a 
misappropnation 01 funds; there may be a theft: 
there may be, for example, the favouring of 
somebody by the exercise 01 hiS offICe. These 
are illustrations of misbehaviour. Apart from 
this, in the exercise 01 the judicial function 01 a 
Judge, hisc:onWctwith thelibgants, his con<1Jd 
with the professional pE!QpIe, hIS conduct with 
the brother Judges may be such that it may 
amolIlttomisbehaviourintheexerciseeX~ 

functions; in the exertise 01 his judicial conduct. 
But if there is no allegation regarding his 
misbehaviour in a judicial proceeding or m hIS 
Judicial conduct, theh he cannot be indicted. 
There may be cases also, undoubtedly, where 
even outSIde the sphere of Judicial activity, a 
Judge can also be indicted. But thatwil atnOlrIt 
to a misbehaviour like misappropriation, theft. 
!Jving certain favours by under exercise of his 
office. These are some of the illustrations which 
amount to a moral turpitude. Unless the 
misbehaviour IS such which amounts to moral 
turpitude, I would request the Members eX this 
House to consi<Jer whether any kind 01 a 
maSeehaviour win be entitling the House to 
approve the motion 01 removal. 

Now, what has happened here? I would 
request the hon. Members eX the House to read 
the Inquiry Committee Report There is no 
a~tion as far as I find excepting in the 
concluding portion which is nottheMdingtu it 
IS an opulion. There is no finding by the Inquiry 
Committee agaIlSt justice Ramaswamifor eny 
cnmmaJ misappropriation. There is no finding 
against tumfor any tIlp(OpeI' misappropnation 

by misuse of his qffice. What has happened? 
The main charge against him was that there has 
been an expenditure of an amount which ISfarin 
excess of what he is entitled to spend. 
Undoubtedly, But what has happened? The 
explanation of Ramaswami and that has not 
been negatived IS that a major part of the 
expenditure 01 RS.1,97,OOOandoddhasbeen 
spent for using a portion of his premises as 
office. Now, the Inquiry Committee did not re,ect 
that contention. The InqUiry Committee did nol 
reject any of the contentions like purchase of 
curtains etc. There was no allegation 01 
misappropriating it. You must reMember one 
thing. I would like to remind the h0n Members 01 
this House about their solemn obligation to be 
perlormed.1f any of the findIYJ was there. ifthr Ie 
was any masappropnation (}ifher of the fun( 1;; or 
of the property, then cert<l inly rt wr.>Uld amountto 
a misbehaVlOUrforwhlCh the hon. Judry; can be 
removed by amolJonof this Hcuse. 8'Jlthat has 
not been the finding of the InqUiry ( Jmmltlce 
The Inquiry Commrttee. for exam~le. talked to 
lSSUe of car whICh wassenlfrom r:handlyarh to 
Madras. If the conduct rules pre; ~Ide that If you 
spend certain amountof mOl ,ey an excess of 
what you are entJtIedlo, thaI excess amount can 
berecoveredfromthepersonconc:rned. 

Now I appeaItoyou that you ('., a jUdge have 
to deade loday If there IS a ruletl ,at rf an excess 
expenditure is Incurred. the £'xcess can be 
recovered frofn the persosn and the person IS 
agreeabte to pay the amount, does It amount to 
a misbehaviour amounting 10 moral turpitude? 
If this amounts to a misbehaVIOUr amounting to 
moral turpitude , let us search our hearts in that 
event how. How many Members of this House, 
how many Ministers in this House, whether 
sitting or past be occured of misbehaViour 
amounbng to moral turpitude or not. The rule 
itself prOVideS tor it The law IS, II the rule 
provides that the amounts can be recovered 
from the per$OSn, then it does not amount to 
misbehaviour, as. The ruleproides for a remedy. 
If the infraction of !he ruleprovides for a remedy 
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and if the remedy can be avaiIedof, it does not 
arnou'tneceaurily1ol'l'lisbetlaYioamota'1ling 
to moral turpitude. These are the things which 
this hon.l-b.tsehastoconsider.lwastoldbythe 
MoYerof I shoUdhalleelCp8CledfromtheMowr 
of the Motionthathewoulddrawtheanentionof 
the House to the specific charges proved. But 
i'aeadofdoi'lgthat, hecriyreied~wtaeYer 
the Committee has said. (/~ 

. MR. SPEAKER: Dr. Pal, nocomrnenlson 
what the Mover of the Motion has said. 

DR. DEBI PROSAD PAL: All right. Sir. In 
Saro;iriRamaswaml'scasethe~Ccut 

made the legal position very dear. Today, for 
example, if we without considering whether 
Inquiry Committee's Report is acceptable or 
not, we approve of the Motion, there is remedy 
also. The aggrieO'8d judges can even I11OY8the 
Supl'emeCourt. Kinclyconsiderthis~ 
position. Hlodaywilhoutexalli Ii Igwhehll this 
Inquiry Commillee Report isac:oeptab6e or not. 
bythesheerrnajoritywe appI'CIYedthis Motion 
and if the whole matter goes to the Supreme 
Court, the Supreme Court finds that there is no 
linttngofthe Inquiry COl I miltee, nochargesare 
against him regarding proved misbehaviour 
then this decision of the IlL9JSlbodywhic:h is the 
Supreme body in this country, wi be liable to be 
quashed,liabIe to be set aside. Shalwe by our 
con<?uct or by our action indulge in such a 
situation where without consideration of how 
much 01 the Report is acceptable, as a judge of 

, this court we are now assuming the role of a 
Judge if we do approve 01 this Motion without 
even cOOSldering and merety <ittoingwhatthe 
Inquiry Committee has said, we &hal be failing 
In the discharge 01 ourc:onsilulional obIigaIiOIlS. 
And if the matter comes before the Supreme 
Court chaIenging our decision of the Supreme 
Court by a process of judicial reYiewfinds that 
there is nofindlng of the charges. thenwhatd 
happentothedeciaon of the august body? The 
P8q)Iehallerapoaedfleir~oorlfidallC8in 

us. Then ere we thai be failing in our duty? 

The Judges Inquiry Act under Section 6, 
Stb-sec:tion (2) requires the consideration of the 
II'lQliryCommittee's Report. The consideration 
isajudiciaJconsideration.lthasbeen held by the 
Supreme Court itseH. A judicial consideration 
postulates and requires the consideration from 
all its aspects. Whatever the Committee has 
said. Therefore, I will beseech you I will implore 
this august house that w,",ust not fail in the 
cischargeol ourconstitlAionalobigaliollSby not 
applying our judicial mind and by proceeding 
blindly on the basis of report of the enquiry 
Committee. The Judges cannot speak before 
the peop6e and they are undoubtedly under a 
disadvantage. When an allegation is made 
against the judges, they have no right to speak 
to the Press or in any other mode except in a 
proceeding like this. He can defend himaetf 
through his counselor himseH. Therefore, 
whaEIIeredefence he has made, I am not saying 
that you accept it in toto. I am not saying that you 
accept it in toto, I am not saying that you reject 
it in toto, I may say one that this august House 
shall appty its judicial mind. Please be not be 
sweeyedby political considerations, please not 
be swayed by passions and prEltUdices. We are 
now standing at a very entical point. If 
constitutional democracy is to be safeguard, if 
the independence of the Judiciary, is to be 
rnairUilledwe are also to see that the JUdges are 
not likely liable to be r!ealth by any extraneous 
considerations. You must remember that 
whateYeryou do today. we shall be answerable 
for that to the future generations. If we do not 
discharge our constitutional oblIgation In the 
ITI8I'V'l8f in which the framers 01 the ConstitutIOO 
wanted it, then, there will be a serious lapse on 
our part. 

And, therefore. I beseech this House kindy 
to bear this in mind. " you find on your Ol'>f' 

judicial application of your mind that there has 
been any proof ,)f any mIsconduct by Justice 
Ramaswami, you can take a decision 
1Rk~. Buttheproyedmisbehaviourdoes 

.It mean that whateverttle InqulI'Y CommIttee 
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has said. that has become the proved 
misbehaviour. Under the Constitution, the 
Enquiry Committee makes a report and 
Parliament considers it. When you consider it 
after appIaying your judicial mind and when this 
motion is adopted, then only this misbehaviour 
becomes a proved one. Priorthereto, there is no 
scope forthe misbehaviourto have been proved. 

1 would. therefore. Sir. requestthis hon. 
House that when it exercises it judicial mind. it 
should exercise it with restraint. with 
Circumspection. also keeping in mind that the 
dignity of this House hes not in the wanton 
ex_ercise of a highest power vested in this House 
but in the restrained way in which it exercises 
that power because the people of this country. 
the people around the world are watchmg with 
great interest. how we discharge our 
constitutional obligation. 

[ Translation] 

SHRI GEORGE FERNANDES 
II (Muzaffarpur): Mr. Speaker, Sir, although I 

usually speak in Hindi in the House but on this 
Issue please excuse me I will speak In English 
as aU the documents pertaiOlngto the issue are 
in English. 

[English] 

MR SPEAKER: Your speech in English 
will also be translated In toto. 

SHRI GEORGE FERNANDES: Thankyou, 
SIr. 

Sir. I beheve that it is necessary for us to 
rememberthatthe Motion orthe Notice of Motoo 
that was given on the 27th of February. 1991.dId 
notoriglnateonthat day. The subject that is being 
debated by us, namely, the conduct of the Judge 
oftha Supreme Court which has been 

investigated by a Committee of three judges, 
was first discussed in the national media in may 
1990. 

. Thereafter it figured in the Supreme Court. 
On the 20th July 1990 the then Chief Jusitce of 
theSuprerneCourtmadeastatementintheopen 
court where he referred to the controversy that 
was raging in the Press on which when the 
distinguished members of the Bar, incIudingthe 
president of the Bar Council had approached 
him. had waited upon him in a delegation. in a 
deputation and went on to suggest that some 
action was called for. he made a comment which 
I think this House should bear in Mind. He said 
"this was an unprecedentei.1 and an embrassing 
situatlOn.ltcallecllorcautlonandestablishment 
of a salutary convention. I have obtained from the 
Chief Justice of the PunJab and Haryana High 
Court the necessary papers." Thereafter the 
Chief Justice went on to appoint a Committeeof 
three judges of the Supreme Court-Justice Ray. 
JusticeShetty andJustlCe Venkatachaliah. They 
were asked to IOvestlQ<lte Intothosecharges that 
were being made. some of the papers that had 
become avadable and give a report. In the 
meanwhile the Chief Justice had requested 
Justice Ramaswami to desist from attending to 
his work. This Commrttee was appointed on the 
29th of August 1990 and the Committee gave it 
report on the 6th of November 1990. 

As I said earher. the notICe of motion for 
impeachment surfaced In thts House on the 27th 
of February 1991. Yesterday the CounseIforthe 
Judge,JusticeRamaswam"spokeabout108 
Members; anyone gOing to them and asking 
them to sign it.. 

MR. SPEAKER: I have removed Il from the 
records. 

SHRI GEO RGE FERNANDES: lamglad 
that you have done It. I will make a reference to 
the limited point that an effort was made to 
malign the Members of Parliament. This has 
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nothing to do with the side of the House that we 
sit. The message that was given was that 
Members of Par1iament can be persuaded to 
s;9nonanypieceofpaperonthebasisofwhich 
one can even proceed to impeach a Judge of the 
Supreme Court. It,was not just a piece of paper. 
It was not someone going around and asking 
Members of Par1iament to sign it. There were 
doCumentS and those who sig1ed this particular 
motion were aware of the existence of those 
documentsandmanyofthemhadgonethrough 
thosedocunents. Whatwerethose documents? 
They were not statements published in some 
papers. Veryotten we stand up in the House and 
say that Papers have said thiS and someone 
fro,,!, some other side of the House or from the 
same side of the House disputing what the 
Papers have said. 

Here. one was not dealing with the 
newspapers have published. photocopies of 
someIhi IQthalhadappeared in some newspaper 
or the other. The report were with the Members 
when this notice of motion was given; and the 
reportsthatweresubmittedtotheSpeakerofthe 
House to whome the motion was addressed 
Included ( 1 ) the statement of the Chief Justice in 
the Supreme Court; (2) the report of the three 
Judges of the Supreme Court - Justice Ray. 
Justice Shetty and Justice Venkatachaliah. It is 
a long report running into some twenty plus 
pages; (3) lhefindings of a Committee 01 District 
Judges(VtgiIance)thalhadbeenappotntedby 
the HiglCourt of Punjab and Haryana; and the 
audilobservalionsofthe Accountant-General of 
Haryana, which had made a nlnlberof charges 
responded to the replies of the Judge to those 
charges; and then gone on to make further 
commeclts. NOw the Accountant -General 01 a 
State worb under the Jurisdiction of the 
Coi'ifAloIet and Auditor General of thiscountry. 
And these reports were with the Speaker. I am 
makinghspointtora varietyofreasonsbecause 
the decision of the Speaker was challenged not 
onIybytheCounael, but it has been challenged 
by Justice Ramamurthy, (Interruptions) I am 

sorry. Justice Ramaswamy. I do not know. I am 
constantly taking the name of Ramamurthy. 

He challenged this. He challenged this in a 
language that is most offenSNe. through a letter 
running into 18 pages addressed to Justice 
Sawant who was the Presiding Officer of the 
Committee that was appointed by the Speaker. 
He says this. Sir. I told you that I need a little time 
becuase these points need to be brought to the 
notlceolthe House. 

He goes on to say: 

"The lactum that 108 Members ofthe 
Lok Sabha signed the motion IS not per se a 
ground for it s admission. Section 3 ( 1 ) requires 
the hon. Speakerto make a prebmmery enquiry 
and apply hiS mind to the matenal on record 
belore admitting the same.' 

And the Speaker had aU this material; and 
I am unable to believe that Justice Ramaswamy 
was notawareofthisfact. And I again repeat Sir. 
that I am unable to believe that JustICe 
Ramaswamy was not aware of this fact that the 
Speaker had thiS matienal beforehim. that he 
had gone through that matenal. He must have 
gone through that material. if not has gone 
througrt II; but he must have gone th~ it And 
thereafter. he acted on the basis of the law that 
was enacted by this House. I was amazed to hear 
what Mr. Pal had to say. He has been a Judge. 
apart from having a Doctorate in Law. He has 
been aJudgeofthe Hql CouItand I was amazed 
to hear: and I was amazed with what the Counsel 
for JustICe Ramaswamy had to say yesterday. 
I wasaisoamazedwithwhatJusa::eRc¥naswamy 
repealedyhastoldlheCommitteethrou!tlletlers 
or hIS lawyers because he has been invanably 
actingthrcltqlproxies. Whattheyhadtotellthe 
Inquiry Committee? The Speaker should have 
made enqUiries. the Speaker should have 
consulted various people, the Speaker should 
have approached the Supreme Court Chief 
Justice. the High Court Chief Justice. 
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Sir, thelawisveryclear. Weenactedthis 
law. 

The law says: 

"If a notice is given of a motion for 
pr968li iganAddresstolhef>residel t 
praying for the removal of the Judge 
signed. in the case of a notice given In 
the House of the People, by not less 
than 100MembersofthatHouse, .. : 

"then, the Speaker or, ... may after 
consulting such persons, ii 1/fff, ashe 
thinks fit .... 

ltisin the hands oftheSpeekerwhallarhe 
needS to consult anybody, whelherthere are 
people who he believes he shouldconul 

• ... and after considering such 
materials, if any .... 

Again, in Olherwords, itis.-,lff'Rllged 
inthi81aw'1atwhenyoumakeamolon, llislaw 
alls 11t1111Ci8eit1hatyourr.,not9*1havegivarl 
any suppo,ting documenla. He mmy 1'111 be 
ffllkingalllllmenl 

°Thenlfof8, hays: 

• .. such materiall, I 8l'tf, M fMY be 
a.FHIDhim..._~ 
cw """-toadmittheume.· 

llis,.8J)1llrer's...._power. Noone 
wil be in a position IO question 1t1111 power . 
Nobody .. be In. poeitiorl to qul .. l)ft ... 

power. How he U9N his power, I ls tor .. 
Sp1al'8f'todedde. Thepenonwt1o•1n .. 
ctscl,.Sp1al•ris,.alllodllrtnatO!llyof 
.. righllloflheMembeNoflhlsHowebuthe 
isalao,.alllDClanoflheColwllMlon.of,. 

iaws. Once the office of the speaker takes a 
decision on this, that is the decision. 

Supportinglhe Speaker had said 'no'. On 
lhebasisofthematerialsbaforeme, an the basis 
of the discussions I have had with persons, if 
,..,,, that lthocqlt lshouldcons&Al, lwlnotadmit 
it. What would have happened? Could the 108 
Members stand up and say here that we insist 
on you on you to admit our motion. Speaker's is 
absolute and final decision. 

Again Justice Pal I caB him Justice Pal 
beauehehasbeenaJudgaandal.uigasare 
adcll asaed as Justices went on to say. I again 
nipeat. theCOI.RNll~881erdlrykllplhmllrneli ig 
that Justice Ramaawami should MV9 been 
~~--hmed 
against him. He, in this ve,y lengthy epistle, 
malallllpoint19'11 M1 llyllll,-lhouldhave 
bNn given the docurnenla, .... the lncpry 
Co.,•, •• • hesnowshowncellli\mnnnun 
deceiicy of stlOWil lg him the doc:umenla. 
CocNelt wrile ....... in whdl they ..... 
allegllllk,.• in whictl they make eve,y kind of 
.........,...tinlillangaai'lgdDcwnlnll. 

I «- not say 'ffl9Y ....._., or lhe 
Ca11e•• .. lntllllptlol•Oltll*lpeaple, 
CONIIICMtalnOltw, .... clNc:lol-. .... 
t.dllllliamqolw....ay, 11am .. a... 
.ulc»ofh&ipNmeCoiillort.HW-Court 
•t.cmemaybe.ftm..nat-,qof .... .... 

"TheCG,•, M11 lhllltNimecllilrlll9 
~ ..... 
ofwNdl .. lrt.11IQIIIW1il,pqloled 
tobeheld." 
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Then sub-section (4) says: 

'Such charges together with a 
statement of the grounds on which 
each such charge is based shaUbe 
communICated ...• 

It means, the Committee IS expected to 
apply its mind before framing the charges. The 
Committee looks at the grounds which It has 
secured in anyway. In thiS case, Mr. Speaker 
admit1ed the motion, consulted or conSIdered 
certain documents which have been sent to thIS 

CommIttee. So, the Members 01 the CorrvnIItee 
consulted Ihose documents. Theystudiedlhose 
documents. They come to certJan condusKlns. 
sectIOn 3(4) says 

'Such charges together WIth a 
statement of the grounds on whtch 
each such charge IS baSed shall be 
commuOicated to the J.udge and he 
shalbegvena reasonatJIeoppaUlty 
of presenting a written statement of 
defence within such lime as may be 
specdled in thiS behalf by the 
Committee." 

Now Sir, lhIsis the law. And~~ 
o."lCe this chargesheet has been ... and !he 
grounds have been sent? The next thing that 
happens IS this letter of Januaty 21. And this 
becomes a public document' I was amazed 
when IheCou1seltor JustJc:e Rarraswam k8P 
saying here yeslerdayhow1hemecia ha!>been 
1ryWlg".AIdga.how~"rneda_been. 

howhehasbeent.::i1gtrial whatkilddil;Jlornnt 
nehasbeen.~loinlhemedlBandsoon 

but this letterwenl to the me<ia. Thislelerwenl 
to the press. And it went to the press form the 
office of the Judge who wr04e this letter. In lhis 
letter itself he says. The last sentence of this 
letter IS: 

•• haYe no obfection if you maM 1hIs 
communecabon public .• 

In other words, he Intends to make it public. 
And he made it public. It has appeared in the 
newspapers. How does he start? HIS opening 
shot IS one 01 blackmailing his colleague Judges. 
not Just hiS cOlleague Judges, bu thiS opening 
shot IS blackmailing the entire Supreme Court. 
11 is an incredible situation. The man says: 

"I never wanted matters to reach a 
stage where I am left with no recourse.' 

MR SPEAKER: That which has not come 
on the record should not go on the record while 
pIeaang the case agamstthe accused. 

SHRI GEOR. ,E FERNANDES I am so 
deltghted that you made that poIOt' 1 am so 
de!tghted because S,r. none of thIS came on 
record.. VoIlrne III. parts 1103andthase reIevart 
papers, voIlrne 3. part 4. etc ... ThIs IS where the 
whole House was taken lor a nde yesterday. 
This IS the Motion. This IS the Report of the 
CommIttee. This IS what we recerved 01 the 
lnvesbgabon Comnvttee. You SIr. as Speaker. 
receIVed these documents on the 20th of July 
1992. Here Mr. SpeaKer. this IS from Shn P.B. 
Sawan. f'lesodIIgOllioer, COI •• , iIoeappoi ted 
I.I1derIheJudges InQiry />d. 1968. Jdy20. 1992· 
'Secret'. Mr. Speaker. Sir. as you are aware of 
the nofICeof rrdIon etc., I wit not read II. ThIs IS 

addressed 10 you Sir, Han. Shn Stwra, Pabl, 
Speakef, lok Sabha. on the 2OIhof ~. ThesIS 

aI you reoeI\I8daAong with, I am sure, voUnes 
dpepers whic:hCOl'1CalllBdtheeWience. You <id 
not recaewthisSif. 00 you know 511', When II has 
su1aced'? 

SHRIA CH,f..;:»J.ES: SIr. I am on apon of 
Ofdef. (1ntempIIon:s 

AN HON. MEMBER: What IS thIS? What 
poinIdOl'def?(~ 

MR. SPEAKER WhyanJYOUsayinglhar? 
Should you not be allowed to nuse a pomt of 
. order'? Yes. Mr. Chanes. what IS It? 
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SHRI A. CHARLES: From the Publications 
Counter. we received these volumes. 

SHRI GEORGE FERNANDES: Sir, he 
doesnotkonwwhatlamgoingtosay.ShouIdyou 
allow him? 

MR. SPEAKER: Let him have his say. 

SHRI A. CHARLES: We received Volumes 
1 .2. 3 and 4. I want your rulll19 whether all these 
form part of the whole Inquiry Report or.. 

MR. SPEAKER: I will reply to your point of 
order after I hear Shri George Femandes. 

SHRI GEORGE FERNANDES: This IS 
today's Order Paper. viz. 11 May. I am citing 
only the order paper because I want to be very 
specific. 

MR. SPEAKER: Do you mean to say that 
you have not recervedthesepapers? 

SHRI GEORGE FERNANDES No sir. I 
am not saying that. You said that I should not 
bring In anything as part of evidence if that IS .. 

MR. ~WEAKER: I will tell you The report 
was received by this Office and then that report 
was sought by the Judge before It was given to 
the Parliament. The Supreme Court decided 
thatthat report has to be presented to the House 
IIrst and then If the Judge wants to reply to the 
report. he may recervethe report from the Officer 
and send a reply to It. 

16.00hrs. 

Because 01 that klndol jUdgement, we sent 
thiS report. which was received by us to the 
Judge to make hIS submissions and to give his 
defence. In reply to our letter andlhereportwhlctl 
was given to him. he has submitted his defence . 
That defence was also printed because it was 
voluminOUS. You know that these are two big 

volumes; one is the report and the other is reply. 
We got it printed and Circulated to you. 

SHRI GEORGE FERNANDES: I have no 
quarrel on this. I am making only a ilrmted pOint. 

MR. SPEAKER: Before you proceed. I 
shall have no obJection to anything. I know 
certain allegations have been made against 
certain of the persons who were holding the 
inquiry. So far we have seen that those things do 
not form part of the record. But while speaking 
if you wish to bring Ihem on record. and If the 
House thinks that it should go on record. then I 
have no objection. So far, whatever has been 
said we have scrupulously avoided alloWing ilto 
go on record. 

SHRI GEORGE FERNANDES Sir. I Will 
be abiding by your deCISion. May I make a 
SUQlTlISSIOn before you come 10 any deciSion? 

MR. SPEAKER I am not commg to any 
decision. My Intenllon IS not to obstruct you. 
SUPPOSing somebody IS holding an InqUiry and 
somethlllglSsald against him. why rt IS necessary 
that It should become part ot the record? 

SHRJ GEORGE FERNANDES I would 
like you to bear With me 

MR. SPEAKER: So farwehave not allowed 
anything to be said agalflSt any Judge on the floor 
of the House. unless he IS sub,ecled to the 
Inquiry on the floor of the House. Suppostngthe 
Judges are srtling there as the Members of the 
Committee and supposff19 somebody has said 
something against them, would you like !halfo 
become the part of the record? 

SHRI GEORGE FERNANDES I need to 
make several points. 

MR. SPEAKER: You have said that some 
insinuations are heard agaInst them. It IS more 

thanElflClt9l. 
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SHRI GEORGE FERNANDES: It is not 
enough. I think we have been discussing about 
the momentous natue of work that we are doing. 
Personally I do not subscribe to the idea that 
there is anything momentous. We are doing our 
duty. We are not sitting here. as somebody said. 
as judges because I am one of those who went 
to court. 

MR. SPEAKER: On this point my ruhng is 
that we are performing semi-ludicialfunctlon. 

SHRI GEORGE FERNANDES: I bow 10 
yourdeasK>n. We should know about the person 
who has come before Ihls House with this 
voluminous paper whICh has been quoted here 
yesterday. The entire presentation which has 
been quoted yesterday was nothing but a recllal 
of what IS contained within the two covers of thIS 
paper. There was noting else. One should know 
what the person IS who has presented IhIS paper: 
who has come to the House and has said-I will 
lead the very first sentence of Justice 
Ramaswaml's letter to the House: 

"For years I have been deciding fate of 
others Today It IS yourturn". -

MR. SPEAKER Let us once for all decide 
thiS Issue and I will leave It to you. I am not 
obJ(!CtlngtoyoursaytnganythmgagamstJustx:e 
Ramaswarn.agaKlSIwtlomonnfavourofwhom 
or In whose case. we are sitting here to take a 
deCISion, I have no obJection. But supposing 
some othe person or Justice Ramaswarn also 
said somethtng agatnst the Judges who were 
Sltting If1 the Committee and dunng your speech 
tI comes on record. I would rather not like to have 
that thing or record through you also, 

SHRI SOMNATH CHATTERJEE: AI least 
Shn Sibal spared us on that. he did not refer to 
It 

SHRI LAL.K. ADVANI: In the report 01 the 
Commlnee itself there are allegations made by 

a Judge against the judges and it is on record. 
The Judicial Committee is fair enough even to 
Incorporate the objection made by Justice 
Ramaswaml that Prof, Madhu Dandavate, the 
pnnclpal signatory to thiS nalton had attend the 
marnage of Desal's daughter or son, All these 
allegatiorlSare there on record, Yesterday. what 
we heard from the Counsel of Judge, All that he 
said against the Judge IS on record here. 
Yesterday, we heard from him a peroration 
which amounted to the fact that the enbre Judicial 
InqUiry. Invesltgabon conducted was a farce, He 
deSCribed 11 as a farce-SIT, he u~ed the word 
iarce' That IS the sum and substancoof It. It IS, 
therefore, I think that what IS belngclled by Mr. 
George Femandes IS very relevant under thiS. 
( mterruptlons) 

MR. SPEAKER Is Itthe wISh of the House 
that the matters of thiS nature should go on 
record? 

SEVERAL HON. MEMBERS Yes, 

MR SPEAKER. Okay. You go ahead, 
Pleas Now, If something IS coming on Jushce 
Sawant or JustICe Desai of JustICe Chlnnappa 
Reddy .. 

( Interruptions) 

SHRILAL.K.ADVANI: Sir. today, weare 
discussing the conduct of Justice Ramaswamt. 

MR SPEAKER: ThiS IS exactly what I 
have said. You can say anyttvng~tJusbce 
Ramaswaml but not against those people who 
were Sitting there In the Committee to decide. 

SHRISOMNATHCHATTERJEE(BoIpur): 
Mr. Speaker, Sir, It IS a fact that there is some 
reference nlhe Report of the Commtnee Butthe 
fact IS that when Mr. JustICe Ramaswaml 
appearedhere. througl his Counsel. hisCounsel 
did not raise or take thaI plea at all. Therefore. 
obVIOUSly. he has QNeO up that obJectIon about 
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1heCOf11)OSillion of the ConmiItee. Therefore, 
the earlieroo;ection taken by him is no longer 
pelsistiJ 19 with that objection. Therefore, now, 
according to the present stand of the Counsel, 
there is no real objection to the composition of 
the Committee. So, there is no reason for not 
appearing before it. (/nIerruptions) 

SHRI GEORGE FERNANDES: Sir,' wit 
notbringanyname here. 'will not readtheenlire 
letter. "you suggestlhlit I should not make this 
entireletlerapartoftherecord,Sir,lbowtoyour 
decision. 

MR. SPEAKER: , am not shteking. I am 
not speaking in favour of Justice Ramaswami. 
Justice Ramaswami's conduct is being 
disalSsed here on the floor of the House. 
WhaIIMJryouwrntosay, you can say. &filyou 
waR1osayagainstJusticeP.B. Sawart, Justice 
Oesai~Aac:tiyOlwtae ... 
ohIISha¥esaid,~tanhele, 

should Ihat goon ff!I1COIffl 

SHRIGEORGE FERNANDES: No. 

WI. SPEAKER: ,."againJUlingittoyou. 
IthentialWl')ti19811idbyJustice~ rw1'i, 
agahItJultiQeP A Sawen.JulticeOeeaiand 
JulticeOlil ...... Reddy, should that goon 
NCOId? ~ 

SHRIGEORGE FERNANOES: lwil not 
18y~1g.(~ 

MR. SPENCER: I ." leaving • to the 
juIiJai' ..... or-..Hcue .• .mnottaIIing.Onmy 
c.\ 

. 
SHRtGEORGE FEANANOES: SIr,even 

...... ,,_.wNr::htIu:hon~ 
clcatIin ........ IOCIf1, ... naldIeI ... 
..... , .. natbflng ..... onNCOrd. ... onIy 

Inquiry. This letter is in response to the 
COI1V1'UlicatiolhathereceiYedfromlhe Inquiry 
Committee. What does he say? 

In the very opening lines of the opening 
para, he says: 

"' never wanted matters to reach a 
stage, where' am left with no recourse 
to question the credibioity of some of 
those who man this great institution, 
thaI is, the Supreme Court, by 
demonstraining lack of rectitude and 
negrity.1 never wanted to wash cjrty 
linen in pubtic. Even in this age, I will 
not indicate aI that I am aware of, as 
tome,lheinstitl*lnismore~ 

tharllhemenwhoseNeill."panId, 
however, to note thai what has 
IrBIlISPied8Yersincemyper!i8QAion, 
hasleftmeb ela aglleredandttamen 
and event, during this period have 
treated me unfairty .• 

MR. SPEAKER: This ispetfectly aI f91t. 
Thisc:angoon reoon1 Mr. Advani, youhaYe not 
probabIykllowedwhall hadsaid.1 was saying 
eornetJ'Wl9 difIIereR. Pleeeeoontinue. 

SHRIGEORGEFEFWANlES:'willIhow 
.. doc:urnMItoyou ..... 

MR. SPEAKER: Thisilperledlyalf91l 
Yougo8heed. Thent .. certainohlrlhingl 
which ... SomnIIhCtl ....... _1oIowec1 

SHRIGEORGE FERNANDES: Sir, 'wil 
~thildoc:urnMI"". 

MR. SPEAKER: Idon'tneedill.Altlgoon 
ieCXIId. 

SHRIGEORGEFEFWANlES: 11aeil • 
............. whichI wilnaI .... 
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MR.SPEAI<ER:Thalisexacllythepoinl 

(~ 

Andyouwilfindlhal have said that I amoot 
-usingit. 

MR. _SPEAKER: Now you have the 
sanction of the House. Let it go on record. 

SHRIGEORGEFERNAN:>ES: Ther1tyou. 

SHRI RAM NAIK (Bombay North): As 
judges. WIt must know what is there? 

MR. SPEAKER: H that is your pleasure, 
youean have it 

SHRIGEORGEFERoWII>ES: I~poirt 
cUlhisparlicUar ca.1IaIioI. whichconlainsin 
tliB ..... wtich_p.tiahed. wtichisamallar 
of COf1t8n1Jt ofoourtcaeelhatis pending in the 
~Ccut. n.thegoesontosayhowtliB 
whoIeComm ......... &4)W8Iootrvt-

<' He wriIea tolhe Pr8IidiIIg Ofticer and says as 
~ 

, would have ~ that for the 
choice of the judge of .. Supreme 
c:c..t.ndafthea.l.Mlceoforwof 

"~"nannaIcorwrian 
ofll."iV .. ........, .. Pv ..... 1I 
01 india ..t ........., wiIh the 
concurrence 01 .. hon. JuItice of 
india appointiIV two members 85 
........ to ought to have been 
1oI6wed.. 

Theap..-act.daion "<Ill 1IIII)IMId; tu. 
'*-nat....., .... He ..... ~ontosay 

-~ 
"TheNMOnwi*h net •• I.'" the 
......,.oImllDDlliW'toIkMing 
.... procedure .. to ........ 

choiceofthe.penlonooncemedisllOt 
Iafttothehon. Speakerhimselsothat 
noaIegaIiooCOUd8lo'8rbe made that 
conc::unenceof a particularpenlOl'l is 
~~LPlIlalRPY. 
It is a constitutionaJI acceptable 
pmciJJIethattlehon. Speakershot.*i 
havenodsec:taccassin the matter of 
appois III 1181 lIoflhis naIure to pick and 
c:hooeerhembefs of suchconlf1liUee 
byNmeandoftischoice. The choice 
ofthetwomembersof1hecomrnitlee 
Ileiebe is YilillEdon8ClCOlrt of non-
cot 1fD''ilywilhtheabciYe mentioIl8d 
practice andOOfMlntion." 

He cisptayed 9lorallceof the law under • 
which this particuIer appoiI iImeilt was made. 
Then he goes onto asklhe PresicfI tg OfIic:eras 
IoIows: 

"Tel me the rnaMer in which your 
......... 111' .. 11 was sought. How you 
were taken into coclfidet ICe and the 
manner in which youconveyedyo4X 
CIOI1CUNnC8to"hon Speaker." 

.... ,_ gillen hia charga This is hia 
....... , ... t&:lJllk .. llaisYelyfnpos .... 
The..-dMsnot ....... ThMhegoea 
beyasldlllllltdc:t II ""Yel'fWuacftle 
Act. Thewsy_lnIerwhic:h .. ConI' ill I I 
.. iippOiIlIId .. ch".nged. He saya_ 
~ 

, ..... toinbm you liii0 ... ,, 
.. noOilll ...... of.ti9tCoultis 
..... tobe ....... oIsuch an 
Inquiry ComntiIee ..t concb:ts 
~ .. .-nujudge 
oIh&.,...Court. Section 3(2) 01 
.. /ld.1 ... to ............. is 
~ .. bIiic 
~oIthe~The 
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So. he rejects the Committee. He re~cts 
the Members of Parliament's wisdom. He rejects 
the Speaker's judgement. 

Now. I cometoa very important point which 
has been repeatedly mentioned here yesterday; 
and I was surprised again Dr. Debi Prosad Pal 
referred to it just a while ago that documents 
were not made available: and we are trying a 
man who has been knocking at every door 
wanting documents. 

Now here is the clihching evidence if any 
one needs any evidence. He says in this letter 
on page 14 as follows: 

"Since I am discharging my 
constitutional func1Jons as a S~reme 
Court Judge. I have hardly had any 
time to meticulously go through the 
material that has been frowarded to 
me: 

And yesterday we heard here so much of 
eloquence which impressed so many people. 
that nothing was given. not a piece of paper. He 
hadtogotothecourt. He wascaled on Saturday. 
The lawyer went and he was not given anything 
and there he wrrtes: 

"I have hardly had any time to 
meticulously go thrOU<j1 the 'IIOIl.mI'lous material 
that has been forwarded to me. Indeed the 
Commrttee With the assistance of eminent 
counsel and able advocates and record has 
taken several months to frame the charges. " 

Even now he concedes. 

,he charges. after lot of sifting of the 
material, study of the voluminous 
documentstoread. which he does not 
have the time. the charges have been 
framed. I am little surplised that the 

Committeechosetoaskmetoprocluce 
my evidenceby February 10,199250 
thattheproceedings maycommence, 
giving me hardly 25 days to prepare 
mycase. This is. of course. consistent 
to the attitude of bias of the Committee 
against me." 

If he were only to stopthere. then one could 
have understood the pain. the anguish. the 
concem. the worry and all other feelings that 
must have gone In his mind. 

But subsequntly. he says: 

"The framing of charges by the 
Committee Itself suggest a complete 
non application of mind." 

Now he says there is no application of mind 
at all. He said you had all the assistance and so 
much of time then he says non application of 
mind. 

"You have reproduced the aHegations 
forwarded to the Speakeron the basis 
of which the notice of motion was 
admitted ... " 

andthen 

"On a general scrutiny of the charges 
framed against me as well as on the 
basis of that the charges are framed. 
I will be able to demonstrate thateacn 
of the charges that have been framed 
is entirelybaseless and that you have 
in fact. not even considered the 
documents U1 your possession before 
framing the charges which further 
reflect upon the complete non 
application of mind . ." 

The he gives a remarkable proposition 
which I will refer to later but he goes on to 
proI'ICUlC8: 
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"In these circumstances, the very 
constitution ofthe Committe is illegal 
and on variousgrounds aserunerated 
byrne, you are obliged to resign from 
the Committee and or withdraw the 
notice communicated to me on 
January 14, 1992.' 

He has pronounced this ludgement on the 
Committee and lastly, in the last paragraph he 
says: 

"The present communicallon by me 
to you as Presiding Officer should not 
be construed as my haVlngsubmitted 
to your JUrisdiction. Indeed it is 
unthinkable that I would in the context 
of what I have stated over, consider 
myself emanable to your jurisdiction. 

ThiS letterlSolJanuary21. 1992. Therefore, 
when you refer to this partICular document that 
he has now produced here, I have very strong 
views on thiS. 

The views are that yesterday when thiS 
document was the only thing that wasciled in this 
House, what was sought to be done. something 
that IS not done. that he yesterday reading the 
eVidence farst said "I Will not accept thiS 
Committee". he rejected the Committee, he 
refused to acknowledge that It was even legal. 
that II was legitimate. He refused to acknowledge 
that It was even legal. that itwas legitimate. He 
refused to acknowtedge the vires of the law Itself. 
He challenged the very constitutionality of the 
law and having done all that. having boycotted 
the Comrnitteein every sense ofthecharge.1hen 
he finally when the report reaches him, pointed 
out that it went to Justice Ramaswaml through 
the Secretariat of the Parliament. When the 
report goes to him and when II becomes obVIOUS 
that this report will now be debated here, thiS 
replytrom Justice Ramaswami comes to us on 
January31.1992. 

This document, this report. was tabled in 
this House on the 15th of December. 1992 and 
then six weeks later we get this voluminous 
reply. in which the evidence that is now submitted 
to us has nothing to do wrth what was submitted 
before that Committee. I could have understood 
Justice Ramaswami going to that Committee 
and submitting all that rests between these two 
covers, of thiS document. everything that he 
wanted to say in his defence. But he chose not 
to do it. Butifl read this letter. it is only to make 
the pomt that from the word ·go·. Justice 
Ramaswaml was very clear that he would non-
cooperatewrth thiS Committee. 

Yesterday. a lot was mentioned about the 
various courts In the world. how the AmerICans 
treat thear Judges and how they treat their 
respected Judges. I draw your attention to page 
53 of the Report of the InqUiry Committee. 

On page 53. In paragraph 85 a particular 
case IS Cited. 

"The spectacle of a Judge iOvokmg 
the Fifth Amendment IS not a pretty 
one .. 

and we know what the Fifth Amendment IS 
about. that IS. refusing to testify' So. the spectacle 
of a Judge .n,-(oklng the Filth Amendment IS not 
a pretty one. Paraphrased. It could be read In the 
context of thIS case that the spectacle of a Judge 
refUSing to appear before a Committee IS not a 
prEltty one. 

For 10 continue the quotallon. 

" ... for a Judge owes an obhgatlon to 
cooperate In promoting enforcement 
ofthelaw." 

And if you look at the Constitution. all of us 
take an 68th when we come here. some of us 
have 10 lake more than one oath before Coming 
here. ThaI IS. we go before the ReturntngOfflcer 
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and also take an oaIh and each one of our 
raspective oaIhs have ciIferent WOlds, and 
dllefertc:a .1OIaIioI1S. 

In.IlecasedaJudge,hoaI'IOIaA •• IIIIiui. 
iobemadeby1he.btge$oflhe~CouIt 
and the Cotupl.oIIet" and Auditor-General of 
India it is in the Third SchecUesays: 

"Thatlwil~and~ancHolie 
best of my ability, knowledge and 
judgment perfonn the duties of my 
otIicewithoutfearorfavow, aftection 
or iIwiI and that I wiI tJP!'OId the 
ConstiIution and the Iaws.. 

Itsays·andtheI8ws-!Weare~to 
doour~1hebestofourabily. Wealsoowe 
allegiance toourCoristitulion in ouroalh. He is 
expec:tedtodohisdutyby1heConstitulionand 
by the laws. Andhele is a Judge who refused to 
go before a Cot. l1i1lee, ~c:on&Iiutedby1he 
law. And then says this does notstophele, this 
particUarc:ilationdoesnotsaophereOllpagB 73, 
it says: 

"See In Re. Sarishn.· .... various 
reference of the American court are 
QNen. 

" .. hoIding that a Judge's refused to 
answer question by a removal 
proceedings constitutes cause for 
removaJ.· . 

So. even if althatwassaidyestefday here 
werelrue. which it was not, if althat we healdfor 
almost six hours weretheGospeitrultl , .. 
was not,1he mere fact that Justioe Aao,_ami 
failedlo appearbefore a COI,IITliIIeeCCll'lllllliUed 
by you. Sir, by1he Speaker, is, under1he law of 
the land. if one has to fal back OIl case law. OIl 

an universally accepted case law. becauselhis 

appIiestoaWOfUrlan~of.COI11*IY 
or any factory or a WOfker, refuses to eccept a 
chargHt1eaI, orhavinG8CC8JABdlbecausehe 
has no option, refuses togo before an inquiry 
commiIlee, then hisseMceswil beterminated 
orarebeingterminaledandh~Court 

itseIhas heldlhat if a manfindsitplOper not to 
defendhimsel, whenhetalanqlpCllU1ly.1hen 
he has nobusinesstooomeandwaste ourtime 
hefti. 

And if we aresittinginwhat8ver~. 
then he had no business tooome and take our 
time yesterday. He had absolutely no right to 
take ourtimes yesterday. 

Sir. I wiJnowiketodealwilh some aspects 
of the charges and counter charges. Before I 
reter to the report, I would like to reter to the 
findings. on the basis of which some of the 
Members of this Housechoaetorjvethis notice 
of motion. I have herewilh me1helefterform1he 
AI.:x:otnartGenel'al, audl,twyana, 0i8I dgaIh 
dated 6.9.90. which is a part of the record. 
addreSsed to the Registrar of the Punjab and 
~ H9lcourt. Chandigarh. Some of the 
charges were figured here. I wiI not deal with 
telephone problem because yesterday 
eYeIyIhingwassougttobeYfllYtrivaI. Mr. SbaI 
has said: 

·You are treating a Supreme Court 
judge as some LowerOMaion Cleft(. • 

I do not know why the law should be 
dillerertfor1hetwo.1 donotllblabed 
to this. Let me made my point very 
clear. I refuse to accept that there 
should be one lawforjudges. orator 
the Members of Partiament~ one for 
IieweallhyandrrqtyinthisCXUltry. 
onefortheorc:lnarypoorwofkersand 
the ordinary people. I do ntSlbscribe 
to this. But it appears now that there 
antpeofllehokingYfllYl'J9lposilions. 
somepellRleofYfllY~eIoquence. 

who believe that the law should be 
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CICl";s-oriented or cIass-baaed or 
S u:. related; thatthe rich can get 
away· ",rh the murder but the poor 
cann(~i [·,\..i; Ihleve to feed a hungry 
stomach_ 

Sir, I will not deal with the issues thai have 
been touched. But there is a very interesting 
OOservaIionhemabotJhisresidential~ IeS 

at Chandigarh. This was available with the 
Speaker: this was available with aI of us when 
we filed the Motion. H says: 

• An arTlOUltofAs. 9. 1 Olakhs was paid 
as telephone charges on account of two 
residentiaI~ I8Snl8inlai aedalChardgarh 
resKlence of the forrnerChief Justice during his 
tenure of two years approximately." 

The former Chief Justice has commented 
It IS very significant that he used to discharge 
himself aU his official duties 10 .respect of 
administration work from his residet ICe in view 
of the fact that Chandigarhwasa sensitive and 
terrorist affected atea and therefore the 
expendilurebeCOIlSideredasnonnal. Now I wiI 
refertothecorm altoftheAcooc.nlnGeneral. 
It says: 

"While there is no ceiling for the 
residential telephorJe calls •. the trend of 
expenditure on this account during his tenure 
was high." 

This rrustbe one of those LI dei5tliEi •• lis 
which I have seldom experienced because 
thereafter he says: 

"During the simIar periodbom 1985 
to 1987. the expenditure on account of the 
residential telephone of the then Chief Justice 
wasaboutAs.38.000.· 

So. Rs.30.000fortwo years and against 
that. itwasAs.9.101atchs. Thisisnotdisplltedby 
anybody. This is only an explanation why it is so 

much .. ( Intenuptions) The Chief Justice had. 
long vacation when the court did not sit. The 
COUftsin oweot.nryhavemorevacatiol.1han 
anytt*'9e1se. Youknowil.(~· 

ANHON. MEMBER: Thisshouldnotgoon 
~ (1nternfJtions) 

SHRI GEORGE FERNANGES: Sir. it is 
quite Iegitimaae. (1rtIem.pIions) 

MR. SPEAKER: Does the Law Minister 
object to it? 

THE MINtTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): Sir, I have no 
objection .. (~ 

Because the judges have to go to thetf 
residencesclJmglongva:alions. (~ 

SHRI NITISH KUMAR (Barh): Yeslerday. 
he was convinced by Stvi SilaI and today he is 
convinced by ShriGeorge Fernandes. 

SHRIH.R. BHARDWAJ: If his speech is 
silver then silence is gold. 

SHRI GEORGE FERNANDES: tamsure 
he has a judicious mind, not just an open mind 
but a very judicious mind. 

MR. SPEAKER: Hisbetlerlhan notgaIIi{'(J 
convinced bybolh of them. 

SHRI GEORGE FERNANDES: Shri 
Somnath Chalaefjeesaidthalitwas As. 1300,' 
it were taken as the total number of days the 
amoooIof moneydividedbylhe total nurOOerof 
days. ~whatabcUthevac8lior IS; what abouI 
the saturdays and sundays. "you take aI thai 
into account. it comes to Rs.2000 a day. 
(Infem.pjoos) YesterdaylheCoulseitor Justice 
Ramaswami repeatec:Iy tried to impress on us 
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that he was living alone: simple man: simple 
living: his entire family is in America. That IS 
important because that can be linked with this. 
I Interruptions) .' 

SHRI R. PRABHU (Nilgins): Sir. I am on a 
point of order. 

SHRI GEORGE FERNANDES: I am not 
yielding (Interruptions) 

AN HON. MEMBER: Hels Irving below the 
poverty line. (InterruptIOns) 

SHRI R. PRABHU Sir. he IS deliberately 
misleading the House. They have relied so 
much on thIS report of the Committee. According 
to what Shn George Fernandes IS saying the 
telephone charges are about Rs. 91akhs and 
odd. ThIS IS In charge number 10. The Committee 
has held that charge number lOIS not proved 

SHRI GEORGE FERNANDES Iwillcerne 
to that pOint. It IS a very Important potntthat he 
made and I Will deal with that. Iinterrutpions) 

SHRI GEORGE FERNANDES They 
would be well-adVised not to Interrupt me. 
( InterruptIOns) 

SHRI SOMNATH CHATTERJEE 
(Dumdum): There IS no eVidence of personal 
gam 

SHRI GEORGE FERNANDES The tact IS 
that the State has paid the telephone bill of Rs 
9.10.000. That IS not disputed. This is the most 
SI9".hcant thing and I am very gratefulto the hon. 
Member. Shn Prabhu for making thIS pOint. 

I WIll come to some aspects of thiS 
Committee's work and Its findings You Will 
have to give me a ""'e Irme to make my point 

[T rans/ation) 

SHIR RAM NAIK: The speech of Shn 
George Femandes is becoming lengthy liue the 
tail of Hanuman. 

[English) 

MR. SPEAKR' When you said that you 
need one hour I hadthollghtthat you would need 
more than that. So you can continue 

( InterruptIOns) 

SHRI GEORGE FERNANDES I will Just 
make one or two more pOInts 

SHRI NITJSH KUMAR The HOllse IS 
enlightened 

SHRI GEORGE FERNANDES. Fo' 
Instance. yesterday. the whole Idea of the maces 
was dismissed as some kind of a Joke. What IS 
thIS about the bUyIng of silver maces. the dignity. 
the majesty of the court whIch the Judge 
manifested? "We have them In Madras. so we 
should have them In Haryana .. The whole thing 
was treated as some kind of a Joke But. thiS 
Accountant General s Report bnngs out a pOInt 
that the total cost of the maces was Rs 360790 
But In Madras from where thiS culture was 
sought to be transplanted In the PunJab and 
Haryana HIgh Court the same maces were 
purchased for Rs. 2000 each 

Whereas In Haryana. each one of these 
t.ventyfourmacuscostRs 13.500adnonemace 
for the Chief JustICe. because It had the head of 
the lion c!ost Rs.14.500. Now. why was thiS 
difference? There was nollng hanky panky That 
IS not In charge Therewasnotrnghankypanky 
only In terms of the pnce b(>cuse the Quotation 
was that if you want a mace wrth the wooden shalt 
and certam other metal and Isul Silver plallng. 
then it will cost you less, but II you want a solid 
Silver. then thiS IS the pnce. And JushCf' 
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Ramamurthy .. ( lnterrt.JJtions).1 amsooy, Justice 
Ramaswami I do not know which Ramamurlhy 
is in my head, Sir argues with his brother Judges 
astowhythisshouldbedoneandhowsignilicant 
tt is to have this. The Judges had their own 
reservations. They refused to sign the minutes 
and 101 of things haWen. Then he places an order 
on his own. The order is placed orally. It IS not 
even in writing. it is an oral order. And then he 
does not choose to have the cheapest available 
which the Judges in Madras chose to have. But 
10 hIS case. he goes to order the solid silver 
matenal andthecourt is put to a loss of Rs. three 
lakhs,orifonedoesnotwenttocalitaloss.then 
at least an unnecessary expenditure. for 
ostentation. That IS not really ostentation in the 
real sense of the term but perhaps satisfies the 
ego of some people or. Sir. may be there are 
other reasons. I am not saying anything. There 
maybe some other reasons. I do not know. We 
would like to know. And this IS what has been 
brought out by the Acc:oootanI General and these 
papers were with us, these papers were with the 
Speaker and that IS how this maner came up in 
the first Instance. 

I said that I 'WIll deal with some 01 the 
specifics of the case that has been made out by 
theComrrnttee. Arid this is where I sad thai I am 
gralefulto my colleague. Mr. Prabhu. for raising 
thiS issue because what has the Committee 
done? What was the basis or what was the 
standard itsetforitself while siflingthe evidence, 
while evaluating it. while going througheU the 
documents. while calling people. lIStening to 
them andthencomngtolheirownconctussions. 
Now. here wasa statement of Rs.3.60.000. The 
commlnee could have perhaps asked a lot ot 
questIons. very embarrassing. very 
uncomfortable question. It dtd not do that and it 
IS perfectly nght in saYIng that the Committee 
has not gone on toprovethat as come kind of an 
act of malleasanceon the part of the Judge . ,. 
potntlS brought out on page 61 of Volume-II 
wheretheJlJdgessayhowt?goabolAwiththis 
tnqUify. The veryfnUine onpage 61 is: "Weare 

convincedthat reason and prudence require that 
we adopt the higher standard of proof. that is. 
proof beyond reasonable doubt. in aproceeding 
forthe removal of aJudge of the Supreme court 
or a Judge 01 a High Court. 

I did not participate inthatciscussionthotql 
as usual I hadsomeinterrl.4Jtionsonsomeother 
Slbject. But I was in1he House when this law was 
discussed. The late Mr. YashwantraoChavan 
was the Home Ministerwhopiloledthis SiI. I wit 
not go into the hIStory of this Bi". But there are 
people in this Hoose whowerethere at thattime. 
Atalji Intervened in that discUSSIon. He may or 
may not remember it Asa memberofthe'Fourth 
LokSabhaheinteNenedinlhedscussionoo1he 
particular Judges Inquiry Act. There were 
Member in this House who said that the 
supremacy. the sovereignty of Parliament is 
being surrendered: it is Paliamentwhtch should 
sitinJUdgetr ell itisourrigltto know"somebody 
In the Judiciary commits an act whICh required 
his impeactvnent and then rt should be we who 
shot.*istinJUdgemErt. At. 100. MerTtJer 
said that in the United Sta America the 
matterfirstgoestotheHouseof~ 

where it ISdebatedproandcon~atlheendof 
rI. if they come to thec:onclusitVf that it needs the 
IIlveshgallon, rI IS referred to beanvesttgatedby 
a Committee of the Senate and then the Senate 
Commlnee holds its theory and then takes a 
decISion on impeachment. 

But the then Home Minister, later Mr. 
Yashwantrao Chavan, pleaded the maner 
because this issue has gone to a JOInt Select 
Comminee earlier and said why it is necessary 
that the names of the. Judges should not be 
dragged int controversies. int unnecessary 
SItuationS. I think1herewas~ ,n maklflQ 
jUdges themselves enquiry lilt the conduct of a 
brother JUdge sothatnopn!!Udlce ISbrou!tJItnlo 
any lund of investigation. PoImclans have their 
own anguIariIies; thairownprtllUdces nol1l8ller 
now objedivethey want to be. They are IM'Ider 
pulls and pressures. I will not go into various 
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aspects of it as weare not discussing personal 
experiencesorcommonexpet iet ICeS. I am orIy 
making a point that Parliament. in its wisdom. 
decidedthatlhe~lhemsehIesshouidprobe 

into !he conduct of a brofherjudge because they 
would have much greaterundelstandlng of !he 
person, of !heman, of1hesystem. oflhejudic:ialy 
and just about everything that concerns these 
matters. 

When twositting JUdges. iIustnous men WI 
lhelrown nght oneajudgec:lthe&.pemeCoun. 
one a Chief Justice c:lIheHigl Court and one as 
was POinted out yesterday by Shir somnath 
chaIter)ee a manofsudlerudibon. a man ofsudl 
distinctIOn outside when he was on the bench 
and no when he is~1heBenchoneofthe 
most oustandIlgjuc.lgesweh8Ye8lo'erhad11 this 
COlrtryJUSbCeO. ~Reddyv.tlenlhese 
three persons sit and summon you and say: 
"Brother Judge. please come: here are some 
charges agarnst you and we would like to hear 
you on these mateefs". you koow the respons. 

I would take you to some 01 these speaflC 
charges only to ag&I1 make 1hepotntas tohow 
the enqwry comn'lIIltee has gone backwards to 
flV8lhebenefloflledoU:t. nottodrivehomelhe 
charge. wherelhedlargecoUdhallebeenaiYen 
home but they have chosefI /)0(; ). 111 keeping 
WIth that standard set by tf'lEnn&. Wes and in 
keepngwith1hetrown~'lQoIhowlle 

system operates. 

I reter you to page 122. para 224: 

"Justice Ramaswami. II 
maybe recaIed. as&umedoffice asa 
Judge 01 the Supreme Court on 
6.10.1989. ThenIIore.5. 10. 1989 was 
Virtually the last day of hIS office as 

Chief Justice of the high Court of 
PunJab and Haryana. Three days 
earlier. that is. on 210.1989. which 
was a holiday being Mahatama 
Gard\i's birthday. the RegIstry put an 
office not." 

ftwasonahohday It IS an exhibrt. It must 
be with you. 

.... proposlng the creation of five 
tenlJOrary posISof Deputy AegIstrass. 
The note POlflled out that out six 
existing posts of Deputy Regtstrars 
two were vaccant. It also gave 
JUstificatlon for the creatIOn 01 !rve 
temporary posts In that cadre. It IS In 

ev1dencethat 1t'loI.ql2. , O.I989was a 
holiday and thE' RegIStry was closed. 
fheaforea5aJdpr~for1hecreaoon 

of frve temporary posts of Deputy 
Registrars was InrtlBted and It went 
throt.Jg1 the succes.<we stages 01 the 
Registry and was also approved by 
the ChIef Jusbce. aI on the day , that IS. 

2.10 19139 Next day proposals for 
prornobof' were II'lItIated by a noIe and 
the whole process was gone through 
and the Chief JustICe passed orders 
004.10 1969OOllesadnotepmfTlOIIIQ 
Batwa, Khanna. andPhanda,r. and 
three others These three perosns 
BafWa, Khanna and Bhandalf. were 
not eligil:*)otbeprOlllOtedaslleyhad 
not worked as AssIstant Reg&Strars 
torthe mtnIrot.m periodol one year to 
make them eligible to be considered 
for promotion as Deputy Regestrars 
underthe amended Rule which Itself 
hadjust then beenam8lldedreducing 
the penodof eligbilytromthteeyeatt 
to one year as AssIStant Reg&Strar. 
But they were not eligible even under 
the amended rule as theyfell short 01 
the one year penodby a lew dayS. so. 
the rule was retaxed by the ChIef 



573 MofJonforP'fJSenlingan VAlSAKHA21 , 1915 (SAKA)AtticIe 124oftheConstitution5T4 
Ad1Iass tothePrellidtnundtJr 

Justice. They were also given • 
deemeddlEoIpordol •• AI . 'FA 
Registrarby a separate order." 

Now. Sir,' take you to para 227 onJhenext 
pagewhichsaya: 

"It appears. howewr,1hIII 
Jhentwesaptadice ... 1he HiItICcut 
oIPlqabSl1dHa')Wa~ 

Chief.kJsticetoc:reaaaadr:fllioll8lpolll 
and also to give promotionL The 
practice has to be deprecaIed. 
However. in view of its 8lCi&1eI a end 
Illhecircurnslanoesl1"l8lDll i8dbyUl 
eartier, we are not ... a positiontouy 
that the charge of OtJI-of-tum and 
unlawful promotions to 8 favoured 
group of OfficenobyWfIIY of reward in 
wiIuI phuse 01 power is established 
beycndreasonabledolAll" 

"Beyond reasonable doWt" Jhe Judgea 
said . No'. the tnquify Convniaee said ·No' .•. 
Subsequent to the appointment of Juatice 
Ramaswamasa.JudgeoilheSuprameCourt, 
sir. the new Chief Justice of the P\mjab and 
HaIyana Hql Court canceled each of 0-
appoi ...... AndJheAudlp&.t~arepodhlt 
~l.4)OI'itae8JlPOil"i."1he1lllge 
waa.1In ntoructuous expenditure of As. 1.49 
Iakhs was incurred by Jhe H9t Court and yet. 
Iook .. theconsidelalionwhichthiah ....... . 
CClI.mDlegave1o.1I1IticeRM.- .... " ... 
..... wrong, but we will notfeeltMtthiahM 
beenprtMldclolAlt.(~IIm~ 

to Mr. Prabhu forbringingthia. 

Then, ".'take you to paragraph 22ton 
page 124&r.l1efehavebeenSO!1W1y .... on 
which ..... ofrupeeahav.been~ 
..ndhy ... partol"ctwge.pera~ 

"T1ldnQ8.S. BhIndIIri'a.,.. ...... _ 
find, trom .. eW:lllnceoiMahlno... 
IihMna. Bt.idIi'and .. T~'" 

fdImilIedbyhin, thatBhanclairmade 
one trip to to Madras and back by air 
in February 1988and a second trip to 
Madras by staff car m May 1989, the 
reUn joumeybeingpertormedby air 
He made nine trips toMussprice. and 
back by staff car and OM trip to 
Dahr;D.nSl1dbackbystalcar. "'!he 
~ wetementionedbyBhandav'~ 

11e ...... 18I'ItS of cIaIITI tor T AIDA as 
oIIicial and all the trips except one trip 
to Mussorie were approved and the 
T AIDA bills were sanctioned by 
JusIice Ramaswampersonaly I.I'lder 
his signature. The said one trip to 
Mussorie in Marctl1988 alone was 
confirmed by the Secretary 
(Mninistration) to the Chtef Justice. 

Stft SOMNAlH CHATTERJEE (~): 
This .~ IilefaIisationl 

SHRtGEORGE FERNANDES: How. Sir. 
I read para 231 on page 125. It says: 

• Although it would have been proper 
and upected of Justice Ramaswami to have 
~ the High Court of the expenses 
n:urredonJhe JOUfT'M!Y performed by BhandaIr 
forhispriYalepurposes, In Vl8Wof1he~ 

as regards what appears to be the practice 
pnMIAert"'lle Pu1aband HaIyana Higl Court. 
we do not think that very much out of the way 
coukt be said to have been done on a fee 
OCC8IIioI.onwhichhisseMceswent~ 

as weII_ the use of the car was made lor the 
~purpoees of Justice Ramaswami." 

Sir, I draw your IIftention to paragraph 234. 

"B.N. VetI ... made eight tnps to 
Madnlsby •. soc trips to Mussorieby 
""'car, twotr1:Js to DehradLrI bystlilf 
car, one trip to Shimla. one trip to 
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Haridwarandone tr1>eachtoMathura 
and Agra. In one of the trips to Madras, 
hewentto Tirupatiand duringtwotrips 
to Madras, healsowenttoCointlatore. 
All the trips were claimed by Vohra as 
official and aU of htem were approved 
by Justice Ramaswami and the TAl 
DA bills were also sanctioned by him." 

Pragraph 235 says: 

''S.N. Vohra. Witness No.1 0, stated 
that all the trips were made under the direction 
of Justice Ramaswam. In almost aIlthe trips, he 
accompanied and attended on Justice 
Ramaswaml at the vanous places to which he 
went eilherholidaytng, on leave, or on vacation. 
On one occassion, he was lrlStructedby Justice 
Ramaswami to go to Mussorie alone, but he did 
not remember in what connection he had gone. 
On another occasion, he was asked to go to 
Mussorie to make arrangements of 
accommodation for Justice Ramaswami who 
wanted to go hofidaying there. On yet another 
occasion. he had gone to Mussorie to make 
ariangementsforlhestayoflhefamilymembers 
of Justi<;e Ramaswaml. " 

Pragraph 236 says: 

"On thbse occasions when Vohra did 
not accompany Justice Ramaswami or did not 
make the trip 10 attend on him or to do any official 
work, there was no Justification lor Justice 
Ramaswamitosendhimtoattendtohispnvate 
work at Mussone and 10 sanction him T AIDA 
from the High Court funds. However, these 
occa.5IOflS bleng rare, we may not take seoous 
notice of the same." 

Sir, if these things were done by a Lower 
DivisIon Clerk in your Secretanat,I do not know 
what you would do. I do not want you to answer 

it becuase there would be occasions in the 
Govemment where the empIoyeesmisuselhe 
T AIDA and such otherfacilitiesandl know what • 
happens to them. Theylosetheirjobs. They are 
even prosecutedandarejailed. Buttheycettainly 
lose their jobs. We have the vigilance report. I 
am sure the Law Ministerreadsthereportofthe 
Central Vigilance Commission and the State 
Vigilance Commissions. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): As Mlnistereswe use aricrafts. 
What are we teaching here? 

SHRI GEORGE FERNANDES: We are. 
nol discussing that. 

SHRt H.R. BHARDWAJ: You must have 
also used. I saw you on private aircrafts. Let us 
not discuss It. Let us be honest. We take our 
Pnvale Secretanes and we take our cars to . 
holidays. so. please do nto say all these Ihings. 
(lnterrupbons) 

[ Translation] 

SHRI MADAN LAL KHURAN: How many 
limes did you go. Please let us know. 
( Interruptions) 

{English] 

SHRI H.R. BHARDWAJ: lalwaysuaestalf 
car. I am under a code of conducttouaestaltcar 
and not any other car. I cannot stay in iWlyoChet' 
accommoda(lon except the State 
accommodatIon. I cannot travel in any other 
vehICle. 

SHRI GEORGE FERNANDES: I have not 
charged him, Sir. I am onty reading whet the 
CoI ••• 1it1ee hastoundouCandilhe ... tojulily 
allhe&eltwlgs,lheprMlegeiahis. (~ 
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SHRINfTISH KUMAR (Bam): Sir, here is 
i LawMinaerwhoisproud of breaking the laws. 
IntemJpIions) 

SHRI H.R. BHARDWAJ: I am the only 
Ministerwho go by my rules. Otherwise you will 
not see me here. But these are very triVIal 
matters. (/nIen'LfJIiOns) 

SHAI NlRMAlKANTI CHA TIERJEE: He 
says, he is the only Minister who goes by the 
'\.lIes. He relegateseverybodyelse Including the 
Prime Minister. 

SHRI H.R. BHARDWAJ: I follow 
meticulouslylhecode of conduct rules. 

[T ransIabonJ 

SHRI BASUBEBACHARIA: Does it mean. 
others do not toIow? 

SHRI HARI KISHAN SINGH: As far as I 
know personally. Our Finance MiOlster Shn 
Manmohan Singh netther misuses the official 
car. and nor allows hIS pnvate Secrelary 10 
mIsuse the car. (InterruptlOr.s) 

[English! 

SHRIGEOAGE FERNANDES: Yeslerday. 
the lAlnseIfor Justice Ramaswamy started with 
a veryetoquentstatement saymg some people 
compare him to MaO! Antony. He started by 
saymg if fUStice Ramaswaml is guIlty of moral 
'turpitude, is guilty of bogUs quotabons, then he 
should go. TheIle wete1he words of the Counsel 
lor Justice Ramaswarr". 

I would now like yoo to page 73. para 124: 

"Even a cursory glance at the Items 
kuld in different rooms. as shown 10 

theli&t Ex. 15, reveals that there were 
.-conditIoners (with' stabilizers). 

~ sofa sets, SIX sofa chairs, SIX 

dressing tables, four study tables, four 
double beds, one single bed, five 
Godra, almirah, six geysers, one 
dining table with eight chairs, and 
eight extra chairS. nine other chairs. 
bed-Side tables, wall clocks. a 
refrigerator, a colour T.V. a T.V.-
V.C.R. cabinet, pedestal fans. suit! 
attache cases, bnef case, kitchen 
artldes incIudingcrockefy andcullery. 
artICles of bed linen such as blankets, 
bedsheets. pillow covers, pillows and 
qUilts. towels. carpets. curtains and 
vanous sundry artICles found In the 
reSIdential portion of the Chief 
Justice's offiCIal residence. In the 
office portion. there were SIX sofa sets. 
three alT-condItIoners with stabilizers. 
tables of different sizes. sofa ChaIrs, 
ordinary chairs and several other 
sundry items. It will be necessary for 
us 10 refer In detail 10 the vanous 
purchase notes. sanction orders. 
vouchers and bills and stock 
regIsters." 

Then, Sir. I will not take your hme by 
reading Ihe next para. i wiUtake you 10 para 128 
al page 75 

"Innumerable quilts. mattresses. bed 
sheels. bed covers. pillows, pillow 
covers and blankets were purchased 
for lhe reSIdence of the Chief JustICe. 
Some of the purchase notes and bills 
are Exs. So and so. On 17-2·1990 . 
...tlenChargewashiw1dedOwr.1outeen 
blankets, thIrty bed sheets. eleven 
mattresses. mne bed covers. twenty 
four pillows. nineteen pillow covers. 
.andtenqullswerefou1dnlheciftereot 
bed rooms. The total cost ot the bed 
hne purchased for the residence of 
Chief Justice dunng the tenure of 
Justice Ramaswaml come 10 
Rs.28.185. The totateost of 96 towels 
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andSElY8l'8ldozennapknspun::haaed 
forthe residence oftha ChielJustice 
during the tenure of Justice 
RamaswarniwasabcURs.l'.000." 

The cost of bed linen was Rs.28.785 and 
that of towels and napkins was Fls. 11.000. 

17.00tn. 

Yetmtrday so much was said hMt IIbOut 
Slmpticity. Yesterday so much was &aid here 
abot1 one man living there In one room. In tact. 
inoneofhis~. hen_lIioi15how 
he used only one room. 

0rVy two hnen. bed linen Aa.28,QOO1-
Towels and napkins a60ne Ra.".000. 

. 

"Thus1hetXalcnitoethebed.baIIa1d 
lat*!lI1enpu'Chaseckkmgllteruq 
of Justice Ramaswami comes to 
Rs.39.785. The cost of"--..... 
abll&8lCeedsbya~ 

1hepein ..... ceing ........ 
Court' Judges Ruae. rMd with 
MInIatera Restdaoc:e Adell.' 

yesIerdiJ,whIf~I08_ ........ ce 
hefe'" l'1dIo.Aeof1he Ilewhciechargeolmirule 
of public money! 

Now I take you 10 para 13049 n .... 71t\ 
sentence on 1he top. 

• AIogeCherthir1e f'W!lll/llooeecatpets 
were purct-..tI$GO uncIef 61e=re klu1 
pulCt'lal6nc&on 1 !>-3-I_ Wet'Nl!! 
CXlIl8idert'tecarpelS~ 

the purchase note Ex.56 aacarpeta 
purchaSed fOf the office pcrioo 
(extension wtOgl In Vl8W of the saes 
of the carpets The remaining Iooee 

carpets which went toood in the 
~poI1ionon 11-2-1880 .. 01 
lhe __ oIRs.96,OOOf-. Wemay_, 
notICe here that the purchase notes 
mention only one 6 . x 9' carpet as 
purchased lor the oftice of .... Chief 
Justice at lheresidenca. AI .. oew 
loose carpets are mentioned .. 
purchased for the High Court ThIs 
statemenl is LW'IIrue SInCe they ..... 
bn:t n the residential portiOn of the 
aIhcial 1'8&Idef1C8. The reason for 
showmg them as having been 
plMdlasedtortheH91Courtor1ofUie 
.,!he H9' Court is not_to .... Bv 
the time these carpets were 
purchased. wall to wall carpels had 
already been fuced III theenldolfice 
por1KYIaftheoCficialresidela. twas. 
theretofe. not pos&IbIe to show Iha1 
fhey went purchaMd tcw use in the 
office portion at the r881dence. The 
whoIeexacisewasnlhenaueofa 
facade In that aIlhough the carpets 
went meant for being used in the 
residenllalportIon, lheywereshown 
as hawtg been purd-.ed for use 
etsewhef8i.e . HlghCOUft." 

We heard the counset~. Han-.. 
hin. ~hanc:u8tltamen. fl'wxtIa ..... 1CI8. 
Pft)duc:e JlI'O(lII.1 say. I gMllhe proof now. 

I w<Ud not take much time. E'A!n cieIapM 
.narsmRMt"'mayteel..,i_lwouldnol 
1aIroe!lU:h-.,. . 

I want to gMt eYldencelO this House !hat 
1tieIe,,_, -,,:I. ~-rnlillfe~tlt.1u..... has 
beenanatl~ Herelllttllillc.uelt.pnwed 
and my nor. coBegue SnriJaswant Stngh has 
raad iastportJon oIwha1lhe final fI1dingIofll 
Ccn.1 .5 e 1W.1"'Io~CMdIlncetnll.flle 
d1he1illt pafagJiap IheqweedlOlIIJ.1lRT~ 
in the course 01 his speech. ItPiMS) 
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I take you to para 136 to the IasttuSDClyfne 
atp.80:-

"The value of the waD to wall carpets 
and the loose carpets and curtams 
found In the reSidenbal portion of the 
official residence of the ChIef Jusbce 
on 17-2- t 990 was As. t ,52,465 plus 
As.96,OO3.91 plus RS.19,043.50as 
IwndlOpataS 133.134and135abcMl. 
The total value thus adds upto 
Rs.2,67 .512.41. whdlisalJolj 711mes 
the totai value permassible under the 
rules." 

I will oot readout all ofp;,r& 1 J7.IWlItake 
vou to the last sentence 0 1 the (. ua 

,. T nus jJlJf(",hases W6f6 made wiIuIy. 
In breach 01 law wJtha VleWtogwn a 
personal ",avanl39E! 0'1 way at use at 
Itle SCiJd&)(cess al1ldes. WIIhou(ever 
lOIerlCitng ko ':><ly fVf such tJSe( .•.• 

;-roN,1 QUOteparn 138wtl1chsays: 

~ Thete IS no ev1dence to show 1hal1he 
excess expendrtvre IflCUfTed no 
pun::hasrgtlese ~ W8SSIt dOl lad 
or dulhonsed by the concerned 
Government ThoseariCldeswereatso 
not $UpplH!d bv Government as a 
speoaJ case Ollt nl !heir fonds Those 
cases may stand on a ctfterenltoobnq 
em the other hand, as wtII be shown 
herallar, they wereaUpvrchasedby 
JustICe Ramaswam hunseltor undef 
hIS direcbcJ() dnd sanctJonedbyhlmw 
oIthep..til<: h.J(1d:.dt t-.sdlspooat~ 
speclai or 9O:1eral sancbon of the 
competent authClnty. 

F rom here, I lil!aKf' yOU to para 150 Itsays 

"In Ex.S7 (collo..;tl'vely) there are 5 

pufd\ases notes forthe purchase offurnllUre. aU 
IOtheldentiallanguage. We may extract one of 
these notes and it is as follows:-

Sir, You have five notes exactly as this 
particular note that I am now going to read, It 
says: 

"This case rela1es to the purchase of 
sofa set. sofa chairs, centre table and 
c:omertat»es for office at the residet ICe 

of Hon'ble the ChIef JustICe 

II IS submit1ed that a high-level meeting 
was held VIo1'lIch was aftended by the Chief 
Ergrleer ancIChefAtd1iled. The ChIet AzmIed 
gave deslgns of ful'l'ldure to be proV1decl in the 
eX1enslon WIn9 of the reSIdence of Han 'bIe the 
Chlef Justtce. Hon 'ble the Chtef JustICe .. .ong 
WIlhthe Regt$tnnisdedmany shops offumiture 
IofplaClng the orders and quotabons were also 
otltalOed. Hcs LOfd:stwp selected the tumrture 
manufactured by MIs. Salwan and Co., Sector 
18. Chandigam. AccorrJtrqoJ. as desired by His 
Lordship an Ofderwaspfaced wiCt1 the said firm 
lor SI.4'PIY of sofa set 3-seaIer (1 set), sofa chairs 
(6).centre tatHe (1) andcomertable (11. The 
dealer has sent an advance 811 No. 548 , cleated 
6-2- t 989 amDU"IIInglO Rs.59. 430 torpaymenl. 
illS WIthIn the competency of the Han 'ble ChIef 
JustIce to ac:c<:'rd sanctIOn 

The case IS, theretOf'e. 5ubrT'.J11ed tor 
accorcingsandJon to the payment of As 59 . .n) 

to MIs. SaIwan and Co., Sector 26, ChaIrlga.l1 • 

There are five notes tdent'f',..al 

i T ransJallOn) 

SHRI HARCHANO SINGH (Roperl Mr. 
Speaker. SIr,I am 00 a poIOt of ordef I would like 
to know whedleI' alIlhIs money was:;pent by pay 
al cost. (interruphOnsl 
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Article 124 of the Constitution 584 

[English] 

SHRI GEORGE FERNANDES: Please 
see the last sentence of the para. 

This is significant in the context of what the 
Consel for Mr. Ramaswami said repeatedly 
yesterday about the Justice: Mr. Justice 
Ramaswamicouldnotbeexpectedtoknowwhat 
is being bought. who is buying it and where it is 
coming from. 

The last sentence says' 

"Each of the purchase notes and the 
signatures following it, including the 
signature of the Chief justice. are on 
one page only . Here again the recitals 
could not possbIy have escaped the 
attention of the Chief Justice." 

Yesterday. we were told that if he is guilty. 
then. throwhimout~ hang him. (Interruptions) 

I now take you to para 154. I am coming to 
the end of my submission. 

"Some of the purchse notes contain 
the furtherrecitallhatthe Chief Justice 
had personally visited the shops and 
selected the articles to be puchased. 
In some of the purchase n·otes. the 
Registrar also is said to have 
accompanied the Chief Justice. An 
attempt has been made to show that 
the Chief Justicedidnotvisiltheshops 
Ihougl1heRegistrarrniglthave..aed 
the shops. The proprietors of the two 
majOI'~. namely. Mis. SaIwan 
and Co .. and Mis. Krishna CaIpet Co .. 
statedlhatthe Chief Justice had never 
vislled1he shopsbut1he ReglStrardid. 
Thesewilnes&eswereotMouslyunder 
the fll:lIes&ioI.lhattheywere stlieIOOg 
the Chief JusticebysayWlgso. tI1oI.qI 
we see nothIng wrong In the Chief 

Juslicevisitingtheshopsandchoosing 
the furniture and the carpets. 
particularly when such heavy amounts 
we.ebeingspentonthem. Wedonot 
think that any false recitals about the 
visit of the Chief Justice and the 
Registrar to the shops would have 
been made in the purchase notes. as 
their was at that stage. no need to 
make any such false statement. 
particularly when the purchase notes 
were to be placed before both the 
Registrar and the Chief Justice for 
their approval. The said recitals were 
In fact approved by them. Weftndthat 
the Chi€1 Justice and the Regastrar did 
VISit the shops as mentioned in the 
contemporaneous documents.· 

Now para 156 on page 92. I will take you to 
the last sentence. These are clinching paras 
which the Counsel forJustJce Ramaswamchose 
not even to read perhpas. And if he had read. he 
did not remember and If he had read and 
remembered. then~itfrornthls House. 
It says: 

"F rom the eVidence. it IS readily seen 
that no genuine attempt was made to 
obtain quotations from different 
dealers. whether It was furniture or 
carpets that were beIng purchased. 
There were a large number of dealers 
of both furnIture and carpet In 

Chandlgarh. Yet. allquotattonswere 
obtainedfrornthesameselofdealers. 
The obtaining of quotations was 
reduced to a farce despfte the fact that 
lheamounts In>lOived In lhepurchases 
were large. That the quotabons were 
beIng obtained from the same set of 
dealers. could not have poSSIbly 
escaped the attention of the Chief 
JustICe. SInce the purchase notes 
mentIOned the names of the persons 
from whom quotations had been 
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obtained. Several purchases were 
effected on the basis of quotations 
obtained on the very day of purchase 
from the same set of dealers on some 
occasions. Further, all the purchses 
wer made at the instance of Justice 
Aamaswami or under his direction 
and in some cases he had also vISited 
the shops to choose the articles. In 
some cases. purchases were effected 
even before quotations were obtained. 
All these circumstances taken 
together lead to a legitimate inference 
thai he was aware of the fact that the 
quotations were not genuine. This 
shows that there was ' .... ilful disregard 
oftheprocerurereqUlredtobefolowed 
under the relevant rules before 
effecting purchases on such a large 
scale and this was with hiS 
connivance: 

Now para 158.11 says: 

"We. therefore. fi"d that JustICe 
Aamaswami. 10 wilful abuse of hiS 
powers and authority as Chief Jushce 
oftheHtg1Courtof PllflClbandHalyana 
got purchased in violation 0' the rules. 
Items of furmture. furnishings and 
electncal appliances. far in excess of 
and wholly disproportionate to the 
requirements cf and far beyond the 
limits prescnbed for the residential 
portion. The principles of financial 
diSCipline regulating expenditure by 
Heads of Departments were totally 
tgnored The rule prescnbl09a limit ot 
As 38. 500 towardsthe cost offulTllture. 
furnIShIngs and appliances lobe made 
available to a Chsef JustICe In the 
residential portion of hiS offICial 
reSidence was knoWingly and wtltuHy 
Ignored No separate or special 
sanctlOnwasoblalnedfromCOf11:)etenl 
governmental authorities for such 

excess purchases. Furniture, etc. of 
the value of more than Rs.6Iakhs, that 
is, at least, sixteen times the limit, was 
unauthorisedlypurchasedbyhimout . 
ofthepubhcfunds, namely,contingent 
grant 01 the Htgh Court at his disposal. 
This was to the personal advantage of 
Justice Ramaswami who had the 
benefit of Its use without paying or ever 
intending to pay for such user. The far 
too extravagant and wasteful 
expenditure on furniture. furnishings 
and electncal appliances at his official 
residence and the manner in whICh the 
purchases of fumrture and carpelS were 
effected from the safT,e favoured 
dealers without obtaining genuine 
quotallons and. therefore. Without 
ascertaimng whether the price paid 
was fair and reasonable, sometimes 
agaJnSt advance bills and against cash 
payments In large sums. and In 

disregard of the FInancIal rules were 
suc:tlastobmgcist1onour andclisrepule 
to the judICiary so as to shake!he!8Ith 
andconlidencewhlCh the pt.bIic repose 
in the Institution. In regard to the offICe 
pomooalso. theexces5lVeexpendlture 
could possibly have been avoided by 
observing economy and financial 
dISCipline: 

Sir. what more eVidence IS neeoeci? ! am 
not reading thiS whole book. as thl5 Book was 
read yesterday by the Counsel. I would only 
make a fewllnal submiSSions I wantto make 
just one POlOt about these cars. SlflCe so much 
has been submlt\edby me. Ie! me make one 01 

two SubmiSSIonS. 

Slf.ltakeyoutopage 112.para 197. I quote: 

-In an expianatlOflfumcshed by JustICe 
Aamaswaml to the Accountant 
General he stated that he had 
necessanly to reqUISltlOll car CHE·3 
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for his use in Madras as the Tamil 
NaduGoYenvnentwouidnotprovide 
him with a car for more than two or 
1hnte days and he did not want to 
subieCt himlelfk>theembrassment 
d bonowIngacaretc.-

TMn.Sir, ,.....youtDf1enextparawhenlin 
Shri Yohra says and I quote: 

"His lordship has desired I'hat two 
staff cans bearfng Nos. CHf-3 and 
CHK-S959 may be placed at the 
dsposaIofHsl.ordshlpa1dtheoflice 
iscirededk>make8n8l1g8l'll8l1tS for 
sending the abow said cars along 
wilhtwo Drivers. Thec:ars along with 
1'e0riwerswet*iA!pOfton2S.5.1989 
at Madras at the residence 01 hif> 
Wdatip. 

0n31-5- '989llBoewasaUlwofic:enoee 
wtich reciIad_ toIcMs: 

~"""lOl'enJimtlunlementd 

~andNP*c:t.gesinlwspedd 

dlic:ialCarNo. O<<-S959and0tE-3a101adk> 
.. Hon'ble CtIieI Justice. These cars were 
..... 1OMac:bson~WIit This shows 
~"'rdtllk8nlOMldrastor1heuse 

of Pri¥aIe Sectetary bur aNy Iof the use of 
JulticeRamas ..... 

Earter1hepiortmedeisflatoned1hecars 
was meant fortheuse byhtprlYatesecrecary. 
T hefadthathaSbeenbrtlcl,1llcUinthecourse 
of the evidence IS that, was not meant for the 
pnvatesecretarybecauaethepnvale sectetaIy 
went:here, detivefecflhe cars a1d came back 
andthecars were meant tor1he use 01 Justice 
Ramaswamialdhsfanllybecausehereonthe 
nextpageyouhavelheevidenceofBalpt SirqI. 
Driver 01 CHK-5959 who was exarruned as 
Wltne8sNo.:r,. He~andl QUOte: 

"In Madras I used tocanythe family 
members of Chief Justice 
Ramaswami. Noofficerofthe Punjab 
and~HighCcut1raYelledin 

thecarinMedrasdy.1 hadnottak8f\ 
the car outaide Madras except for 
coming to Madras. The said car was 
takencUofMadrasby.-wJlherc:tivef . 
I had howevernottalcen the said cat 
out of Madras and .do not know the 
name of the saiddriwr. He was the 
privatedrWerofJustioe Ramaswamt 
at Madras. I do not know &0 which 
ptaces the Aid dirYerhad taken the 
car inqa.-aionout of Madras. When 
the Car CHK-5959 _ tabn to 
Madras •• wasaskedk>dri'lepnvale 
cars in Madras. 

lbsdnJctew:lllnceatlaAhtuseotl'ecar 
belasthedalmllathtcarwaslakantoMamls 
for the use of the Private Secrelary.· 

And Sir. on page 114. apart from the 
CIOincidaIaofdatas. as. Bhandlwhadstated 
before the Enqyry Otficer In the dlsciptinan, 
ploc:eeciIlgaaganttwn _1oIows: 

"ltisconecltothalon2t.5. 19891 and 
Stvi Kharv1a had gone to Madras in 
staff cars which we left there for the 
useolJulli::eRar._uuarnwhohadto 
C8IebnIIe"mamage of his son. 

He admitted before us 1hat thiS was 8 

corNet atatement and In8d to .~ it by 
saying thai he had .... canstor .. use of the 
Chet......awhomighlhaveUledthecarsfof 
"c:eII!Ibrabonof hisaon's nwtiage. The ChIef 
.JuIIicewas twneeIin Madrastrom4.6. 1989to 
15.7. 1989cny. Thecarshadgonethereearfief 
on21.5.1989tromChMctgarhandretumedto 
a.. dgafhonSA 1989.Alt1eeec:iIa.m5ta 
leadtothe i1eIIiIabIe'''lC8lhatthecars had 
been taken to Madras fof Ilia pnvate use and 
more partICUiarty tor the mamege 0{ his son.· 



589 MotionforPtesentingan VAISAKHA21 , 1915 (SAKA)AtticJe 1240ltheConstitl.Jtion!g) , 
Actiess to the President under 

I hope the Law Minister does not say that aI 
Ministers do that. 

SHRIH.R.BHAAOWAJ:Miriisterdoattend 
marriagesI- noUheir own , but of others in staff 
cera! 

SHRI GEROGE FERNANDES: TheJXlint 
that was made yesterday by the Counsel for 
Justice Ramaswami was that this poult has 
been8f9J8dlOnwwyplac:edoutsidethishouse, 
partiCulartyin representations made 10 vanous 
penson 1\ high SIAhonty, whose names I am not 
expected to mention here; all thIS is not 
~inthecourse~htsresponsi:lidies 

of the Judge, in other wordS wflen he was 
occupying1he Bench; these are all incIdental 
maners. adminisb'ative matters and so 011 and 
so forth. and IhereIore Ctthere IS no reason for 
taking such a grave notice of these matters 
Y esterdaythe Counsel also went on to say that 
If\ anyOChercoooCry and he referred agatn and 
again to America on such matters it would naw 
merelydealf it 1Mih contempt 

lrefer'toP8fII81 in Page 49 of Vol II. 

.,., the case of Judge Stewan F. La 
Moae. Jr., shor1Iy afteI USOO'W"Ig the 
8anc:h. .. .u:tge1808ivedan_1raveI 
aeditCMtwhich he uaedto t'lCur M 
fhCpandilUre of approllimatelv 2,O(!(! 
doIIIIra. ... 

1nAmera2.000dollalslSP.JSl1M As 2.000 
In india. I hope IhiI wit not be disputed . 

"1n personal charges for vanous. 
to cifterent places. In that way, the 
Judge used for his own pel"8Ol'lla 
purpoee the credrt card meant for 
ofticiItpurposes. The charge was that 

the Judge knew or must be presumed 
to have known that the charges on twa 
arrtravel card would not be deducted 
from his salary. The explanation of the 
Judge was that he thought that the 
charges wQUld be deducted from his 
salary. He made restitutioD when he 
was discovered. and reimbursemenl 
wasdemanded..AtIleheamg,~ 

CirWtJudgestesliliedandwareteadlt 
totes&ty1hallhe.bigehadareplalioo 
for truthfulness and honesty. The 
Judicial AdministJ ation Commission 
who 8flGUIfed lI'Ito the matter did nee 
accept the explanation at the Judge 
and found thai there was dear and 
convtnang proof lhatthe.Jud!leknaw 
Of must be presumed to have known 
tnat the charges on tus air tra ..... card 
WI'JIAd not be de<U::Ied fr:lm hrssalllry 
The Commission rec:ommeIlded the 
fttlTlOVal of the Judge from office. b 
conduct IJI'1bec:onw1g of a member 01 
the tudlciary. -

Here we erdacussingnal lUSt money. tl8tIt 
wearedlscusslngml8US8of~1In1 naljusl 
Ihalturnalteasln:eofanauawtlChPamadit 
this Committee to finally say I won't repeat ail 
Ihalbecause mycoleaglll!ShnJaswanl SinI7' 
has It tn Paragrapt; 242 <JtVolll, .hICfU&_~ 
oondusIon !hat 

SHRI MRUTYUHJA'1A 1414. (A1<.. 
... ~. 

MR. SPEAKER: ThatlSnotgangon mcom 
Shn Fernandes is quite reIe<otanl. 

StiRI MRUTYUNJA YA NAY AK I have 
one quasbon; you may repty 
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SHRI GEORGE FERNANDES: I am not SHRI GEORGE FERNANDES: I am 
yielding to him. The conclusion is: 

"J~ Ramaswami'sconduc:t, that 
is, his several acts of commission 
and omission. reflected in ourfindings 
oncnargesNo.1,2.3, 7,9, 11,12and 
14 taken together, and in ourfindings 
onchargesNo.1,2,and3severally, 
discloses wilful and gross misuse of 
office, purposeful and persistent 
negligence in the discharge of duties, 
intenIionaI and habitual extravagance 
althe cost of the public exchequer, 
moral turpitude by using public funds 
for private purposes in diverse ways 
and reckless disregard of statutory 
rules and cIishonourtothe institution of 
judiciary and underminesthefaith and r ' 
confidence which the public ~ 
in the administration of justice... • 

" ... The acts are of such a nature-that 
his continuance in Office wiU.pe • p(ejudicial to the administration of 
justice a!ld to the public interest. The 
actsthereforeconstiMemisbehaviour 
within the meaning of Article 124(4) of 
the Constitution of India," 

Sir,lwillnottakeanymoretime; I have only 
onemoresentencetosaY,onelastpoint,lwouid 
say. There is so much to say; but I can appreciate, 
Sir, if .. 

MR. SPEAKER: lwouldhavegvenyouthe 
entire time, if there is no other Member. 

SHRiGEORGEFERNANDES: I apologise, 
I am sorry, Sir. 

MR. SPEAKER: You have made all 
relevantpoints. You have nothing irrelevant. But 
the only constraint is that there are others who 
wanttospeak. 

concluding with just one reference, Sir. These 
are the proceedings of this House of 1991, July. 
This is a matter which did not concem Judges, 
but~didconcemaMemberofthisveryHouse, 

Mr. Mudgal. The Prime Minister and the Leader 
oftheHouse,PanditJawaharialNehrumoveda 
motion on June 6, 1951 on the issue of Mr. 
Mudgal. I will not go into the whole affair of Mr. 
Mudgal. But, while moving that Resolution, 
Panditji said and I quote: 

"The dignity of the House and the 
proper behaviour of every hon. 
Me-mber is dearto the House and I felt 
that any action taken by a Member 
which might not be inconsonancewith 
proprietyandgoodbehaviourandwhat 
is expected of him should be inquired 
into; that would be fair both to the 
House and to the Member 
concerned." 

A Committee was appointed to find out in 
what circumstances he accepted Rs.2,OOOfrom 
the Bullion Mecrehants of Bombay to lobby for 
themasaMerTbercAPru1iament. TheCommitlee 
held him guilty and the last sentence, the 
concluding sentence of the committee's report 
is:\ 

"The finding of the Committee is that 
Shri MudgaI'sconduc:t is derogatory 
to the dignity of the House and in 
consistent with the standards which 
Parliament is entitled to expect from 
its Members". 

Sir, all that I want to say is that this is the 
conclusion which the Committee of two sitting 
Judges and one former Judge have also come 
to. ltis the dignity of the Court, olthe judiciary, 
of the istitutions. the faith of the people in those 
institutions. In a similar case , it was Panditjiwho 
movedtheResolution; heappointedaCOfTlmi\tee. 
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Fortunately, the House did not have to expel the 
Member because the Member resigned. But, 
when the House passed the Resolution, the 
House said that the Memberwould have been 
expelled. if he had not resigned. In otherwords. 
the House stood up to uphold iIs own dignity and 
the standards which is expected from its 
Members. 

I do hope. today. the House will once again 
assert the dignity ofthe institution without our 
democracy will fail. 

SHRI R. PRABHU (Nilgri): Mr. Speaker. 
Sir. today we are discussing a historic motion. 
An impeachment motion has been f'1'lOII'9dby an 
hon. Member against an hon. Justice of the 
Supreme Court who has had a distinguished 
judicial career for more than 20 years. 

Yesterday. before the motion was mOved. 
I raised a point of order. Sir. I also did not 
articulate my point of order very much and 'was 
happy that you did not allow my point of order. 
because if you had allowed my point of order, 
then. this disc:ussion would not have taken place. 
Then. the facts against the Judge. the facts in 
favour of theJudgewould not have come to the 
noticeofthishon. House. 

Sir. I would like to just take you to the 
sequence of events from the dateonwhqlShri 
Dandavate gave this impeachementmotion till 
we took it. that is yesterday. very quickly. A 
notice by Mr. Mactlu Dandavateald 100oChel's 
was{jvenon27thFebruary. 1991 tothespeaker 
under article 124(4). section (iii). TheLokSabha 
was dissolved on 12th March. 1991. 

I have the greatest respect for the former 
Speaker. I am only making this point because 
Mr. George Fernandes. myhon.CoIIeague. has 
made points about the Justice'not respecting 
this House or not respecting the Chair. That is 
why I have to make this point. 'remembervery 
graphica'lythat nearabout six p,m, may be two 

or three minutes before six the Speaker was 
mumbling something. And we were ruming into 
the well of the House and asking what he was 
saying. Before we could understand what he 
said. he vanished into his chamber. This wason 
12th March. 1991. Later 0'). we came to know 
fromthenews thatthe impeachment motion had 
been admitted. 

You have been hon. speaker of this House. 
You have been hon. Speaker in Maharashtra. 
You havbeen in Parliament for so many years. 
When we move any motion. be it a call-attention 
motion or any shoI1-notice questJonor anything. 
what does the Speaker normcIty do? I havetog> 
into this because he wassaying all this. Speaker 
refers it to somebody may be the Ministry or 
somebody. asks for some facts. tries to 
l.flderstancI. 

MR SPEAKER: Please, please. There 
are certain things which we can avoid. It is not 
necessary to make those points. 

SHRI R. PRABHU. My point is only this that 
prima facie the Speaker had to be satisfied that 
there was a case. 

MR. SPEAKER: Okay. you can make that 
point. But you do not have to go into all those 
details. 

SHRI R. PRABHU: All right. I am sorry. 
Because hemadethispoint.1 am having to reply 
to this point. 

MR. SPEAKER: You can say that the 
prima facie case has to be established. 

SHRI R. PRABHU: Yes, Sir. Prima facie 
case has to be established. 

MR. SPEAKER: We are the House at the 
apex. If we do not follow the rules. if we do not 
IoIowthelawswhich we make. thesamecrilicism 
can be levelled again us also. 
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SHRI R. PRABHU: 'remerroerENeninlhls 
sessIon, I gave a call-attention motion about 
three weeks back. It has stiD not been admitted. 
It might never be admittsd. This happeMe'lo'et)' 
se5SIOl'l 

But it IS such a very important motion. We 
are trying to if1lleach a Supreme Court Judge. 
The Speaker admits it without according to us 
calling for any facts in this caM. 

SHRI RAMNAlK(~~,).lha\ltl' 
a point of order. ThisissuEtW'as~ 
You have ~ a ruling thai all foonalitieshave 
beencompletedpropet1y. So, itW?Uldamount Ir. 
repebtioo oflhe~. 

DR. KARllKESWARPAT~~e) 
Any aIegabon againstti'le ~e1' shooIdOO! 
beaccepte-J 

SHRI R. PAABHU: I am not makmg an) 
aIegation. Mr. George Fernandes said thallhe 
Speaker was noI respected by the Judge. That 
IS the reason {InterruptIOnS) 

DR. KARTlKESWAA PArRA NoMerrbet 
should be allowed to bring In any anegatlOn 
aganst Speaker. (Interruptions) Thisshouldnol 
be~ 

MR. SPEAKER: Mr. Prabhu, one of the 
most important things in this case is that the 
notice was admitted Then, it was sent to th& 
Judges. And Judges have come to cer1ain 
conclusions which are not cilferent from !he 
Speaker's admission aiso. That fact has to be 
borne in mi1d. Please leave that. You come to 
tie subsIance. 

SHRI R. PRABHU: I am nottrying1o repeal 
or go lI1to the charges. I amnotgomgintolhe 
charges. Because I am not a lawyer myself, I 
wouIdnolbeabietodoju&licetol. (~ 

The Speaker appointed a Committee on 
15th March, 1991. He appointed a Committee 
and did 1'IOt constitute a Convnittee.1 am leaving 
it there. The Committee did not function ~er it 
was appointed Why? Because the Lok scibha 
was dissolved. Then whathappened? The Tenth 
LdtSabhawas~ Itwasconstiluted. Then, 
the Attorney-General of India gave on opinion 
that the motion had lapsed. The motion was not 
aive. Then, whathaRlened'?TheStb-Cormittee 
on judtcial accountabirlty something that had 
noth&ng to do With this Parfiament fl$ed a writ 
pelrtlOO III the Supreme Court and told the 
~ Court,look.lhemolionlhatwaslTlOlled 
by 108 YPs was still pencing tn the Lok Sabha. 

So, the Supreme Court in its wisdeom gave 
a4: 1 jUdgement and1he motion was keptpendWlg. 
I may not challenging that. But Sir, aoout 
Supreme Court and Parliament, as you know. 
IOOre has been a lot ofcontrcM!rsy. The Sl.preme 
Court has told that themolionbekepttopending. 

Now, this mohon has never been put to the 
House before. It was aomiIted by the Speaker. 
bul the firstltme it came to the House was only 
yesterdav. As you righlly observed yesterday, 
Ilefearenorulesdprocecbefof~ 

motions. So. we have to make our own rules. 
5mGeorg$FemandesmellliolledsomeSection 
oItha Judges Inquiry Ad. and said tKat that was 
the rule, and that the Speaker's decision was 
final. I have noIhingtosay IilbcUIhal But we are 
a P8lfiament0lSOOMdoddMembefsandwhen 
such an important motion is being admitted, 
alter all, should not the Judges Inquiry Act be 
read with the rules 01 the House? I am not cast 
any asperions on anybody. But forexample, if 
)'OLIll8\Ieto remove ()epIAySpeaMrorSpeaker, 
'-Ilder Rule 200, whalisnonnallydone? It is put 
to !he House. Wtty is 1heJudge51nq1My Ad not 
read with the rutesolthe House andwhyiait not 
brought to the House for admission? I am not 
saying it is right or wrong. But, 'orlhe first time. 
it was brOlJltlt to the House only yesterday and 
this House could say something on it, only 
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yesterday. nthen,lheHousewasnotaware 01 
it 

MR. SPEAKER: Mr. Prabhu, I am sorry 
thai I am interrupIing you. TheschernelXlder1he 
law is that after a notiCe is given 10 the Speaker 
by more than one hundred Members, it is not 
brou!tJtbefore1heHouse. Wtry?Because,1JlIess 
there is some substance in lhecharges and thai 
Stbstanoehas tobeproyedbytheJudgessitting 
In the Committee. it is nol brought before the 
House and lhe Members are not given any 
opportunity to discuss it. When the notice was 
gtvento the Speaker, the Speakeffeferred it 10 
the Commnee. TheCormlilteewent lOto it and 
afterlhe CommitIeecame to lheconclusion that 
IherewassaneSlbslanc:e, twasbn:lu!;tltbefore 
the House. "the Con mittee were to come to the 
conctuSIOO that there has been no substance. it 
would not have beenbrouglt before the House. 

SHRI R. PRABHU: I accept that. The point 
here IS thai the Altomey General gave anopinon 
that It had lapsed Not:xOfin ParfJamentobfected 
to It The Speaker did not give any decision. 
Then. seem Sub-Commidee on JudICial 
Accountability goes to the Supreme Court and 
says that they are not happy with the Members 
of Parliament and asks the Court to give a 
deciSion to the effect that the motion be kept 
pending. That is a" that I am sayIng. I am not 
saying whether you have the nght or you do not 
have the nghI 

MR. SPEAKER: It is notfhe inc:IvOJaI. It IS 

the Speaker. 

SHRI R. PRABHU: lamnotsayinganyltling 
abolrt it What I am tty1ng to say is only this 
Yesleday, I made a point that out of the 108 
Members who signed, 58 Members are nol 
elected 10 thts House. Now, thts motion was 
brought before the House for the fitsl time only 
yesterday. According to lheJudges 1nqt.Wy act. 
Section (6), thewordngisVf!llydear. Subsection 
1 (a) 01 Section (3) of the Judges Inquiry Adsaya 

that there have to be 100 signatures from 100 
Members to support the resolution. I am not 
Quoting the rule because everybody knows it. 
You haveover-ruledmypoint 01 order. It does not • 
matter. But thepoint here is thatwe have opened 
a Pandora's Box by saying that this motion can 
be kept pending. Does this not mean that aI the 
motions that have been keptpencinginlhe NinIh 
Lok Sabha can be brought here again? 

ONE HON. MEMBER: No, no. 

SHRI R. PRABHU: I had moved privilege 
motions in the Ninth Lok Sabha and in the E'!t:1h 
Lok Sabha. I can agitate it now here sayingthat 
I can bring those motions here. Whenthismotion 
can be kept pending, why not other motions? 

MR. SPEAKER: The reason IS, tor tilts 
motion, the Judges InqUiry Act and the rules 
made there under apply. And 10 your privilege 
motion, wles of this House apply. That is the 
difference . 

SHRI R. PAABHU: Anyway Sir, my other 
contenllon here IS that we have not satisfied 
124(4) Seclton 3(1) (a), which says that 100 
Members of the House have to be a party to this 
motion. Yesterday also, I mentioned that you 
have affected my rights and privileges as a 
Memberofthis House, VIZ. the T enh LokSabha. 
by allowing the MernbefsollheNinlh LokSabhe 
to be a party to this Resolution today. 

I have made my point. It is up to you now. 

I go further. This :"ok Sabha is two year's 
old. According to on there is a lacuna, may be 
right or wrong, to the effect that Oppostion haS 
thesame~asthatolthetUllgpatty. They 
could have very well brought another 
Impeachment MOlton. Why did not theybmg 
anoChefl~Motion?Thatisbecause 

nothing had happened. Only a CommiIt8ewas 
appointedtuoolilthe~Cot.w1'sdec:ision 

came, that Committee did not start IItr'f WOJtL 
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Shn Jaswant Singh and Shri George Fernandes 

have vexed eloquence about this being a 

Committee of three Judges. I have the greatest 

respect for those three Judges, and whatever 

theysaid we should not question. Of course, one 

of the Members, Shri Pal has answered that 

point by quoting the Supreme Court's decision 

in the case of Sarojini Ramaswami Vs Union of 

India. The Supreme Court said that we as 

Membersof Parliament have toapply our judicial 

mind and each of us is a judge in this particular 

case of impeachment. Some of the persons on 

the other side are not willing to accept it. When 

we accept the Supreme Court’s contention that 

motion can be kept pending, why should we not 

accept this contention of the Supreme Court?

Even the Indian Express and Shri 

Jethmahni, against whom I have moved a 

Privilege Motion yesterday, have said that we 

are a judicial body and we should apply our mind. 

So they conform to the Supreme Court’s 

decision.

The Committee basically found no case of 

misappropriation; no case where the furniture is 

missingornocase of pilferage. I came from my 

Constituency on Sunday I was waiting in 

Bengalore Airport for 6 hours to catch the flight 

to Delhi. There I had the privilege of meeting one 

of the retired Supreme Court Judges, who is 

respected very much in this country. I was 

reading this book just to understand what was 

happening. He started talking to me. I am not 

saying anything that should not go on lecord.

MR. SPEAKER: You nave not taken the 

name, so I am not slopping you. The moment you 

give the name, I will stop you.

SHRI R. PRABHU: Sir, what he said is very 

important. He said that this Judge should be 
impeached because he is guilty of peerage. 

outtv o< ramoviog furniture and replacing the 
■* Expungedaa ordered by the Chair.

carpets. I told him that I am going through this
book, reading charge by charge but there is no 

charge like that. He said that I have mistaken 

Peopte have told him so. t told him that I will send 

him a copy of this. He promised to tell me that 

if he wi find that there ts no charge substantiated 

and that this Impeachment Motion does not 

stand then he will agree with me that it should be 

voted out.

A lot has been said that we must uphold the 

dignity of judiciary; Justice Ramaswami should 

have resigned and he should not have out the 

Indian Parliamenttothissort of trouble Much 

lias been said by Shn Somnath Chatterjee that 

as soon as the Committee was appointed Justice 

Ramaswami did not appear before the 

Committee. He wrote charge against them saying 

that the Judge is junior to him and he should not 

hear his case All this was said yesterday. I am 

not going into what Justice Ramaswami has 

said or what the Committee judges have said 

and whether these judges were living in bigger 

houses and were spending more money than 

Justice Ramaswami. What I would like to say 

Sir, is Justice Ramaswami is a Supreme Court 

Judge and these judges are also of equal rank 

I am not a lawyer but my advocate friends have 

told me suppose I go to court and I have some

problem with the Judge, lean make an application

to transfer my case to another court.

Now, here, they saythat Justce Ramaswami 

should have resigned. Why didn't these Judges 

say, that Justice had said this sort of thing 

against us, we do not hearthis case, you appoint 

another Committee? Why should they say that 

these allegations are trivial? They judge 

themselves. The first part of the Report says that 

the allegations are frivolous; we are living in the 

hpuses butft by the State Government and we 

have not spentthe money, the State Government 

had spent the money. "That is there m the 

Report. I can quote, if you want.

MR, SPEAKER: This is exactly whatjwgs
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trying to avoid from the record when Shri George 
Fernandes was speaking. 

SHRI R. PRABHU I withdraw it. 

MR. SPEAKER: That will go off the record. 

SHRI R. PRABHU: But. Sir. thepolntthat 
"the houses were bUilt" will be on record 
"Drinking" will go off the record. The word 
"houses" will be on record: that the houses of the 
Judges were bUilt by the State Government. I 
think. there IS nothing wrong In It. 

MR. SPEAKER. Now. let us understand 
that we are not ludglng the ludges who were 
sitting there as Judges. We are ludglng the 
JlJdges who are before us. 

SHRI R. PRABHU Mr. Somnathll made 
thiS rOlnt. He said. he made allegations against 
these Judges 

MR. SPEAKER That IsalL Nothing more 
than that 

SHRI R PRABHU So.IW3Spooh-poohlng 
the allc9allons against them 

MR. SPEAKER. Wyouagree.pleasedon·t 
dothat. 

SHRI R. PRABHU 13m not gOing to say 
that. I am not commcntlng. They pooh-poohed 
tt)C allegations which are of similar nature against 
JUStlCC RamaswamL But against Justice 
RamaswamL they held It as misbehavIour. I am 
not gOing Into the facts 

MR. SPEAKER. I willgothroughtherecord 
and I Will allow only that can go on record 

SHRI R. PRABHU It IS your pnvllege. Sir, 

we should understand this. Under what 
circumstances. Justice Ramaswami was made 
the Chief Justice of Punjab and Haryana High 
Court? He is the semormost Judge in Tamil 
Nadu. He had been a Judge in Tamil Nadu for 
more than 17 years. He had a distingUished 
career there, No other Judge. Sir. at that time. 
was willing to go as Chief Justice of Punjab and 
Haryana High Court. Why at that lime. after 
Justice Ramaswami.left and was elevated to 
the Supreme Court. another Judge was posted 
from Karnataka as the Chief Juslice of Punlab 
and Haryana High Court andhe resigned within 
two months? ( InterruptIOns) I do not have to bring 
evidence on that. This is a fact. 

SIr. I asked some of my Advocate friends. 
what IS all thiS. Why do Advoca.tes fight among 
themselves? Why do Judges fight among 
themselves? What IS all this? Then. they said. 
that all these things came about because certain 
svstems were brought into the Pun lab and 
Haryana High Court. Now. Mr. George Fernandes 
very eloquently said about maces. about solid 
Silver maces and about hollow Silver maces. 
Silver plating and allthat.1 do not understand the 
procedures of court very well. But what I 

understand. I am repealing Sir. mavbe I am 
wrong. you can correct me Slr!s that. be!ore he 
went there. that case was not p •. ,!. 'I according 
to any pattern. before any Judge 

MR. SPEAKER: It IS notgOlP90n 'tY, ' 

It IS not part of the record. ThiS IS based 011 

hearsay. ThiS IS not the kmd of matter which call 
go on record. Please avoid It.lfit IS necessal\. 
It ~uld have been pulln the Committee then. 
they would have deCided It It IS not there 

SHRI R. PRABHU Which Committee') 

MR SPEA-KER .lhe JuclQes CommIttee 
That aspect vou don 'f have It 
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SHRI R. PRABHU: That is what I am trying 
to say. All right, I will not go into that aspect. 

About silver maces, he said, he brought 
silvermaces.So,thatiswrong.Hetriedtomake 
this Court like a chartered H91 Courts of Madras 
or Calcutta or Bombay, by introducing aU the 

proceedures, systematising the whole 
thing. This is like having a good doctor and 
finally, you allow him or you ask him, cajole him, 
console him and send him to a rural area by 
saying, you go andworil there fortwo years and 
improve the sytems there. As soon as he goes 
there. aN these small rural doctors start making 
allegations against this doctor. This a similar 
situatton. There is nothing. (Interruptions) 

MR. SPEAKER: Please a voidthesethlngs. 

SHRI R. PRABHU: I am not saying Punjab 
. is a rural area. Punjab is the most forward area. 

SHRI R. PRABHU: I am not saying that 
Pt..rljab is a rural area; it is the most forward area 

SHRICHANDRASHEKHAR(BaIIia):The 
trnpres5lOf1lt will create in Punjab and Haryana 
as if there was no other Chief Jusbceexcept Mr. 
Ramaswaml. 

SHRI R. PRABHU: ThenlhereisnootAsldef 
Chief JustICe In Punjab. 

MR SPEAKER: That is why I am not 
allOWing It 10 goon record. 

SHRI R. PRABHU: When everybody has 
not taken up this povlt. why should I? I meant no 
disrespect 10 anybody. 

MR. SPEAKER: I know. But this is a 

SHRI R. PRABHU: I am not a lawyer. I do 
not know the legal matter. So,I am notable to put 
It property. 

These are difficult times, You know how 
people are living in rural areas, how people are 
living in the whole country. there is scarcity of 
water, there is a scarcity of food. People do not 
know what they are going do tomorrow. All they 
have is a faith in God; and nextcornes their faith 
in the judiciary. When people have this sort of a 
faith in the judiciary. we should not shaken this 
failh in the judiciary bybringingfrivolous charges 
like carpets were rolled up and were lying at hIS 
residence. Furniture was pushed here and there 
and that also was there at his residence. Silver 
macesshould not have been bought. So, that IS 
a misbehaviour. AU thIS is so trivial that does not 
cal for an trnpeaChment motion agatnSt a JUdge. 
There is no charge of a JudICial misconduct. 
Eventl'lc:llql the Committee has gone 11110 it and 
!jven all sorts of fJOCllngs. they have not S8ldthat 
there IS any judICial mISConduct; they have not 
said that justICe was sold; they have only said 
that there havebeen some aci'nlnistrative losses: 
therefore. It IS a misconduct. 

So. I request the hon. House to go through 
all the evidence and apply their mind, look at 
their conscience and defeat thiS Motton of 
IfTl)eaChmenI. 

MR. SPEAKER: Shn Sobhanadreeswara 
RaoVadde. 

( InterruptJons) 

Shri Bhogendra Jha, you have not grvenrne 
yournarne. as usaul. you are asking me fortlfTle. 
I will give you. 

[ T ranslatJonl 

SHRILAKSHMINARAINMANITRIPATHI 
(Kaiserganj): Sir, I also want two minutes to 
speak, I have given a notice. 
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MR. SPEAKER: I am ready to sit here 
~then9lt. you may speak as long as 
you want but don't regret afterwards that it has 
beCome V8fY1engIhy. 

SHRIlAKStMNARAlNMANlTRlPATHI: 
Sir. I wouIdnotspeakformorelhantworninuaes. 
Therefore. please give me an opportunity to 
expt86S my views. 

17.54tn. 

(SHRI SHARAD DIGHE in theChaitf 

[English) 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Mr. Chairman. for the 
first time in the history of Parliament of our 
country. we are expected to discharge a noble 
task. The very fact that. this Motion seeking 
removaIcionecithesiblg~<nle&peme 

Court of India. has been moved. it shows our 
deepcommitmeliltodemocracy and the rule of 
law. The basic question before US is wtleIherwe 
should clearly prove that nobodyisabollelaw in 
ttowsoeverhigh position he may be placed. 

Yestefday. we had heard Shri Somnath 
Chalt8f)ee. our learned friend. theTn0Y8 of this 
Motion and subsequently Mr. Kapil &bal. the 
abte lawyer 'or Justice Ramaswami. 

Mr. Chairman Sir. we have also gone 
Ihroughlhe 1ieeraIure. lhedocuments that have 
been~tousb'f1heLokSabhaSecn!ltariat. 

WefellMr. $i)aI. thelawyer. ofCOUl1l8. has done 
hisjobinalTl8lK:cllouslTl8f1rlert)p8adonbehal 
ofJusticeRarnaswMli. Weare wel8W8I8in our 
judicial process. Even now a person who has 
actuaIyoonwnilted a murder. his tawyerwill try 
to defend to the best of his ability to find out 
certain smalloophoIe8 and deficiet lCiesin the 
proeeallionc::halgea. ThatiswhldMr. Sbllhas 
doen yesterday. lhewholeexen:i&e. 

But I really wonder, why Mr. Sibal has not 
thou!1titproperto appearbeforelheCommittee 
wtichwaserwstedthis I9SpOIlStiitytoinquire 
inIothecharges that have been forwarded to the 
Committee by the hon. Speaker of loft Sabha. 

Anyway. I feel very sorry for the simple 
reason that Justice Ramaswami. the sitting 
Judge of the highest judicial institution of this 
COU'1try. who himself is theproeedor, who himseI 
is the person who is supposed 10 protect the law 
and interpret the law. flatty refused to appear in 
person or deploy a counsel on his behalf to 
answer the charges that have been placed on 
him. 

JustnowShri R. Prabhu. rrrylriend has said 
one or two things which I say. may be not 
knowing the full details that is why he has said 
so. In fact yesterday. Shri Sibal also saId the 
same. 8efore the hon. Speakerhasactniltedthe 
motion and made an announcement on the floor 
of this House regardIng the admission and 
constitution of the Committee. he was in his 
possession the vital documents that were there 
to show prima-facie. Justice Ramaswami has 
transgressed his limitstand that is why he has 
come to that decision. 

Subsequently there was some delay 
between the constitution 01 the Committee and 
actual proceedings initiation. That was because 
ofsomeC2leSlhatwerefiledb6tore1he~ 

Court. The court on 29.10.1991 has given a 
decision in regard to those cases before that 

'A common iudgement was 
pronoulC8dbythe~Bencn 

of the Supreme Court on 20.10. 1991. 
The Supreme Court. by majority 01 4: 1 
held inter-alia that the motion for 
P'eselltil tgtheadcressforthe removal 
of Judge did not lapse with the 
dissolution of Ninth Lok Sabha and 
that the action of the Speaker in 
IdniIting the motion andconstiMing 
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the Committee was within his 
competence. The court also upheld 
the vires of the Judges Inquiry Act 
1968." 

It is after the judgement of the Supreme 
Court, the Committee has started functioning 
and the Committee. with all due respects to the 
sitting Judge of the Supreme Court, Justice 
Ramaswami, has given ample opportunity to 
Justice Ramaswami to prove that the allegations 
orthe charges made were false. But he did not 
utilise the opportunity and almost at every point 
of time, himself, through his letters and his 
lawyers, was always making it very clear that he 
would not submit to the Jurisdiction of the 
Committee. 

1 S.OO hrs. 

This is a most objectionable matter. Really 
that shows the disrespect of the silting Supreme 
Court Judge to the law of the country. In fact. I will 
not again repeat what my friends have said 
regarding the constitutional proviSion of sub-
section 4 of Article 124 of the Constitution whICh 
has 9IVerl the scope to see that the Judges who 
fTlISbehaveareremoved. Knowing pretty well all 
those provisions he has flatlyrefused. So, this is 
most unfortunate. 

The lengthy arguments of Shri Sibal for 
almost six hours yesterday, have not convinced 
us. One point is clearly established that JustICe 
Ramaswami has transgressed hiS limits and it 
was not the job of the Committee to come to a 
conclusion that Justice Ramaswami had 
misppropnatedfundsorwhetherhehasfaulted 
by giving his judgements for someother 
consideration. It was notthetask of the Committee 
to look into that aspect. The Committee was 
particularly charged with certain allegations by 
1 08 Members of this august House and it was the 

duty of the Committee to examine those issues 
only. 

Whentheyhaexaminedthem,tenofthe14 
charges were established. The degree of 
difference may be different. For example, in the 
first charge though the initial allegation was that 
he had spent RS.50lakh, it was proved beyond 
any doubt. that he had spent Rs.6Iakh.1t is 13 
times more than the limit, which is Rs.38,OOO 
which he was expected to spend. 

I will not narrate what my friends stated at 
length. I onlywlshto mention one thing which he 
has not mentioned. It IS really very strange forthe 
Han 'ble JustICe to have spent publicfundsforthe 
purchase of 12 sUitcases and briefcases in a 
matter of SIX months from April 1989 to October 
1989. If he had purchased from his own pocket 
nobody will care. But spending public funds like 
that In a matter of six months to buy 12 suitcases 
spending several thousands of rupees is reaDy 
ndiculous and we cannot appreciate the action 
of the Hon 'ble justice. 

So, we have come to the opinion that apart 
fromtheoffenceshehascommittedbyspendirlg 
unauthonsedly the public funds details of which 
are also given in the report, his offence is 
compounded by hiS refusal to appear before the 
Committee and explain his VIewpoint. If he reaIy 
wasofthestrongopinionthathehadnotool.,illOO 
any mistake he should have appeared belore the 
Committee or his counsel should have 
established It before the Committee. 

So, we feelthat a person ofthe stature of a 
sitting Judge of the Supreme Court does not 
deserve to continue In that high post, in the 
background that is given and in view of the report 
thathasbeenpresentedbeforelhisaugustHouse. 

So. we are supporting the Motion for the 
removal of Justice Ramaswami. Especially, I 
do not say that either the executive or the 
parliamentarians or the number of legislators. 
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are all perted or that we are not committing any 
mistakesorlhat we are not going against the law, 
or any such thing. But, if something goes wrong 
In the judiciary, that will be the worst day forthe 
entire nation. So, in the present Circumstances 
we have to see thatthe dWindling standards In 
that sector are to be restored. 

Especially the removal of Justice 
Ramaswami will go to some extent 10 that 
direction. So, with that end In View, we su'pport 
the Motion for removal of Justice Ramaswaml 
movedbyShriSomnathChatterjee. 

Sir, I thank you for gtvlng me this opportunity. 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): Mr. Chanman, Sir, before I 
begin my speech, may I seek a clarification from 
you? Ear1ierwhen Mr. Speaker was Sitting In the 
Chair, there was a <iscusSlon about tte amount 
01 time that would be reqUired by different 
speakers. When Mr. George Fernandes 
suggested that he needed about an hour. I had 
suggested, I needed about 25 minutes. Mr. 
George Fernandes was eventually given the 
laliludeofexceedil lQaccordtng to my calculatlOO , 
the time given to him by 63 minutes: May I have 
an assurance from you, Sir. thatif I were to cross 
the limit of 25 minutes, some element of latitude 
would be shown to me also? 

MR. CHAIRMAN: Okay. 

SHRI MANI SHANKAR AIYAR: Thank 
."OU very much. 

Mr. Chainnan, Sir, I am deeply conscious 
of the solemnity of this occasion. It IS because 
I am so conscious of it that I have chosen to obey 
verystricttythe rules of this House, which state 
lhataMemberofthisHouseshouldspeakfrom 
the seat aIIoaedto him. Also, I will attempttocurb 
my natural exuberance. I will attempt to use 
WOt'ds of restraint that do not come naturally to 
me and I only hope that if my vocabulary is not 

of the kind that I usually resort to. It will not be 
taken to mean that the lire 10 my breast IS not 
burning. 

Mr. Chariman, SIr, thereesonwhyunlike 
Mr. George Fernandes who says, "thIS IS nota 
momentous event 10 the history 01 this 
Parliament, merely an ordinary regular 
everybody event" that I regard it as momentous 
IS that never before has the proceedtngs reoched 
the points agamst a Judge where a motion of 
Impeachment has actually been moved In ttllS 
House and IS under consideration. 

Yesterdaydunngoneofthoselllte~ 

forwhlCh he IS so renownedthat he drew attenbon 
to it himself today. Mr. Gerorge Fernandes 
pOinted out to us that where precedent does not 
eXist, after what hiS Government. of which he 
was the MInIster lor Industry. did to the 
Constitution; and we are reqUired to go by the 
British precedent. And it IS lor that reason. rather 
than any great love for colonial legaCies like 
Silver maces, that I draw attent on to the British 
precedent on the questIOn of impeachment. 

SIr. In the Bnllsh Parliament it IS stated In 

Basu 's commentary on the Indtan Consbtution. 
5th Edition, Volume III. Page 85 that the present 
procedure for Impeachment dates back to the 
act 01 settlement of 1701. From 1701 tIlUodayis 
approximately 292 years. Close on three 
centuries have passed SInce the modem system 
of bnnglng about Impeac~ent of ludges was 
introduced in the Britistlf>arliament. In these 
three centuries, Sir. I am ,nfonned by Mr. Basu 
In the Fifth Edition of h,. commentary on the 
Indian Constitution. Volume Ill, Page 86. that 
only one motion of impeachment has been 
carried agaisnt a judge and that Judge was SIr 
Johner Barnngton. I am grateful to my hon. 
fnend, Mr. George Fernandes. for having drawn 
my attention and the attention of this House to 
the Importance of the British precedent where 
there IS no Indian precedent. 
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I think it is a measure of the gravity of the 
charges that is required to be brought to 
Parliament, thatthrougl the rumbustious 18th 
Century when any student of British political 
historywiHtelyouthattheclegreeof~ 

inthat societywasfar, fargreaterthaneYenwhat 
is alleged about ourselves and thatlhrotql the 
19th Century and the turbulence of the 20th 
Centl..lynal1histime, ithasortybeenOOlISidared 
once that charges brought against a British 
judge were sufficientty grievous to warrant 
~ Therefore,since I am not a lawyer 
and have never been n a court of 1aw,IIistened 
with the lJrnoStaDenliontothe&'llEmenlSnaie, 
the veryklnglWlddetaileds&atem8lllmadebytle 
IeamedCOU1S8ltorthedetecne, Shri KaplSbII 
yesterday. I was impressed by his forensic 
brilliance. I was pelt\apseYen OY8fWheImedby 
that forensic briIiance. But, I did also have the 
oppor1lnityoflistenngwilhequalcareandequal 
attention to what I might descrtle asthecousef 
for the offence, Shri Sormath Chatt8fjee. I 
listened to baCh of them. I havebeenirr1Jl e s sed 
with what I have heardfrombolhofthem.1 have 
attempted to obey Soo SomnaIh Chalterjee's 
injln:IionthatweshcUd"'*Uin.,opanmm 
in this regard and I have aJIowed my mind to 

. remain sufficiently open to have listened to 
absorbed what Shri Somnath Chalterjee, said 
as counsef forthe prosecution, as also what I 
heardfromMr. KaplSbII, nhiscepecilyas" 
counsel for the defence. I am not wiling to 
dismiss what, have heard from Shri Sbllfor a 
period of close on six hours n thiI Houle. 'am 
not wilting to say thai I wiI not take it into 
consideration merely becasue what he said is 
already contaiIled, accon:tiIlg to Shri George 
Fsn8JIdas,wti\hKloYers.d~ 

presenledtow. I do not believe ... Shri KIIpiI 
SOII's......,.,.8hWdbedai",""".being 
merely a reeding of what was between two 
COY8f'S. Heddnotreadwhalwasbelt,"ntwo 
<XMJIS.HK III cItit'_l4JQI, ___ tl. leen 
two covers. What we had from Shri George 

Fernandes, which took him him 63 minutes 
morethan he said he would need, was simply a 
teading between the two covers ofa YOk.methat 
has been with us. (Interruptions) Mr. Chairrr6n, 
Sir, if any Member of the Opposition wishes to 
make me yield. I am prepared to yield. But, I 
would request you that since they are not Shri 
Basu,there is no needforthem to give a running 
commentary on what I have to say. But, if they 
want to ask me a question. I will be more than 
happy to yield. (Intenuptions) 

Sir. the reason why having listened to 
both, the counsel for the prosecution and the 
leamed .::ounsel for the defence. I find myseH 
LIl8bIetoSl4Jl)Olt1hismotiontorthe~ 118111 

of a judge of our Supreme Court, is threefold. 

Firstly, I am not persuaded that what has 
~ustothispassthispassnwhichwefind 

oursetves today is motiv~ted exctusivety by 
conc:emtorjucicial rectitude. I findaninus, I find 
extraneous considerations and I find myself 
In!Ibtetonotweq.them nthesclaes<lfjuslic:e. 

Secondly, I do not believe. as a result of 
what I have heard that we have reached the 
proper stage where recourse to a motion of 
~inthisll8llionil8elisW8mlll88d. 

Thettirdis lwilhtoplacebetontlhe Houle my 
~pelochillOOlei"IIiaI • .nc:h 
~'tohlMt"""'n"P1_"'ioll1is 
Motion of Impeachment. I seek your 
incUgIInce .. (~Mr. Chairrna'1, Sir, I 
oIeNdlvwtat .. tM9.iolghltIWOtJdyieldto 
~who8llenlJlto~meandl~ 

thatthere8houktbe no runningCOl'tI1 .... y.I 
Shri Nitieh ~, whoM wiIIic:ilIN ere so 
~~Cnl' ..... 
he looks at them every time he"... them 
.... toget ........ a..llminu ••• JUlIOW'. new..,..... 1 am willlngto y6IIdto tn. 

SHRINITlSHKlJMAR: lamlocAli_you. 
t 

MR. CHAIRMAN: Do not ... .....,., 
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and answer session. Please go on ir your own 
way. 

SHRI MANI SHANKAR AIYAR: Yes, Sir. 
But I seek your protection to be prevented f{Olll 
being subJeCted to a runining commentary. 

I come first to what I described as myself 
not being persuaded that we have come to this 
present passe merely oul of concern and 
exclusively out of concern for Judicial rectitude. 
WeareherbecauseolacommrtteeollwoJudges 
and one Junst. The Junst happens to be a Judge. 
So. I shall call it losely a committee of three 
Judges. We have come 10 this passe because a 
committees 01 Judges has presented us with the 
report. ThiS committee. however. would not 
have come IOtO eXistence II there had not been 
a Moatlon of Impeachment presented to the 
Ninth Lok Sabha and there would have been no 
Mohon of Impeachment In the Ninth Lok sabha 
had there not been autecedents to that MOOon. It 
IS therefore. essential and necessary for us to 
look Inlo those antecedents. 

I am aware Ihat I am staling on extremely 
then ice here I am reqUired and I Intend to obey 
that IOJunctJO(l of my own conscJenCe not to say 
anythlngthatcouidbeconstruedofsaidtoJlT4)ly 
any form of cnllcism of the JUdges who have 
looked Into thIS Issue. I am also aware that I am 
reqUired to be extremely Circumspect about the 
deCISionS that were taken by the Chair even if 
they were taken by the Chair In the previous Lok 
Sabha. Neverthetess.lseekyourlnO.Jlgence. 
while being as careful as I can and being as 

, clrcumspectaslcan.lodrawattenbontosome 
of the entecedents to thiS Motion which have 
beenbrouglttotheknowiedgeollhisHouse, not . 
merely by the valumes that were presented 
before ustuby!he statement that we heM:ifrom 
the learned counsel for the defence yesterday. 

The first and foremost of these. which 
causes me some concern. IS that within a few 
days of the new Chief Justice of the Puntab and 

Haryana High Court taking over from Juslice 
Ramaswami, he ordered an intemal audit. over 
and above the external audit that had already 
taken place. As was pOinted out to us by the 
learned counsel. that internal audit was 
completed in what must be record time. If my 
memory for date is correct I am unable to verify 
this once again because we do not lJave. despite 
Shri A. Charles request. the text of Shn Kapil 
Sibal'sstatement here he told us that the Internal 
audit was ordered on the 24th of October. 1989 
and within a period of less than sixteen days. the 
intemal audit completed an examination Which. 
according to that internal audit, revealed close 
ot haH a crore rupees worth of various kinds of 
l11ISdemeanour and ?resented thIS report on the 
9th of November to the Chief Justice of the 
Punjab and Haryana Htgh Court. 

The sheer dispatch with whch thiS work 
was done. the way In whICh slbsequently now 
that we have the report 01 the Commrttee of three 
Judges we are aware 01 the numerous mIStakes 
made In that Internal aucit, makes me ask what 
else could be the sigliflCanceof the dates 24th 
October. 1989andthe9lhNovember. 1989. 

The fact IS that. Su. on the 17th Oc1ober, 
1989. a week before the Internal audit was 
ordered. the Eighth Lok Sabha was dissolved 
and we went 10 for an election and by the 9th 
November. 1989 it was widely predicted In the 
press. among OpposItion partieS as well as in 
sections 01 the Congress party that the defeat of 
!he Congress party in that election was likely and 
it did take place. 

Unfortunately I think it is extremely 
lW1Iortunate th'll1hti; shoukl have happened Mr. 
Justice Ramaswami did not haod over his 
residence on the day that he left the P,unjaband 
Haryana High Court. to be elevated to the 
~ColI1. HeIeftChandigamashlspiace 
01 residence on the 6th Octobef. 1989. but as the 
leamedcounsel for the defence emphasised to 
us he did not hand over hIS residence to his 
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sucessortill the 17th of February. 1990. During 
that period of close on four months in fact a little 
more than four months Mr. Justice Ramaswami 
was not in control of his residence And a very 
large number of the charges that have been laid 
against him. whether it is in the momorandum. 
the motion presented by the 108M.Ps. orasShri 
Ram Naiktellsus 115M.Ps.: let me stick to the 
figureof 1 08 sincethatseentobethe conventional 
wisdoem and then a number of the other 
statements that have been made in the report of 
the Committee of judges are based upon what 
was found in the residence of Justice 
Ramaswami as on the 17th of February. 1990 
when he had actually left the place on the 6th 
October. 1989. 

18.23hrs. 

[MR. SPEAKER in the Chair} 

Then we were confronted with the situation 
in which there is a report floating around. an 
internal audit which should have been kept in the 
normal course intemal tothe Punjab and Hryana 
HiglCourt.leakedtolhepresseilheraccidentally 
or more probably deliberately. 

SHRI BHOGENDRA JHA (Madhubani): 
Will you enlighten us as to what was the hurdle 
orobstru<:.1ioninhisnothandingoverthecharge 
immediately and what was the reason for delay 
offourmonths? 

SHRIINDAAJfTGUPTA(Micmpore):~ 
can he give this information? 

SHRI MANI SHANKAR AlYEA: I am 
afraidldonothavelheanswertothatquestKin. 
I am going on the basis of Ihe evidence that was 
~to us that fromtheSlh October. 1989t11he 
17thof February. 1990. Mr. JlEtice Ramaswami 
was not resldingin O18Idgarh. he was residing 
here in Delhi and he was aske(i to hand over 

charge of his residence at Chandigarh only on 
the 17th February. 1990anditisgarmentstonot 
that a very large number of charges that were 
made against him derive from the positioning of 
funitureandfumishingason the 17th of February 
. 1990. (Interruptions) Mr. Speaker. Sir. when 
you were not occupying the Chair, I had made on 
ofIerthat if anybody wishes to ask me a queslion. 
I was prepared to yield immediately. I asked that 
in exchange for that a running commentary by 
not conducted. Now I have yielded to Shri 
Bhogendra Jha the minute he rose and I am 
giving an honest reply that I do not know the 
reasonforwhichMr. Justice RarnaswamihanOOd 
over his house on the 17th Februrary, 1990since 
those reasons were not adduced before usduring 
the deposllion of Shn Kapil Sibal.But I am 
pointing out to the fact that there was thins big 
gap. And why IS it that thiS gap was gOing on? 
There was a change 01 Government. there was 
change in the political scene rio 01 this country 
of great importance. and in that atmosphere. an 
intemal Audit Report. which has subsequently 
been lound to be erroneous on a large number 01 
pornts of fact. was leaked to the press and a 
controversery was started against the interests 
of Mr. Justice Ramaswami. And when this 
controversy was started against Mr. Justice 
Ramaswaml. no less a person than the then 
Chief Justice of the Supreme Court of India, Mr. 
Justice Sabyasachi Mukherjee asked Mr. 
Justice Ramaswami to proceed on leave until 
such time as the controversy died down. And In 
response to and in rebuttal of numerous charges 
that have been made in this House from the 
opposite side that Mr. Justice Ramaswami had 
norespectwhatsoeverforhisfollowJudges,1 
wish to emphasise that when the Chief Justice 
of the Supreme Court asked him to proceed on 
leave. Mr. Justice Ramaswami immediately 
complied. And having complied for a period 01 
several months. the Chief Justice and his 
colleagues there are three of them sitting in a 
Committee were Iookin9at the documents that 
hadbeenadduced, that had been prepared, that 
hadbeensubmitted. They were looking into this. 
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and to the best of my knowledge Mr. Jusftce 
Ramasw&mi while reserving his rightto defend 
himself, while insisting that he should be 
assumed to be innocent until proved guilty, did 
nothing to flout the dignity of the Court, and the 
dignity of the Chief Justice. Unfortunately, the 
Chief Justice of India died, •• 

However, subsequenttothatthere were two 
other Chief Justices .. (/nterrupllons 

MR. SPEAKER: That is not going no record. 

SHRIMANISHANKARAIYAR:Therewas 
a total of three Chief JustICes in succession. who 
were looking .. 

[ Translation] 

SHRI KAMLA MISHRA MADHUKAR ( 
Motlhan): Mr. Speaker. Sir. he has quoted. 
Please try to understand what he has said. You 
know what he means. 

[English] 

SHRI MANI SHANKAR AIYAR: Sir. my 
expression has not been understood by him 
clearly.and. if you. permitforgive me. might I just 
repeat It In Hindi. 

MR. SPEAKER: Please don't repeat it 
now. 

SHRI MANI SHANKAR AIYAR: No, Sir. 
Thank you. I ignore that question. 

Three Chief Justices and their colleagues 
were looking into the charges (Interruptions). I 
plead With youtthatif Mr. Nitish Kumarwants a 
boxintomorrow'spapers,lwiUsitclown,andhe 
can cut his joke. But thiS way of constantly 
conductingarunningoommentaryldon'tapproye 
d . 

[T rans/ation) 

SHRI SHAAAD YADAV (Madhepura): Mr. 
Speaker, Sir. he is not saying anything which 
would hurt ·anybody. He often speakes in this 
~rtomanyhvn. Members. There is nothing 
tobe displeased. It is only to make the discussion 
lively. 

MR. SPE~ER: I would like to adVise 
everyhon. Memberto restrain .. 

SHRI SAHRAD YADAV: However, I would 
request him not to take it otherwise. 

[EngliSh] 

SHRI MANI SHANKAR AIYAR: Mr. 
Speaker. Sir, I was refernng to three Chief 
JustICe and thelrcotleagues being seized of this 
Issue. Now. It has been suggested that II IS Mr. 
JustICe Ramaswaml who has great contempt for 
his fellow Judges. I Wish. however. to refer you 
to the SynopsIs of Debate olthe Lok Sabha for 
Yesterday Monday. the 10th of May which 
cornairIsasyn0p5lSoI Shri Somnath Chatteqee's 
speech at pages 882 to 887. 

I WIsh to draw your attention specifically to 
page 884. In thiS Mr. Somnath ChatterJee is 
cited. I do not say 'quoted' because I know this 
IS a summary and thiS is nto the totality of his 
words. But he IS Cited here as saying that: 

"A while the Chief Justice had adIIised 
Justice Ramaswami to deSist from discharging 
a Judicial functIonS so long as the investigallons 
continuedanduntilhtsnamewasclearedonthis 
aspect and Justi€:e Ramaswamiappltedforsix 
weeksleave,butnoactlOnwaslakeniormonths 
together." 

Sir, yesterday I was sitting in thiS House 
and I heard Mr. SomnathChatteqeeustngthese 

. _------------------ ---.----~ .. ~-.-----
.. Expunged as ordered by the Chair. 
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words, But no action was taken for months 
together. No action was taken bywhom? By the 
threeChiefJusticesandthreeoftheircoleagues. 
Who is holding ourjudicial system in contempt? 
If the Chief Justice of India believes that he 
requires time to look into the charges that are 
being IeveAed against Justice Ramaswami ina 
political situation that is fraughtWfl tension and 
where certain members of the Bar. who are also 
activementlerofpoliticalparties, arelhreatening 
such~asgoingon 'dhama' which include 
a gentleman who once used to the Law Minister 
of In<ia. even in this charged atmosphere where 
chargesarebeinglevelledagainstMr.Justice 
Ramaswami, who established his reputation as 
an absolutely brilliant lawyer in Madurai 
.. (InIem.pJons) 

Sir, when I made this SCUldyesterday, you 
ruled it out as unparliamentary. I want to know 
whelherwhen I say thai Mr. JusticeRamaswam 
established his rept.IaIionas a brilliant lawyer in 
Macbai.1hesepeople, who know noIhingabcU 
TamiiNacl.I,arer91fin~saying 

'hai haj' (Jnterruptions) I am a T amiIian who has 
lived all my life in North India. 

{ T/anslation! 

SHRI SHARAD Y ADAV: Mr. Speaker, Sir, 
he has not said anything to this effect. 
(~ 

StiRI NITISH KUMAR: Mr. Speak.er, Sir, 
~1aIISQn~ TheNIbe, 
~lIht:Udnotbe~Howcan~ 

agesue .. (~ 

iotA. SPEAKER: Thil ia allo 
UI!p8IIiameI ... y. 

SHRI MANI SHANKAR AIYAR: Sir,l was 
saying that atter establishing his reputation as 
a brilliant lawyer in Madurai, Mr. Justice 
Ramaswami rosethrouglthe <ifferent echelons 
of one of the oldest courts of our country, the 
Chartered High Court of what used to be the 
Madras Presidency and is now the State of 
T am~ Nadu, to a position where he became no 
Jess than the Chief Justice of a High Court of 
which I, first as an Indian, out also as a Tamil,am 
proud. 

Sir, he was found ht to go to Punjab and 
hantletheHiglCourtof P~andHaryanaat 
an exceptionallysensitllle moment 11 the history 
of Punjab state, and therefore in the history of 
Haryanabecausewh<Wwast\aWelllnQin PI.f18b 
was having a spillover effect on Haryana. He 
reached there, as we were told by the learned 
counsel yesterday, on the 8th of November, 
1987. In other words, a few months after 
'Operation Black Thunder II' and it was In that 
period as this House was informed in the Ninth 
IokSabha, from 1987to 1989cUingand in the 
aftermatIof 'Operation Black Ttulderlf thai the 
Prime Minister at that time was able 10 report 
with some pride ancsconsiderable belief to this 
Houselhal morelhan hallhe police sIaIions in 
P\qaIIhadnotnJpOftadmorelha'l one incident 
of teriofism in Ihe previous two years. At that 
extremely sensitive lime every judge was 
SllI:JiededtDanOllel'lllandgat ... alisedthreat. 
Someott.,.~ptWSOnaI 

heal. Weknow ..... poICy_againatlncia 
thaI_beingc:onducted~tefrOfists in 
~,waabeinglunded.aidId. abeaedand 
aupportedtrom 8a'OUourbol'dera where not 
ontv Pakillantu88Yeflllolher llgatlCies want 
inYotved. YouwilnotpennitrnetDnimelhem. 
ldonatneed_',**-~herelcnows 

....... _allnclawilhaor.andClOfeSin 
their handa, not CfOI'8S of rupees but dollars, 
~.-ngtDNMrtourjudiciarywhichilpllft 

andparcelof .. taIaIilyof .. aysIem. Thenhlt 
proxy wet was being conducted against Incia . 
.. Tamiln of whom I am extrer. IIIIypoudwho 
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proY8dhirnself~beanlncianfirst, byoonducting crisis wheretheslrainbetWeenthedoglhatwas 
himselfandc:oncb:tingtheaftairsc;lthe Pur1ab 
and Haryana Hql Court in such a manner from 
November. 1987 through October. 1989 that 
even in the sur-<:hargedpolitical atmosphere of 
1990and 1991. nobodyhasSlIQ99Ald1hat1here 
was an element of impropriety of corruption. of 
trechery about his actiofl$ as a judge. I do not 
think that a model of rectitude in a court. without 
a single stain upon hischarac:terwhen he steps 
intotheolficialportionofthe residence. suddenty 
becomes a monster. a demon and rakshasha 
when he goes into his private bed room. How 
many table napkins? Ah! Yes there were 96. 

I want to ask in this atmosphere when the 
Chief Justice and three of his colleagues wer 
carefully examining the charges that were 
brought against Justice Ramaswami, was it 
necessary for 108 Members to suddenly 
prec~pitate the matter? The motion of 
~l'Iatwas~thatwasdrafted 

on the71h February. 1991 and broughtto the 
attention of the Speaker on 28th of Februrary, 
1991 was., actdes9l8d~pcecipitaleevents. 
It wasnotthed8&ire of the Chief Justioe that we 
procaedwlh.,illp88Chmenlmolion.ltwasnol 
desireofthelfte J'dgas who were looking inIo 
IhIoedoc:umenla thatwelhouldproceed with 
the impeachment motion. This was the 
I rite Sf'" tfIIeintof tOBMentJersof Partiament 
lhatinlleadof8lowing"Chief Justice of Incia 
andhiah9"Y reepected~ alBglIes tocome~ 
aCONidet'edandtogicalcondusion about the 
vetdyorolhel wiN of the charges that were 
beglnmedelglinslJuatice Ramaswaminan 
inlemeleuditftlPOrt, we IhouIdtry and involve 
PartiImeIll 

AgIIin Icome~poIiIicaofit. As of the 28th 
F~. ,.,. We hadloltthe GoYemment. 
e.tIer .. GcMlrnmenlthathadbeontonned 
...... 111 ctiI) ... ofl989.t.edonanUiopiciplld 
aIIMc:e hadflilen. We were about to Ioee the 
next GovernrMnI, the Government of Shri 
~. We had reecheda point of 

wagging the tail, was so great that Shri 
Chandrashekhar. on the 28th February, 1991 , 
who only one week away from getting so fed up 
withthosewhowereSl4lJ)Ofting him that he was 
abolfi)howillhetowelandseeklhecissollllion 
of the Ninth !ok Sabha. 

Around the 28th February, 1991, when it 
was most likelylhatthe Ninth Lok Sabha would 
get dissoIYed, certain political parties know how 
they would haYe to go into the election field with 
an issue. these 108 Members of Parliament 
snat:hedwhatwasflejurisclclionoffleSupreme 
Cou1awayfromfle~Cou1byprotU:ing 

a motion for impeachment. 

I think it is extremely important that when 
we look at who those 108 Members were, we 
take irtococlSideralionone factor. They did not 
rept'8S8f1t a cross-section of this House. Yet 
they did represent the minimum required to 
pMSerCandonof~llBld1eywefe 

aI drawntrom parties that LI.rnetically did not 
OCII'1SIUItafl1liOrlYoltleHouae. ThatisplDdy 
IegaIthingtodo. It is 8 pertectty moral thing to 
do. Bullbelievelhat it is a COl lSidetaliol Iwhictt 
wetoday1n"'~lDkSatlhanulbeal inmind 
hltata1imewhelllleGcMwmlall_tcIering. 
81 atimewhen it was very inp&jJlic lalOWtedge, 
when even my eleven yearolddaughferwas 
knowingwhltwol*tNrlPen.I'IattIisNintllDk 
SatIha_goingtoc:cIme~"enda'ldp8lties 

wouIdberequiredtotalle., ... .., .. fiaId 
and iI had been defitliliWltf proved Ihat the 
BaIorsilsueonwhichtheyhadnwJesonu:h 
hay in 1989 ... no tongargoingtobe valid in 
1991. that they --*I pick on what was Iheir 
favouriIethemelhatthey ..... ilywhMtand 
we ...... loIIdalc:onuption. 

This is politics. This is not a matter of the 
judiciary. In .. atmospheIw •• motion aI 
impeIIc:twnenI_inIfoIb:ed and ...... 
moIonal~ ... inlrocb:ed. .. 
eo.v-I*'Y. whichClOnltib*'<lthe ..... 
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single party of that House, and it is also the 
. largest single party of this House, made it quite 
cleartothe Chair, tothe Hon. Speakeratthattime 
and, I do not wish to cast any kind of aspersion 
onuponhimhonourastheaSpoo!<eratthattime 
or to call into question the authority of the Chair 
upon which you sit, at that time, there were 
messages thatwere conveyed to him about how 
the largest party in the House wished to be 
consulted in regardtothe motion ofimpeachment 
which. if itwasto be passed. would require the 
suppoprt of that largest party of the Ninth Lok 
Sabha. 

You had made it completely clear that I 
cannot call into question the action taken by the 
Hon.Speakeratthatti~andlamnot.because 

I know you are going to restrain me. I am not 
going to do that. What I want to do is to bring to 
your attention a fact. I was not a Member of the 
Ninth Lok Sabha. I. therefore. did not have the 
privilege of sitting here on the 12th March. 1991. 
But I do have the privilege. in the 10th LokSabtla. 
ofcomlfl9 into this House every day either by that 
door or by thiS door because this is my seat. As 
I walk into this House, there IS a photograph 
which never fails to catch my attention. It is a 
photograph whICh was taken of the Ninth Lok 
Sabha.1t is dated. The date is printedon it. That 
date IS the 12the March. 1990. when the Hon. 
Speakerwassodeeply convinoedthatlheNillh 
LokSabhaprobably did not have even 24 hours 
to live. 

SHRI NITISH KUMAR: 91 Marctl. 

SHRIMANISHANKARAIYAR:91,12th 
March when the Hon. Speaker knew that this 
House did not have even 24 hours to live, he 
made arrangements for all Members of that Lok 
Sabha to be called togeIher for a photograph to 
be taken and it is that photograph which islhere 
and it wasonly afterthatphotographwastaken, 
that the Hon. Speaker entered the House and 

when he entered this House, there was a large 
amountofbusiness to be conducted including as 
I see from the record. Irying to keep one lady 
Member Mrs. Mayawati under control, the Hon . 
Speaker used to have considerable difficulty in 
this regard. Than what happened on that day? 
(Interruptions) What is~he last act, the ery last 
actoftheHon.SpeakeroftheNinthLokSabha? 
It is to make the annnouncement. So it says in 
the Lok Sabha Debates. 9 series, Vol. 14 No.7 
cots. 115-118. 

The very last act of the Hon. Speaker at that 
time wasto say that he adjoumedthe House sine 
die. That was at 19.47hours. At 19.46hours,less 
than 6Osecondse belore he was pronounangit, 
what happened? Sir, you Will forgiv me. I have 
to teach my six han. friend Shri George 
Fernandes who was In the Fourth Lok Sabha. I 
am a new boy who has only come into the Tenth 
Lok Sabha a little bit of constitutional law that 
when the House is adjourned sine die, it IS not 
prorogued. What he quoted yesterday to Shri 
Kapil Sibal was about what will obtain in the 
event of a pre rogation and not in the event of a 
dissolution. That is by way of a remark made In 

parenthesis. 

I now come back to the fact that at 1947 
hours on the 12th March 1991 tflis House is 
adjourned sine die and a11946 hours ttie hon. 
speaker has said thaI he has found the motion in 
order andlherefore admitted it and is appointing 
a Committee of three Judges. He used the 
expIessO .constautewtlich is whatthelanguage 
ofthelawsays, He says "I constitute a Commiaee 
of these three Judges: But, Sir, I think it is 
necessary for Members of this House to take 
intoacc:ountlheargunentweheardfromlheBar 
oflhe Housetrom lheleamed Defence Counsel 
yesterday that there is a difference between 
"constitution" and "appointmenr. If it had been 
lheintenlion of IheJudges Inquiry Act that three 
Judges being appointed by the hon. Speaker. it 
would have said so. It used the expression "will 
constitute a Committee of three Judges". And 
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the expression "constitute" was explained to us 
by an extremely learned Counsel yesterday. 
N?w. I completely agree that Members ofthis 
House are free to accept whatever interpretation 
they wish. We are sitting here in a quasi judicial 
capacity.lfl)On. MembersofthisHouseorsome 
of them believe that there is no material distinc:tion 
between the "apointing a Committee of three" 
and "I.;onstitutlng a Committee of three" they are 
welcome to their interpretation. But, as far as I 
am concerned, and as far as other people with 
anopenmindareconcemed,we9"vesiglilicance 
to the world "constitute". It does not mean 
"appointment"'. And, to constitute a Committee 
would have required a far greater degree of 
consultation In the plain meaning ofthetermthan 
apparently It would have appear not place. From 
what we know on the record, one thing is clear. 
I am not queslioning the behaviour olthe Hon. 
Speaker. I am merely draWing attention to the 
fact that telephone calls were made to two 
Judges and one JUrist who happened to be 
named as a Judge at the sole discretion 01 the 
Hon Speaker of that time whereafterlhere was 
a process of obtaining the concurrence from the 
Chief Justice. a process of concurrence whICh 
Involved the dissolution of the Committee of 
three sitting Judges that the Chief Jushce had 
himself appointed atthatltme.ls this the way 
JustICe IS conducted In thIS country? The answer 
Is"Yes". Yes. this IS the way In which an attempt 
is made '0 do Justice. 

Of the 1 08 Members who voted for that 
motion and submitted themselves almost 
Immediately thereafter to the win of the people, 
the people of India rejected for want of another 
term nearty half of those Members. Something 
In the region of 45 per cent 01 the Members who 
SIgned the motion 01 Impeachment were re,ected 
by the people of India within two months 01 their 
slgntng that molton of impeachment. 
( Interruptions) 

SHRI HARI KISHORE SINGH: Sir,l was 

• Not recorded. 

one oIthe signatories to that motion. I got elected 
by defeating the Congress candidate who 
forfeited her security dePOSIt. 

SHRI MANI SHANKAR AIYER: I 
congratulate him. I congratulate him on being 
oneofthe 58 who came back to this House. I am 
very that because of the noble contribulton he 
makes to our deliberations in this House that 
(interruptions), 

( Interrupt/orIS) 

MR. SPEAKFR. That IS not going on record. 

(/nterruptlorlS) 

[ T ransJatlOn] 

MR. SPEAKER: It has been expunged. 

( InterruphorlS) 

[FngllSh] 

SHRI MANI SHANKAR AIYAR: Mr. 
Speaker, Sir, I seek your protection. I thmk. 
Members ofthis House would hnd It of more than 
passing historical and constitutional mterest 
ti"lat ArtICle 12401 the CorlStrtution was debated 
In the Constituent Assembly on the 24th of May. 
1949. At that lime thiS Arbcle was numbered 
103.1 have cnly thIS momtng looked through the 
Constituent Assembly debate for that day and I 
hnd that there was a Member 01 the Constituent 
Assembly Shri TaJamul Hussain who had 
P';oposed an amendement at that time to what is 
today called Article 124(4) that after a Mobon for 
Impeachment isadnitted,lI should be examtned 
by a committee of aU the JUdges 01 the Supreme 
Court. Now that amendment was negattved. I 
sometImes wonder now whether over toundtng 
latheres would not have been better advised to 
have asked that instead 01 a committee 01 three 
jUdgesagainstwhomlhechalgeoouldbel:lrot.qlt 
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lamnotbringinglhechalge .... twoWOldsIhat 
have sofrequenlybeen used against Justice 
Ramaswami, could have been avoided. We 
~havehad8cormli111eofalthejudgesof 

the Suprame Court. However" thatmaybe,l 
havetoliYewilhthe reality. Andilwas in these 
circumstances that the comnlilteecame into 
exisaence. 

lha'e18been~h.EcedalIts"1ed 

totheMotion, I havebeen~ the Motion 
whichladtohtconstilulion oftheCOi,.,1iItee of 
judges. We have been subjected during the 
course of eYen the few intefwntions that have 
taken place in thisdabale to rep ellledhomilies, 
firstly, from Shti Somnath Chatt8fjee and 
SllbsequenItytromthal master of homilies Shri 
Jasw'ant Singh to keep our minds open. Now I 
~saythatis~ ... (~) 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Speaker, Sir,thehon. Member 
has stated that the three man committee was 
consIII.dedtn:ierrUes.1 wOOdiketoknowfrom 
you, whether Justice Ramaswami is in .. "'IOCef'It 
and the reportStOnilted by the thrae judges is 
lObe blamed tor ( InI6mJptions). 

SKRI MANI SHANKAR AIYAR: I 
sometimes feel that it is a grave mistake in 
speaking in this House to use the English 
language .. ltisbecaLse he has been unabieto 
LrodeIstaIldmyEJ9lhorpollllllti>ft'IIlI' Iii .,. , 
isdefectivethal he is making such aSlalemelt. 

( T ranstaIIionJ 

SHRI SURYA NARAYAN YAOAV: Sir, 

the hon. Memberofc:onsidera himself to be a 
schoIarofEnglishlanguaga. (~ 

(EngIsh) 

SHRI T ARIT BARAN TOPDAR 
(Barrackpore): It is highly derogatory. 
( InIent.pions) 

SHRIMANISHANKARAIYAR: I wason 
the point of our having been assured. 
( InIent.pions) 

SHRI TARITBARAN TOPDAR: There is 
no such rule that only English knowing peop6e 
wiI be tIere. (Interruptions) 

SHRI SOBHAMAOREESWARA RAO 
V ADDE (Vljayawada): I am on a point of order. 
He is casting aspersions. (/nIerrLf1tions) 

I accept that ~.I beliewthatifwe 
are goingtoconOOct a semi-judicial or a qua5I-

judicial proceedings in this Parliament, it is 
essential that our minds be kept open but we 
cannot have an asymmetrical situation where 
the mind is kept open on this side and the mind 
is kept dosed on that side. We want the mind to 
be open ewrywhere. 

Then, Sir, _have a vetydistinguilltlecand 
senior member of theoppcdon, ShriJaawant 
Singh, being quoted in the newspapers the 
favouiIenewspapa oftheapJlCJMot ,.saying 
with respect to aI of us silting on the Congress 
Bendes in this HousethattheCongrea has no' 
COiIlCielICe. (~ 

AN HON. MEMBER: Wt\III is wrong in it'? 
(~ 

SHRI A. CHARLES: (TrivendnJrn): Sir, 
this is veryW1fair.ltake strongobjedion tothis. 
(~ 
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SHRI MANI SHANKAR AIYAR: Mr. 
speaker, Sir, when I raadthec:hargeagainstal 
myfelowCOl9_··,andmethlltwehlweno 
conscience,l could oriysayto myseIf"Ha. Ha, 
funny, funny!- because I do not have on my 
COIlSCieIl8llebfealcingof a450years~Masjid 
that is sacredto so many millions of ourfelow 
countrymen(1nIem.pions) 

SHRI HANNAN MOU.AH (UIuberia): II is 
a circus or what? (/ntemJtpions) 

SHRI MANI SHANKAR AIYAR: I do not 
have on my conscience the withdrawal of the 
special Protection Groupthat brou!t481tJcUthe 
assas5I'\8tionof Shri RapvGanch. And I do not 
have upon my conscience having joined the 
troika of communalists and casteists in the 
nameofCOO'lfl'Ulismtobringinloexistencethe 
Government of 1989-90 which is now happily 
been betngconsignedtothedustion of history, 

I have a conscience but the difference 
between ShriJasward Singh and myseI is not 
that he hasamo. lOpOIyofCOllSCiellCeorlhat he 
is lheoriyorl8whocanconcu:thspaaiparade 
10 Par1iamnet, but the diference is, I bellew, in 
the rule of law. And Shn Jaswant Singh has 
Informed us inlhis Housenearty a year agolhat 
he believes in the doctrine of reverse 
jUrispudence. The rules of law says that I have 
foasst.nea,,*,tobeinnocenl\rilheiaprtMld 
QUilty. The rule of law says that no JUdge of Incia 
is above the law oflhe landtu .equalvsaysno 
JUdgeof India isbelowthetawoftheland. ThenJe 
01 law says that charges may be brought. to 
arguments may be coducted, proof may be 
adduced verdict charges may bepronourlClng 
and a sentence may be passed. 
BtA. .. (~) 

SHRI ANIL BASU (Atambagh): What do 
you mean by "below the law"? Let him clarify 
thatfirll. (~, 

SHRI MANI SHANKAR AlY AR: But. Sir, 

the doctrine of reY8f&eJurisprudencepiaced 
before this HousebyShriJaswa1t Sir9t, nearty 
a year ago which has gone unconbadictedby 
any of hismastersontlefrontbenctiesandhas 
notbeenc:halengedbyanyofhisbac:lcba di8l'S 
and which, I therefore, take to be the fascist' 
dodmeoftheB.J.P ... t&sllalShriJaswart 
Singh oranyof his cohorts can make any large 
against any pbIic person and if he is a 
COIvessman thenhemustbeheld~.And 
in the.caseofJustic Ramaswami, what we have 
been witnessing is!hal, 1 am taking8ItJcUwhIII 
hasbeenhappei Ii iQin1hePres&andnu::hmont 
importantty, what we have witnessed in this 
House since yesterday-we are haYing a kind 
of StarCharJt)erproceedl iQS. 

19.00tn. 

The~ismadebyorl8sidethat 

the man is guiIy andal that ramainsisforus to 
passtheverdictof~. On this side 
1 know that yesterday talking to myooMellgll8S 
in thelobl:ly, thefewereatarge l'UTtlerofpeope 
whowereinfavourof~, who have 
since heard Shri Kapil SibaI and feel that 
mpeachment is not justified. There is a smaI 
minority of people also I am talking now abcU 
my coIellgll8S on the Congress benches and I 
am looking at orI8of them just now who said to 
methattheywereagainst~eartier, 

butnowhavlnglistenedto1hepnx:eedii g&. they 
areinfavourof~. There is an open 
mind on the Congressbenches. Therearesome 
of us who betieve that the man should be 
~. Thereareotherswhobellewthat 
the man should not be impeached. There is 
probably a very large number 01 us who believe 
thatwehaYenotbeengill'enan~tnthis 

House tocome 10 a valid andjudiaalconduslon. 
But on the other SIde? I do not know what the 
outcome of thelrvotingwilbe Although I.,., an 
Aiyar, 1 am not an astrologer. Therefore I am 
incapable of saywngwhat exadlytheywoulddo. 
But I am wiling to take a sma! bet hefe, and Sir, 
Since you do notalowgambling in the House, 
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I believe it at just ana cup of coffee in the Central 
Hall. The small bet that I take is, not one single 
Member of the BJP. not one single Member of 
the Janata Oal. and not one single Memberofthe 
CPI (M) and aU its little adherins and not one 
single Member olthe CPlls going to do anything 
but vote for this motion. They made up their 
minds before they came here. long before the 
proceedings started In t~IS House. They had 
recoruseto the Press tosay In a column not only 
that they were gOing to vote in favour of 
impeachment before they had the opportunrty of 
listening to the learned Counsel forthe Judge. 
but also to provoke their friends In the Press to 
keep threatening Members of Parliament that 
they Will publish the names If they vote aga:nst 
It. (/nterruptionSl 

l Translation] 

SHRI SHARAO Y AOAV (Madhepura) Mr. 
speaker. Sir. With regard to what Shn Manl 
Shankar has said we feel very honestly that 
there are many members In the Congress Party 
who have not made up their mind We have 
neverthought that they have already made up 
their mind nor we say such thln9S outSide the 
House. At the same time there are many 
members among us who make up their mind 
after listening to the debate 

SHRI MANI SHANKAR AIY AR. I express 
mygralltude for hlsclanftcatlon. Now 1 requesl 
you to please allow me to speak. ! Interruptions) 
Now I am waiting for a red IIghtlo stop them. 50 
that we can proceed. 

[EnglIsh] 

SHRI MANI SHANKAR AIYAR We were 
told by Shn Ja5want Singh that the function of 
thiS House In an Impeachment proceedings IS 
that we can examine the conclusions of the 
Committee of JudgeS; but we cannot examine 

what went into the conclusIons that these Judges 
came to. This is the appalling consequence of 
this Doctrine of Reverse JunsprVdence where 
on that baSIS he stood In thiS House and With 
reference to the death In a car accident of a 
Police Officer close to 22 years ago had 
attempted to pretend that he has the proof that my 
party's former Pnme Minister and a martyr to 
this country. Shnmatllndlfa Gandhi. was an 
accessory after the fact of murder. I cannot 
accept II Either we have the rule 01 law In a 
democracy or we have the doctnne of Reverse 
Junsprudence In a F asclstle Society Happily 
we are stili a democr acv because they are In the 
OPPOsition.! lrl,lerrupllonSi 

r Translation] 

SHRI JASWANT SINGH MI Speaker 
sir. I am speaking In Hindi. as was requested bv 
some of my fnends ! l1ad said In thiS House 
about the doctnne 01 reverse lunsprudence 
(InterruptIOns) The Bolols Issue was also raised 
In the House I had said thiS In connection With 
Solankl episode i had then said and Will say It 
now also that reverse lunsprudence applies to 
Governments only and not to the people If 
allegalions are made against any Government. 
It Will be conSidered gUilty. unltllt proves that It 
IS not gUilty. Whereas If allegaltons <lrc made 
against any persons. he Will be conSidered 
Innocent. until he IS proved to be gUlltv 

(EnglIsh] 

MR. SPEAKER Can vou gM: any authontv 
to support yourdoctnne? 

( T rans/allOn] 

SHAI jASWArH SINGH No. t~IS IS my 
ownVJew. 

SHRI MANI SHANKAR AIYAA Mr 
Speaker. Sir I am thankful to Shn Jaswant 
Singh tor gIVing thiS clanhcalion after one year 
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[English) , 

MR. SPEAKER: Jurisprudence is Ihe one 
which applies to aU. 

[ Translation) 

SHRI JASWANT SINGH: I had expressed 
my views that reverse jurisprudence applies 
when allegations are made against 
Govemments. 

MR. SPEAKER: I have not read any such 
thing till now. 

SHRI JASWANT SINGH This is myown 
opinion The hon Memb9r has full right to 
expresee his views clearly 

MR. SPEAKER: All :igh!. Leave it. 

SHRI JASWANT SINGH: Mr. Speaker. 
51:. Incidently, I remember a line of stanza of 
Rahlr,1's poem I will not quote the first line, but 
I will quote the second line which reads: 

[English) 

"Pyade se pharzl bhayo. tOOho-tedho 
laye" 

( I,.,terrupflons) 

SHRI MANI SHANKAR AIYAR: I am very 
glad. I am very grateful for thiS clarification. 
(Interruptions) SIr. I wIsh to proceed now. 
( Interruptions) DUring the course of Mr. Kapil 
Sba!'s presentabOn here in1he Houseyesterday. 
there was one potnt made In keeping with the 
National Front's usual habit of interruptions 
while keeping sitting. a short from the other side 
said, "This IS nol a court offirst instance", And 
the gentleman from the Opposition who said 
that. met me outside to remark that this is not a 
Munsif's court. I think. therefore. it is important 

to know whelher it was necessary for S~ri Kapil 
Sibal six hours of forensic brilliance, through 
everysingle charge that has been made against 
Mr. Justice Ramaswmai. (Interruptions) Atlhat 
time, it was explained to us by Mr. Kapil Sibal 
that the reason why he had to present all his 
arguments for the first time here in this House 
was because he had chosen not to accept the 
jurisdiction of the Committee of Judges. A man 
isinnocentuntilproved~. He haseveryriglt 
to defend himself and he has every right to 
determinelheproce<1Jrebywhich he will defend 
hirr1Self. 

I recall, Sir, it is notacasethat is immeciately 
on all counts relevant, but it is relevant that when 
I was posted as the first Consulete-General of 
India in Karacni. the trial of Zulfiker Ali Bhutto 
was going on: and he close to defend himself 
only In the Supreme Court, not having defended 
himself elesewhere. When it was stated by the 
Supreme Court Judges there, that he should 
have Introduced many of his arguments at an 
ear1ierstage.rtdidnot~himfrombeingsaved 

from the sentence of death. I de not know what 
Ihe legal position with regard 10 Justice 
Ramaswamy not having presented himself 
physically. in person to that Committee IS. But, 
he has submitted a large number of documents 
~ I am sum. those documents will betaken into 
consideration in the event ofthls,House p8."-Sing 
the impeachment motion and then Mr. Justice 
Ramaswamy going in appeal 10 the Supreme 
Court We are Ioldhere by Mr. KapilSibalthat 
Mr. Justice Ramaswamy had sought 10 P.lace 
himself under the junsdictlon of the Supreme 
Court, because he said that as tar as he was 
concerned, hehadtulfailh in the judicial process; 
andthen. he was willing to subject himself to the 
judicial process. That was not aocepted he was 
sublected to an impeachment process and In 

thatinpeachmentprocess,hepreferredtocome 
here andputhisargt.ments.lthiok. it IS W'lCUITtlent 
upon us. not to say as Shri George Fernandes 
attenlptedtosaythathehadnonghttocomehere 
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and take us. line by line. comma be comma. 
sentence by sentence. through all the charges 
that have been made against him for the last 
three years. I think. he had every r91itodecide 
what he will do in his own defence. When he 
came here, he gave us the highest respect. He 
said that whatever his reservations might be 
about that specific eonllillee·· 

I do not agree with him, ofoourse. How can 
I go against the hon. Speaker? 

MR. SPEAKER: Itwil not go on record. 

SHRI MANI SHANKAR AlYEA: He said, 
he was wilingtoSlAxnithimseltolle~isddioti 
of our judiciary as wei as to the jurisdiction of 
ParIiament.Andhis~OOI 's'z:toflab'Q 
f.4)everysinglecharge. Hefirsttookl1ectwgas 
that had been incofponded in the motion for 
impeachment and admitted at that stage 
provisionally that one of those charges have 
beenpaltlallyproved. hetofdusonlhebEisnot 
of his finding but the findingsoflheCanlitillee 
of Judges that someItW IgIike90percent of the 
wordscontainedinlhemotiontorimpeacttmerC 
which is underoorlSideraliofioftheHouse~ 
were false. rnischievousandtcasbn. 

Then. hehadtotakeus~lhefindings 
oftheCommitteeofJudgas.Ashewasdoinghl 
becausetherewasaoorlStrainloflime.becuse 
younsistedlhatherrustc::ondudehisalglmenls 
yesterday JtseI andhel'l'lUStdosoinlheshorteil 
possibIetimethechargasthaltheCOlIWItilteeof 
JudgeshadheldtobenotplOlled.theleamed 
Counsel did·not go into the details of lhoee 
charges. AndwhatdidShriGeorgefemalldea 
do? ShriGeorgeFemarldespicMduplvaeor 
fourof1hechalgesitiaalecl ..... CommiIB. 
of.Jl.lc9lshelcftobenatJ)lUlled~ 

regardingwhichShriKlpilSibll ..... natgone 
inIodelaillwhenhe_IJlIJl' ..... ... 
reedOlAatwhalJ~""""""'" s. Expunged as OIder8dby .. chJIr. 

regard it at an inordinate length the Original 
charges themselves and with a sneer in his 
voice, he would then readthecondusionsofthe 
findings of that Committee of Judges. Who is 
disrespectful to those three Judges? The man 
who reads those findings with a sneer in his 
voiceorl1eman whocomesbefoe us and says, 
• I submit myself to the jurisdiction of the 
judiciary, I submit myself to the jurisdeiction of 
the Partiament.· I know he says through his 
Counsel that "if I am found guilty of any 
misbehaviour,l deserve lobe ifl1>eached. That 
is the man whom we are sitting here to judge 

Diav· 

Mr. Sibal could 51111 be nght. I am Just 
astUngyou to COflSIdef thai if he has converted 
hispese UIionhereWllothepresentabonbeiore 
arn&.niifscourt if he has saidbetore us the sort 
ofIings. hlpeq,ashewouldhavebeenbefter 
acMsedtoSW(before the CommiIteeof Judges 
whathaAlenstomonowifhsHousepassesthe 
motion of impeachment without laking into 
accoLIlt what Shri KatMl Sibal told us and then 
Mr. JusIice Aamaswamigoesin appeal against 
thaliq)eachI I tel'ttothe Supreme Court and he 
Supreme Court takes into account everything 
thai Shri Kapil SibaI has said and then it throws 
cUChe iqJeachment. Nothing wit underrrme 
lhatdelicale balance which we. our Judiciary. 
ow Execubve, and Partiament have got, more 
Ihan to find Parliament in an sobriety passing 
hisIoricaIy and for the first tune ever a motion 
ofi"i1le8dlIIelConIytohave1heSupremeCourt 
say thai Partiament did not know what It was 
cbrIgwhenitpassedthatlTiOllondlr~tmet1. • 
Please think about it very carefuUy. 

I think. Mr. Sbalwasabsolutely r9Jtwhen 
he said, thatwhelherwe passthismolion or we 
f1IiecIlhisrno6on. weantdoingglaaldamageto 
ournalion.ltialhereapoclltilityofthoaewho ;n 
"~daysoftheNinlhlokSabha.knowing 
......LokSllbhawascomi1gtoilsd88olate 
"~moIon"C?!ln!!!!CIU!nC 
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t::'the TenlhLokSabhahastopayforthe 
of the Ninth Lok Sabha. 

I would plead with you even at this last 
I1'ICIf'I'IIR, that it is not a question of Ihe honourof 
Shri SomnaIh Chaltetjeethat he has moved a 
motion 'or impeachment in this session and, 
therefore, if he does not get it passed in this 
session, the thing will lapse. It is stated in the 
Encyctopaedia Britannica, 1965, volume 12, 
page 1, that an impeachment trial inlhe United 
States of America requires the entire Senate to 
sit from 16 days to 6 weeks. That is how can 
impeachment trial is conducted. We are not 
beinggillen 16days, wearenoteo.<enbeinggillen 
16 hourslOconsider1hismatterlI pleadwilhyou, 
Sir, that what we were asked by Shri Kapil sbII 
10 do nottopress this motion to the vote, would 
be the most sensi)Ie way of setting the issue. 

MR. SPEAKER: Mr. Aiyer, I do not want a 
wrong impression to be created. In the United 
States, the matter goes to the House of 
Representatives and then to the Senate 
eonwlittee. Then it is passed. here it comes to 
!he Speaker, then goes to the Committee and 
lhencomes here. 

, SHRI MANI SHANKAR AIYER: I stand 
~. Bdthepointofrdlstacneremains. 

MR. SPEAKER: Nobody should go with 
lheillP essicnthatthismatterwasnotgillenlhe 
lime it deseMtd. 

SHRI MANI SHANKAR AIYER: Mr. 
Speaker, Sir, I stiI maintain that even though I 
cloncn.t~~8W8'j"'l1eiTipaaIioIi 
that enough time has not been given, I sill 
mairUin .... rnoatralionalexuae, IIeCOl.ne 
1'~tosaveourConstilutibn, to save our 
,:ation. tosavethebalancelhat hasbeen~ 
ntoourConltiUionbelweenlhe~.1he 

lUdicialyendthisPwliln_ themoat ..... 
and sene COUI'M. woukt be not to pnIIS this 

•• Expunged"orderedby~a.ir. 

motion. "this motion is going to be pressed for 
a vote, if I am compelled to cast my vote, then 
it could go against my conscience to send an 
innocent man to the gallows. His guilt has not 
been established beyond reasonable doubt. 
Establishing the guilt of someone beyond 
reasonable doubt is the second requirement of 
the rule of law, the first requirement being that 
you assunethat he is innoc:ertU1lilheisproved 
guiIty.l,therefore,cannot, inalconscience. to 
1he00l1SCiet lCeoffN8fYopenmindinthisHouse, 
whether it is on this side of the House or on that 
side of the House. Whether that process of 
keeping the mind open would lead a conclusion 
thatlhe irnpeachmentisjustifiedornot justified. 
but remember that this moment in history 
demandsthateach of us goes to our grave orto 
ourfuneralpyre, with aclearOOllSCiellCetahtwe 
have not sought potiticaI advantage by hoking 
an innocent man to be guilty. Nor should we be 
frightened by the prospect of political 
disadvantage. having to cost a vote which is 
different to that which ourconsciencedictates. 

I would. if I ampermittedto, voeagainstthls 
motion •. But I am also a dispIiI i8dpartymanand 
I shalvote as a disciplined party man shouIdthe 
matter be presence to the vote. Thank you very 
nu:h. 

SHRI CHANDRASHEKHAR: When the 
hon. MemberwaS speaking. he made certain 
teference "Committee You. veryr9ltlY. asked 
te reporters not to record it. But it is not taken by 
the media. I did not want to disturb him atthat 
time. He said at the time .• , You rVMv said that 
it should not go on record. But that IS not known 
to Ihe mecia.o so. itmaybe~tomorrow 
and it will not be a good reflection on those 
Members. WhatyousaidtolteA!pOltl!lersshoUd 
be made known to the mediaaiso. 

MR. SPEAKER: They .... JCpaCtedtogo 
through the record and conect it. If my voice is 
not atJdI)Ie, I cannot raise It to make it audible. 
They have to go through the record. 
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SHRI MANI SHANKAR AIYER: Sir, ifShri 
Chandra Shekhar's remarks are permittedtogo 
on record, will you allow .. 

MR. SPEAKER: I think Shri Chandra 
Shekhar's observation also should go off the 
recored. 

SHRI CHANDRA SHEKHAR: No matter! 

SHRI MANI SHANKAR AIYER: If that 
goesofftherecord,lhavenothingfurthertoadd. 

[T ransJation] 

SHRI BHOGENDRAJHA (Madhubani): 
WIT. Spealt-er , Sir, the Partiament has tai<en very 
important decisions several times, which have 
changedthecourseofourcountryandthisisthe 
first occasion in the Parliament's history since 
the inception of Parliament and adoption of 
Constitution that we are sitting hereto decide on 
the Impeachment issue against (\ Judge. 

Sir, some Members have mentioned about 
the Ninth loksabha. Duringthatperiod,some 
Members had approached me for taking my 
signature, but I had asked them to give me some 
time, sothat I can become aware of the issue and 
then sign it. I did not sign it, as I could not get any 
information at my personal level. As some of the 
Members are saying that the Members have 
blindly signed the representation,lt is not so. 
Neither any party whip was issued nor anyone 
was forced to sign it. I think the Members, who 
are saying these things, \'YIII understand it 
property. 

Mr. Speaker, Sir, I would like to submit 
another point. Shri George Fernandes was 
saying that we are the accusers. This is not true 
that we are not to act as court. He has given his 
consant andopinion on this issue that wearethe· 
accusers. AccorIjngtothefactsandtheprocess 
betore us, we are sitting here to decide on it as 

a court. Sir, I had read a story in a book in rrfi 
childhood that.... 

MR. SPEAKER: Please come on the law 
point.... there is shortage of time .... 

SHRI BHOGENDRAJHA: Mr. Speaker, 
Sir, I will conclude within your allotted time. 
Once upon a time, therewasashepheredwho 
usedto give decisions onpeople'scisplAes. The 
people were sUlprised to see hisqualily. When 
that place was dug up, whereheusedtostant~ 
and give decisions, the throne of King 
Vikramaditya was found there. So, that throne 
usedtodirecthimaboutthedecisblS. When he 
wasnotstandingatthatplace,hebehavedike 
anormaiman.WearealsositWlgherebdoing 
such justice. 

WIT. Spealt-eT, SiT, I am happy that the 
counsel 01 Mr. Justice Ramaswarni had 
presented his cse in Parliament yesterday. It 
would have been better, if hehirngelf had come. 
it would have helped in Ullderslalldingthecase. 
He would have been in a betteerposition, if he 
had presented himselfbeforethethreeMent>er 
Committee. Sir, how unjustified the allegatiolls 
are which have been made by Mr. Justice 
Ramaswami and some of thg Members. The 
Committee comprising of the Chief Justice c. 
High court, and a retired judge, was set up la'lder 
the law of the land and underthe Constitution to 
investigate the cases of judges but a 
misconception about such a Committee strikes 
al such laws enacter during the Fourth I,.ok 
Sabha when I was a MerTtlerofthe House. The 
procedure underthatIawthattheSt.pameCourt 
should first examine the case and then the 
Par1iament should examine it. This procedure, 
WasdiscllSsed, but it was not found appropriate 
thatthe~CourtshoUdPf8ajutJamer;' 

and then the lok Sabhashouldsittodacide~ 
case making that judgement a ground for 
investigation. Thatiswhy,apropoaalforaelling 
~aCOlTllllilteedheeMenbnwaspl1llllia.d 

On behalf of Mr. Justice Ramaswarri, his 
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Counsel told y~terday that even that three 
pember Co{ninittee did not find many of the 
\Jllegations true. It proves that this Committee 
hils worked honestly and without any prejudice. 

This fact proves what our colleague has 
said and what the learned Counsel had said 
yesterday. 

A few moments ago , duringthedisct 1SSion, 
thelawMi1islerhassaidthatlhefe is no Minister 
who does notwaste money. (Interruptions) He 
has notulteted1he word dishonesty, but he had 
meant il.llhinkiflhisisis true about the Minister 
himself, he should resign today. He may be 
wrong about others, but he must be having 
Iulow\edgeabout~. (Interruptions) 

{EngishJ 

• THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI ~.R. 

BHARDWAJ): I maybe allowed to explain on 
what he has said. Iwas just reminding my very 
seniorcoleagl eShriGeorge Fernandes that he 
used to travel by a special aircraft and all 
Ministers used staff cars. There is nothing in 
using staff cars. How is it amount to a mis-
conductorbreachatoonduc:t1 You let me know, 
I wiI f"8S9\. The House should not be misled by 
seniorMembers. 

SHRI BHOGENDRAJHA: Mr. Speaker, 
Sir.' is a maaar of pleasure ... ( Interruptions) 

SHR. SHARAD Y ADAV (Ma<Ilepura): I 
acceptthalhehlsnotmentioned itCOfl1)letety, 
but you have said 8 lot more than this. 
(~ 

IEtvWal 

SHRI H.R. BHARDWAJ: I have already 

told you that we all use staff cars. 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): You saidthat y~u also indulged 
in malpractices. (Interruptions) 

[English) 

SHRIH.A. BHARDWAJ: lhavefourcarsof 
my own. 

[T mnslation} 

SHAI BHOGENDRAJHA: You still have a 
chance to change yourstance. We do not have 
any objection. (Interruptions) 

\EngIish\ 

SHRI H.R. BHARDWAJ: I am not an 
accused. 

[ Translation! 

SHRt BHOGENDAA JHA: Now the 
problem is whom should we take lightty and 
whom seriously. Hthe words of an hon. Minister 
of Law and Justice are also to be taken lightly 
then t faito decide as towho6ewordsshouldbe 
taken seriously. We may be law makers but we 
too are bound bylaw. One may be a Minister or 
an M.P. we should get opportunily to improve. 
So even from thatpoint of view, itisi~. 
Mr. Speaker, Sir, one of our Colleagues Shri 
Mani Shankar Aiyersaid just nowthatwhywas 
JuAceRamaswamiallowedtoretainhtollicjaj 
residellCeat Chandigarhfor 4 months when he 
had already shifted here. None of US including 
Mr. Aiyaris, howfNer,awareastohow1hesaid 
residence at Chandigam was stilt in his 
possession while he had already assumed his 
office in the Supreme Court. I, however, do not 
inlendtolewtlanyfreshchargeagainstJustice 
~1'l8Y8I't BIB SE.I_ping"tulgIow 
atChai dgarhl6lderhispcl5 S a 5 I' 0ilfor4mon1hs 
is a matter of enquiry. 1 do not know why Shri 
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Mani Shankar ji pointed at this fact. 

Mr. Speaker, Sir, everybody has said that 
thereisnochargeagainstJusIice, Ranaswami's 
perfonnance as an able judge and that he 
discharged his duty very well. What has been 
provedisthathecannornoreoonlinJeto~ 

thepostiondajudgethoglwernayhaYehql8Sl 
regard for him and he may be higlIycapable. Sir, 
I would therefore, like to make it clearthat this 
motion of impeachment is not to IeYeI a charge 
on his ability. It is not a charge on the judiciary. 
This~againsthinhasbealtllougt 

for the violation of rulescommiltedbyhin in tie 
capacity of Judge. I would therefore appeal to 
those who have spoken about a liberaIaIIiIude, 
thattheyshouldbe l6l8flimousin lIOtingintaYour 
dthis~motionsoChattlejudiciary, 

democlacy and pariamentarysys1em could be 
safeguarded. We are also ready to accept any 
other decision by the Supreme Court later on. 
With these words I conclude. 

[Englishl 

SHRI K:P. UNNIKRISHNAN (Badagara): 
Mr. SpeaQr, Sir. I am grateful to you for your 
kindindulgance. This.lwoukIsay. is indeed a 
historic occasion, and a momentous one and 
here I begtodiftertrom my estaemedtriendand 
cola AlJue. ShriGeorge Femandee. TheIabe. 
tlisisneilleranoccasionforanordirwrydebate 
ltle--..ybenche8 __ .. qlpC'8iIO,nor 
is it an occaaion for flippancy. ThiI cal for 
seriou&COIIIidaraIioI,ctal __ inanClbiaclNe 
manner. We are exercising a coriItitutionaI 
function, our extraordinary.powergiven to us 
undertheConltilulion for a impeachment and 
removal ct onewhoholdaahighConllilulional 
ofticect. ajudgect .. h9atCOUltol1he1and. 
andlhetufole. thilCOI'daJClillell merilaNrioua 
considenIIion. H ...... one.ldonolhavethe 
long inventory or the inIonNItion which my 
friend Mr. George Fem8I'ldMhupnil Inted 

beforetleHousenoranlacquaDadwilhJuali:e 
Rarnn&warri,andhaspersonalknawledgewl1cb 
my friend, Shri Mani Shankar Aiyar hal .. 
cIapIayed. 

SHRI MANI SHANKAR AIYER 
(Mayilduturai): I have never in my life met or 
spokentoJusticeRamaswami. Ononeoccasion, 
a fellow passenger told me that Justice 
Ramaswami was one of the occupying thishigl 
seal I have absolutely no personal relationship 
with Justice Ramaswami. 

SHRI K.P. UNNIKRISHNAN: I stand 
COIT8ded. yesterday, when I hadanocx:asionto 
rieMIne,l reqll8Stedyou Sir, tie argwnenISof 
distinguished that the defence counsel who 
appeared on behaH 01 Justice Ramaswami in 
this House, hislonginteNentionshouidbemade 
avaiIabIetoustornakethe c.tetaemeaningfulas 
aIsotle~ctouresleemedooleagi ... Shri 
Sornnath Chatterjee. Moving the motion But, 
U'1forU1aIaIy. ithasnotbeendone. Altdl'l8oaloe, 
we are stiU in the dark; it wiD be an impossible 
taU for us to remember aD that Mr. Kapil Si)aI 

had to say with forencic, skill and in his ".ry 
lenglhydalence. Therefore, we havetoc:online 
ourselves to mostly the tacts and premises on 
whaIeYer hasCOOl8 in the hon. Judgesrepor1S. 

At this. time, I do nt want to repeat aIIlhat 
hasbeensaid Therefore,I would not go no the 
facell wouIdonlyliketoposebefonJlhisHouae 
tvo&qlyoucertainbroaderandrnore~ 

question. involved in ~case. Hthere. oM 
inIIiIution which commended reaped anct 
confideIoce 01 the people and juatifiabIy so at 
least for the last 300 years inthiac:ounlrylince 
theadllentctthe BriIiIh Impet' alilm, it_the 
judiciary. The colonial judiciaIy _ looked 
uponwilha ....... ldouIamountctCOl .... oce 
and respect; and that I consider ... the 
.oullclllioi ...... tort..,.dllwin .. CXU*Y 
cuolwhichwec:anU/fandlelJlli· ..... ;1aYhI 
wet.elleml_gNlllcINl ThIIl ........ _ 
enabled us to have _legal frame work and a 
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democraticconstitutlOll and it make.US out from 
the rest of the third world. Therefore. judiciary. 
right from the British rule. had a particular 
positIOn in the mind of the people, andwecamot 
allow this to be endangered or orded we cannot 
allow this to beCome suspect in the mind of the 
people: but unfortunately we are on the slippery 
path already . 

For the last three centuries. the 
IndependenceofthejUdiciarywasguranteed.1n 
England. as you know. as a result of Act of 
Settlement, when It was made clear that the 
JUdges would hold office not at the pleasure of the 
King but during their good behaVIOur. but my 
friend. Shri Mani Shankar Aiyar has pontedout 
that it IS very seldom that an rmpeachment is 
resorted to. (InterruptIOns) There have been 
several occasions 10 undeveloped and I can 
quotechapler and verse when the jUdges have 
beenloooddlulk; when JUdges havebeenkuld 
wanting lor vanous other reasons evenfortheir 
personal or SOCIal behaVIOUr 10 thecourt. bulan 
IrJ1)e8Chmentwasnotresortedto.SUourconleXt 
lSenbrely different. After the ConstiIubon, came 
Into being thIS process got strengthened ... this 
country through the very prOVisions 01 our 
Constitution. under whICh Parliament was 
entrust9dWlththeresponsibilllyof~ 

of Judges 01 High Court along with some high 
ConstttutlOnaloffices. 

In the words of the first Chief Justice of 
India. the emtnent JUnst. Sir Kenla: 

"The Court shall administer the law 
forthelimebetnginforoes"andhasthegoodwll 
and sympathy for all but is allied to none.' 

That is the cradle envisioned of judicial 
independence. and independence of judiciary 
by the founding fathers that we otqt to cherish, 
TheConstillAionbroughti1variouschangesand 
gave a Charter of Fundamental Rights and 
process of judicial review. This, along with 
powers to issUe writs became thec:omet'SlQfl8 

of our democratic order and democratIC nghts. 
the structure 01 our democratIC fights. Equally 
important is the role of the Judiciary in preserving 
the federal character of ourcountry. 01 our State' 
and this makes the posillon of the JudiCiary 
absolutely pIVotal and crucial. Therefore. the 
conditions of appointment and service and 
removcil of members of the judiciary at higher 
levels has been specified and a Judge onJoys 
absolute immunity for anything said or done In 
hisj~capaciIy. Weare dedicated to prserve 
this. 

It IS gOO9 that this House some lime ago 
looked into the quesbon of enhancing the 
emoluments of the Iudges of the high court and 
Supreme Court in recent years so that it could 
attract the best talent. I want to menllon this 
because 01 certain deveIopmenIs that hadtaken 
placed in recent years &A I wouIdliketosay.1hat 
COI1SIdenngthe scale 01 teesofemnentlawyers 
charge now. still a lot rel'nalns to be done. 

As LordOennlng has poItlted out, there is 
question no the Ihreat of financial arooetywhich 
prevents the best and men of integnty and men 
at the topmost levels of the profes5lon from 
joirung the Bench. But in spite of everything. 
exceptcUWlgthe Emerget cy. thetndepel tdellCe 
and high lands of judiciary has been fairly 
maintained. But the etement of policy 01 
compulsory transfer of Judges did alter the 
Sttuatton. As even m this case. we know. there 
was not aSlfgechargeastar as I have heard and 
as ShnMani Shankar Aiyartoldus. dunngthe 
1510ng years that Justice Ramaswami was in 
Madras. Then what happened after his transfer. 

A lransfeIofthis llinddoesallerthesituation. 
A transfer of this kind also entails personal and 
domestic hardship and financial hardship as 
well. 'know' do not want to mention any name 
a good friend 01 mine who was transferredfrom 
Soulhtothe H9l Court of.Janwnu and Kashmir. 
I remember this teIing me. that he had to keep 
hlsgrand-daughlerwilt\ him becauSe he lost his 
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daughter and every time he had to send herto 
Kerala he had to spend great deal of money. by 
way of airfare and by wayof rilM1tenance. There 
was also the problem of schools and education 
ofchildren. TherewerelUTleroUSotherprobiems 
they hadtoface. in the event of a transfer. Every 

. trunk call he had to pay for was a burden and a 
judge had to sell his property and this personally 
I can verify andvouchsafethatthishas happened. 
Therefore. the question of phone calls. the 
question of use of certainvehiclesand so on. this 
has to be looked into afresh and new rules 
brought in I am not justifyilg any kind of violation 
that has gone in already. BI.t what I am trying to 
say is that the conditions of service have to be 
looked into afresh in public interest. 

The case fortransferwas advanced in this 
House by the former law Minister in public 
interest. But even at that time some of us did 
pointcx.tthat1hiswasalhreattotheindepel del ICe 

of judiciary. And. the independence of judiciary 
itself is may I say emphaticaJIythe highest form 
ofpt.blicinterest. Thisisnottosaythatprotection 
must be given to corrupt or rnaIicious Judges or 
those who fail t>y the yardstick of fair judicial 
behaviour. 

Sir, Judicial power like any other power can 
be abused , Any kind of power has to be usedwilh 
great circumspeclionwisdom and restraint. But 
it is also difficult to compare what kind of abuse 
would do immeasurable dmage.legislative 
excesses abused eXecutive power or judicial 
misuse of judicial power. 

Sir. I would like to quo<e Hamilton, who 
said: 

:. 
"The judiciary has neither the power 
ofthepunsenot1hepowerof1hesword 
neither money norpatronageon1he 
one hand nor the physical force to 
enfofcedeciaior.onfleolher.ltmu. 

rely entirely on the support of the 
people and positive responses of the 
people", 

That is to say it calls forwith certain amount 
of moral authority. If the Constitution is to 
guarantee independence of judiciary, it has to be 
respected in every sense, In letter and spirit. It 
cannotbedoenaswassuggestedl~earlierby 

a code of conduct. Sir, judges are also human 
beings. Social beings are also influenced by the 
existing social milieu and enviomment. And in 
this country. which is a federation of fratemity of 
caste, there is a new element of infIuencethrotqt 
the caste and strength through caste. Caste. 
community and religion are also factors in the 
complex social situation that is obtained here. 

Sir. a judge who launched in securing 
appointmentthroug, lobbying begins hiscareer. 
may I say with 'misbehaviour'. The judicial 
appointee's have to be made immune from the 
strong political and social pressures of the day, 
And. therefore.~ have to be judged in the 
overall context of existing social miliau values 
and the pressure it generates and the Parliament, 
which has been given the great power of 
impeachment. has also to be gmatlycilcunspect 
and cautious in dealing with the reports that we 
asMemoorsmaygetaboutjud!;e&. 

Impeachment. I beg to say. cannot be an 
everyday affair. That,s why I said that this is a 
momentousoccasion. A new precedent is going 
to be laid today. this is not like any other motion. 
It cannot be an everyday affair. Nor can we be 
called upon to perform the duty of a drainage 
inspector in this House? 

There are examples even in this House 
when certain attemptswere made to piIfoly the 
judges and some of them had failed as in the 
case of late Justice Shah. It was ironical thai the 
I*lP'e who tried to put him in the dock thought 
it fit to make him the ommipotent tribunal and 
commission to look into the emergency 
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excesSes. What happened then to the charges 
that were levelled against him? I would not for a 
. minute suspect the motives of those who did it 
or those who raised these charges. Were they 
take or frivolou£? I do not know. I am only 
underlyingthepointlhattheseproceedings~ 

tobeinitialedandpursuedsothatnodamageis 
done eitherto the judiciary orthe Parliament, 
which is constitutionally endowed with these 
extra-ordinary powers. 

Sir, this motion is based on. a notice ot 
Impeachment motion moved in the 9th Lok 
Sabha.1t does raise some disturbing questions. 
I would onlywantto refertocertln lacunae ,nthe 
procedure itsself as t pointed out yesterday in 
dealing wiht this very process. 

Sir, general procedure and conduct of 
business in this House ISbouncl by the provision 
of the Constrtutton and the rules of procedure 
specifically made under article 118 of the 
Constitubon. Therefore, we derive the power 
itself from the Constitution. Unfortunately, the 
rules of procedure it does not provide rules 
which are provided for in many other countries, 
in United States, In Australia, in France. But, it 
IS regulated through another law. But can there 
be a conflict between the two and if so what shaft 
prevail? If dissolution of the House takes place 
anclwhich terminates the rights ottheMentlers 
whoconstjutedthedissolYedHouseancl~ 

terminates the work of the Parliamentary 
Committees, can there be an exception and 
when motion lapse, can one motion and 
procedures initiated under it remain alive mom 
so when the Constitution is insistent under Article 
124(4)thatthemotionfor~shalbe 
presented in the same session? Why is it so? it 
iSbecauseamotionfor~shouIdnot 
be allowed to leftdangling. That means 1hal the 
founding fathars were keen that such motions 
should not be and cannot be kept dangling tor 
long. If that is so, can a motIonoractioninililded 
under that motion be kept pending after the 
Houae is dissolved? How can the motion, like 

this motion alone jump the barner and wall of 
dissolution? 

I have not understood it. This isa question 
which I would like to pose. I am aware that the 
Supreme Court has given an interpretabonancl 
I respect it. But, it is possible that this cardinal 
fact was overlooked, or it was not posed beofre 
the Court. Similarly. the court has permitted 
JuSice Aamaswamito seeka reviewbetoretl1e 
honourabieCOl.ltincasethe Pariamentpresents 
an Address to the President for his removal. 
This is extraordinary and I must say dangerous. 

Is there any such provision in the 
Constitution? Then what happens to the 
Parliament endowed with the powers of 
impeachment and so far understood to be the 
final arbiter in the matter of removal of 
Constitutional dignitaries like the judges. 

The present caSe also raises another basic 
question whether the Chief JustICe of the High 
Court or even the Supreme Court should be 
loaded with administrative responsibilities like 
authorisation of purchase of fumrtures and 
stationery. maintenanceofbuildiogorprobably 
it is best left to an Administrative Officer. Judges 
are called upon only to judge and to give judicial 
verdicts, nottoa<mnisteroftices, Guest Houses 
and tift in forms, what is generally brought in by 
PAs and various other retainers. Therefore, the 
judge shouIdconcem hrnselfwith judicial work 
cn:ImaybecertailpronQionscn:lC1RXli"1ll'18I lis 
in the court. 

In United Ki'lgdom. there has been a great 
dealci discussion n recent years about a.uidal 
Performance CommiSSion to look into 
complaints of litigatiOnS. I think, 10 this vast 
country with a wetl-established judiQaryfrom 
theSlb-divisionIeveis totheH9'est~ 
Court. it does call for a mechanism. apartfrom 
~whefethefeisaconstantrevteW 

of judicial peffOrmance. That is not tosaVIhat it 
should threaten judicial inclepe(ldence. There 
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should be a constant review of a body with 
limited jurisdiction and only serious cases 
irwoMngbrbery. COI1\,IJltiOnandgrossmisuses 
of office should be taken up by Parliament for 
consideration of impeactvnentproceedings. 
JudicialaccoootabiIity.1 would say. can be best 
ensured by such a two-level review. It is very 
difficuitforMembefs of partiament to chase or 
folowthe habitual offenders and their devious 
ways. nor should it be saidthat weare indulged 
in wik:hhunting. But what are the parameters of 
theconoeptofrnisbehaviour. We have no guide 
to go by. Hit is only judicial misbehaviour. one 
C3lU idenstaid,tullerehaYebeencaseswhen 
pecplehaYebeen indicted, as like the bickering 
casewhefeitwasfeilalelhatthedecisiollS were 
wrong.ltisexb8iiayt.riol1malethatthepreserd 
c:asehasbeenshroudedinaCOt'1lroYersy. Onlhe 
one hand, is the question of evidence which the 
han. CoulseIfor1hejudgehasirwiedlheallention 
of the House to. But lam unable to understand 
howtheleamedjudgedecidedthathecancany 
on in spite of clear expression of IacJ( of 
COIlliderabyhisbrolherjudgesandhis refusal 
t08Jll)earbeforeacommilteeconstitutedbylhe . 
hon. Speaker of Lok Sabha He was bound to 
appearbetorethec:ommilte. Atleaslasaholder 
afl1eofticeafaJudgeandaConslilulionalaffice 
hotier.heshWdhaYerespededlhePaltiamen. 
andthe LokSabhaandthe Speaker, even if all 
theevidencethalhasbeenaddlcedweretobe 
wrong. It is unimaginable that he thought he 
shouIdfmctionasasoirary reposiIoryaf jJStice 
and wisdom. supremety unconcerned about 
whalisbappaillganuldonthec:ontrary. it he 
had&aCrificed himself at the altar ot justice, he 
would have uphetdthec:oncept of justice itseI 
and provided a warning 101' all around. The 
leamedcounsel tor the judge whoputtorward 
skiIIuI plea. told us that it would have been a 
miscarriage of juItice if the judge did not have 
an oppdrtunityto rebutlhechal'ges. With due 
reapecI.lbegtodllerend ....... h8vingdone 
so ~ hisc:ouneel he could have left the 

sceneewnat1hisIalers1age. But.~, 
lhathasnothappened.ldonotknowwhellerthe 
Bar or the Imgants would have the requisite 
confidet ice nowtoappearbefore him and seek 
justice. Thus, lhecaseandlheslrangebehaviour 
of this judge have presented us with a crucial 
dilemma. In this conIext, I can only urge that we 
cannotvdethisonlhebasisolthespiritol a party 
but look into the facts and look into our own 
conscience. This cannot be an issue and this 
need not be an issue between the Govemment 
andtheOpposilionparlies, not itisa north-south 
issue. nwoulclbedangerousto look at itthatway. 
Itwoulcl havefar-reachingconsequences if we 
attempt to do so. May I also say that nor need it 
be elevated into an issue of moral worth? How 
many of us can say that we can sit in judgement 
on a rnorallSSue? 

TheHousewoulcltorgve rnej I refer to our 
ownelectionexpeoditl.n. How manyaf us can 
~ that our declarations of on entering this 
House have been truthful or correct? I do not 
think there are many people who can say that 
... (/nterrupt;ons). What IS important is that 
judiciary should remain independent and the 
buIwofttof our cherished Fundamental Rights 
and Partiament should remain, what il ought to 
be, a mirror of hopes and aspirations of the 
people Partiament's powers. I woutd again 
repeat. cannot be abridged by courts. The 
Supreme Court caMOt become a third 
Olammber. 

Sir. that alone can strengthen the 
Constitution which is already Ulderstressof a 
difterertkind.inlowhich ldonotwanttogonow. 

Let us not COf'IIribuIe to yet another 
COiWsion. AJraac:trhtCiOldryisslowlydriting 
to a path where thecounlryitself iabecoming 
oogowrnabIe.letusnotUther~otil. 

Again I wc:Udlapealandsaythatwhat iaat .... 
isnolmorality and_cannot jUdge it 81 such. 

ll1ha&hadbeenso. evenonapriorilybasis, 
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I WfilUId have said I wish we had Presented the 
address to the President and addressed 
ourselves in eX8fCisingthispowertakento task . 
certain constitutional authorities for fidcling 
arooodwithpeople's r9lt of franchise, fiddling 
arOlIldwilhelecDalsy&aemMdlryingtodeslroy 
the very comel'Stone of this election system. 

That is where itwas been a fit case. let us 
not make ti into a morality issue. 

After all, as the sagas said: 

"Dharmasya Tatwan Nihatam 
Guhayaam" 

2O.00hra. 

·SHRI C.K. KUPPUSWAMY 
(Coimbatore): Honourable Speaker Sir, At the 
ou1set. I would like 10 thank you very much for 
having given me anopporlunityto speak on this 
momentous occasion. 

We have taken up in this House a motion 
based on charges against a Honourable Judge 
who was appointed by the President 01 India 
under Article 124 of the Constitution. The 
accI 'S8Iionsare quilefrivolous in naueaslhey 
accusehimoftohave~UniUe. 

Carpets and using of Cars and telephones. 

I would like to ask the fellow members of 
this august House a pertinent question. How 
manyofhlmwcUtsayhltlheyhavenotspent 
any mont than whalthe Election Commission 
hasprascri)edtospendon election expenses 
whileccnestinganelection.1f they say that the 
limit precribed by the Election Commission is 
sufficient to run the Campaign for an eIection,l 
ampaparedtosjveupmyl88ltromthisauguat 
House. Is it not • mistake? Instead you are 
finding fauI with.Judge who had pun:hased 
fumilureforhieofficiall'eeidence.ltwasnot hie 
own ....... 108. On hiebeinglrallSferredlhere. 
heWlltintorbnilltingtle ..... TheUliltliilgl 

are now only in the use of the Judge who, 
ocapad1hesealfolowinghis trallSfeI ftOl11that 
place. They are now adding to the comfortable 
use of household furnishings in the official 
residence of the Judge who is now there. 
(1nIern.pJiDns) I am being intenupted now. I hail 
from the great warrior famity of Dheeran 
ChinnamaIai. Whie I amspeakingpleasedonol 
interrupt. I come from the great tradition of 
Veerapancia Kattabomman.I wiI noI run away 
andwilnotyieldtoycu~ Pleasedo 
not Chink you alone can speak. T ami! race is an 
ancient one. It has livedthfol.ql stone age and 
beyond. T amilsspreadthemessageofU'Wersal 
brotherhood. We belong to rich cultural 
twriageandagreatwarrior's tradition. 

Onseeingwhalis9O*'lQontoday,IIeeIvery 
sorry. hpainsmyheart.1 am ashamed and am 
IrtgreallWlgUish. This House which has a great 
ndiIionispassingthrtxqlapainflAelCpeIiela 
now. These frivolous accusations and the 
pooeecillg&llaItoIownowhaveoriymadeus 
a Iau{;Iing stock in the eyes of others. We may 
notbeabletoholdcuheadhirltbebehlwortd 
andbefore1hel\Uegeneralionslocome. We 
haveoomelosucha Passe now. I wotJdlilcelo 
cieeaninltance. GrealPanciya~was"*l9 
<MW1hePandiya~ Thisincidentistrom 
the TamilEpicSiappahlcanm. WhenKovaan 
wenttosel hie wife's ChiIaq)u (theanldet) he 
gave it to a gokiamiIh 10 dispose it off. At the 
sarnelmekinghedordeleda888l'Chiorthelo&t 
.... ofhis~&jiiislal.,idenIilyKovalan 
was brought 10 the court of the King and was 
pronounced a thief and finaBy sentenced 10 
dell\. No8OOl ....... the King realised that he 
CClI'i,iltadagravemistake byWtlf of pulling an 
end to the life of an innocent citizen, he gave 
...,hielile. When he kuldOtA lhattheanklet 
~~wltK.annagi 

antw.natofhisc:u.'shepuni!lhedhineel. 
Wetamlahailtrom such. greatlrlldition. 

AIlHon'bleMember: Narrate the story of 
ManuNeelhiQaantoo: 
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C.K. KUPPUSWAMY: I would like to say 
one thing to my fellow members. Think of what 
you are doing now. Is it not wrong? I would like 
to cite another instance ••• ( Interruptions ) 

HON'Bl.E SPEAKER: This is not going on 
recor:i. 

C.K. KUPPUSWAMY: What did Justice 
Ramaswamy do? He had purchased certain 
things which was used by him in his official 
residence and iateer on continued to be used by 
his brother judge who came there after his 
transfer. These sort offrivolouscharges should 
not have been made against an Honourable 

aJlowedto continue, I will not yield. The House 
wiD not go on. Becareful. (/ntfYlLlPlions) I would 
like to address the friend!y members of this 
House. Congesspartydonotseektoprotectthe 
offenders of law. That is not our policy. So I 
reqestthe Honourable Members of this House 
not to support this motion. As far as I am 
concerned t would oppose the motion and vote 
against it. With this I conclude. 

Thank you. 

MR. SPEAKER: Mr. Inderjit may speak 
1lCM'. 

Judge of the highest court of the country. As (Interruptions) 
regards to purchase of Carpets, one of the 
dailies, I think it is Indian Express, which has MR. SPEAKER: Dr. Kartikeswar,l am not 
referred to him as Carpei Ramaswamy. It is a giving a chance. No, no. 
shameful act. (Interruptions) please sit down. 
Shri Jaswant Singh was referring to North- DR. KARTIKESWARPATRA(BaIasore): 
South and East-West. I would liketo assure him I want only two minutes, Sir. 
one thing. We from the 

SWhareprepamdtoco-<lpefafewilhthose 
hailing from other parts of the country. I would 
weicome it. I think Shri George Fernandes has 
gone out. He is not here now. I would like to refer 
to the conduct of an Honourable Member 01 this 
House. During emergercyhewasat large. What 
did he do? He was living with the Sandalwood 
Smugglers. That member was in the hiding for 
abotA 15days in Veerapandi near T rippur. Can 
he deny that? Such a member is claiming that 
he stands for sincerity, honesty and integrity. 
Suchp9C4)ieare~JusticeRamaswamy. 

that causes me great concem giving rise to 
wooy.1 donotdenythefactthat1herearesincere 
and honest members in this august House. 
There are good people and good friends with 
integrity. We*'Uldappleciateandadmiresuch 
goodpeoptesuc:h~.Manysuch 

people were there earlier too! But what is 
happening now? During the last days of the 
previous parfiament .. ( Interruptions) If! am not 

•• Not recon:ted. 

MR. SPEAKER: I will allow you. 

( Interrutplons) 

SHRt INOEAJIT (DarjeeIing): Mr. Speaker, 
Sir, I am grateful to you for giving me an 
opportlMlitytospeakeven briefly on !his historic 
occasion. 

Itsi indeed a momentous Resolution I teet 
certian basics need to be clarified. A certian 
amount of confusion has crept into our 
discussion because 01 certian distortions. For 
instance, the Counsel for Justice Ramawami 
yeslerdaydectared 

"that the charges against Justice 
Ramaswami weretrivalin naful8and 
did not warrant the indignity of an 
impeachment motions.· 

A problem has arisen because of 
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3emantics. We are using the expression 
mpeachment' which conjures up in our 
minds the impression of the impeachment of 
Warren Hastings, the great drama and what 
have you. The fact of the matter is that in the 
Constitution neither Clause 124(4) 
norclasue 124(5)ofthe constitution (5) 
ment ions the word 'impeachment'. We 
must remember that the word used is 
'removal' not 'impeachment'. ffwe 
understand this correctly. then a certain 
ba;ance will c�me into our discussion.   

Secondly, Sir. a lot of contusion has been 
createdbecusewehavebeenta.lkinginte1TT1Sof 
corruption. The question is not one 
olcom¢on, the question is one of 
misbehaviour A lot has been said that the 
word 'misbehaviour' has not been defined. If 
we look at the report of the three eminent 
Judges, we areclearthat 'misbehaviour' 
hasbeendesc.ribedandctefinedatgreat�.

Sir, before I proceed !urther, I would like to 
point out that certain half truths have a!50 
have been put across. Mr. Kapil S ibal is a 
very eminent advocate. spoke brilliantly and 
seemed to swa>· the whole lot of us. But then 
yesterday for instance. on the question of 
impeachment he spoke about quoted what 
had happened in some countries 
abroadgavo us the impression that there 
was only one impeachement in the United 
States. Of course, there was only one in so 
far its Supreme Court is concerned. I would 
like to quote none other than the eminent 
commentator of Shri Durga Das Basu. to put 
the record straight. He points out on page 
229.

"That   there was<rtyoneinl)88Chment 
of a Supreme Court Judge and 
that was of Mr. Samuel Chaze in 
1804." 

But that case resulted in acquital. Mr. Kapil 
Sibal was right in so far as that there was an 
acquittal. But why did tbe acquittaltake place? 
ftwasbecause thewholeexerciseatthattime 
wasdesqledtoarraqiand�thisjudge 

on pofitical grounds, because Shri Durga Das 
Basu goes on to add that: 

"it is broadly acknowledged that this 
acquittal has established that a judge 
cannot be impeached merely on 
political grounds." 

More importantly, Sir. this authoritative 
bookgoesontosay: 

·on the other hand. the successful
irf1leachmeot of several federal JUdges
m the 20th Century has established
that want of good behaviour for the
purposes of impeachment need not
necessarily be an indictable offence. 
though 11 must be to some
misconduct."

So. this is just onebasicfactweoughttobe 
very clear about. that impeachments have taken 
place successfully against a number of judges 
in the United States. 

Sir, then I go on to poi'1t out one otherfact. 
We have. unfotunately. adopted a system in 
which we have given a fixed tenure to our 
&4:>reme Court )Udges. Onginally. allbureacrats 
hold office during the pleasure of the President 
or the King as in the case of Britain. But. as 
pointed out by my goodhiend Mr. Unnil<rishnan. 
the JUdges holdofficeduringgoodbehaviour. We 
decided to give a fixed tenure ol 65 years to the 
supreme Court Judges. Therefore. it was very 
important that a provision was made in the 
ConstiMion to ensure that if a judge was 
incapacitated or most importantly, if he 
misbehaved then he could be removed. This IS 
something wl,ich we ought to bearin mmd 

Sir. the question of 'misbehaviour' has 
been fully defined and I t hink this particular 
definition needs tobe mad. It has been quoted by 
others, but I maybe alowedto indulge in reading 
it again. It says: 
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ISh. Indef Jill 

The word 'misbehaviour' as applicable to 
the judges of the Supreme Cot.wt and the High 
Courts in the context of Articles 124(4)and (5) 
andolherrelevantprovisionsoftheConslilAion 
meansconciJdOfaeot.r.;eofconciJdonthepart 
of a judge which brings dishonourOf<isrepute 
10 the judiciary as to shake the faith and 
confidence wtuch the pubtic reposes in the 
jUdlciary .•.... 

"It is not confined to criminal acts or 
to acts porhj)ited by law; it is not 
confined to acts which aecontraryto 
law; itisra~toadsca .1eCted 
10 the judicial office. It extends to all 
aclMiesof ajudg&--pl.blicorprivaae. • 

Vlolherwords.1he<Xll'lC:ePofrnisbehaYiou" 
IS vefYdeer. Cenaintl'1inlJ>areradoneand1hat 
IS something which we need to Intro!b:e in our 
own bodypoilicandin1he eltloesofour country . 
certain IhIngs must not be done. 

For example, I was a little surprised when 
my good Inends. Shn Bhardwa; sadi today, 'We 
all break the rules". 

SHRIH.R. BHARDWAJ: I am sony. When 
did I say. 'We aI break 1he rules" I am sony. You 
teU me from the Ch81r. 

MR. SPEAKER: I have not heard Mr. 
Bhardwaj saY1"9 that we all break the rules. 

SHRt H.R. BHARDWAJ: I neversaid. 

SHRIINDERJIT: Thehon. Law Minister 
has reason to be angry but what he said was AI 
Of us use officl8l cars. All of US carry our Private 
Secretary in our trip. Other friends have also 
said 

SHRI H.R. BHARDWAJ: Heisdolng~ 
ItlUry to me. I must correct him strongty. 

MR. SPEAKER: The rules applicable to 
the Ministers are different. 

SHRI H.R. BHARDWAJ: You can go 
through1he record. 

SHRI BASUDEB ACHARIA (Bankura): I 
think, what he said was: Except him, others do 
nottollow the rules. (Interruptions.) 

SHRIINDER JIT: I had no intention of 
tu1ing him I gladywithdraw1he remart< Irr.ade. 
I am pertectly wiling to go by what my hon. tnend 
said ear1ieron record. I wiI not quarrel about It. 
He is a good fnend. 

MR. SPEAKER: This is not a debate.o We 
are not arguing to each other's statement. We 
are on a specific point. 

SHR\ H.R BHARDW AJ: \ can say more 
atxlIJIyw. Hehasbeenmydlent (~) 

SHRI INDER JIl: I have honot..,ably 
withdrawn what \ have said. In fact. I had no 
intention of hurting him. But he says he has a lot 
to tell about me. I have not the sllgntest lesitabon 
rn inviting to invite him 10 tel all 011 the IIoor of the 
House. I havenolhinglohide. Thepotntsimply 
is thIS. This is not Ih~ OCC8S1on to Quarell. I am 
only making a general point. The general POIOI 
for example, my friend. Mr. Unnikrishnansald, 
"We are all breaking the elcetorallaw". I was 
onty making onoe potnt. My pOIOt that I make is. 
the time has come that we must stand up and 
say. "No more breaking of the rule. no more 
violations of law". We must remember there IS 
increasing vIOlence in the country loday. Why 
has the IIfoIence Increased? Basic:aBy because 
we are doing a 101 of violence to basic norms, 
basic values and so on and so fOlth. 

SHRI MANI SHANKAR AIYAR: I want 10 
askMr.1nder Jit whether he agrees that we rntJSt 
e&tatli&h1hesenamsbyaskrlglheex-Ministers 
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10 leave the houses in which they arelMnglong 
after they have been e;ectedfmm oIfice? 

SHRIINOER JIT: I have great pleasure in 
responding to this particular query. Two years 
atterlhavebeenre electedtothisLokSabha,1 
am still without a Govemmentbungalow. The 
Government bungalow aIIoCted to me is undef 
illegal andunauthorisedoccupatJon of anellt-
Member. I am. therefore, al with him. 

Sir. this IS a seriousmaltef. I wi! nowcome 
loanolhervery~maDer.llalow~ 

IS waitmg to listen to my 9009 fnend. Shn 
SormathChalleqee. The I'fl)Otantpant 'wOOd 
like 10 make is. on this question we have albeen 
lold that lok,Sabha is now sitting as a QUaSI 

fUdicialbody Accordingtosome, weare sitting 
asa PrwyCouncil. hseemstomee~ 
and absurd and. iltact. horrendousthat .lSnow 
suggested that afterwehave madeou-deciso'I, 
suppose weweretohoki Justice f\.amaswaIn 
guilty . !hal he can go in appeal to the &4>reme 
Court. Trns IS lotany contrary to the ongtnaI 
scheme of things. Theoc1ginalsdlemeothng!> 
was absoiutety cOfred namely. that this 
Parliament would SIt as a Privy CouncIl and. 
Uteretore. there should be no question of at: 
appeal wnatsoeverlo the Supreme CouItonce 
Parflament has sat and~isjUdgmenlllth&s 
matter. In thcs particular respect, the Speaker 
was once descrtledbyPancitJawaharialNetwu 
as one wtIoentxxiesfledlglity andthepresbge 
01 thrs House. So,I thIokthetmehasoomewhen 
Ihls particular issue must be taken up by the 
Speaker, bylhe GovemmaltandbyalleadeB 
01 the OppositIOn together. We cannot have a 
sItuatIon where the dignity of Parliament as 
enVIsaged by the Constitution makers is 
compromsedandldonoUhinkitshoutdeverbe 
compromised. (/nt~ Unfortunately,l 
am a layman. 'amnotatawyer. OIhefwiSe,I SU'e 
I would probabIyoome up. BlAmaybe, youmiglt 
seriouslythlOk in terms oflllhat could be done. 
Two othel things I WOUld Iille to make very 
bnefIy. Forexafl1lle. ~todayissaytng 

perhaps tor good reasons that we should not be 
using~toracaseotmistlehaV1our. 

This is too small a matter. As someone whom 
I greatly respect told me a little ago, it does not 
look right that we shotjd be using a Brahmstra 
Iorasmallapse. Pel'hapsthelimehas.1heIetore 
come to take a good, fresh loot at what can be 
done in.cases Involving. There grave judicial 
~ty. There is misbehaviour. If we are 
!JVVl9 the judges a fucedtenure up 10 lhe ageot 
65 and a mangoes wrong, how do you punISh 
him? Samethingwil have to be done. Maybe, 
we should have a Committee to go ~o this 
questIOnS. I woUd licetoleavethismallerinlhe 
hands of the Speaker. 

BIA my goodlriend, AoW1iShrarUrrelen'8d 
lothedlso ISSionslllheConstiluent As&embIv. 
It was my privilege as a yooogjoumall&t to ~ 
present Ul the press galefyon that occaseon. n 
wasMay24. 1949. Onthat~day. Man! 
ITlelItioI tedwhalShri 1.,-d Hussair\hadsaid. 
Shri T ajamuI Hussain was Qr8atIy womedand 
whatwasl'as wony? I wouIdlbloCJJC*!twnlnf 
share wlthtNs House. What he said. Hesaid 

"If the majority party in Parflameotts 
not intavourot apai1JCUlarJUdge,1tlen 
removal will become very easy and 
the Judge &houkI always be above 
politICS." 

You would say that poiIt1Cs would come Ul 

and the Government of the day would become 
wQ:WeandtakeadlCllagallSla~because 

all you want IS 100 Members pfus. what YOU do 
tor amendtng the ConstJtubon. 

So, Shn T a,umuI HussaIl went to suggest 
and as follows and I QUOte'-

"A Judge 01 the Supreme Court shall 
not be removed from oIficeexcept by 
an orderollhe President passed after 
a Committee consisting 01 all the 
Judges of th6' Supreme Court had 
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investigatedthechaarge and reported 
on ittothe President." 

This could be one thing which we all you 
could possibly consider. However, then this 
particular de.bate had a certain disappointing 
aspect. Dr. Ambedkar did not speak on that 
occasion or on this particular aspect of the 
Constitution, he unfortunately kept quiet. The 
important thing is he totally opposed it. This 
amendment by TaJamul Huassain was 
negatived. A,t any rates the Scheme which we 
now have adooted is a much better scheme in 
which the Suprem~ Court judges are involved 
initially and then the whole matter comes before 
Parliament and once Parliament has adludged. 
there should be no question of any highercourt 
of appeaL 

One last point and I will have done. Asl have 
said before, it is my great pride and privilege to 
belong to the media and I am therefore very 
unhappy and very greatly distressed that the 
counsel forthejudge Ramaswami went out of his 
way to attack the Press. 

The Press has conducted Itself witn great 
d'9nity and great in this particular case. How can 
you blame it? Myfriend Mani Shankaris a good 
friend. He is fully entitled to sneer but let me put 
the facts right. What was the Press expected to 
do when ithadthe report of the Auditorstatingthat 
all these wrongs had been done. It was sunday 
forlhe Press 10 report il and I am glad Ihat the 
Press has reported it. Subsequently, the matter 
came up before the Supreme Court and the then 
Chief Justice did certain things. These two were 
adequately reported. Subsequently when 108 
Members decided tocharge sheetthe judge and 
go to the Speaker, what was the Press supposed 
to do? Keep quiet, because some of smart 
lackingorsoniebody had chosen to put pressure 
on that? No. The press reported on it. The Press 
has all along honourably reported the findings of 

the Auditor, the findings of the Supreme Court, 
the findings of this Committee and finally of the 
charge-sheet. How can you blame the Press. 
Then, shri Kapil Sibal, the hon. Counsel, tumed 
around and said that the Press was maligning 
these people.' strongly protest. I think he has 
been gravely and grossly unfair to the Press. 
This sort of a thing should no !be accepted. I think 
it should not only not be accepted by me I have 
had the privilege of being in the Press gallery for 
40 years But it should be something whic;' 
should be denounced by the entire House here 
including my friend Shr: Mani Shankar Aiyar. 
(Interruptions) Sir. i will nottake more lime. I will 
just make one last point very brief point. I see, 
on occasions. there is a certain selective 
approach that gets to be adopted in regard to 
crime. I hope we are not going to create a new 
tribe of Sammais in this country. who would be 
above law. totally above law. We must not be 
selective enough where our I)wn friends are 
concemed or those with whom we mix and SliP 

we should not have one view about them and 
quite another view aboutthe ordinary mortal.,. 
So, therefore, I hope thattoday's debate will start 
what I hope would be a cleansing process, the 
beginning of a cleansing process In which we 
must uphold the rule of law, uphOld 'he basic 
norms and values especially If we really want 10 

combat the growing vioience and corruption in 
this country .. 

Sir, I know we have a certain difficulty. 
wish we had more time to debate this matter. I 
also wish we had more time to have a fresh look 
at all that Shri Kapil Sibal had to say; to have a 
fresh look and a detailed, leisurely look at what 
Shri George Fernandes has said. In certain 
ways, it becomes a little unfairthatwe listen to 
the debate, listen to the various speeches and 
then we are expected to Press and push the 
button straightaway. 

So, finally alii say is we, on this side olthe 
House, have approached this particular debate 
with an open mind. I can say that with all humility 
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that we have'approached this debate with an 
open mind. We are all going to vote on the basis 
of our conscience. I hope it will be for us to 

. decide, for each individual Membertodecide, 
howwearegoingtovotefor,againstorotherwise. 
(Interruptions) abstain I will not take more time 
of the House. I will only say once again this. My 
appeal once again to all my fellow Members is 
that the time has come when we must stand up 
for certain values and norms. 

My one last point is about my great regret. 
I do honestly wish that Justice Ramaswami had 
chosen to tender his resignation. Yesterday, his 
Counsel advocated very strongly that this House 
should not vote on this particular motion. His 
plea was: 'Please do not vote on this motion.' I 
subsequently talked to him. I have no hesitation 
in taking the House into confidence that afterthe 
debate was over, I walked overto him and I said: 
"You made an excellent suggestion. Why do 
you not take it one step further and persuade your 
client to resign." 

With these words, I thank you for giving me 
achance.leamestlyhopethatthiscoulddebate 
will mark be the beginning of a new chapter. 

MR. SPEAKER: Shri Somnath Chatterjee, 
before you start, I will give two minutes 10 
Shrimati Chandra Prabha Urs.ls there anything 
very novel which you wanl 10 say? 

( Interruptions) 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): Sir, how long are we sitting today? 

MR. SPEAKER: After Shri Somnath 
Chatterjee speaks, we have the voting and then 
wewilileave. 

SHRIMATI CHANDRA PRABHA URS 
(Mysore): As we are discussing this motion 
moved by Shri Somnath Chatterjee, the House 
has been acting as a Court in this historic case. 

As you have already told. it is acting as a semi-
judicial body. We are acting as Judges. 

Sir, after hearing both the sides, Members 
should judge and exercise their franchise either 
for or against this motion. But here I would like 
to point out, one thing. Shri George Fernandes 
has righttyputit, that he is one of the complainants 
and the Judge being the accused party. I would 
like to know whether the complainant Member 
who is one of the signatories to this motion would 
vote freely when the voting takes place. That is 
the basic question: I want to be clarified in this 
regard. If so, they are the complainants. And the 
other party being accused, I do not think that 
should participate in the voting if al all the voting 
takes place. 

When this motion could be carried over 
from Ninth Lok Sabha to Tenth Lok Sabha you 
have already made itclearthat itcould be carried 
over ceuld this also be carried over from Tenth 
Lok Sabha to the next Lok Sabha? This is 
another questions to which I want a specific 
answer. 

Then, of course, we have got an open mind 
10 do anything with the Committee's report or 
with hon. Justice Mr. Ramaswami. We have 
kept an open mind. If you aHow us to vole. we will 
vote and exercise our franchise in a frank and fair 
manner. But before thai, I would make an appeal 
10 you to give a ruling in this regard. Can the 
complainants or the first party be involved in 
voting? 

MR. SPEAKER: My ruling will be very 
clearthastthey can. On the second point, this 
motion will be voted in this House loday itself 

( Interruptions) 

DR. KARTIKESWAR PATRA(Balasore): 
Mr. Speaker, Sir, only two mirrules, .. 

(Interruptions) 
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MR. SPEAKER: You make a very good 
speech.o But today, I would like to hear Mr. 
Chatte~ee. (Interruptions) 

MR. SPEAKER: Some other day 
( Interruptions) 

MR. SPEAKER: I have disallowed other 
Members also. Please sit down now. 

( Interruptions) 

MR. SPEAKER: I have not a[owed others. 

( Interruptions) 

MR. SPEAKER: That will be a sort of 
discrimination again them. (Interrutpions) 
Please cooperate. Please take your seat. 

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker, Sir, I shall have to crave the indulgence 
of the hon. Members because atthis late hour, 
I am able to begin my submissions in reply. And 
I am afraid, I have to take a little time. I am sure, 
I will be shown the COOSIderation as all of us have 
received from the hon. Members of this House 
partICularly because of this very solemn matter 
with which we are now dealing. 

As I had said in my opening submiSSions, 
this motion has notbeen brought with any sense 
of elation norwith any sense offrivolity. AlthoI.ql 
some sort of snide suggestions rniglt have been 
made, but nobody has re&H'I suy~sted why 
anyone of the sponsorsof notic:t'of-r IOIionwouid 
dothatparticulartyagainstJU$OI.icefiamaswami. 
What is that we have against hlffl per se. There 
are so many Judges in the whole of Inda. Are we 
against Judges appointed by a particular 
Govemment?Orareweagainstthosewhohave 
been Judges of a particular High Court orofthe 
Supreme Court? What is that we have against 
him personally? Nobody has suggested thaI. 

Further. what is the politics in it? Some sort 

of veiled suggestions and insinuations are being 
made. We are told about the change in the 
political administration in this country after the 
1990eIection. 

Why should we select him forthe purpose 
ofthesepreoceedings? As I said earlier, nobody 
has disputed that. Certain things came out audit 
objections to which replies had not been 
forthcoming. We found that even the learned 
Judge tlad refused to submit himself before the 
brother Judges of the Supreme Court itself. 

Shri Mani Shankar Aiyarwas not right. He 
was swayed by some emotion. He himself said 
as to what has happened. When the former Chief 
Justice,ShriMukhe~eerequestedthreeofthese 

senior most Judges of the Supreme Court In 
August 1990, seeking their advice on teh 
question, whether the involvement of hon. Shri 
V. Ramaswami in certain proceedings In relation 
to certain administrative decision and certain 
otherotheradministrative actions or omrrussions 
as Chief Justice of Punjab and Haryana High 
Court would render it embarrassing for him to 
function as a Judge of the Supreme Court of 
India, Justice Ramaswami wrote to the Chief 
Justice that he did not recognize any such 
jurisdiction, that is. the JUrisdiction to consider 
the question of embarrassment to anybody or 
authority. He, however, offered to give such 
cooperation as he thought it was necessary to 
ascertain the facts and he submitted certain 
statement without prejudice to his stand that he 
was not legally liable to render any such account . 
or expenditure. And Sir, for sometime, he had 
taken leave. (Interrutpions) 

SHRI MANI SHANKAR AIYAR: I would 
like to clarify Mr. Speaker. Sir. that when I 
referred to Mr. Justice Ramaswami belOgwiHing 
to place himself under the jurisdiction of the 
judiciary including the Supreme Court, I did not 
say, at any stage, that he was willing to submit 
to the jurisdiction of this Committee of three 
Judges, established by the Hon. Speaker. 
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SHRI SOMNATH CHATTERJEE: Sir, I 
am sony, he is notpaying attention to what I am 
saying and also he has not read the report it 
seems because it is only at page 2. He has not 
even crossed page 2. 

SHRI MANI SHANKAR AIYAR: I amjlOt 
referring to that Shri Somnath Chatterjee. 

SHRI SOMNA TH CHATTERJEE: This is 
the Committee of three Supreme CourtJudges. 

SHRI MANI SHANKAR AIYER: I wish to 
clarify what I have stated. Has Shri Somnath 
Chatterjee had made that statement without 
reference to me,l would not have got up? But I 
wish to clarify that I never said that Mr. Justice 
Ramaswami agreed to submit himseH to the 
jurisdiction of this Committee. What he said was 
that he was wiUing to submit himseH to the 
jurisdictionofthejudiciaryasawhole,incIucing 
the Supreme Court and there is a difference 
between the two. And it is not I who has not read 
the report and it is he who has not understood 
what I have said. 

SHRISOMNATHCHATTERJEE:Lethim 
understandwhat he means. 

SHRI MANI SHANKARAlYAR: No,afalse 
5tatementwasmade. 

SHRISOMNATHCHATTERJEE:ldonot 
envyyourteachers. 

Therefore, these questions as weD have 
been posed not even directly but nobody has 
~anyanswar.AndSir,ldonothaveanything 

personaIagainsthim.1 hadoocasiollStoappear 
before him also. But certain allegations have 
come. 

Sir, thispl'9C88dingwhich is under Article 
124(4)oftheConstidionisnotouraealion. The 
IoundingfalhersofcuConslitl.blntelthatthere 
must be some provision in the Constilution of 

India. The Judges of the High Court and the 
Supreme Court are eminent persons. They 
should not be touched ordealtwith in a manner 
which is not consonant with their position. But 
can anybody contend in the whole world, 
anywhere, at any point of time, that no human 
being can ever make mistakes and that no 
human being because he occupies a particular 
position can indulge in something which is not 
desirable or wrong or improper. If any such 
things happen, as the Judge himself has said, 
thejudic:iaryis no longer is what it was; there are 
pressswesonthejudgesand I will read out, what 
he has stated. I quote: 

"There is a serious fall in the standard 
of the judiciary. There are pressures 
including political pressures on the 
Judges: 

And, Sir, if some Judge succumbs to the 
political pressures and ifsomeJudQe behaves 
in a manner which makes him unsuitable to 
continue in that position, what is to be done? And 
IhavenotElllOlvedthisproceciJre. Theprocedure 
has been evolved by the great leaders of this 
country, the founding fathers of the Constitution. 
And according to that procedure. a Notice of 
Motion was filed. And, Sir, the Speaker of thIS 
Housewastodecide: Will the mem of the matter 
likethis, of this procedure depend on who forthe 
time being is incumbent speaker? Wi. it depend 
on taking recourse to Article 124(4) is good or 
bad, IShri Rabi Ray is the Speakerornot or Shri 
Shivraj Patil is Speakeror not? Let us not create 
this situation in this House. This is too serious 
amalter. Thereforewesaidthatwehavefollowed 
the procedure which has been evolved by the 
Constitution of India. The hon. Speaker, rightly 
orwrongly, had admitted it. At the moment we 
camotgointothatquestion; I shall come towhal 
the Supreme Court has said. The procedure as 
laid down by the statutory law was followed. A 
Committee of Judges was appointed. Although 
initiaIythefehadbeen sorne challenges to their 
suitabilllytobe members of this Committee, yet 
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Mr. Kapil Sibal had consciously I take it not 
raised that question. Therefore we can proceed 
on the basis that the Judge, through hiscounsel, 
has given up that point. Otherwise he has taken 
all the points for six hours: he did not take that 
point any longer. Therefore when he has come 
before the Supreme Court of Parliament, he 
realised ..... 

SHRI A. CHARLES: If you goth rough Para 
45 in Page 22, it goes against your statement. 
now. 

MR. SPEAKER: That IS a submission 
made by the Judge and the submission made by 
his lawyer is referred to here by Shri Somnath 
Chatte~ee. 

SHRI SOMNATH CHATTERJEE: Wesay 
in a court of law that if a particular point is not 
argued, although germane- suppose so many 
points have been taken up in the Trial Court. in 
the Appeal Court you do not argue all those 
points, you argue the best points you think you 
have-shows thatthe other points are not being 
pressed further. That is what I am saying. Well. 
you have to kindly apply your mindl 

That Committee has given a decision. The 
Supreme Court has constructed the legal 
proviSion and the constitutional provision. I 
personally might have felt that the decision of the 
Parliament would be immune from anyfurther 
attack orfurther judicial review. But the Supreme 
Court in its wisdom has held in a recent jUdgment 
relating to this very matter, Justice 
Ramaswami's matter, thatthere will be another 
opportunity of judicial review, not appeal, to go 
to the Supreme Courtof India. Therefore, as I 
indicated in the beginning, if this Parliament 
commits something wrong, not right, then there 
is another opportunity for him before his brother 
Judges. Why should he think that his brother 
judges would not do justice to him? He does not 

accept anybody's jurisdiction over him. Thatis 
the trouble. 

Instead of going on the basis of objective 
assessmentofthe report, wehavegoneon. with 
all respect and humility I submit. sometimes a 
little beyond the objectivity ofthe report and we 
have entered into an arena which might have 
been avoided. 

The position is that after hearingthe lengthy 
peroration of the learned counsel for the Judge 
who. I got the Impression, was speaking with 
contrived bravedo and the speeches of other 
hon. Members, particularly Shri Mani Shankar 
Aiyarand Shri Debi Prosad Pal he has forgotten 
what he told me three days back I am more than 
convinced that the I ndian Judiciary as weU as this 
Parliament would be subjected to publicscom 
and ridicule if this learned Judge continues for 
a day more from tomorrow. Because of all the 
irregularities, Improprieties and offences he has 
committed, he has folieited his right to continue 
in the exalted position of a Judge of the Supreme 
Court of India. : got the impression when I was 
hearing Shri Kapil Sibal's speech, a good friend 
of ours, that his client, the leamedJudge, has 
neither any sense of shame, nor any use of 
contriteness, nor any regard or respect for truth 
and far less forthe Parliament. And through his 
learned lawyer, he indulged in a rhetoric of 
confusion and deliberate distortionoffacls. if not 
public deception; and in the process, truth and 
reasons have been sacrificed. (/nterrutpions) 
Sir, I hopetoestablishthattheHouseyesterday 
has been told untruths and some halt-truths; and 
the Members ofthis House have been taken for 
a ride in the name of referring to the,so called 
injustice caused to his client; ot course, no 
doubt, encouraged by the indicativeapplauses 
from time to time that he received from some 
sections of the House which made him the 
subjective and at the same time aggressive. 

If this motion is~featedtoday. the Members 
of this House who will vote against this motion 
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will go down in the history as wrekers of the great 
institution and as the destroyers of judicial 
honesty and integrity, and along with which 
judicial independence honesty and integrity. 
and along with which judicial independence will 
also be seriously affected. r would humbly 
endeavourtoshowthat deliberate attempts have 
been made yesterday by thcJ learned Judge 
through his leamed Counsel to mislead this 
House to pass off contentions as evidence of 
facts. (Interruptions) 

MR. SPEAKER: thiS IS not allowed please. 
Let us maintain astandafd. No personal remarks 
please .. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, 
sobr;ety and decency have been treated as 
weaken of the case againstthe Judge. But. if the 
House and the people want, let all thiS sordid 
details be placed. Sir, I cannot help now. but to 
fully expose the conduct. the dlshonou rable 
conduct of the Sitting Judge of the Supreme 
Court and of his misbehaviour. He has joined 
issue on facts; and I shall endeavourto deal With 
the same. 

But. before that, I crave your indulgence to 
deal with certain points which have been 
emphasised to be the procedural irregularities 
committed by the then hon. Speaker and th:s 
Committeeofthree leamedJudges. 

The Speaker has been cnticised again 
through his Counsel and I find that this learned 
Judgehasthehabitofabusingothersifsomebody 
goes against him. And I do not know. Sir, what 
will be your fate also, if you give a ruling against 
him. It has been contended again. before this 
han. Housethrough hisCounselthatthe Speaker 
should not have admitted the motion Without 
preliminary enquiry and withouttakingthe House 
into confidence and no committee should have 
been constituted. This was the submission again 

made yesterday and also suggested by the han. 
Members. 

Sir. I say that it is very unfortunate, tosay 
the least, thatthis baseless charge was repeated 
in spite of the clearest decision of the Supreme 
Court of India In a wrjt petition that was filed 
before the Supreme Court in which Mr. Sibel 
himself appeared for one who is a name-lender 
of the learned Judge himself: and I cannot but 
refertothat. 

This is the judgement relating to this very 
matter. This is the ludgement of the Supreme 
Court's five learned Judges. reported to 1991. 
Volume IV, Supreme Court Cases 699 Atpage 
754. paragraph 105. it says and I read. Sir: 

Itsays: 

The position IS that at the stage ofthe 
prOVisions when the Speaker admits the motion 
under Section 3 of the Judges Inquiry Act. a 
Judge is not. as matter right. entitled to such 
notice. The scheme olthe statute and the rules 
made thereunder by necessary Implication 
exclude such a nght. Butthat may not preventthe 
Speake r. ifthe facts and ci rcumstances placed 
before him indICate that heanngthe Judge himself 
might not be inappropriate. he might do so. But 
a decision to admit the motion and constitute a 
committee for Investigation without affording 
such an opportunity does not by IIself and for!hat 
reason alone Vitiate the decision. Contention is 
disposed of accordingly." 

The other passage at page 759. paragraph 
115 which was contended by Mr. Sibai. client tor 
whom he appeared. saidthatthe Speaker was 
guilty of mala tide. It starts tram paragraph 113. 
Itsays: 

This relates to the mala tides alleged against 
the Speaker. The averments in this behalf are 
indentical in both Raj Birbal's and Shyam Ratan 
Khandelwal's petitions. We may notice the 
relevant averments: 
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It is, therefore, disconcerting to not that the 
Speakeractedcontrarytoconstitutionalpractic:e. 
It is assumed that this high constitutional 
functionary would have known of the wei settled 
and established constitutional practiceiri regard 
to the fact that the motions lapse with the 
dissolution 01 the House. Action 01 the Speaker, 
therefore. in admitting the motion in the manner 
that he did smacks of mala fides and, therefore. 
deserves to be struck down. 

The action 01 the Speaker is mala fide on yet 
another count. The Speaker has not resigned 
from the primary membership oftheJanata Osl. 
The petitioners verily believe first signatory to 
the motion is the erstwhile Prime Minister of 
India Shri V. P. Singh who happensalsotobelhe 
leader of the Janata Oat. The signatories to the 
saId motion the petitioners verily belive belong 
mostly to theJanata Dal though the details of this 
fact are not precISely known to the petitioners. 
The Speaker as has been lOdicatedearlierought 
to have allowed Parliament to look into the 
matter and discussed as to whether motion 
~\\obeadml\\ed.The~(<lUf#t\o~ 

atleasttabiedthemotionintheHouseloascertain 
the views of the Members of the Parliament 
belonging to various Houses. The Speaker, to 
say the least. ought to have transmitted all 
matenals to Justice Rarnaswami and SOI.9'lt a 
response from him before attempting ot admit 
the motion: 

Other submissions are also made. Howthe 
Supreme Court dealt with them. Pragraphs 114 
and 115say: 

"The averments as mala fides are 
Inter-mixed with and inseparable from 
touching the merits on certain issues. 
Indeed mala fides are sought to be 
IrnpungedtOtheSpeakeronthe~ 

that he did not hear the judge did nol 
have the motJon dlscussedntheHouse 

etc. We have held these were not 
necessary. But point was made that 
the Speaker not having denied the 
appearance on oath mustbecleemed 
tohave~them.ltappearstous 

that even on the allegations made in 
the petition and plea 01 mala fides are 
required to be established on strong 
grounds. No such case is made out." 
With Janata Oal membership and so 
on and so forth. 

-The ease of mala fides cannot be 
made out merely on the ground of 
political affiliation of the Speaker 
either. That may not be a sufficient 
ground in the present context. At all 
events as the only statutory authonty 
to deal with the matter of doctrine of 
statutory excepllOns or necessity 
I'I'l9lt bell'lVOked ComenbonCMflOt. 
theretore. be accepted." 

In spite of these deciSIOns of whICh Shn 
Sibel is aware. his cbent is aware. It has been 
solemnly repeated here as d It IS res integra. 
That thete IS no decision in this country. And 
again and agam. hen. Speaker or this House IS 

being maligned by a person who is occupying 
thea position of a judge in the Supreme Court of 
India. The rninimumcourtesy and respect to the 
presdngofficerofthe Pariament. LokSatlha is 
notbeingshown. Andthis is how he ISSlbmiIIing 

himself to the jUrisdiction of the Supreme Court 
or Parliament 

Sif. therefore. I say deliberately I am sorry 
10 use this expression agamst my friend Shri 
Kapil Sbal thIS House was mISled If'l spite 01 the 
dearest decision of the Supreme Court or for 
thatmallerthe IdenbcaI issue had been decided. 

SIr. lean only say such a contenbon should 
be treated with aH the conlernpt that it deserves. 

Now. Sir. With regard to the procedural 
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Irregularilles, it was said that it was an adversarial 
Jurisdiction. There are prosecutors. Here is the 
Judge. Therefore, nobody. on behalf otthis Sub-
Committee of the Judicial Accountability or any 
of these slgnatones to the Motion should have 
been allowed to appear Neitherthe Members of 
this House who have signed the Motion, are the 
prosecuters nor is the Committee. This is not the 
concept of prosecutIOn which has been involved 
In the Constitutional provIsion. 

SHRI BUT A SINGH (Jalore): Shn George 
Fernandessaidll. 

SHRI SOMNA TH CHATTERJEE: HerTiglt 
have said It. If you accept hiS statement, you 
accept It. I am entitled to make rry submission. 

There IS no question of prosecution here. 
ThiS IS the procedure which 1S open to the 
COUllt!)'. There IS rIO other procedure. Thscannot 
be Initiated. What happened In JustICe Sinha'S 
case? The Central Assembly itself had voted 
against him. There may be facts where you 
cannot think ofT amll Judge. We have heard thai 
expresslOf'l on the floor 01 thIS House. yesterday. 
I made that appeal. Thequesllonotwhowaslhe 
appomtmg author;ty should not be Important. 
ludgertonfacts.Judgertonmerits.Areyou~ 

to decide a Mohon like thiS as to which caste he 
belongs.owhlCh communrty he belongs towtuch 
State he belongs or to whICh college he belongs? 
That will be a sad day forthiscournry. I hope thaI 
Will be the last day when I shall be participating 
In such a proceeding, when we shall consider 
about the fate of a judge of thiS country on the 
baSIS of those considerations. 

Therefore. there IS no question of any 
prosecution. ThiS IS a procedure as to how you 
hnd whether a person IS guilty or not guilty. Here 
I cannotthlnk of any proceeding in this country, 
under any law, where so much of protection IS 
being given to a person against whom Inquiry IS 
being made. where Inquinng authorities are of 
such eminence 

The Judges Inquiry Act was passed In the 
year 1968bythlShon. House. NootherinqUiry. 
I know of, where sitting Judges of the Supreme 
Court, a Chief JusllCeof a High Court and aJunst 
are necessarily to be memebrs, not even the 
retired Judges. As was correctly pointed out, the 
reason IS very obvious. If a Judge has been 
arraigned, he should be tned by hiS peero. 
Therefore, nobody can say that the inquinng 
ageocyhassomethingagcmstaparllCularjudge 
or the judiciary as a whole. Therefore. when that 
is the procedure which has been laid down. I do 
rIOt know how the concept of prosecutIOn: how 
the concept of accused is coming in. ThiS IS a 
case where the statutory procedJre IS. as evolved 
IJlderthe overall parameters ot the ConstitutIonal 
prOVISIOn that is betngfollowed. Wht else can we 
do? Nobody even if all of us warn. if unanimously 
we decide. can evolve a new procedure whICh 
wi" be binding on any Judge. Therefore what IS 

the good of saying. form a Committee. form a 
House Committee. let II go Irno all thIS. These are 
all irrelevant. Supposing the House Committee 
comes to a unammous cOrICluSion that a Judge 
lS~a ceI1aInoHences. then whatwHI happen? 

Will he be bound by that? He Will not be 
bound by that. He said. If can onIybe proceeded 
by a proper report. proper Inquiry. according to 
the Judge Inquiry Act. Therefore. in my 
submission. there IS no question of anybody 
looking Into th,s eIther the Committee or the 
Members 01 Parliament who had submitted their 
mohons taking up a role 01 a prosecutor and 
trying to victimise a Judge. 

DR. DEBI PROSAD PAL: Under what the 
statutory powers. can a sub-commrttee of JudICial 
accountability being a third party partICipate In 
the proceedJng of the enqulfY? 

SHRISOMNATHCHATTERJEE:Willyou 
wart? I shall meet that point. Wilether you like It 
or not. I shall try to meetthat pOint. Any honest. 
any oblectlve reading of the report of the InqUiry 
Committee Will show that everything was 
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determined,looked. wentthrotqlby1hemwithout 
anypm-detenninedbias. aIIIlou!tIsomecharges 
had been framed where ultimately evidence did 
not come up and those charges have not been 
proved. One may say, when certain serious 
allegations have been made, even then the 
judges said, inourconscience, weare not very 
clear, evidence does not seem to us to be such 
that we shaH come to a fincing againstthejudge. 

I think we mightfeel thatsufficient material 
was there before that Committee. Let us not 
forget in what difficult circumstances the 
Committeewasfunctioning. Thejudgewhohad 
his own version to make had not made his 
version. They were trying just to collect the 
material from their records unimpeachable 
document, they have not secured evidence 
outside the official record. Whoever was 
examined as a witness was connected with the 
High CourtorwiththeAccot.ntantGenerai0Ifice. 
These are all Govemment employees. What 
can this Committee do? This Committee had 
been made a target of attack; and all sorts of 
motives had been imputed to it; all sort of 
criticism had been made of this Committee. 

Yesterday, I shuddered to think. If the 
Committee report is rejected, the way it has been 
contendedbysomeofthehon. Members here, 
whether any self-respecting judge will ever 
accept in future any assignment to be on any 
committee. Nobody will accept such a position. 
Ithinktheymuchhaverespcllldedinthecischarge 
of their duty to the nation. Justice Sawant and 
Chief Justice Desai did noteven agree to ad on 
the Committee until the Govemmentpennitted, 
although they were notobligedto seekthal They 
say. Rashtrapatiji the President of India should 
allow us to function. Otherwise, we are sitting 
judges; we should not go away from ourseatof 
work; and we should not devote ourtime to this 
inquiry; andonlywhen Rashtrapatiji. the President 
of India. permittedthemto ad in this Committee: 

they acted. There was no zeal on their part, no 
interest on their part that they must serve in this 
Committee, come what may. 

I shall have to trouble the hon. Members 
and you, Sir. to try show how meticulous care 
they have taken for the purpose of framing 
charges. for the purpose of giving full 
opportunities to the judge concemed and how 
and in :vvhat way the judge responded to that. You 
seePage 10. paragraph21.towardstheend. 

21.00hrs. 

How have they framed the charges? The 
law requires it. They are obliged to do it. You may 
kindly see the Act. the Judges (Inquiry) Act. 
Section 3. sub-section (3) says: 

"The Committee shall frame" shall 
frame definite charges against the 
Judge on the basis of which the 
investigation is proposed to be helcf'. 

It waslheir obligatiOtl to do that. And, what 
did they do? They did not copy the charges from 
the Notice of Motion. That would have been 
easier. There were 11 charges which the 
Members 01 Par1iament, numbEmng 1 08 or 115, 
I do not known submitted. We got them. It was a 
very. easy job done. No; they did not do that. 

I read paragraph:22, at page 11: 
"It is necessary to state here that 
although the Committee, while 
formulating the charge, took notice of 
the charges as mentioned inthe Notice 
of Motion, the Committee did not adopt 
or adapt all the said charges. The 
charges were framed by the 
Committee on a security of all the 
relevant material available to it at the 
relevant time. Forexample, the Notice 
of Motion refers to purchase oj items 
worth Rs. 50 lakhs for the High Court 
and lor that purpose it relies upon the 
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Report of the District Judge 
(Viglance). The said Report, however, 
did not deal at all with the purchases 
for the High Court but dealt only with 
the purchases made for the official 
residence of the Chief Justice. The 
charges formulated by the present 
Committee in regard to purchases are 
confined to the purchases for the 
official residence of Chief Justice. 
Again in the grounds in support of 
charge NO.5 of the Motion, it has been 
stated that Shari S.S. Virdi, Chief 
Engineer of the P.W.D., was 
responsible for purchasing air-
conditioners and electrical equipment 
worth Rs.1, 13,OOOandprovidingthem 
at the residenc of the Chief Justice as 
the Chief Justice had favoured him in 
a case in the High Court to which the 
said Virdi was a party. The present 
Committee did not formulate any 
charge on the basis of the said 
allegation for want of material. It is not 
necessary to elaborate this matter 
any further." 

Therefore. they said that they did not blindy 
accept whateverwas mentioned in the Noticeof 
Motion. The Notice of Motion was prepared on 
the basis of information availabel tothe merrtlers 
of parliament. As you know, we all try to get 
informat~on. You have rightly, if I may say so, 
said on many occasions that we just cannot rely 
on newspaper reports, and then try to raise 
something. But sometimes it happens that we 
have no other course. We admire many times 
the ingenuity and capacity of the media to bring 
out the facts which are otherwise not known even 
tous, the Members of Parliament. I may not be 
as alert and articulatetofindoutfrom the corridors 
of powers what are there in the dark hooks and 
comers of the North Block and the South Block. 
But if somebody is able to get informations, then 
I wouklsay, "Very well, let us try to find out, what 
s the truth of it." 

Thatwas precisely what was done. You will 
see what they did. 

Let us see the paragraph at the bottom of 
page 1 O~ mentions what was done afterthe 
charges have been framed. 

"In the statement of grounds on which 
the charges were based, the names of 
witnesses proposed to be examined 
and documents proposed to be 
tendered in respect of the charges 
were indicated attheend of the grounds 
in support of each charge. It was al~o 
mentioned there that. if felt necessary, 
otherdocumentsand witnesses would 
be called in evidence." 

So, the fullest opportunity was given. 
Whatever he wanted he could have it. He was 
told, "These are the matenals. these are the 
witnesses, who will be reqUired to come to give 
evidence in thiS ma!t9r." 

Itwas even said. and itwas argued solemnly 
that the Committee did not hold any preliminary 
investigation. 

Kindly come to page 31 . paragraph 53. 

Mr. Sibal has said that no preliminary 
investigation was undertaken and an impression 
was given to the House as if the Committee did 
not hold any preliminary investigation. Sir, 
obviously many of the Members of Parliament 
might have been influenced by that and started 
thinking how this Committee has framed the 
charges without even preliminary investigation. 
Sir, kindly refer paragraph 53 of page 31. ThiS 
point was taken before him. them. It says: 

• As regards the second objection. it IS 

incorrect to say that no preliminary 
investigation had been undertaken by 
the Committee. In fact. a detailed 
preliminary investigation had been 
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undertaken by the Committee and a 
gistofthesamehasbeenduly recorded 
in the Minutes of the meetings of the 
Committeedated29-11-91,30-11-91, 
7.12.91 ,a 12.91,9.12.91,4.1. 92,5.1.92, 
6.1.92,7.1.92,8.1.92and9.1.92 .. : 

So, on 11 difhirent dates, they had 11 
meetingsandtheywerealosassistedbynoless 
a lawyerinthiscoootry, who is one of the eminent 
lawyersofthiscoontry, than Mr. F.S. Nariman. 
Sir, the minutes had been annexed in para II of 
volume II from page 76 onwards. Elaborate 
mirUeshavebeenkept; whataretheissuesthat 
were discussed have been menioned. The 
minuteshavebeenannexedtothisreportsothat 
everybody. who has any inclination to find out 
what had happened before the Committee, can 
easilyfindout. You wiI find that on many of these 
occaSIOflS,Mr.F.S. Nariman,SeniorAdvocate 
was present ... ( Interruptions) 

DR. DEBt PROSAD PAl: Mr. Nariman he 
was the Chaimlan of the Sub-Committee of 
Judicial AccontabiIity .. (Interruptions) 

SHRI SQMNATHCHATIERJEE: Sir. after 
having become an ex-judge. he has become 
wiser .. ( Interruptions) I did not disturb hm. I had 
tohsten to the fulminations and ngmarole. 

SIT, one of the ITlInutes is very clear. Kindly 
see page 81 of the Second part. Volunme II. This 
is the minutes of the meeting of the Committee 
held on 9th Janurary 1992. It says: 

"HaVingCOl1Slderedthe motion of 1 08 
Members of Parliament along with its 
explanatory note and all relevant 
matenals. the Committee has finalised 
the definite charges against the 
Hon'bIe Judge including a statement 
of the grounds on which each such 
charge is based on which baSIS the 

investigation is proposed to held.o 
The list of documents and witnesses 
is also mentioned in the statement of 
grounds in respect of each charge. 

It was decided to serve the charges along 
with the grounds and also copies 10 documents 
of the Hon'bleJudge both by registered post AI 
o as well as by hand delivery. 

The Committee also fixed the date for 
presenting the written statement of defence as 
4th February ... 

The Committee further resolved that the 
proceedings of the Investigation will be held in 
camera. So, the learned Judge may not feel any 
embarrassment However. the Committee 
decided that the signatories to the Notice of 
Motion and or their advocates will be permitted 
to rematnpresent and watch the proceedings on 
the Condition that no part of the proced1ngs WIlt 
either be divulged or pubhshed In any manner. 
The Committee also further decided to permit. 
Sltlject to similar conditions. those who apply In 
writing for permiSSIOn, to remain present to 
watch the proceedings. However, such 
permission may be granted at the discretion of 
the Committee." 

Then. Sir. there are other portionS also. I 
need not trouble you at thIS stage. On thiS 9th 
meeting. after prelimInary investigatron. they 
framed the charge-sheet. 

Sir. there it has been satd that at this stage. 
the Committee should have QlVen the Judge an 
opportunity to appear and to take part in the 
proceedmgs. There is no such provisron. If you 
go through the Act or the rules you Will notice 
opportunities to be grven after the charges are 
framed. ThIS was precisely the Supreme Court 
has also held. 

Sir. kindly see the Act. subsechon (3) of 
Section 3 page 8.'1 says. 
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"The Committee shall frame definite 
chargesagailsttheJuc:lgeon the basis 
of which the investigation is proposed 
to be held." 

"Such charges together with a 
statement of the grounds on which 
each such charge is based shall be 
communicated to the Judge and he 
shaDbe!jvena reasonable opportunity 
of presenting a written statement of 
defence within such time as may be 
specified in this behalf by the 
Committeee. 

SHRI CHIRANJI LAL SHARMA (Karnal): 
Sir, my point of order is thatlhe hon. Member. 
who moved the Resolution, has a right to reply. 
to repel the arguments whICh were advanced by 
the delencecounsel and not to advance denovo 
presentation. He started the argument arguing 
as if he is arguing the case a freSh. He has only 
to repel the argument advanced by the defence 
counsel. 

SHRI SOMNATH CHATTERJEE 
Therefore. thepointlhatwastaken lhattherewas 
no preliminary investigation; no opportunity IS 

gIVen to me at this stage. I am showing that this 
IS the provision in the Act. 

Klndyseepage 14 of the same booklet. the 
rule (5) deals wilhlheService on the Juc:Ige of the 
charges framed against him. Then Rule6. 

"When the Judge appears. he may 
object in writing to the sufficlncy of the 
charges framed against him and rt the 
obJeCtion is sustained by the InqUiry 
Committee may amend the charges 
and give the Judge a reasonable 
~oIpresentingafreshwntten 

statement of defence.' 

Then,hewouldhavehadoneopportunityrl 
he salCfthat these werecharges that arose. Then, 

he said tothe Members of the Committee: why 
have you frmed these charges. The rule permits 
the amendment of the charges. He never took 
that point except abusing the judges, members 
of the Committee. 

DR.KARTIKESWARPATRA(BaIasore): 
Sir, the Commitee on appointed could not hear 
the guilty person. So, without having heard the 
guilty person. the Committee hassLbmitted ils 
report. I would like to know whether it si 
mandatory on the part of the august House to 
consIderthereportolthatCa 111 iltee. The august 
Houseshouldfreshlyhearthe~personand 

considerrtfreshly. But,lamalra.d, whetherwe 
can do wrong or some sort of )US1Jce atthis stage. 
I will cite one example when impeachment was 
brought against Warran Hastings. Alter seven 
years of its judgement. his career and his fate 
was totally ruined, though he was honourably 
acquited. Forthis case also, we should do some 
sortofconsideration whether we wil support the 
Impeachment motion or we will do no other 
consideration .. (Interrutplons) 

SHRI SOMNATH CHATIEAJEE: Mr. 
Speaker, Sir, I was refemng to Rule 6 of the 
Judges Inquiry Rules. 1969. I drew your kind 
attention to the provisions there in sayrng that an 
opportunity IS available to lheconcemed judge 
to make out acasefor arnenctnenIoIthedlarges. 

Then I ule (7) says that If the Judge admits 
that he is guilty, then the Committee shall record 
such admission It has not happened. 

Rule 7(2) says Ihat if the Judge demes that 
he is guilty of the misbehaVIOUr. then the Inqurry 
shall proceed. 

Then rule (8) says: that if the Judge does not 
appear, on proof 01 servICe on him of the notice 
referred to In rule 5. or. upon publlCatron of such 
notICe. the Inqulf'Y Committee may proceed wilt! 
theinqulrylntheabsenceottheJudge Whalcan 
we do? He has said I would not appear before 
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you. And I wiUshowyouwhathasbeenhis~. 
Kindly come to page 7 of the Second Volume, 
which is the Report ofthe Committee. Please 
see paragraph 16. It says that after the Supreme 
Court prononced its judgement regarding the 
fact that the notice of motion had not elapsed by 
the dissolution of the House. Paragraph 16says: 

"This Ministry of Law and J~stice 
communicatedon20-11-1991 tothe 
Secretary General of Lok Sabha the 
request of the PresidenttoJustie P.B. 
Sawantand Chief justice P.D.Desaito 
fucntion as MembetsoftheCommittee. 

This is as I was telling you. Now, what is the 
reactiQnj>f Judge? Even before charges are 
framed, even before he is asked to appear. even 
before the prejiminary investigation has been 
started by the Committee Within six days, what 
he does? 

Paragraph 17 says: 

"Within a few days thereafter on 26-
11-1991. Shri Atul Vig, Advocate of 
Justice Ramaswam!, addressed a 
letter to the Presiding Officer of the 
Committee demanding that the entire 
material on the basis of which the 
Hon'bie Speaker and constituted the 
Commrttee, be forwarded to him. He 
chose to add that in the event of his 
request not being granted, within a 
reasonabte period of time , he would be 
left with no choice but to seek 
appropriate remedies. He furether 
added tha the request was without 
prejudice to his right to question both 
the constitution 01 the Committee and 
any proceeding undertaken by the 
Committee thereafter. He sought 
tomake it expressly clear by writing 
the letter that his client should not be 

deemed to have submitted to the 
jurisdiction of the Committee. A similar 
letter was again written by Shri Atul 
Vig on 6-12-1991 reiterating that if he 
did not receive the material betorethe 
weekend, he would be left with no 
choice but to move the court of 
appropriate jurisdiction for· a 
mandamus in that regard." 

Paragraph 18says: 

"At the meeting held on 7-12-1991, the 
Committee considered the letters of 
Advocate Shri Vig and although there 
was no obligation to furnish any 
documents to Justice Ramaswami 
until the framing 01 the charges, if any, 
the Committee decided to furnish to 
him copies of all documents receiVed 
from the oftice 01 the Honble Speaker 
ofthe Lok Sabha: 

This is an attitude of the Committee which 
is against him, which is taking recourse to 
improperprocedure. 

Paragraph 18 further says: 

"The Secretary of the Committee 
forwarded the said copies of 
documents to Shri Atul Vig on 7 -12-
1991. 

Then, Sir, kindly see pragraph 19. It says: 

"The next letter on behalf of Justice 
Ramaswami was by Shri Ranjit 
Kumar, Advocate on 11-12-1991. Shri 
Renjit Kumar requested inspection of 
the original documents. copies of 
'IIIhich had:leen&Wiedon 7 -12-1991. 
He also wanted two sets of copies of 
documents to be supplied, one forthe 
use of his Senior Counsel Shri Kapil 
Sibal and another for Justice 
Ramaswami." 
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Nothing has happened till then exceptthe 
constitution of the Committee. Paragraph 19 
fu rther says: 

"Shri Ranjit Kumar was informed on 
the same day that the originats of the 
documents had been called fOr"-
becausetheywere notwilh LokSabha 
"and that he could take inspection on 
their receipt. On 24-12-1991. Shri 
Ranjit Kumar was informed that 
originals of documents were received 
and that he should inspect the 
documentsfrom26-12-1991onwards. 
Inspection was accordingly taken .• 

Then, Sir, kindly see paragraph 20: 

"The Committee met on verious days 
from 29-11-1991 on wards~started 
the security of varioLis documents 
already received. The Committee 
asked for and obtained further 
documents from the High Court of 
Punjab and Haryana, the Chandgarh 
Administration, the Office of the 
Accountant General, the Supreme 
Court of Incia, etc. On a careful scruliny 
and consideration of the documents 
recievedfrom various sources and all 
othermalerial aspects, theoommittee 
framed 14 definite charges against 
Justice Ramaswami alleging 
variouslyconductamountinglowiHul 
and gross misuse of office, wilful and 
persistent failure or negligence in 
discharge of duties, habitual 
extravagance at the cost of public 
exchequer, moral turpitude, using 
public funds for private purpose in 
diverse ways and bringing the high 
judicial office into disrepute. 

"The ac1SandommissionsallegBdon 
the charges collectively were stated 
to amountto misbehaviourwiltWlthe 

meaning of Article 124 (4) of the 
Constitution of India. A copy of the 
charges was annexed.· 

Therefore, even before the charges are 
framed, without any obligation, the inspection of 
whatever documents were available with the 
Committee was given to him. Really they went 
out of their way to do that. Then ..... 

DR. DEBI PROSAD PAL (Calcutta North 
West): Sir, there is one matter which I wanted to 
raise. (Interruptions) 

SHRI SOMNATH CHATTERJEE: I cannot 
be dictated like this. (Interruptions) 

DR. DEBI PROSAD PAL: This enquiry 
committee was meticulously going into the 
frarnKlg of the charges and the enqLirycommittee 
was assisted by Mr. Nariman in the preparation 
and framing of charges. Under what rule of 
prc>ce<iJre Mr. Nariman, who was the Chairman 
of the Sub-Committee of judicial Accountability, 
being a non-official body could assist the enquiry 
~ommittee to frame the charges? Under what 
rules? (Interruptions) 

SHRI SOMNATH CHATTERJEE: I do not 
know he was the Chairman of the Judicial 
Committee. I donottake notice of it. (IntenulpoilS) 

SHRI SOMNATH CHATTERJEE: Sir, I 
shall note that point. I have noted that point. 

What is the reason for so much of anxiety 
for Dr. Pal? Why do you not hold patience for a 
while? "you are hungry. go away. 00 not disturb 
us. (Interrutpions) Sir. as it is, it is 9.25p.m. lam 
waiting from 2 0' clock for my opportunity and he 
has taken my time and obstructing me. 

( Interrutpions) 

Sir, Please see para 25 on Pge 11. This is 
the Committee which has been formed; the 
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~itteehasgivenits report. We had noIhing 
todo with lhatandthis Committee's findings are 
being attached ina manner while I can only say 
that it leaves a very bad taste in the mouth, to put 
it very very mildly. 

Sir, kindlysee para 23 wherelheservice of 
the charges has been mentioned. It was said-

. even Dr. Pal said-that procedure has not been 
indicated. Whatever the procedure, the rules 
and the Actlhathave been applied, has not been 
said by anybody. Even then it is elaborated here 
astowhattheproceduretheyaregoingtofolow. 
It is dealt with in para 23 on page 11. 

I quote: 

"He was informed, a copy of the notice 
wasamexed. He was requested to file 
his defence. He was requested to 
produce the witnesses. He was 
requested to porciJce the documents 
he wanted to rely on. Hewasll1formed 
that the proceedings wouldbe held in 
camera but the Committee would like 
to know whetehr he desired the 
proceedingstobeOOllCiJdedinpti:llic. 
He was further informed that the 
SIQMIoneS to the NoticecA Motion and 
or their advocaIeswa.*1bepennitted 
to remain present and watch the 
proceedings on the condition that no 
part of the proceedings would be 
divalgedor ptj)Iishedin any manner. 
It was made clear that anyone who 
applied in writingforpermissjon to be 
present to watch the proceedings 
WOUld, in the discretion of the 
Committee, be granted such 
permission, sub;ecte to similar 
COIICiIions. Copiesof aldoa.menIsof 
which copies could be made were 
sent along with the charges. In the 
case of the remaining documents, 

whereitwasnotpossillet>tjvecopies 
becauseof1heirvoll.me, hewasoflered 
inspection of such documents, with 
due notice. AI the statements made in 
the notice communicated to Justice 
Ramaswamiweremadeinpursuance 
of decisions taken by the Committee 
atitsvariousmeelingsbeforefinalising 
thechargesandcommunicalinglhem 
to Justice Ramaswami." 

Therefore, he knew the procedure. Even 
the offerwas made to hold it in camera. He was 
told -pleasefileyourstatet11e111, whateverwitness 
you want to produce, pleaseprocluce.ltwas not 
done, as weal! know. What is the groundthathas 
been~? 

After these charges are submitted, it was 
~onthe 14th of January, 1992 and I requsted 
you to kindly see it. This is something unique. I 
am glad the Prime Minister is also here. 

Please see page 13, paras 24 and 25. 
Within a week, he sends a missile which Shri 
George Fernandes has read out eanier in the 
day. 

Please see paragraph 24 and 25 on page 
13. Paragraph 24 says: 

"Justice Ramaswami chose not to file 
a written statement of defence.· That 
was his own deOsion. "In6Iead, on21-
12-1992 he addressed a letter to the 
PresicingOfficer of the Comrnitteein 
which he, inter alia, questioned the 
.constitution of the Committee and the 
authority of the Speakertoconstitute 
the Committee.· 

Howcanlhis Con •• IiIIee anawerthat? This 
is the response of a supposedly responsible 
person~theolficeoftheJudgeofthe 

~Cot.rtMdin"n ..... n8,"~ 
Court has heldthatlhe notice of motion has not 
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lapsed that a ComrnitIee should be constituted, 
theCommitteeshouidgointothematter.Buthe 
doesnotevenacceptarPldecisionof1heSupreme 
Court of India. again challenging the authority of 
the Committee and the Constitutional authority 
of the Speaker as well to constitute the 
Committee. And, Sir, he said: 

"He levelled various allegations 
againstthe individual Members of the 
Committee and finally stated: 

"The present communication by me 
to you as Presiding Officer should not 
be construed as having mySlbmtlted 
to your jurisdiction. Indeed It is 
unthinkable that I would in the context 
of what I have stated ever consider 
myself arnenabieto your jurisdiction.' 

Paragraph 25 says: 

"This letter was followed by another 
Ietterdaled24.1. 1992. the openingparagraphof 
which was as follows. 

• As I have indicated in my letter on 21-
1-19921 have no intent on the submit 
to the JUriscktion of the Committee in 
the light of the circumstances already 
communicated to you.' 

Sir. it was said with very great bravado. 
'Wei, I have nofaith intheCommillee'. Why not? 
This is very uneasy. The lawyer does not persist 
with the compliant about the composition of the 
Committee, obviously he has given up. Then 
why does not he have confidence in the 
Committee. Sir, It is very easy to say, 'I don't 
have any confidence in the committee, I have 
confidence in the House' because he has to 
come here. If I say tomorrow, Sir, 'I have 
confidence in the Deputy-Speaker and no 
confidence tn you', will you slip away from the 

•• Expunged as ordered by the Chair. 

Chair? It is an easy attitude. Does it depend on 
his subjective satisfaction? Can any body take 
up an attitude that the statutery procedure is 
being followed and say 'although I am a Judge 
of the Supreme Court, I am bound by the rules 
oflaw.lamboundbytheConstitulion,1 have an 
obligation to accept the procedurethat has been 
adopted, to the decision of the Speaker and the 
decision of the Supreme Court in the meanIine'? 
And he said, 'I have no confidence in you'. Why 
not? someexplanation has to be gven as to why 
he has no confidence in him. Supposing I say, 
'Prime Minister ,I have no confidence in you,l 
have confidence in Kalpanath Rai' , then what 
wi. happen? (Interruptions). Nothingwillhappen, 
riglt Preasely, Sir,I am obIigedotthe honourable 
Prime Minister, nothing will happen. Nobody 
will take note of such .•• 

MR. SPEAKER: That word will not go on 
record. 

SHRI SOMNATH CHA TIERJEE: Now, 
Sir. there IS something more. Sir,lnthefactsof 
thiS case something unique in the world has 
happened,lbelieve . 

Sir, this Judge solomnly asked for an 
opportunity and demanded the right that 'I shall 
cross-examine you the PresidingOfficer, Justice 
Sawant. Have you ever heard like this, Sir? I 
have not heard. I have spent almost 40 years If'I 
the profession, I have never heard anybody 
saying that 'I may be allowed to cross-examine 
a Judge'. What he has said, Sir? Please see 
paragraph 251 think, Sir, this should be the last 
clinching point. Sir, paragraph 25 says: 

"After raising certain other issues, 
towards the end of the letter of 24th 
January, 1992, hecategoricalyslated. 
"I do not intend to submit to your 
Junsdictio'!". He questioned the 
procedure adopted by the Committee 
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in traming charges and suggested that 
the Committee should have first held 
an inquiry, collected the documentary 
evidence, recorded statements ot 
witnesses and communicated the 
same to him before framing charges. 
He also told the Committee that if the 
Committee were to conduct the inquiry 
in the manner indicated by him in his 
letter he WOUld. then, be in a position to 
consider whether or not he should 
submit ot the jurisdiction of the 
Committee." 

Then Sir, there is the next sentence-it 
should go to Which book I do not know, probably 
the book of jokes. It says: 

"He also added that in the even he 
chose to particiapte in the proceedlnQS 
he would first cross-examine the 
Presiding Officer." 

This is the attitude of a Supreme Court 
jUdge. 0 He wants tocroos-examinethe Presiding 
Officer. For what purpose? Then, letter after 
letter have been sent.o I would quote trom 
paragraph 27 on page 14. It says: 

"The Committee was not obliged to 
take notice otthe letters and to answer 
the queries raised by Justice 
Ramaswami. Yes, the Committee by 
its letter dated 27.1 .1992 in reply to his 
lettersof21 st and 24th January, 1992, 
inter alia, informed him that it was 
inappropriate for him to enter into 
correspondecne with the Tribunal 
constituted to investigate his conduct. 
He was also informed that he may 
raise all the objections as he may 
have in his writ!enstatemenlofdefence 
because all objection can ontybe (and 
will be) judicially considered by the 

Committee and dealt with in 
accaordance with law. Even though 
he has not done so, the Committee 
proposes except to the extent that 
some of the issues have alredy been 
answered by the judgement of the 
Supreme Court in Writ Petition 
No.491.91 andbyCommittee;sreplies 
to hiS letters." 

Sir, if I mayo read the later portion of 
paragraph 28. it says: 

"It was the duty which he owed tothe 
oath which he hadtaken. totheCourt 
in whcih he was serving. to the 
Institution of Judiciary and to the public 
who had reposed such great faith and 
confidence IntheJudges. and. therefoe. 
provided them various safeguards. 
Instead. he chose to abstain from 
participating in the proceedings and to 
address letters to the Committee 
asserting that it was unthinkable for 
him to submit to the Junsdictlon of the 
Committee and raising technical 
questions of procedure as well as 
making wild allegations and 
unwarranted InSinuations against the 
Members ot the Committee." 

Sir, regularly. the Committee has gone on 
replying to his letters without any obligation to do 
so. Now, I quote paragraph 33. It says: 

"Justice Ramaswami's Counsel also 
addressed several letters to the 
Committee in connection with the 
supply of copies of documents and 
inspection of documents. while all the 
time repeating that his letters should 
not be construed as submission to the 
jurisdiction of the Committee. That 
was the constant refrain ~f his letters. 
The question of supply of copies of 
documents and inspection of other 
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documents has been fully dealt with 
by the Committee in the Order 
pronounced by the Committee in its 
open sitting on 24.2.1992 before 
commencing the recording of 
evidence: 

DR. KARTIKESWAR PATRA: Mr. 
Speaker, Sir, when the Act was formulated .... 

MR. SPEAKER: It is not going on record. 

(Interruptions), 

SHRI ANBARASU ERA (Madras Central): 
Mr. Speaker, Sir, he is going on quoting page 
afterpage.lsthisthecorrectwayformeetingtre 
points raised by Mr. Kapil Sibal? 

MR. SPEAKER: I think this is the correct 
way. 

SHRI SOMNA TH CHATTERJEE: Sir, Mr. 
Femandeshasalreadydrawntheattereonofthe 
hon. MemberSefthe House to the judgement of 
the Amencan Court. They are very fond of that 
county.o h has been said that the judge's refusal 
to answer the questions on the removal 
proceedings oonstitute a cause fOf removal. I 
am only reiterating that point to save time. A 
question has been raised by Mr. SibaI ver 
solemnly that documents were not allowed, 

U1SpeCtionof.ltwas being solemnly argued 
from he bar by Mr. Sibal t}:lat inspection of the 

"documents was not allowed. This is a fact which 
has not even been attempted to be dealt with. 

"As regards Inspeclton of documents, the 
position is as follows: 

In response to the letter dated 11th 
December. 1991 01 the learned advocate for 
JustICe V. Ramaswaml. inspeciton was offered 
by the Committee by Its letter dated 24th 

December, 1991 andinspectionwasconduct~ 
by the leamed advocate and his colleague on 
26th December, 1991. In the course of the said 
inspection. the leamedadvocalehadsougrtthe 
criginals of certian documents which were not 
available at thattime and he was intimated that 
next date for inspection would be fixed later 
Lnderintimationtohimon hearing would be fixed 
laterunder intimation to him on heanngfrom the 
Puljab and Haryana High Court. Thereafter, on 
14thJanuary, 1992the definite charges and the 
groundsr. support thereof aIongwiththecopies 
of the documents, the list of documets and list of 
witI'lessesr. respectofeachdlargewereserved 
onJusticeV. Ramaswami. The list of documents 
in support of each charge themsetves indicated 
thecopIesfothedocu'rlenswtichwereavaiiabel 
for inspection. Those documents included the 
originals of documents of which inspection 
coUdnotbe~onthe26th December. 1991. 
Footenote No.4 to the statutory nolice issuedto 
Justice V. Ramaswami along with the charges 
indicated that it was not possible to send copies 
ofsaneoflhec:b::oolenlswtichwereYCJUninous 
and that inspection may be taken of the same 
wilhaclvanc:enoticeoftwoda?S. Sn:ei!SpeCita I 
was being offered by the said notice. of all the 
doctmentsr. support of the charges, it waS not 
necessary to separately intimate the learned 
advocate about continuing of the inspection 
which had reamined incomplete on 26th 
Decerrber. 1991. However,lheleamedacM:x:ate 
'or Justice V. Ramaswami by his letter dated 
22ndJanuary, 1992 addressed to te Secretary 
of the Committee stated that neither Justice V. 
Rarnaswaminorhisadvocates werenaposition 
toSllthe whole day dumg ofIicecourt hours and 
Inspect the documnets and that cOPieS of all 
documents which had been shown as "for 
inspection" in the list of documents should be 
supplied. "no matter how voluminous they may 
be. as without these documents. thecQl11)lexity 
of the matter cannot be appreciated. " 

He would not 'ile a written slatemen!. He 
_._---------------------
• Not recorded. 
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would not accept their jurisdiction. He said, 
"They have no rightto proceed against me". Yet, 
every document has to be supplied to him. even 
copies and that was done. 

"The stand taken by the learned 
Advocate that he or his colleagues 
were not in a position to inspect the 
documents the whole way was 
unreasonable. Once an Advocate 
accepts a brief, it is his duty to give full 
time to the same. By its letter dated 
23rdJanuary, 1992, the Committee 
pointed out to the learned advocate 
that since some of the documents of 
which inspection was being offered 
were public documents and others 
were voluminous, it was not possible 
to give copies of the same. The 
Committee further indicated to the 
learned advocate that if any particualr 
documentorpagefromoutofthesaid 
documents was needed by him after 
he inspectedthesame, the requestfor 
supplying the copy of the same could 
be considered. 

This shows with what faimess and anxiety, 
the Committee has tried to proceed. It .. hows 
whatever requests have been made for 
documents. for inspection, how this committee 
has gone out of its way to help him. 

"Thougtl as stated above an advocate 
in a case cannot refuse to inspect 
documents during office hours and 
Ihot.I!;Il Saturday is a holiday in the Lok 
Sabha Secretariat the learned 
advocate was by the said letter dated 
23rd Janurary, 1992 given sufficient 
accommodation bybeingpermrltedto 
inspect the documentS between 4 and 
6 p.m. on working days and between 
10.30a.mand5p.m.onSaturdays: 

As you are aware, the Lok Sabha staff do not 
come on Saturdays. Although Lok Sabha 
Secretariat is closed on Saturday. from 10.30 
a.m. to 5 p.m .. he was allowed to come. as 
special faviour and to opentheoffices on Saturday 
only to enable him to have inspection of the 
documents. 

"After further correspondence with 
the learned advocate with regard to 
photocopying of documents to which 
it IS not necessary to make reference 
In detail. the Committee by ItS letter 
dated 4th February, 1992forwardedto 
the leamed advocate an abstract of the 
relevant pages, bills etc., in order to 
facilitate Inspection. The learned 
advocate was requested to take 
Inspection of the relevant registers 
and files and to point out the specific 
pages. bills etc .. from the registers 
and files and was informed that 
photocopies of the same would be 
given to him prOVided photOCOPYing 
could be done without detaching them 
from the registers/flies aconcerned 
as the detachment would amount to 
tampering with the tiles and 00cuments 
received from the High Court." 

It a page Isan Integral part of the document. 
for photOCOPYing it Just cannot be torn off. That 
would be tampenng with the document. Even 
that was made fun 01. Mr. Sibal has said, justfor 
the sake of making copies for document. they 
say: It cannot be detached, therefore no copieS 
cna be given. 

"By letter dated 7th February. 1992 
the learned advocate intimated the 
Secretary fo the Commit1ee that he 
accompanied by two other persons 
would come for inspectJon on Saturday 
the 8th February, 1992at1'.30a.m. 
The said letter which was addressed 
though preJudice to the right of the 
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Committee" further stated that "I may 
also were photocopies of documents 
afterinspection".lnspection was taken 
by the learned advocate along with 
ShriJagdish Singh Khehar. Advocate 
andMs. Rashml Kathpalla, Advocate 
on 8th February, 1992. The request of 
Shri Anjit Kumar for continuing the 
inspection on Sunday. the 9th 
February, 1992 could not be acceded 
to as the said date was reserved for 
going through the documents by the 
Counsel appointed to lead evidence 
before the Committee which was to 
start recording eVidence on the 10th 
February, 1992.Slncetheheanngsof 
the Committee were scheduled to 
commenceonthe 1 Oth February. 1992 
and the documents were reqUired at 
the hearings of the committee. the 
learned advocate was intimated by 
the Committee's letter dated 8th 
February, 1992 that he could take 
inspeciton of the documents on all 
wOf1ong days after the Commlttee's 
wort<. was over upto 6 p.m. and on 
Saturdaysbetween 10.30a.m. and5 
p.m. Thereafter. Since the proceedings 
stood adjourned on account of the 
unfortunate demise of Justice V. 

. Ramaswami's mother. the learned 
advocate was inbmatedby letter dated 
9th February, 1992 that Inspeclton 
might be taken Irom 1030 a.m. to 5 
p.m. everyday from 13th February, 
19920nwardsuntiland including 22nd 
February,l992(exceptSunday).AfteJ 
giving intimation on 14th February, 
1992theleamed advocate, Shn Ranitt 
Kumartook tnSpOCtion along with Shri 
JagdishSingh Khehar and Ms Rashmi 
~,Advocatebn 14th February, 
1992. On Saturday, the 15t8February, 
1992inspection was taken on behalf of 
Shn Raniit Kumal by Shn Jagdlsh 
SIngh Khehar and Ms. Rashml 

Kathpalia, Advocates. Thereafter, no 
inspection was taken up to and 
Including 22nd February, 1992. Inane 
lothe four letters fo the same date viz. , 
17th February, 1992 the learned 
advocate stated that "I have With me 
the list of the documents which are 
already photocopied and are in your 
possession, WhiCh, I was told, would 
be forwarded to me If I give details ot 
eacl'l of those documents I am in a 
separate letter forwarding the list In 
details of these documents." No such 
letter or list has been received by the 
Committee so lar." 

SHRI SOMNATH CHATTERJEE: And a 
grievence IS betng made solemnly by the counsel 
that "Well, I was not given even photocopy which 
I wanted to take at my own cost. Photocopies 
were ready. They did not even Indicate whICh are 
the documents which they wanted although In 
wTlttng he said "I Will indicate to you. I Will send 
vouthe Itst." 

Page 66 IS also relevant. I have to read In 
the middle 01 P. 66. I am skipping some fo the 
relevant potion page 66:-

"It has further to be noted that the 
neither JUStice V. Ramaswaml nor hIS advocate 
on his behalf ever asked lor extentlons 10 time 
to !tIe the Wntten State,nent 01 Delenceand or 
to put In appearacne before the Committee. ThIS 
was probably consistent With Justice 
Ramaswami's stand that he would never think 
ofsubmrttingtothejurisdicttonoftheCommrttee 
However, the Committee had on its own by ItS 
letter dated 27thJanurary. 1992wrlttentoJustlCe 
V. Ramaswaml In reply to hiS letter dated 21 sl 
January, 1992 and hadofferedtogtve reasonable 
extension of time to file the written statement 01 
defence and to put thw wntten statement 01 
defence and to put in appearacnerthefeltthatthe 
time was IOsufficlentto enable him to do so and 
a request was made In thai behalf and the further 
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time required was indicated. There was no 
response to this offer of the Committee. 

As regards the other questions raised in the 
correspondence addressed by Justice V. 
Aamaswami including those relating to the 
competence of the Committee to proceed with 
the inquiry, since no written statement has been 
filed raising the said questions, it is noIproposed 
to deal with them at this stage. They will be dealt 
with at the appropriate time. 

Then the Committee decided to proceed 
with the inquiry as there was no response. 

"Before proceeding to record the 
evidence, the Presiding Officer made 
it clear that the Committee's duty to 
investigatethetruthorotherwisefothe 
charges levelled against the learned 
Judge. In taking the evidence, the 
Committee will follow the broad 
principles of Evidence Act and the 
principle of natural justice and the 
counsel appointedto lead evidence 
before theComt. Iittee will take notice 
of the said procedure.· 

Kindtysee two documents Mr. Kapil Sibal 
referred to from the oIher book which isa reply. 
Although I make my submission presently lhat 
thIS cannot be really IooI<ed into but even then 
WIthout subject to that contention, kindy come 
lOp. 82andp. 83. 

A lot of comment was made. Well, there 
was no reply.tothese letters. Kindly see it. It is 
amazing. I refer to page 82, the middle portion. 
Those are the two letters he has relerredto. 

"In his letter dated February 3, 1992 
consel for Justice V. Aamaswami asked the 
following:·" 

refeence to each of the charges that 
have been framed in respect of the 
investigation tobe conducted by the 
Committee, as to which part of the 
document supplied to me and 
refenedoardsougtttobe releidL4>for 
proving the saidcharge.o Could you 
pleasealsoinlormmeastothespecific 
document which will be required ... • 

Then, he is asking for a lot of information. 
WhichJudgewhich InquiryOfficercan be asked 
torjve him information likethis? Hewilincicate: 
'Give me information on this.' I can only say if 
is mpertinence. Then, kindly see page 83. 

"Againi'lSlIOlhelIeaer datedFebruary 
3, 1992, counsel for Justice V. 
Aamaswami asked as t.mder: ..• 

Sir, this is corning from a person who has 
deIibeIately relJainedfrom appearing before the 
CO ........ i'lspieeoUhedecisionoftheSupreme 
Courtsayinglhatlhe Inquiry is still alive. Kindly 
see it. It is very important. This is being written 
tolheCornmillee. 

'wWdgraaltyappieciaEilyoucoukf 
coIect and collate date in respect of 
the expenditure incurred by every 
transferred Chief Justice in all the 
High Courts country since 1980 in 
respect of the following: 

Sir, just see the amazing audlcity can the 
Counsel. the lawyer just beCause hisctient is a 
judge write in this manner to a sitting Supreme 
CourtJudge? One is the Chief Justice of a High 
Court. Another is a very eminent Jurist. The 
counsel is writing him saying: ·You please 
coIect andcolate the date and supptyto me. on 
such and such things. 

It has been stated: 
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in respect of eachofthequeris raised 
above, pIease~thereivantdata 
appIicabIetoS~Courtofln<ia'" 

These two letters were solemnly refen'edto 
by Shri Kapil Sibal. (Interruptions) 

SHRI MANI SHANKAR AIYAR: I asked 
him his permission. Nowlputthe~.Can 
you please also comment, while doing this, on 
the two letters that were specifically referred to 
by the Defence C<x.nseI which aredatellthe 17th 
Janurary and the 24th January? Without going 
into that, without reference to those letters, he is 
talking about the two letters of February. 
( Interrutpions) 

SHRI SOMNATH CHATIERJEE: The, 
Dr. Debi Prosad Pal is reminidng me so many 
times about the outsiders taking part. Kindly 
come to page 17 of the report of the Committee. 
I quote paragraph 37, page 17: 

"For participating in the Committee's 
proceedings some persons and bodies 
had sought permission of the 
Committee. The Sub-Committee on 
Judicial Accountability was, on their 
request, aJIowed to be reperesented by 
their Counsel Shri Prasahnt Bhusan 
and Kum. Kamini Jaiswal. The sub-
committee was not allowed to 
participate directly but their Counsel 
was allowed to suggestquestions that 
might be asked of the witnesses by the 
Committee's Counsel. It was also 
madecleartothe Sub-CommitIeethat 
the permission was granted to them on 
the conc:ition that they will not divulge 
or publics any partfothe documents or 
the proceedi_ngs. Shri George 
FemandesandJaswantSinghM.Ps., 
signatoreis to the Notice of Motion, 
SOlJ!j1Iandobtainedsimiiarpem IissioII 
to be representedbythetrCoooseland 
on thesarnelemls. ShriJaswant Singh 

was represented by his counsel Shri 
Arvind Nigam . ." (Interruptions) 

DR. DEB I PROSAD PAL: I want some 
clarifiction now. The Committee framing the 
charges. At the time of framing of the charges 
how Mr. Nariman, whowastheCharimanofthe 
Sub-Committee JudiCial Accountability, a 
completely third party, could come into, the 
picture? That was not the stge when they could 
participate in the proceedings. At the time of 
framing of charges. how Mr. Nariman could 
corne into the picture? 

SHRI SOMNATH CHATTERJEE: I have 
no evidence. There is no eVidence nor am I 
yielding. I hope. Justice Ramaswaml will come 
to you if the motion is adopted you go before the 
Supreme Court for him. Shri Krishnaswamy. 
M.P. has been openly pleading for Juslice 
Ramaswaml and he has been espousing hiS 
cause even here. 

·Shri M. Krlshnaswamy. M P . 
claimed that he wanted to help the 
Committee to investigae the alleged 
charges and demonstrate that there 
was no case against Justice 
Ramaswami. He sought the 
permission of the Committee to 
participate In the proceedings. 
Permission was given to him to assist 
the Commrttee in the same manner In 

which the sub-committee on JudiCial 
Accountability and the two MPs had 
been granted permission." 

No objecllon IS taken when Mr. M. 
Krihsnaswaml IS appearing before the 
Committee. 

"A body called the Forum For The 
Rule of law basecfln Tamil NaciJ also 
sought and obtained similar 
permISSion. Shn Knshnaswamy was 
representedbyhisCounseIShriJ.S. 
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Kehar and Shri Yashank Adhyaru. 
while the Forum For the Rule of Law 
was represented by their Counsel Shn 
Rupert Barnabas. The Counsellor 
Shri Krlshnaswamy and the Forum 
For The Rule Of Law". 

Both of whom appeared lor Justice 
ramaswaml. 

"gave wntten quesllons to the Counsel 
for the Committee to be asked of the 
witnesses The questIOns were 
numerous and exhaustive. They were 
In the nature ot searching cross-
examination. The questions which are 
III vmtlng form part 01 the record. 

As many as 47 witnesses were examined 
by the Committee and 244 Exhibrtsweremarked. 
The number of documents is intact much more 
than 244 because some of the Exhlbrtsconsists 
of several documents all of whom have been 
marked collectively as a single Exhibit. 

Although Justice Ramaswami had not 
chosen to appear before the Committee. the 
Committee by its letter dated 7.2.1992 had 
Intimated him that nonetheless the Committee 
would send to him copies of every day's 
proceedings before tlle Commrt1ee. Accordingly. 
copies of every day's proceedings. whenever 
they were ready. were being sent to him including 
the documents exhibited 01 which photocopies 
could convemently be made." 

Your expenence IS there; my humble 
experience IS there. Not only they have tnedto 
proceed according to tlle PJles and the Act. They 
have gone out of their way to help the learned 
Judg so that he does not feel any Inconvenience 
or any grouse. 

Para 40 says: 

"It may be mentioned here that during 
the course of the proceedings ColWlseI 
for Krishnaswamy, MP. Shri Adlyaru. 
and Counsel for he Forum For The 
Rule Of Law. Shri Rupert Barnabas, 
kept on I ntermittently writing letters, 
sometimes in irrelevant language. to 
the Committee making untrue 
allegations in regardtothe conduct of 
the proCeEldlngs. TheCormlilteehad. 
therefore, passed an Orderintheopen 
proceedings making it clear that 
obJections. If any. oughtto be raised by 
them on the spot." 

In truth. they would go back. think 
something. adVised to dosomethlOg. instructed 
todosomethlng and wrrte letters and take points 
which were not taken senously as appeared 
from this. It further says: 

'Shri Adhyaru. Counsel for Shn 
Krishnaswamy, was Similarly 
Infonned by a ietterthattheCommittee 
was stnctly follOWing the procedure 
prescnbed by the Judges (InqUIry) 
Act and the Rules made thereunder 
that they were being given lull 
opportunity to put all question 
suggested by them through the 
Counsel for the Committee and that 
they were availing themsefves of the 
Clpportunlty so afforded. It was also 
conveyed to him that the record of he 
proceedmgs was being faithfully 
maintained and, therefore, his 
allegations andlnsinuationswerefalse' 
and mlsleadmg. It was obvious that al 
such obJections were being raISed 
With the end in veiw of using them in 
some other proceedings. For the 
purpose of keep.ngtherecordstraqlt. 
It may be staled that whenever the 
Committee's attentionwasdrawn'to 
any mailer connected with the 
recording of the evidence, the maier 



709 MotionforPresentmgan VAISAKHA21, 1915 (SAKA)Article 124 of the Constitution71 0 
Address to the President under 

It'o'as considered and, whereverfound 
necessary, appropriate action was 
taken. 

.Afterconsiderable progress had been made 
In the Inquiry, the Secretary of the Committee 
received a notice from the Supreme Court of 
India." 

Shn Knshnaswamy. MP had gone to the' 
court and tiled a writ petrtion challenging ilfor its 
conlinuance. (Interruptions) 

DR. DEBI PROSAD PAL (Calcutta North 
West): There is no answerlo the queries of his 
charge. Proceedings start only afterthecharges 
are framed. (Interruptions) 

SHRI SOMNATH CHA TIERJEE: I am not 
yielding. There IS a limit to this. Too much of 
layalty IS shown. (Interruptions! 

DR. DEBI PROSAD PAL Out of the time 
of frammg of charge, the InqUiry Committee it 
has to prepare. trame and establish the charge. 
How was the Chairman of a Sub Committee on 
Judicial Accountability Shn Nariman was not a 
party? He was a third party. (Interruptions) 

SHRI SOMNATH CHA TIERJEE: SIr. he 
IS abusmg hiS right as a Member of Parliament. 
I have not Yielded to him. He IS saying something 
tor which there IS nothing on record He cannot 
go on like thiS. There IS a limit to all thiS. 
( Intorruptlons) 

MR. SPEAKER: Shn Charles. It IS not 
necessary to raise it again and again. You have 
raised It once. That IS all fight. 

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker. Sir. Shfl Sibel. on thiS 
aspect .... (lnterruptlOns) 

SHRI A CHARLES (T nvandrum): Sir. we 
cannot accept that. 

MR. SPEAKER: You may not accept It but 
you have to hear him. 

( Interruptions) 

MR. SPEAKER: I would like to say that 
yesterday we allowed Shri Kapil Sibel to argue 
the case for more than five to six hours. 

( Interrupoons) 

AN HON. MEMBER: But it IS not our fault. 

SHRIANBARASUERA(MadrasCentral): 
He IS reading line by line. In stead oltha!. he can 
better lay It on the T able of the House. 

MR. SPEAKER: That IS your own view. 

( InterruptJons) 

MR. SPEAKER By making these 
Intermrttent statements. you are just prolonging 
the diSCUSSions. Please cooperate yourself. 

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker. Sir. in my own imperfect way. I am 
trymg to deal with the potrlts raISed. It may not be 
liked by my hon. fnends but t cannot help it. 

Now Sir. I have to rclertc) a very Important 
aspectofthlScasewhichShriGeorgeFemandes 
has indicated. What IS discribed as a reply in thIS 
Volume III IS something which has been compiled 
and has been produced for the first time In thIS 
House. None of thiS so-called material was 
before the Committee. Nobody has checked the 
veracity of It Nobody has an opportunity to find 
out the correctness of It. So many things have 
been said as II. Sir. that it is Bhagvad Glta and 
whatever is written here must be true. And Sir. 
this Judge . whocloes not have thecourageo;the 
faimessor his commitment to JUdlaaI procedure 
orthe laws of the land and the ConstitutIOn. who 
refuses to go beIorethe ConmiItee. who refused 
to submit to the JurisdictIOn 01 the Committee. 
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doesnotmakeoutac"ase,aIthoughthroUghhis 
aher egos he goes on participating in the 
Committee proceedings by putting questions, 
seardling, cross-ex.aJTWla. Hedoesnotmake 
out any case before the Committee. But here, 
this is now supposed to be his case. Sir, are we 
entitled to. at this stage. alter the Committee's 
Report has come. to take into consideration. to 
take into account any material which was not 
before the Committee. Again, this is like 
reopening the entire thing, as he did not do it 
directly. accordi1gtothe law and procedure. He 
is trying to do it indirectly now. 

Sir. Stiri Kapil Sibel elaborately read out 
from this. At that time. there was no objection. He 
says. "Well. this is the case." He says at page 
48 of this compilation In Volume III and I quote: 

"The proceedings of the Committee 
stand vitiated. inter-alia. on the following counIS 
and should be declared to be null and void:-

Thereisevidenceonrecordtoshowlhalthe 
counsel for Sub-Committee on Judicialo 
Accountability as well as its members had 
complete access to the records available with 
the Committee and that counsel for Sub-
Committee on Judicial Accountability was 
consistently advisingcounseifortheCommittee 
bo~h prior to and during the course of the 
proceedings and the conclusion thereof." 

How does he know'? How does this Judge 
know? Hewasnot1here. HesayslhalwitloltBnl 
authority. without any responsibilfty and this is 
supposedtobecorrectasagainstwhalhasbeen 
stated in the Committee's Report. He says 
sornethingnow. Aftefthe case is decdedin Ihe 
aweaI. addiIionaIevidence, if it has tobetaken. 
the Judge has to give his permission. 

MR. SPEAKER: Shri ChaHerjee. tel us 
rsrderstandthatthisisnotinlheformd8llldance, 

this is in the form of argument. 

SHRI SOMNATH CHATTERJEE: I am 
obliged to YOU. Sir. 

MR. SPEAKER: This is in reply to the 
report which is to be considered by this House. 

22.00hrs. 

SHRI SOMNATH CHATTERJEE: I am 
obliged to you. If it is argument. argument must 
be based on records. 

MR. SPEAKER: Well. youcanacceptitor 
reject it. 

SHRI SOMNATH CHATTERJEE: I submit 
that it should not be accepted. The point is that 
the entIre reply has been prepared alter the 
report was submitted. 

MR. SPEAKER: I explain. 'The Judge 
wantedthe report fo the Committee before it was 
~~IheHouse.lnthejudgementitwasstaled 

that the report will be~ to the Judge and if he 
wants. hewouldbeaJlowedto reply to the House 
in writing or orally . through the lawyer also it can 
be done; we will see what is to be done. That is 
why the report was sent to him. In reply to the 
report. he has sent his wriHen argument. 

SHRI seNNA TH CHATTERJEE: let him 
send his comments andh~ arguments. But in 
the shape of comments on the record of the 
proceedings can he say something as if it is 
evidence which is being given. which is not on 
record? That islhepoint I am on. Theentirelhing 
is this. Because he had not made·anything 
beforelhe Committee. 

SHRlLAL.K.AOVANI:lnVoI.lVthereare 
no argl.mElflts.lt si just producing new evidnce 
which was not beforoe the Committee at all. 
Therefore Mr. Chatterjee says thai this House 
need not take it into account. apart from the 
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arguments given by him. 

SHAI SOMNATH CHATTERJEE: 
respectfully submit, one can make inference, 
onecanmakecommenlsthatthesearetheflaws 
in th arguments, in the reasons given by the 
Committee, this is the procedure which was 
wrongly followed by them, this is what has 
happened, on the basic which must have some 
relationtothefactsthathadtranspiredbeforethe 
committee. That is what I am saying. 

MR. SPEAKER: You are nght. 

SHRI SOMNA TH CHATTERJEE: Hecan 
make every comment that this decision of the 
Judge is wrongforthesereasons. He cannot say 
the Judge is wrong because I say this did not 
happen. Now he is giving evidence in the form 
of this whole compilation. That is my respectful 
submission before this House and before you. 

MR. SPEAKER: 'rhe deciding authority 
mayor may not accept it. We may not accept 
it also. 

SHRISOMNATHCHATTERJEE:Wemay 
not accept it; but the question is I have to spend 
time on this to show why it should be rejected. 
At least let me make the submission. No new 
material, contentions or documents which were 
not before the Committee could be made. At 
least documents cannot be biought which were 
not before the Committee; that is an attempt to 
give new evidence. Contentions which were 
nevermadecamotbemadenow. Hecannotsay 
that this is what had happened: that somebody 
was seen whispering to the Counsel. Things 
which,werenotbeforetheCommilteecannotbe 
looked intoforourpurposes and that is precisely 
. what has been done. He has obviously quoted 
from Vol. III which in my SIlbrni:osion is entirely 
eldmneousandshouldnotbelookedintoforthe 
purpose of decidingthis matter. 

The committee had nooccasaon to decide 

on his version. The Committee had no occasion 
toconsider any version of the Judge on the facts 
of the case, any version of the Judge as to the 
procedure that was followed, any version of the 
Judge as to what might have happened or mi!jlt 
not have happened. And now to say. that the 
report is wrong because the Judge now says 
something else, something which he had not 
condescended to say before the Cornmittee. 

SHRICHANDRASHE~:Mr.Speaker, 

under what law thiS report was sent to Justice 
Ramaswami for his comment? 

MR. SPEAKER: Are you questioning my 
authority? 

SHRI CHANDRA SHEKHAR: I am not 
questioning your authonty.o I wantto getthis 
information. I do not understand why you take 
every question in that SPirit. Do I say anything 
offensive? 

MR. SPEAKER: I respect you very much 
and I hate to contradict your statement. 

SHRI CHANDRA SHEKHAR: I wanted to 
know under what rule this was sent to Justice 
Ramaswami for hjs comments, because there 
is nothing in the Judges 'Enquiry Act. 

MR. SPEAKER: May I explain? Firstly 
because the Supreme Court itseit in the 
ludgement had said that the Judge wiJlhave an 
opportunity to make his submission either in 
writingorcrally to the House: and if it is not done, 
there would be an opportunity tor him to come to 
the Supreme Court and make his submission . 
That was one thing. Secondty, the principles of 
natural justice require that if an opportunity has 
to be given to anybody against whom we are 
going to decide or in favour of whom we may 
decide, It is betterto hear htm beforedecdng. 
These are the pnncipleson which it was done. 
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SHRI CHANDRA SHEKHAR: If you hear 
him, we can understand, either in writing or 
orally. But, once the Committee's report is there 
and another report is submitted by the Judge. 
they cnnot be treated on par. 

MR. SPEAKER: Shri Chandra Shekhar, 
let us understand that: what really happened is 
the Committee gave the report. Now, what is 
given by the Judge is nolthe repOrt, it is notthe 
evidence. it is not the judgement; it is his 
response, his defence to the report which is 
given by the C0mm,ttee. And the expectation is 
that this body which Is sitting here to decid€ this 
matter would have an opportunity of h~aring 
what the Judge wants to say. Supposing he has 
said that, "I do not want to come before you; I 
have sent the writtent submission". then we 
would consider it. This is the logic and we did it. 
WediditbecausetheSupremeCourlwantedit. 
Why should a doubt arise in your mind about our 
s~ndtngittohim? 

By allowing him to make asubmission, we 
are not giving the Judgment. Judgment has to be 
giVen bS'this House and not the Presiding Officer 
or the Officers who are sitting here. 

SHRI SOMNATH CHATIERJEE: I have 
never said thaI he had no right to submit it. 

MR. SPEAKER: I am not saymgthat. 

SHRI SOMNATH CHA TIERJEE: I have 
only submitted that what has transpired before 
theCommitteeandtheMaterialsavaiiabietothe 
Committee,hecanchallengethereasonsgiven 
by the Committee or to say whether there was 
any violation of natural Justice. 

MR. SPEAKER: lean understand. Si.W)Se 
there is something Which cannot be accepted .• 
we will not accept it; the House will not accept it. 

. MA.SPEAKER:lcanunderstand.~ 
there is.something whiCh cannot bt; accepted, 

we will not accept it; the House will not accept it. 

SHRI SOMNATH CHATTERJEE: 
Therefore my humble submission before you 
and the hon. Members is that we are quite late 
the whole submission of Mr. Sibal has been, with 
reference to his replies saying as the case is this 
as contained in the reply all contrary findings 
must be wrong, which case, according to me, 
was not placed before the Committee. A new 
case for the firsttime on facts is being made and 
on the basis ofthatto say, "Well, these findings 
are all wrong", is notfair. 

Let me come straightway to the charges 
because!hesearethe points aboutthe procedure, 
abouttheinspection,abouttheviolationofnatural 
justice. These are the pointsthal'had been taken. 
So far as Charge No.1 is concerned, it is 
substantially covered by Shri Femandes.1 can 
only requestthe hon. Members because there is 
hardly any time now available ... ( Interruptions) I 
would earnestly request my hon.'fnend.1 do not 
think I have disturbed anybody. Please give me 
thiS little courtesy. 

( InterruptIOns) 

MR. SPEAKER: II you Interrupt, you will be 
reqUIred to sit for more time. 

SHRISOMNATHCHATIERJEE: It was 
notmyfault.lwastold,lwiligelt,meat2.30pm; 
and instead ofthat, I have got it at 9 o'clock. 

MR. SPEAKER: It is not your fault. You are 
cooperating. 

SHRI SOMNATH CHA TIERJEE: We are 
talking of momentous occaSion, a histonc 
occasion, we are talking of remlndingourselves 
of that: and we have been treated, as'if by 
interruptions and shouting this matter can be 
decided, 

• (Interruptlonsl 
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Hie main charge has been Charge No.1, 
relating to the purchase of materials, etc., which 
Shri George Femandes has substantially 
covered: and I am not going into that, although 
they are very relevant. I adopt what he has 
submitted. to save the time. But, how are they 
dealt with? This is very important. (Interruptions) 
Maylhavelittletimeplease? . 

( Interruptions) 

AN HON. MEMBER: It is not from this side. 

MR. SPEAKER: Wherever it is. let there 
be order. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: With 
great sort 01 a, if I may say so, simulated 
emphasis. it was suggesed, well, ultimately it 
will appear that materials were there less than 
30.000 and everybody enjoyed very ffil!C1i. What 
is this? He said. well, for a few yards of carpets. 
few towels. few suitcases. you are throwing 
away a Judge oftheSupremeCourt. But what 
has happened? How did he deal with this? He 
admits that 131akhs were involved. 

( Interruptions) 

Then, I shall exercise my right to give a 
reply and it has to be till 4 o'clock inthemoming. 
Then. do not blame me. 

MR. SPEAKER: Youcanrestassuredthat 
I am not going to stop you. 

SHRI SOMNATH CHATTERJEE: I know, 
you will not stop me. But unnecessarily it is 
being taken. (Interruptions) I did not even react. 
I should read T odojusticetothe matter,l should 
readastohowthingswwedone. howthingswere 
purchasedorhow purchase bills were prepared 
ancllearnedJudgewasinvolvedinitabsolutely. 
( Interruptions) " I had not this little COI'1SIderation 

from my hon. friends here, then, I will have to 
make myself heard. I will have to assert my right. 
In his reply, he copiously read and mentioned. 
The learned Committee has referred to three • 
lists, including the list prepared on 17th of 
November. 1990 when the Judge went all the 
way from Delhi to Chandigarh although he had 
ceased to bea Chief Justice on 6th of October. 
After nearly 4'/2 months. he went from Delhi to 
Chandigarh to make overthe possession. Just 
imagine. Obviously, there was some reason. 
Why should he take the trouble alter4'/7 months 
to go and make overthe possession himself? He 
could have sent his Secretary. his P A, even his 
driver - anybody - forthat matter. If the key was 
lying with him. he could have sentthe keyth~re. 
But he went all the way. Kindly see page 8: 

"The hon. l'91embers of this House 
may also note that 01 the total amount 
of the items mentioned in the three 
lists valuing Rs. 13,41. 554 how does 
he deal With it? How these 131akhs 
become less than Rs.30.000which 
ammused some of my friends here 
very much yesterday? 

He said: 

"No origlOal records like vouchers. 
purchase notes and bills have been 
pro<iJcedwith respect of items valuing 
Rs.4.14.106: 

This is absolutely incorrect. Therefore. this 
is the objection I am taking. He says now in his 
reply that there are no documents and Mr. Sibal 
says these Rs.14.14.000hastobededucted 
because there are no records produced. Who 
says no records are produced? The most 
interested party says. no records are there 
aIII'louglveryeiaboratety it hasbeendealth w!th. 
We very entry in that list of Rs. 13.41,000 is 
supportedbythelist Andhesaidoriginal recon:1s 
were not produced. Repairs for an amount of 
As. 19.400 are also not supported by any such 
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documentation. He says that. Therefore, what 
should happen? You deduct the amount as if 
articIewhichhavepurchasedwiththeseamc:ultS 
have vanished! 

They say, you deduct this amount. 
Therefore,itsuggeststhattheitemsmentioned 
inllslsD-1 andD-2maynothavebeenpurchased 
forthe residence of Jusitce Ramaswami at all. 

"Having stated the above and after 
excluding from the total sum of 
RS.13,41,554.40, the sume of 
Rs.4,23,506.oo, the balance figure 
comestoRs.9,18,038.4O. 

It is very interesting arithmetic. A sum of 
Rs.13,41,554.4Ois~inexcess.lsay 

there is no evidence of Rs. 4,14, 106. You deduct 
it. I myself deduct it. He said; "No". Then,lhave 
to explain about only Rs.9,18,038.40 as 
deduction. From that, what is being deducted 
rON? 

"Now, Sir, of this amounI let us exclude 
the amount admittedly spent on 
purchase of items used for the new 
office wing .. The two major items in 
thiscontextaresofa-sets, carpels and 
foamlaidu ldemealhthecarpels. The 
value ofoine sofa..setspurchasedfor 
thevalueofcarpelsandtonmcomes 
toRs. 1,61,913.00. Thetotaloflhese 
two items isRs. 4,55,379.00. 

This is also incooect. It is very difficult. 
That is why I am saying, any body with 
responsibiIityCCWllookintolhis. 8ecaI1Se. in1he 
Committee's Report. they have mentioned it 
Exttirunbet;p.lChasellOlerumer. voucf1eI' 
numbers. etries in It)e books. EveryttW\gthey 
have said. He says. accordingtohim.lhisis for 
theOffice. Youdeductthal Thefefof8tha1 As. 

.13.41.554.40becomesRs.9.18 ••. 40.Now. 

you deduct Rs. 5,00,000.00. 

"In other words, Sir, of Rs. 
13.00,000.00, ilemsfothevalueof approximately 
Rs. 4,00,000.00 are said to have been in the 
residential portion of the house occupied by me. 
O! Rs. 4,00,000.00. Sir, Rs. 1,22,000.00 is the 
value of the seven air-conditioners which, to the 
best of my recollection, were already installed 
at the time I occupied the residence. 

Sir. these are unimpeachable evidence. 
Everything has been given. He is deducting Rs. 
1,22.000.00 because according to his 
recollection, this was already there. This is the 
Judge whose cause is being propounded by 
some of my friends here. Eight air-conditioners 
were purchasedforRs. 1 ,39,432.00 on 30th 
March, 1988 when he was very much there in 
Chandigarh.Myfriendhererightlysaid,allthese 
money came from the budget 01 Punjab and 
Haryana! Eight air-conditioners are.mentioned 
in the list Exhibit 12-8.1t is prepared by Shri S.S. 
Dogra, of the items purchased and provided at 
the residence of Justice Ramaswami during his 
tenure of Office. He does not dealt with this. He 
says,accordingtohisrecolleclion,itwasalready 
there. As mentionedeartier, at the bottom of the 
list, there IS a certificate of Shri Dogra's verified 
as per record 'mentioned', In C.O. Section. The 
entry list relating to eight air-corlditioners, there 
the price is mentioned as As. 1,39,432.00. Shri 
M.D. Sharma has also deposed to the fact of the 
purchase of eight air-conditioners. O! the eight 
air-conditioners. seven air-conditioners were in 
the residential portion of the Chief Justice's 
official residence on 17th February, 1990when 
he was present. And in his presence, the 
possession was given. One in each of four bed 
rooms, one in lhedining room, two in1he drawing 
rooRl were there. The value of the seven air-
conditioners found in the residential portion 
atone is Rs. 1,22.000.00 whictl is more than 
Ihreetimes the pennissibleceiling. Now, what 
hesays? He says. to the best othis racoIection, 
theywete already there , installed at the time he 
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occupied. the residence. Sevenair-conditioners 
were installed in the visitor's room before the 
construction ofthe new office which is relevant 
andsoon. 

Then,lateronhesays: "To the best of my 
recollection, the air-conditioners were already 
installed at the residence that I occupied. If we 
exclude the sum of Rs. 1,22,000.00 from Rs. 
4,00,000.00, weare left with iternsanlegedlyof 
the value of Rs. 2,78,000.00 which are to be 
explained." The documents are there. The 
vouchersarethere.ltwaspurchasedduringhis 
time. Hesaystheywerealreadythere. Therefore. 
fromRs. 9,18,038.40,youdeductRs. 4,14,106. 
You deduct another RS.5 lakh. Because, 
according to him they were not used by him. 

ThendecllctanolherRs.l.22Iakh. because, 
according to his collection, they were already 
there, although the evidence is to the contrary. 
Then he hadtoexplainabout Rs.2. 781akh. What 
does he do? Of the Rs.2.78 lakh, a sum of 
Rs.l.52lakhisattributabletocarpetswhichare 
laidinthevisitorsroom,Secretary'sofficeand 
in one office room, etc. It reads as foHows: 

'Wa9f ~th&construction, required 
todlsmanttethecarpetsandnot toput 
them to any furhter use? As ~ are 
aware, an to wall carpets are always 
fixed to the floor with the binding 
agents.-

It isnotlRiersbxthow\Whtheconstruction 
of the new wing, carpet of the value of Rs.l.52 
lakharesoug,ttob,usedforresidentialpwpose, 
although evidence isclear, finding is thereforthe 
residential purpose. Therefore. what should • 
happento Rs.2. 781akh? You deduct the price of 
Rs.l. 52lakh because, according to him. they 
were no longer necessary: they had been used. 
Therefore, they are not within his house. Any 
reasonable person would exclude itlrom a sum 
of Rs.2.78Iakh, the figure then left is to be 
explained. wonderlul juggleryoffigures.1 cannot 

explain this. Therefore deduct it. If I may say so. 
I do not use any other expression, it is an 
incorrect allegation as to the date of purchase, 
etc. Even then Rs.l26lakhhastobeexplained.o 
What does he do? Rs.96,OOO is the value of the 
loose carpets found lying at his residence. No 
witness before the Comrnittee, had stated that 
these were purchased but never delivered and 
put to use at his aresidence during his tenure. 

Mr. George Fenandeshas read it. I donto 
have the time also to read it. The findings is to 
thecontrary. Then he said, sofar as these roIed 
carpels are, concerned. the price has to be 
deducted from Rs.l.26 lakh. Therefore, from 
Rs. 131akh, by his jugglery, only goods worth 
Rs.33.000werethere. Therefore, it is not less 
than Rs.30,OOO. What crime have I committed? 
This is an amazing arithmetic and on that basis. 
It is being solemnly argued to the great 
amusement of an that what a frivolous charge 
has been made for carpets for utensils, for 
towels. forsuit-caseandanthat. The judge is 
beingthrownout. 

FromRs.131akh, you deduct this amount. 
according to him, fro which there was no 
document. and it came to As.91akh. He says. 
Rs.5lakh you have to deduct again because 
goods wor1h As.5lakhwereplacedsomewhere 
else. Then it comes to Rs.9 Iakh and odd. then 
from that. youhavetoagaindocb:tRs.1.22Iakh, 
because his recollection is somethiug else. 
Then from As. 1.20Iakh, hesaid, tlevalueol1he 
carpets is Rs.96,OOO. WeI. hesaid, I hadnolhilg 
to do with that. Therefore, deduct it from that 
amount. It is only Rs.30,OOO. Therefore. he 
should claim give me Rs.8000 worth of more 
furniture and fittings. etc. Therefore. he is 
aggrived that he has been'given much less 
quantityoffumit\n, fittings than hlsentillement. 
Let us all make an effort to QIV6 aU this to him if 
he remainsajudgetomooow. This IS theposilion 
of the entire charge no.l on which specific 
findings have been made. have been dealt with 
in this fashion. 
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Charge No.2. I am sorry. I am not really 
doing justice to this matter. So far as charge 2 
is concemed it has been read out. some portion 
by Mr. George Fernandes; there is a specific 
finding with regard to favoured dealers. This is 
a very important. What is his answer? Mr. Kapil 
Sibal said. these are the concerns which have 
been supplying in the past. No evidence. Wo 
said that? That was not before the Committee. 
Nobody made that case: nobodyprovedit. Now. 
he says. in this so-called reply. that, aC?0rding 
to him. theywere alreadypurchasecl from them. 

Sir. all the rules have been given. The" 
financial rules are there. I would like to know 
whether it is the view of anybody in this House 
that the rules which are framed under the 
appropriate laws. under the Constitutional 
provisions can be flouted by a Judge of the 
Supreme Court Of High Courtornot.1 would like 
to know that. Is it being contended thatthe rules 
shall not ClJ:'ply? 

Shri Kapil Sibal solemnly argued that the 
financial rules do not apply. because !hey apply 
to subordinate courts. That is abJ;oIutely wrong. 
I will show to you that thIS has been specifically 
stated. There is a communication from the 
Government of India. I am sure that Shri 
Manmohan~wouIdnotllkeit:otheIwiselhe 

Chief Justices will go on spending and all the 
Government's liberalised money will go. 

( Interruptionsl 

We are on excellent terms. Only thing is 
·that he does not give me money. 

Sir. I am really hurrying through.' 

Let us see page 63. Thehon. PrirneMinisfe 
Md the Finance Minister. Shri MarvnohanSingl 
may pfease see that their orders are not all 
VIOlated. 

Now paragraph 104 says: 

·While considering the charges. it is 
useful and necessary to bear in mind certain 
financial regulations. Ex. 122 is a letter dated 7-
3-1968 from the Deputy Financial Advisortothe 
Govemmentof India. to the Chief Commissioner. 
Chandigarh. which shows that the Punjab 
Financial Rules and Regulations applicable in 
the State of Punjab are. applicable to the High 
Court of Punjab and Haryana. This is also the 
evidence of the Accountant General." 

At the bottom of page 63, it is said: 

"The Chief Justice of Punjab and 
Haryana Court is designated as one of 
the Heads of the Oepartmentunderthe 
major sub-major head 
• Administration of Justice." 

Then the rules are quoted. It says. 

"Every Government employee 
incurring or sandioning expenditure 
fromttle revenuesofthe State should 
be guided by high standards of 
financial propriety". 

I have get notimeto read all. Then it is given 
how stores arepurchased and aboutttletender 
system to be followed. 

At page 69. it is paid: 

"Some of these principle expressly 
laid down in so many terms in the 
Punjab Financial Rules are readily 
seen to be sound general principles 
which halle to be observed by every 
one in whatever authority ontrusted 
with the power,oelCpel'ldpt.tllicfl.a1ds. 
irrespective of any rule of regulations 
to that effect. Observance of these 
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pnnciples is necessary for the 
occasional deviation from principles. 
if demanded by the urgency of the 
situation and the public interest, may 
be pardonable but a persistent and 
determined deviation from principles, 
Intended to gain personal advantage, 
leading to the legitimate inference of a 
wilful conduct, cannot be overlooked." 

He tried to brush aside that these rules do 
1101 apply. Supposing these rules do not apply, 
according to him there are no rules. But then, 
prudence will apply, propriety will apply. that 
Il,ere should be no wastefulness Thereshould 
be no lavish spending. After all, if somebody is 
spending money notforhis own, then he has an 
obligation to see that the money is nto wasted. 
It IS public money. How can anybody for that 
matter aJudge of the Supreme court say that the 
financial rules do not apply to h,m, although they 
do apply, and say, "I can do whatever I like" . 

It was solemnly argued before us by Shri 
Sibal that If at all the rules under Article 2~ will 
apply, and that under Article229'theQovemment 
cannot interfere with the powers and rules of the 
Justice. 

I will only cite one case. I h~ve got many 
with me but I will cite only one. Ellen lUld~r 
Articleo 229 I am very sorry that a man of his 
ability has said so it is said that with regard to 
appointments, promotions, etc., transfer, the 
Chief Justice is the highest authority. 

But so far as emoluments are concerned, 
sofarassalary,allowance,etc.ofanemployee 
is concerned, no expenses can be incurred 
without the Government's approval. The 
SupremeCourthascategoricallysaidthiswhen 
this wasquestioned. Now JwouIdquote AIR 1976 
Supreme Court page 123: 

"If the rules made under 

Clause 2 of articleo 229 relate to 
salaries. allowances or pensions, then 
since In them is involved the question 
of finance, the framing of the rules 
reqUIres the approval of the Govemor. " 

That means the State Government. Then, 
.it is said: that the question to of finance is 
involved. In regard to finance. Government's 
approval is required. That is wtty, everybody has 
to go and placate the Finance Minister. . 

I would like to read AIR 1975 Supreme 
Court page 889 .. (interruptIOns) 

PROF. P.J. KURIEN (Mavelikara): Sir. 
kindly tell us the approximate time so that we can 
go out and come back .. (Interruptions) 

"-IR. SPEAKER: Mayl makeadeclaration 
that today the P arhamentary Affairs Minister 
has not kept the Bills ready. And if you interrupt. 
you Will be reqUired to sil for more lime. 

( Interruptions) 

MR. SPEAKER: It Isa constitutional point. . 
Y04,hearhim. 

( interruptJons) 

SHRI ANIL BASU (Arambaghl: Sir. althe 
beginning Itself, he has said tl]at he requires 
more than two and a half hours .. (Interruptions) 

PROF. P.J. KURIEN: Sir. yesterday we 
were knowing as to how much time Mr. Kapil 
SibaJ would take. Kindly tell us as to how much 
more time Shri Somnath Chatterjee will 
take ... (lnterruptions) 

SHRI SOMNA TH CHATTERJEE: I would 
like to finish early. I am also hungry. What are 
you talking? .. ( Interruptions) 
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PRO. P.J. KURIEN: Shri Somnath 
Chatterjee, youcantakeanyamountoftime.1 
only want to know how much more time you will 
take. Sothatwecangoand havefoodandcome 
back .. (lntent.J)lions) 

MR. SPEAKER: let me find out from him. 

SHRI SOMNATH'CHATTERJEE: I am 
sorry. I am8l1Cl'OBCtillguponthegreatpatience 
of the Members. Already great courtesy has 
been shown to me. I am obliged to all thehon. 
Mentlershefe.lamdeeplytouchedbytheirkild 
consideration towards me. It is not mypersonaJ 
case. I maybe, in an i.,..,erfectway, trying to do 
it. Sir, unfortunatetyyou had picked my name. 
I wouIdhavebeenhappierifsomebodyelsehas 
done Ihis. .. ( InIenupIions) 

MR. SPEAKER: We have taken an hon. 
Memberwhocanenli!jlten us. 

SHRI SOMNATH CHATTERJEE: Sir, I 
am trying in a hjumbIe way. 

MR. SPEAKER: ShriSornnalhChalterjee, 
can youfjNe kindly some illdicalion as to how 
much more time you woufd take so that the 
Mernb8lscangoollforaQ,f)ofoofleeandcome 
back. 

SHRI SOMNATHCHATTERJEE: Now it 
is 10.35 p.m. I shaH try 10 finish it by 11 
p.m ... (interrupIionsj Youo may go out now. Sir, 
kindy five me five minutes more because they 
are taking time to go out. (/ntemJptions) 

SHRI NIRMAl KANTI CHATTERJEE 
(Dumdum): Sir, today the Finance Minister 
rrustbe happy because it is an austerity budget 
on which the Parliament is functioning. 
( Intent.J)lions) 

SHRI SOMNATH CHATTERJEE (BoIpur): 

lam~someimportancetoitandleamestly 

request my hon. friends here, on both sides, to 
kindy give me little opportunity to place it. Why 
I am pressing it because thepoint is being taken 
on behalf of aSlV8I1l8CourtJudgethatheisnot 
bound by the financial rules. Therefore, this is 
totally unregulated expenditure by the Chief 
Justice. According to him itistotaly tnegUIated 
by the rules of procedurewhich was bincing on 
him. Therefore, these nAesshouidnotbeapplied 
and the Committee was wrong in appIvingthese 
rules. 

I am submitting, Sir, as quickly I could. I 
have placed only one relevant passage. There 
are ofherpassages which would show that the 
rules were applicable. Then Shri Sibal argued 
that it is Article 229. if I do not deal with, it will be 
saidtomorrowandpapershavealso~their 

views about our respective performances. I 
have no grievance on that. They are entitled to 
assess. Therefore. it will be said that this point 
was not even ansered. The question of a 
ConstiIuIionaIpoirtistaken,beennamely ,Article 
229 postulates that the Government cannot 
interfere in the maner of the High Court 
expendiUe.lamonlyshowingthal<u~ 

Court has said repea1eCIy, notonee, wilhregard 
to appointment. with regard to promotion , with 
regard to transfer of the employees or even 
suboniIlate~ry. Certain Highcourtorders 
or decisions cannot be interfered with. With 
regardtomoney;wilhregardtoexpendilure,the 
Government must give its approval because 
financial implications am there and that is what 
the~Courthassaidatpage889in 1975 
judgemeI d, where the Chief Justice had given a 
special salary to a officer. It says: 

Mlflhe Chief Justice of the High Court 
wanted to appoint the Registrar at1he 
initiaIsaiaryofAs. 15OO1-wilhaspecial 
salary of As. 25()1- permonlh, special 
approval ottheGovemorshouid have 
been taken in view of the fact that the 

. rutes did not permit such salary and 
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t.he higher salary involved greater 
financial burden on the Govemment." 

therefore, the Govemment can interfere. 
The Government voice has to prevail. It cannot 
be said, 'Article 229 means any Chief Justice or 
any judge of any High Court in India can spend 
any amount he likes on any thing. This type of 
argument was being made solemnly. appearing 
for the Judge of the Supreme Court of India 
saying, 'no I can spend any money I like, who is 
the Government to interfere with me! How can 
I he Government frame rules? I am saying this 
IS totally contrary to the law laid down by the 
Supreme Court of India. 

Now, I will quote from the 1971 Supreme 
Court Judgement. which make it absolutely clear. 
!tsays: 

"The Governor's approval must be 
sought to the extent the rules relate to 
salaries, leave or pension. This 
exception, it is abundantly clear. had 
tobemadebecausethefinMceshave 
to be provided by the Goverrmentand 
to the extent there is any involvement 
of expense the Government has to 
approve of it: 

Now, it is being solemnly argued. well he is 
not governed by any rules any regulatlOOS and 
Article 229 of the Constitution means that he is 
not govemedandthe Govemmentcannot give 
anything with regard to that. No financial rulse 
will apply. Therefore, if financial rules apply and 
if certian procedure has been there regarding 
purchase of documents. regardingexpendilure 
to be incurred. the method of expenditure to be 
incurred; howthingscan be purchased, whether 
there is a necessity for it, he solemnly argued 
that that does not apptyto him. Therefore, he was 
in open field. He could do anything in life. 
Therefore. even if any extra expenditure 
according to the complaint has been incurred, 
well, it was not covered by any rules. Therefore. 

what is the mistake he has done. 

Sir, the rESJIt is I am respectfully submitting 
consciously. deliberately and knowing the 
provisions with regardtothis rules. he has gone 
spendingancl, theref.xe, whether something is 
inhisofficemcwnar~isin his bed room 
or in his visiIOranJOlft it.,; immaterial. He tries 
to explain It. ~ does not appear before the 
Committee: cIoes not give his versions; does not 
allow the Carnmittee to find out tl1e Committee 
would have very well found out, as it has doen 
suomotuwithout1hejudge'scooperation. without 
the judge's help in 3-4 charges. When the 
Committee could not be satisfied, on their own 
1heyhavesaid1hechargeshave not been proved. 
Doesthisshowa Corrvnitteewithpre-determined 
mind? Does it show that the Committee has a 
bias against this judge? 

Theyhavethemselves. ontheirown. wiIhot1 
anyappearanceex-partssitting.1heyhavetaken 
a decision that 'No. forthese4matters. aI1hough 
1hecharges are framed. 1here is no eVIdence; we 
say it has not been proved. If it is so, my 
submission is that it clearly indicates that most 
fairtreat:1'lerlt was given to1he leamedjudge and 
he cannot have any reasonable grievenc:e. 

Sir,lwill hurriedly indicate only the charges. 
Please see the charge 2. illS in para 160. 

On purchase of wall-to-wal carpet, I am not 
reading it. The rest of the charge is regarding 
excess purchase can excess price which is not 
proved. The Committee hoIdsthat one portion is 
proved and another portion is not proved. The 
Carnmitteecomestothatfindings. 

What is1he answerin1he reply againstthis? 
In the reply you will see on which reliance is 
placed as if it is the·answer to this it is total 
concoction. This is a very serious matter. With 
aM humility i submit before this hon. House that 
the reply is given on the basis of concocted 
material. without any supporting document. 
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Sl4JPOI1ingevidnece, wiIhoutploci'lgthembefore 
a duly constituted Committee to verify the 
correctness or otherwise of that. 

And now he is saying before this House that 
this is a" wrong because according to him this 
did not happen. According to me ti did not 
happen; therefore. it is wrong! 

Thiscannct be the basis on which charges 
can be controverted. 

Please see charge 3with regard to woolen 
carpets. It has been held: 

-Quotation from the said firm was not 
genuine as found undercharge 1. in 
view of our finding under charge 1 . 
there was a practice of splitting the 
bills etc: 

They say the charge is provcd 10 the extent 
that 12 1005 carpets. which were found to be 
shown as having been kept for use inthe High 
Court. were found in the residential portion on 
17.2.1990whenpossessionwashandedoverby 
Justice Ramaswami and they were meant for 
being used.n the said portion. Here is a finding 
of that portion. Rest of the charge has not been 
proved. 

Charge4 is with regardtoitems offumitute 
whicharepurchasedfrom Salvo & Company for 
Rs.58,908againfromahandpickeddealerfrom 
oneperson.AndadvMcepaymentismade.ldo 
not know whether the Govemmentpermits it in 
normal manner. Advance payment is made to 
the supplies shop keeper. There is no security 
forlhisadvancepaymenl Nocontractisentefed 
into. Somebody goes there and places an order 
for.Sf.4lPIYIngsomefumiUe.Heasksforadvaroe 
payment. The judge visits the shop: itams 
selection: advancepayment is made under his 
sanctlOll the Chief Justice's sanciton for 

excessive purchases. so far as the official 
residence is concerned. which could possibly 
have ben avoided. 

Then nine sofa sets-I hope it is not giving 
ideas to anybody here. Nine sofa sets wer 
purchased under the above mationed five 
different vouchers. However. only five sofa sets 
werefoundetc. The remianing sofa sets were not 
used in the office. Therefore. I find that Charge 
No.4 is also proved to that extent. 

Then about Charge No.5 regarding some 
items missing. the Committee says. it has not 
been proved except as regards five suitcases. 

Then charge No.6foraD of them the answer 
is that this version is right-this version which 
never saw the light of the day until it was 
calculated by you to us. nobody knew all these 
things. the Committee never knew all this. 
Because of what he has stated here. therefore aU 
the charges are wrongl 

There is Charge NO.6 six sofa sets etc. The 
Committee has not proved, therefore. we are 
troubling ourselves. 

Then, Sir. this IS very interesting. kindly 
permit me to take three or four minutes on 
Charge NO.7. It was a matter of great decision. 
it was laughed away a Judge is being sought to 
be romoved for SUitcases. I do not know which 
Judgecouldaffordtohave 18suitcases. Charge 
No.7 relates to purchase of suit attache brief 
cases and the disappearanc:e of five of them and 
the replacement of the remaining. Sir, it goes on. f 

It says. 

"ThepurchasenotesshowthatJusticc 
Ramaswami has desired that the 
purchase be made Immediately and 
oneof the purchase notes mentioned 
that the three suit cases described 
here wer to be provided to Justice 
Ramaswami torofficeuseandlhetwo 
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others mentioned in Ex.71 and 72. 
These three suit cases described to 
be provided to him, by the time 01 the 
preparation 01 the purchase note, the 
suitcases had already been 
Purchased. What is significant here is 
that Justice Ramaswami assumed 
charge 01 the Judge 01 the Supreme 
Court: 

kindly listen, whoever has the patience. 

SHRI CHANDRA SHEKHAR (Ballia): I 
have got patience, but it is totally irrelevant. 
What the Committee says and what Justice' 
Ramaswami SCl'jS before the House are or. par 
becausethatReporthasaireadybeencircuiated 
totheMenilefsandtheCommitteeReporthas 
also been Slbnitted. I do not know under what 
provision. if I say this. the Speaker will say that 
1 am doubting his integrity. So. 1 shall not say it, 
but the whole things is that I do not know under 
whatcircustances Mr. Chatterjee is entitled to 
saythatwhaiJustice Ramaswami says is a total 
concoction. I say he is right. II the Committee 
Report and that Report have been Circulated to 
theMelmerswilhoutany authentification.what 
report should take priority over the other. how 
can you say that he is wrong? And under what 
rule,l have not known yetthatthat report has 
been circulated because nothing in the Inquiry 
rules of procedure indicates that he isentitleod 
toSlbnilhisreporttothisHouse.oWhateverhe 
had to say, he could have said belore the 
CommiUee. He was not entitled to say anything 
~fofe the House. According to the law, the 
Sj)eakeris aM powerful. that I know. and he can 
doanything. that I know. 

MR. SPEAKER: Chandra Shekherji. you 
a19probab1y ... 

SHRICHANDRASHEKHAR: lamSQrry. 
lAr. Speaker, whenever I raise a point. you just 
~y, 'Areyoudoubtingmyintentions?'Hereis 
~ InqI.*yCouw, ilea Report. I know from you ... 

MR. SPEAKER: I am explaining it. Chandra 
Shekharji. 

( Interruptions) 

SHRI CHANDRA SHEKHAR: I honestly 
wantto know under what provisions you allow 
Jusitce'Ramaswami to bring all these lacts 
which are unsubstantiated, Where the Speaker 
has been attacked. the attack of Justice 
Ramaswami against the Speaker has been 
arculated by the MembeIs by thecoutesy shown 
to Justice Ramaswami. 

MR. SPEAKER: Chnadra Shekherji.1 will 
explain to you. Don;l·putthe Speaker atleast.in 
the dock at the same time. 

SHRI CHANDRASHEKHAR: Again I say. 
I am not putting you in the dock. but you should 
not doubllhe intention of the Members. 

MR. SPEAKER: 1 will explain to you. I 
thank you very much forgiving the opportunity. 

SHRI SOMNA THCHATTEAJEE: Sir. from 
my lime it is gOing. 

MR. SPEAKER: Of course. It will be 
dedllCled 

When this Report was received by us, one 
01 the things which was to be considered by us 
was how to get this Report to the Members. 

This was a secret report. ThIS was to be 
translated into Hindi. We kept it secret lor 
sometime until this was translated and then we 
called a meeting in which the Attorney General. 
the law Secretary. the Secretary of the 
Parliament Affairs Ministry. the hon. Members 
01 thIS Committee have all participated. I think 
the Law Minister was also there and we 
discussed as to how this is to be done. It was 
brought to our notice that when the matter was 
takentothe Supreme Court. the Supreme Court 
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hed said: 'you appearbetore the Committee and 
II you thj1k that you are not satisfied with what the 
Committee says. then you have the opportunity 
to appear before the Parliament. If you are not 
satisfied with that, then you have the opportunity 
to corne to us also. That was the judgment given 
by the Supreme Court. That is why, ~ismatter 
wasdiscussedintheCommittee.ltwasattended 
by the Attorney General. It was attended by the 
Law Secretary and it was attended by some 
others also. It was decided whatto do and ther. 
the Australian precedent was quoted. They had 
quoted in the Supreme Court Judgment that the 
provisions in our Constitution and laws are 
Identical to the provisions in the Australian 
Constitution. In the Australian precedent they 
had allowed the judge to appear before the 
Committee and we hope that the Partiarnentwill 
alIQwthiskindofcourtesytothejudgealso. They 
had said thiS in their judgment in wnting and that 
IS why. we tned.(o carefully follow what was 
wntten In the Judgment. We applied our minds, 
we consulted each other and we gave it. 

. Now. what we are dOing here is, we are 
glvlOg an opportunity to a person against whom 
some allegations are levelled. If he has brought 
anything before us and if it is not, according to the 
law, acceptable or admissible, we can reject it. 
We can throw it out. But by alloWing him to come 
before you. we are not giving a judgment. The 
judgment is in your hands and it depends on your 
vote. it depends on your understanding of facts , 
it depdneds on your understanding of the report 
and it depends on your nderstasnding or 
acceptance of the submission. it is entirely in 
yourhands.o But what kind of obJection can be 
taken to the facility given to a person who is 
accusedofcertianthingstomakehisStbnlsslon 
either orally or in writing to facilitate you to 
understand the qther Side of it? What we have 
actualydoneis, yesferdaywehavealowedone 
side to come as wen as the other side; today we 
have allowed one side to come.as well as the 

othersidetoComeand ultimately,thejudggment 
is yours. 

SHRI CHANDRA SHEKHAR (Ballia): Mr. 
Speaker, Sir, I am not questioning you. Please 
bear with me for a minute. The procedure is that 
when the report is submitted you will consider 
the report In a particualrmanner andthat manner 
has been specifically menlloned In thsi Judges 
Inqu.iry Committee report under the headlOg 
'Consideration of Report and Procedure for 
pre~nlatlon of Address for removal of Judge'. 
I quote from the last paragraph on page 9. Itsays: 

"lithe report of the Committeecontains 
a finding that tne Judge is not gUilty of any 
misbehaviour or does not suffer from any 
incapacity, then no lurtherstep shall be taken in 
either House of Parliametn 10 relation to the 
"report and the motion pending in the Houses o~ 
Parliament shall not be proceeded with. If the 
report of the Committee contains a finding that 
the judge IS guilty of atly misbehaviour or suffer 
from any Incapcity. then the mollon suffer from 
any lflCap~city: th~n the motion referred to in 
sub-sectiorl (1 ) of section (3) shall. togetherwith 
the report fo the Committee, be taken up for 
consideration by the House orthe Houses of 
Parliament in which it is pending." 

Only the report of the Committee will be 
considered by the House. This IS specifically 
met ItioIled.ldonotknowhowthe~Court 
. has given this judgement. I have great respect 
IorttleSlp'emeCourtJl.lC9'nent. bithe~ 
Court judgment does not overndethis provision 
which is specifically menltoned in the Act (', 
Par1iament and whoever was givingyou advice, 
whether the Attorney General or the law 
Secretary. I have great respect for them. But 
under what rule, under what procedure this Act 
was by pasesed? My objection is not that we 
cannot take this decision. 

" I 
Whenrrr,'hon. triend. Mr. GeorgeFemancta& 

was trying to quote something, -you said in this 
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house: Do not bring in matters which are 
derogatory in nature, because you dO not want 
that to corne int the proceedings of the House. 

But you have put the whole report, whole 
arguments of Justice Ramaswami as part olthe 
proceedings of this House. II it is not a part of the 
proceedings, I do not know how this report has 
come, whether it has beery laid on the Table of the 
House or not. If ti is a fresh document, how this 
was circulated to the Members of the House. I 
know also the rules and procedure. If it is laid on 
the Table of the House, your observation 
yesterday about the intention of Mr.George 
Fernandes quoting certain portions, does not 
hold good because the whole report is a part of 
the proceedings. All the abuses thatwere hurled 
upon the former Speaker, upon the Committee 
members are a part of the proceedings. 

My objection IS, Mr. Speaker, if you do not 
take ocgnizance of it.. 

MR. SPEAKER: hope that 
Chandrashekhar JI who has been a very senIOr 
Member of this Hbuse does not present this case 
In this manner. It is very far from anybody in the 
House to say anything against the fprmer 
Speaker or anybody In the House to say that 
somebody has contrived it to bring it on the 
report, well, I do not know whatis the meaning 
of it. 

SHRI CHANDRA SHEKHAR: This IS the 
fact. This is nollhe intention. It is the result whICh 
\s accounted In Parliamentary politics. .. 

MR. SPEAKER; Let it not be an argument 
between you ana me. 

SHRI CHANDRASHEKHAR: Mr.Speaker, 
you have started it and I am ready for it because 
I have no preJudice, no bias nor an I afraid of 
anything. I did not want this situation to be 
created. But you, Mr. Speaker, created rt by your 

observation and I have no other option but to 
reply to you. 

MR. SPEAKER: May I !ell you, what has 
been stated by Justice Ramaswami against the 
han. former Speaker, againstthe hon. Judges 
has been dealt With If) the report gIVen by the 
Committee They have been dealt with in the 
report given by the Committee. The allegation 
has been there, how it has been brushed aSide 
has been given. 

What I have been telling Mr. Fernandes 
was, supposing some allegation IS levelled 
against Justice Saw ant or 'Jusllce Desai or 
Justice Chlnnappa Reddy. It would not be 
necessary for us to repeat those things here and 
bnng it here. That was my intention. If there IS 
something in the report given by the Committee 
itself and if there IS something given In the 
SubmiSSions gNen also. It may not be necessary 
for us to bring it again on the report. I was trying 
to be very correct. I do not know why trlls kind of 
unpreS5IOn has been gIVen to the hon. Members. 
Here IS a case In which we are trying to be as 
correct as possible. 

Let us not doubt each others intention. I 
may very humbly say that because these kinds 
of matters are raised on th floor of the House, 

• somellmes mlsunderstandmg develops. We 
are all sitting here I wouid like to know from the 
hon, lormer Speaker also, did he get any 
Impression that we are trying to do anything 01 
thiS kind? In the Interest of the present sitting 
Speaker and in the Interest of the fairness of the 
House, I would like tosay, Iithat IS the mpre5SlOll, 
thenmyapologytoyou.lsthatyourlmpreSSlOn? 

SHRI SOMNATH CHATTERJEE. I am 
sure, everybody In this House will agree With me 
that. no person who has been accused 01 
something. 01 something wrong has got betler 
opportunity either before the Commrttee or before 
thiS House than J,:,stlce Ramswaml Nobody 
has got almost unlimited opportunity Unlimited 
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opportunity has been given and he cannot have 
any grievance. 

MR. SPEAKER: I am on a completely 
different point. It would not befairto this case, it 
would not be fairtothis House. it would not befair 
to the Chair. if the doubts are created and if we 
have the opportunity, we are not clearing the 
doubt. . 
23.00hrs. 

SHRI CHANDRA SHEKHAR (Ballia): 
Nobody has doubt. 

MR. SPEAKER: Then why this is this 
being raised? You may not have doubt. If the 
former Speaker has. let me hearfrom him. Have 
you any doubt about this. 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAMJAKHAR): I have absolutely 
no doubt. 

MR. SPEAKER: He has absolutely no 
doubt. We are dealing with a case of a different 
person. Why should we bring in other persons 
unnecessarily? 

SHRISOMNATH CHATTERJEE (BoIpur): 
lamtryingtoconclude.lamsooylexceededby 
len minutes. 

MR. SPEAKER: This IS how when we try 
lojudge others, they say judge not and you be not 
Judged. 1m not trying to judge anybody here. 
Please do not Judge me also. 

SHRI A CHARLES (T rivandrum): I am on 
a point 01 order. ThIS lSa very valid poIOt. I would 
IiketodrawyourattetniontoRule9onp.14.lam 
readingfromp.14Iastparagraph:-

-The Presiding Officer of the Inquiry 

Committee shall-

(a) cause its report to ~ prepared in 
duplicate, 

(b)authenticate each copy of the report by 
putting his s;gnature thereon, and 

(c) forward, within a period of three months 
from the date on which a copy of the charges 
framed under sub-section (3) of Section 3 is 
served upon the Judge: 

Under this rule, at is incumbent on the 
Speakerto forward a copy of the inquiry report 
to the Judge concerned. Kindly look into that. I 
want your ruling on this. 

SHRI SOMNATH CHATTERJEE: Let me 
finish. 

SHRI A. CHARLES: What about1his? As 
a matter of procedure a veryseriousallegation 
has been made. This IS the rule. 

SHRISOMNATHCHATTERJEE:lquote 
fromp.98:-

"Bylhetime topreparationofpun:hase 
notes, the suil cases hadalreadybeen 
purchased. What is significant here is 
that Justice Ramaswami assumed 
charge as a Judge of the Supreme 
Court on6-1 Q-1989and1helecoUdbe 
no possible urgency to purchase1he 
six suit cases for any official purpose 
on 3-10·1989 when they w~,zj, 

purchased. If any suit cases were 
necessary to carry papers, aireactt a 
large number of suit cases and trunk 
had been purchased. There were as 
manyasseventrunks in the reside! ICe 

of the Chief Justice when he handed 
over charge on 17·')· 1990andtwelve 
SUit attache bnefcases had already 
been newly purchased ~ hIS 
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tenure. This great huny in purchasing 
the suit cases on the eery eve of his 
departure from Chandigarh, to 
assume charge of his new office at 
Delhi assumes significance. 

I am trying to save time. What I am 
respectfuHy submitting is, just because the items 
are suit cases orfumiture ortowels and soon and 
so forth, therefore, thatcannotmeantthatthey 
cannot be subject matters of valid and proper 
Inquiry. Taken together, it is a colossal amount 
and there cannot be a greater evidence of 
wasteful and lavish exPenditure by a person. out 
of public funds. This person is occupying a high 
position. Rectitude is required from him and it is 
essential. I am not reading the other charges 
because of lack of time. But I am adopting them. 
(Interruptions) May I proceed for my final 
submission? (Interruptions) You are not doing 
justice to anybody. 

Sir, I am submitting thatthere is no proper 
answer or even acceptable answer. What has 
been stated in the so-called reply is nothing but 
anafterthought:nothingbutconcoctedmaterilas 
contrary to the evidence on records; contrary to 
the specific findings and the person who kept 
himself away from the inquiry should not be 
allowednowtopresentthecaseoffcts.so-caIIed 
facts to make a case ont he basis of new 
materials which were not there. It completely 
gives a new dimension to the situation. 

My respectfulsubmissionbeforethis House 
is, as I said earlier, thatthisisamatterofgreat 
·Importance. The very fact is that the Constitution 
which came into force in 1951 and today we are 
in 1993. for 43 years. no such occasion has 
happened. That showsthatthisis not being used. 
thisjurisdicllonofthepowerisntbeingusedwith 
any casualness; not with any regularity. It is not 
that this action IS taken against any and every 
Judge who gives any decision contrary to our 
perceptions or to our liking, How many 

impeachment proceedings have been initiated? 
I do not know any except this one. against a 
Judge before the Lok Sabha. before the 
Parliament of India. That shows the utmost 
circumspection is being applied by the 
Parliament. by the Members whoeverthey are 
in subjetting the notice of motion under article 
124(4) read with the Judges Inquiry Act. It is not 
a matter which is taken as a routine matter; it not 
a matter which is taken, as I said earlier, in such 
a casual manner. Becauseofthecircumstances 
which remained. that raised a query not only 
before the legal fratemity. before the Judiciary 
which disturbed the Chief Justice of India which 
made him pass an order requesting the Judge 
concemednottositin1hematter, nottodischarge 
the judicial function. but before everybody. In 
such a matter. what we did as signatories to the 
motion of Inquiry is that we invited an 
investigation. Wewerenotpassingajudgement. 
We did not know who would be appointed. Can 
it be said that the 108MembersofPariiamentor 
anybody for that matter were controlling these 
three Judges? No responsible person can say 
that. Some insinuations is there. But. as far as 
the Members of the Committee areconcemed. 
nobody has said they have been influenced. 
Whatever objection wastaken. that was given a 
go-by there. Then. what was the objection in 
submitting to the jurisdiction? One must be 
humble. As I said, anybody occupying a public 
office should invite an investigation and inquiry 
when charges are made against hlm.lfcharges 
are made. everybody would expect an inquiry. 
If you are all right. pure. if there is nothing wrong. 
why do you nol submit to an inquiry? Wht is the 
harm? II would have been held in camera. He 
could have said these are the matters. Frornthe 
beginning. this gentleman has challenged 
everytxxt{sauthorily. Nctxldyhasbeensparred. 
Members of Pariiament have been abused: the 
Speaker has been abused; the Supreme Court 
Judges have been abused: the Committee 
members have been abused. Everybody'sbona 
fideshavebeenquestioned. We havenotbrot..l!ttt 
this motion with any sense of vendetta and 
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ISh. SomnathChatterjOO] 

vindictiveness. But the question is when such 
a situation has arisen, when such damning 
materialshavecome,how~lheyproceeded? . 
This Committee has been constituted according 
to the rules; according to the Act of Parliament. 
Thewaytheyproceeded, I cannot but appeal to 
the hon. Members to support the motion. The 
judiciary is under strain. 

All of us know that judiciary is understrain. 
The Judge himself has not hiddenthat. He said: 
Judiciary is facing great problems. Pressures 
arethere.llwefindthatthereisajudgewhoruns 
awayfromlheproperinquirythatthereisajudge 
who has indulged in open violation of the rules 
of the land, who has indulged in a wasteful 
eXpenditure, who does notfacean inquiry, who 
takesl4>analliludedconpete~ 

and then makesoutacasewhich has no relation 
tothe facts to the case, what will happen? Mr. 
Kapil Sibel, it is very easy for him it suits his 
purpose and suited hisclient's purpose to say, 
"don't vote for it eitherway." He said: Even if this 
motion isdeleated, whywil itaffectlhejudiciary? 
Why? If it is defeated, why will it affect the 
judiciary? It is because that he already knows 
that his dient'sconduct is such that nobody can 

this Motion?" If you allow a judge who has been 
condemned and hasbeenfoundquiltytogoscol-
free, you are not only doing injustice to this 
ParIiarnnet, you are doing injusticetothejudiciary 
as a whole. As I said, we shall lose faith of the 
peropIe. The Supreme court will lose faith of the 
people. This is not question of any ~rsonel 
vendetta. I have nothign against him. I am sure, 
mostofthehon. Mmebers here do not knowhirn 
personaIy. But let the consideration of the South 
India. Tamils and these things not be brought. 
( Interruptions) 

SHRI MANI SHANKAR AIYAR 
(Ma~): It hasnotbeen said here. Nobody 
said it. (Interruptions) 

SHRI SOMNATH CHATTERJEE: It was 
saidhere. Weshaicomeandgo.l:Ulheinstitl.mn 
has to be maintained. Nobody is permanent 
fixture in this House. ButthisParnamentshould 
remainandjudiciaryshouldremain.lheSl4>reme 
Court shold remain unSUllied, unpolluted and 
undenigrated. Therefore, once we have found 
these facts on whcih there is really no answer on 
merit, I submit, Sir, the only course open to the 
hon. Members of this House is to vote for this 
Motion. 

have any faith in him in future. What will be the MR. SPEAKER: As the Motion -Item No. 
Supreme Court from tomorrow if after this, he 12 - for presenting an Address to the President 
conIi1uesthereandsistomorrowillheSl4)reme v " andtheAddresstothepresident-ltem No. 14-
Court? Who will give him any sense of respect are required to be adopted by a majority of the 
when everything has come up? It is merely a totaIMemebrshipoflhe House and by a majority 
numbergame.lftodaysornehon.friendshere of not less than two-thirds of the Members 
leel that no, lheywould voteagainstlhe motion, present and voltng. the voting has to be by a 
Icanonlyappealtomyfriendsilere.(1ntetn.fJfioos) Division. ' ~ 

SHRI SOMNA THCHATTERJEE: Sir, it is 
nota question Mr. KapilSibei. He also said it. 
I appreciated his remarks, He said: I am not 
~aringfortheiudge.lamapearingforthe 

lOStitutionofthejudiciary.1 am asking every you 
of my hon. friends on an sides of the House, M 

please ask that queStion, will you enhane the 
'~ot1hefJdidalyasawhoiemydetealing 

''_/ Let the lobbies be cleared. 

Now the lobbies aredeared. 

- The question is: 

This Hduse'resolves mar an address be 
presentedtolhe president lorlhe removaltrom 
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office of justice V. Aamaswamiofthe Supreme 
Court of India for his following acts of 
misbehaviour: 

(1) ThatdJringhistenureasChiefJustice, 
PunjabandH8Jyanabetween November 1987 
and October 1989, Justice V. ftamaswami 
personall got purchased carpets Bndfumiture 
for his residence and for the H91 Court costing 
about As. SO lakhs from public funds from 
handpicked dealiers at highly infalted prices. 
This wsdonewithoutinvitingpltictendersand 
by privately obtaiing a few quatations, rOOst of 
which were forged or bogus. 

(2) That he also got payments made to 
handpicked dealers for fumiture and carpets 
ostensibly purchased for his residence which 
wereneverdelillered. 

(3) That he ffiisaPpropriated sorneofthe 
fumiture, carpets and other items purchased 
form Courtfundsforhisofficiall9Sidencecosling 
morethan rs. 1 ,SO,OOOnddidnotaccountforthe 
same at all. 

(4) That he replaced several items of 
fumiture, carpets and suitcases etc. of a value 
of more than As.30,OOO which had been 
purchased by himfor his official residencefrorn 
public, funds, by old and inferior quality items, 
with the object of deriving undue benefit for 
himself. 

(5) That he purchasedfrorn public funds 
more than As. 131akhs worth of fumiture and 
other associated items for his offical residence 
at Chandigarh even though he was entitled to 
fumitureworthAs. 38,5OOI-onIy. That in process, 
hewiHullyevadedseveralrules,andsanctioned 
money for such purchased by splitting up bills .. 

(6) THathe~pwchased25silvermaoes 

fortheHighCourtat8costofAs.3,60,00QI-frorn 
a firm at his horne town in Madras at highly 
inflated prices without inviting competitive 

quotations. This was done even after the other 
judges of the High Court had opposed the 
pun::haseoflhesemacesonthegrooodlhat1hey 
were wholly unnecessary and appeared to be 
relic of the colonial past. 

(7) That he misused public funds to the 
extent of As.9.10Iakhsbymakingthecourtpay 
for non-offlcial calls made on his residential 
teteplo!l9SaOlarlgarhdJringhis22 I/ 2mon1ls 
in office as ChiefJustieeof Punjab and Haryana 
High Court. 

(8) Thatheabusedhisaulhority as Chief 
Justice to make the Punjab and Haryana High 
Court pay As. 76, 1SO for even his residential 
teIephorM::satMadras. 

(9) Thathemisusedhisstaltcarspmvided 
to him by taking ~m from Chandigarh to hill 
stations for vacations and to Madras for his 
son'sweddingandspef-tmorethan As. onelakh 
of public moneyrorpayingforth8 petrol of these 
staff cars. He even got himseH paid for false 
petrol bills and other false bills relating to car 
repairs. etc. 

(10) That he sanctioned as oHicial the 
pleasure trips or the trips made for his own 
personal work by his subordinate staff to places 
like Madras, Mussourie, Manali. etc., even 

. though there was no official work to be done in 
those places. . 

(11) That he gave four unjustified 
promotions each within 18 months to several 
rnemetrs of the subordinate staff of the High 
Court whom he misused for aiding and abetting 
his above acts done for his personal gain .• 

ADDRESSTOTHEPRE~DENTUNOER 

CLAUSE (4) OF AATICLE 124 OF THE 
CONSTITUTION 

(1) Where as a no~ was given of a 
motion for presenting and address to the 

. President praying for the removal of Shri V. 
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[Sh. SomnathChatterjeeJ . 

Ramaswarm from his office as a Judge of the 
Supreme Court of India by not less than one 
htn:IredmemebrsoftheHosueoftheP~(as 
specified in the Annexure 'A'. @ 

removalofthe saidShri V. Ramaswamifrom his 
office as a judge of the Supreme Court 01 
India." . 

. TheLoIcSabhlldividtKJ 

Division No. 13 

Andwhereas thesaidmolionwasadmitted 
by the Speakerofthe House of People; AYES 

And 'whereas an Inquiry Committee 23.20hrs 
consisting of-

(a) Shri P .B. Sawa"t. a Judge of the 
SupremeCotntoflnda. 

(b) Shri P.O. Desai. Chief Justice of the 
High Court at Bombay. and 

(c) Shri 0: Chinnappa Reddy. a 
distinguished juriSt. was appointed by the 
Speaker of the House of the People for the • 
purpose of making lan investigation into the 
grouOds on which the removal of the saidShri V. 
Ramaswamifrom his office as a Judge 01 the 
Supreme Court of India has been prayed for: 

• 
Andwhereas the said Inquiry CommittE¥! 

has. after an examinatio made by it. submitted 
a reportcontainingafindingtotheefectlhatShri 
V. Ramaswami is guilty of the misbehaviour 
specified in such report (a copy of which is 
enclosed and matted as Annexure '8'; 

Andwhereasthemolionafore.menlioned 
having~adoptedbyhhouseoftheP~ 
in accordance with the provisions of caIuse (4) 
of article 124) of the Constitution of India, the 
misbehavior of 1hesaid Shri V. Ramaswami is 
deemed. t.rlderSlbsection(3)oIsection601the 
Judges(Inquiry) Act, 1 •• toha\l8beenptoved; 

Now. therefore. the house of the people 
requesmthe Presidenltopass an Of'der for the 

@Pleaseseemotiononpp.660to662matted ..•.•... 

Abedya Nath, Mahant (Gorakhpur) 

Acharia, Shri Basudeb (Bankura) 

Advani, Shri Lal K, (Gandhi Nagar) 

Agnihotri. Shri Rajendra (Jhansi) 

Ajit Singh. Shri (Baghpat) 

Anjalose, S~ri Th8yil John (Alleppey) 

Baitha. Shri Mahendra (Bagaha) 

e8la, Dr. Asim (Nabadwlp) 

. 
BaIiYl!fl. Shri N.K. (Muzaffamagar) 

Bandaru. ~hri Oattatraya 
(Secunderabad) 

Barman. Shri Palas (Balurghat) 

Barman. ShriUddhab(Barpeta) 

Basu. Shri Ant' (AI ambagh) 

Basu. Shr; Chitta (Barasat) 

Berwa. Shri ram Nara;n (Tonk) 

Bhargava. Shri Girdhari Lal (Jaipur) 

@ O\8ldontheTableottheHouseon 17 Deceniler. 1992. 
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Bhattacharaya, Shri"lati Malini 
(Jaclavpur) 

BrohmoChaucluy,ShriSalyerDaNalh . 
(Kokrajhar) 

Chakraborty, Prof. Susanta (Howrah) 

Chandrasekhar, Shri"':lati margatham 
(Sriperumbudur) 

Chatterjee,ShriNirmalKanli(Dt.mcim) 

Chatterjee, Shri Somnath (BoIpur) 

Chaudhary, Shri Rudarsen (Bahraich) 

Chauhan, Shri Chetan P.S. (Amroha) 

Chavda, Shri Harisinh (Banaskantha) 

Chhotey Lal, Shri (Mohanlalganj) 

Chikhlia, Shrimati Bhavna (Junagarh). 

Choudhary, Shri Ram T aha! (Ranchi) 

Choudhury, Shri Lokanath 
(Jagatsinghpur) 

Choudhary, Shri Saifuddin, (Katwa) 

Chowdhary, Shri Pankaj (Maharajganj) 

Das, Shri Dwaraka Nath (Karimganj) 

Das, ~hri Jitendra Nath (Jalpaiguri) .. 
Datta, Shri Amal (Diamond Harbour) 

Deshmukh. Shri Ashok Anandrao 
(Parbhani) 

Devi. Shrimati Bibhu Kuman (Tripura 
East) 

Dhumal. Prof. Prem(Hamirpur) 

Dikshit, Shri Shreesh Chandra 
. (Varanasi) 

Dome. Dr. Ram Chandra (Birbhum) 

Orona, Shri Jagat Vir Singh (Kanpur) 

D4bey, Shrimati Saroj (Allahabad) 

Feniandes, Shri George (Muzaffarpur) 

Fundka" Shri Pandurang Pundlik 
(Akota) 

Gangwar. Dr. P.R. (Pilibh;t) 

Gangwar. Shri Santhosh Kumar 
(Bareilly) 

Gautam. Shrimati Sheela (Aligarh) • 

Ghangare, Shri Rarnchandra Marotrao 
(Wartfla) 

Gin, Shri Sudhir (Contai) 

Giiija Devi. Shrimati (Maharaj Ganj) 

Gopaian, Shriplafi SuseeIa (Chirayinki) 

Gowda, Prof. K. Venkatagiri (Bangalore 
South) 

Gupta. Shri Indrajit (Midnapore) 

Hossain. Shri Syed Masudal 
(Murshidabad) 

Jai Prakash. Shri (Hardoi) 

JaswantSingh. Shri (Chittorgarh) 

Jatiya. Shri Satynarayan (Ujain) 
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Jena, Shri Srikanta (Cuttack) . 

Jha, Shri Bhogendra (Madhubani) 

Joshi, Shri Anna (Pune) 

Joshi, Shri Dau Dayal (Kota) 

Kalka Das, Shri (Karolbagh) 

Kamal, Shri Shyam lal (Basti) 

Kanaujia, Dr. G.L (Khcri) 

Kapse, Shri Ram (Thane) 

Kashwan, Shri Ram Singh (Churu) 

Katheria, Shri Prabhu Dayal (Flfozabad) 

Kaliyar, Shri Vinay (Faizabad) 

Khandelwal. Siln Tara Chand (Chandni 
Chowk) 

Khanduri, Maj. Gen. (Retd) Bhuwan 
Chandra (Gathwal) 

. Khanoria, MajorD.D. (Kangra) 

Khurana, Shri Madan lal (South Delhi) 

Koti, Shri Ganga Ra.m (Bayans) 

Kori, Shri Gaya prasad (Jalau(1) 

Krishnendra Kaur (Deepa), Shrimati 
(Bharatpur) 

KumarShri Nitish (Bam) 

Kumar, Shri V.lJhananJaya (MangaIot'e) 

Kunjee lat, Shri (Sawai Ma<Ilopur) 

Laljan Basha, Shri S.M. (Guntur) 

Madhukar, Shri Kamla Mishra (Motihari) 

Mahajan, Shrimati Sumitra (Indore) 

Mahato, Shri BirSingh (Purulia) 

Mahendra Kumari, (Shrimati (Alwar) 

Malik, Shri Dharmpal Singh (Sonepal) 

Malik, Shri puma Chandra (Durgapur) 

Mandai, Shri Sanat Kumar (Joynagar) 

Mandai, Shri Suraj (Godda) , 

Manjay L'l', Shri (Samastipur) 

Masood, Shri Rasheed (Saharanpur) 

Maurya, Shri Anand Ratna 
(Chandauli) 

Mishra, Shri Ram Naglna (Padrauna) 

Misra, Shri Janardan (Sitapur) 

Misra, Shn Satyagopal (Tamluk) 

. Misra, Shri Shyam Bihari (Bilhaur) 

Mollah. Shri Hannan (Uluberia) 

Mukherjee-, Shri Subrala (Raiganj) 

Mukhopadyay, Shri Ajoy (Krishnagar) 

Munda, Shn Kariya (Khunli) 

Murmu, Shn RupChand(Jhargram) 

Naik. Shn Ram (Bombay North) 

Narayanan. Shri K. A. (Ottapalam) 

Odeyar. Shri Channaiah (Davangere) . 
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Oraon, Shri Lalit (Lohardaga) 

Pal, Shri Rupchand (Hooghly) 

Pandeya, Dr. Laxminarayan 
(Mandsaur) 

Panwar, Shri Harpal (Kairana) 

Passi. Shri Balraj (Nainital) 

Paswan. Shri Chhedi (Sasaram) 

Paswan. Shri Ram Vilas (Rosera) 

RIlSwan, Shri Sukdeo (Araria) 

Patel. Dr. Amrit Lal Kalidas 
(Mehsana) 

Patel. Shri Haribhai (Porbandar) 

Pathak, Shri Surenclra Pal 
tShahabad) 

Patidar, ShriRameshwar(Khargone) 

Patnaik. Shri Sivaji (Bhubaneswar) 

Prakash, Shri Shashi (Chail) 

Pramanik, Shri Radhika Ranjan 
(Mattuapur) 

Prasad, SOO Hari kewal (Salempur) 

Prem, Shri B.L. Sharma (East Delhi) 

Purkayastha, Shri Kabindra (Sik:har) 

Rai, Shri M. Ramannna (l<asaragod) 

Rai, Shri Nawal Kishore (Sitarnathi) 

Rai.Sh~RamNihaor(~) 

Raj Narain, Shri (Basgaon). 

Rajaravivarma, Shri B. (Pollachi)· 

Ram. Shri PremChand(Nawada) 

Ram Badan, Shri (Lalganj) 

Ram Singh. Shri (Haridwar) 

Ramdew Ram. Shri (Palamau) 

Rana, Shri Kashiram (Sural) 

Rao.ShriD. Venkateswara(Bapatla) 

Rawa;. Dr.1aI Bahadur (Hathras) 

Rawat,ShriBhagwanShankar(Agra) 

Rawat. Prof. Rasa Singh (Ajrner) 

Ray. Shri Rabi (Kendrapada) 

Ray, Dr. Suchr (Burdwan) 

Ra)'ChaLdluri. Shri Sudarsan 
(~) 

Roshan 1aI. Shri (Khurja) 

Roy, Shri Har:a<flantAsansol) 

Roypra<I\an. ShriAmar (Gooch 
Behar) 

Sakshiii. Dr. (Mathura) 

Sanghani. Shri 0iIeep Bhai (Amreli) 

Sarode. Dr. GurlvartRantlhau 
(JaIgaon) . 

Scindia. Shri~(GwaIior) 

~ Or.MahadaapakSingh 
(EIIIh) 
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Sharma, Shri Rajendra Kumar 
(Rampur) 

• Sharma, Shri V. N. (Hamirpur) 

Shastn, Acharya Vishwanath Os 
(Sultaripur) 

Shastri, Shri Rajnath Sonkar 
(Saidpur) 

Shastri, Shri Vishwanath (Gazipur) 

-
Shukla, Shri Astbhuja Prasad 
(KhaIiIabad) 

Singh,Dr.Chattrapal(Bulandshahr) 

Singh, Shri Devi Bux (Unnao) 
'. 

Singh, Shri Hari Kishore (Shohar) 

Singh, Shri Mohan (Deoria) 

Singh, Shri Pratap (Banka) 

Singh, Shri Rajveer(Aonla) • 

Singh, Shri Ram Prasad (Bikramganj) 

Singh, Shri A8mashray Prasad 
(~) 

Singh, Shri Satya Deo(Balrampur) 

Singh, SIviUday Pratap (M~) 

Sin!jI. Shri Vishwanath Pratap 
(Fatehpu') 

Sinha. Shri Shiva Sharan (VaishaIi) 

Saren. Shri Shibu (Dumka) 

&M1bunsKaur. Shrimati(Gurdaspur) 

Swami, Shri sureshanand (Jalesar) 

Syed Shahabuddin, shri (Kishanganj) 

Tandel, Shri D.J. (Daman & Diu) 

Thakore, Shri Gobhaji Mangaji 
(Kapadwanj) 

Thangkabalu, Shri K. V. (Dharmapuri) 

Thomas, Shri P.C. (Muvattupusha) 

Tirkey, Shri Pius (Ahpurduars) 

Tomar, Dr. ramesh Chand (Hapur) 

T opdar, Shri T arit Baran 
(Barrackpore) 

T ripathi, Shri Lakshmi Narain Mani 
(Kaisargani) 

T ripathy, Shri Braja Kishore (Puri) 

UmaBharti, Kumari (Khajuraho) 

Unnikrishnan, ShriK.P, (Badagara) 

Vajpayee, Shri Mal Bihari (lucknow) 

Vanna, Shri Ratilal (Ohanduka) 

Veerappa, Shri Ramchandra (Bidar) 

Vekaria, Shri Shivlal Nagjibhai 
(Rajkot) 

Venna. ShriPhooi Chand (Shajapur) 

Verma. Prof. Rita (Dhanbad) 

Venna. Shri Sushi! Chandra (Bhopal) 

Verendra Singh. Shri (Mirzapur) 

YBdav. ShriChandraJeet(Azamgarh) 
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Yadav, Shri Chun Chun Ptasad 
(Bhagalpur) 

. 
Yadav, Shri Ram Saran (Khagaria) 

- Yadav,Dr.S.P.-(SaRlbhal) 

Yadav, Shri Sharad(Madhepura) 

Yadav, Shri Surya Narayan 
(Saharasa) • 

Yumnam~ Shri Yaima Singh (Inner 
Manipur), 

Zainal Abedin, Shri (Jangipur) 

v1I.1R. SPEAKER: Subjecttocorrection, the 
result' of the division is: 

.' Ayes: 196 

/Noes:Nil 

The motion at item No. 12 and the Address 
at item No. 14 in the list of business are not 
:;a~ by the requisite majority required under 
clause (4) of article 124 of the Constitution. 

V' The motion wasnegatived_ 

SHRISOMNATHCHATTERJEE:Nohon. 
Member of this House is against this motion_ 
Therefore, the Judge should understand that 
there IS only one VIew_ 

MR. SPEAKER: The House stands 
adjoumed to meet again tomorrow 12th May 
1993a111 a.m. 

23.24hrs. 

TheLokSabhathenadjoumedtill 
Eleven of the Clock on Wednesday, May 12, 

1993/Vaisakha22.1915(Saka) 

• The following members also recorded tfleir votes. . 

AYES: Shri Munshi Ram Saika andShri Ram Pal Singh. 
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